Fourth Lok Sabha
IV Session ( 12/02/1968 to 10/05/1968)

LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, February 12, 1968/ Magha 23, 1889 (Saka)

No. 111
T. Oath or Affirmation

Shri S. M. Krishna made and subscribed the affirmation in
Kannada and took his seat in the House.

2. President’s Address—Laid on the Table

Secr‘étary laid on the Table a copy each of the Hindi an
versions of the President’s Address to both Houses of
assembled together on the 12th February, 1968.

3. Obituary References

The Speaker; Shrimati Indira Gandhi; Sarvashri N. G. Ranga,
Atal Bihari Vajpayee, K. Anbazhagan, H. N. Mukerjee, S. M. Joshi,
P. Ramamurti, Nath Pai, N. C. Chatterjee, Prakash Vir Shastri,
Deorao S. Patil, Sirdarni Nirlep Kaur and Shri J. B. Kripalani made
references to the passing away of Shri Charanjit Rai and Shri
Rupnath Brahma, who were sitting Members, of Lok Sabha; Dr. M.
S. Aney, who was a Member of the Centra] Legislative Assembly,
Constituent Assembly of India, Second and Third Lok Sabha; Haflz
Mohammed Ibrahim, former Union Minister of Irrigation and Power
and Shri Deen Dayal Upadhyaya, President of the Jan Sangh.

Thereafter, Members stood in silence for a short while as a mark
of respect.

(Lok Sabha adjourned till 11 a.M. on Tuesday, the 13th February,
1968). '

S. L. SHAKDHER,
Secretary.
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_ ~' LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, February 13, 1968/ Magha 24, 1889 (Saka)

No. 112

1. Starred Questions

Starred Questions Nos. 1—4 were orally answered, Replies to
remaining questions were laid on the Table.
2. Unstarred Questions

Replies to Unstarred Questions Nos. 1—71, 74—93, 95—112, 114—
129, 131—148, 150—171, 173—183, 185—190, 192224, 226—248, 250—
256 and 256-A were laid on the Table.

3. Calling Attention to matter of Urgent Public Importance

Shri D. N. Patodia called the attention of 'the Minister of Home
Affairs to the reported statement made by him on the 31st January,
1968 expressing profound distress at widespread disturbances and
lawlessness that borke out in Gauhati on the Republic Day causing
damage to property worth crores of rupees.

The Minister of Home Affairs made a statement in regard thereto.

4. Papers Laid on the Table

The following papers were laid on the. Table:—

(1) A copy of the Punjab Local Authorities (Aided Schools)
Haryana Amendment Act, 1967 (President’s Act No. 6 of
1967) published in Gazette of India dated the 30th Decem-
ber, 1967, under sub-section (3) of section 3 of the Har-
yana State Legislature (Delegation of Powers) Act, 1967.
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2) A copy each of the following Notifications under sub-
section (3) of section 17 of the Export (Quality Control
and Inspection) Rules, 1964:—

(i) The Export of Bicycles (Quality Control and Inspection)
Rules, 1967, published in Notification No. S.O. 4357 in
Gazette of India dated the 5th December, 1967.

(ii) The Export of Steel Trunks (Inspection) Rules, 1967,
published in Notification No. S.0. 4455 in Gazette of
India dated the 14th December, 1967.

(iii) The Export of Expanded Metal Steel Sheets (Inspection)
Rules, 1967, published in Notification No. S.0. 4575 in {
Gazette of India dated the 19th December, 1967. {s,

ap

(3) A copy each of the following Ordinances, under provisions
of article 123(2) (a) of the Constitution:—

. (i) The Mahe (Stay of Eviction Proceedings) Regulation
(Amendment) Ordinance, 1967 (No. 9 of 1967) promul-
gated by the President on the 30th December, 1967.

(ii) The Delhi Municipal Corporation (Amendment) ‘Ordi-
nance, 1968 (No. 1 of 1968) promulgated by the Presi-
dent on the 3rd February, 1968.

(iii) The Jammu and Kashmir Representation of the People
(Supplementary) Ordinance, 1968 (No. 2 of 1968) pro-
mulgated by the President on the 9th February, 1968.

(4) A copy each of the following Notifications under section
185 of the Navy Act, 1957:—

*(i) The Naval Ceremonial Conditions of Service and Mis-
cellaneous (Fifth Amendment) Regulations, 1967, pub-
lished in Notification No. S.R.O. 25-E in Gazette of India
dated the 16th November, 1967.

**(ii) The Naval Ceremonial Conditions of Service and Miscel-
laneous (Sixth Amendment) Regulations, 1967, publish- -
ed in Notification No. SR.O. 362 in Gazette of India
dated the 26th November, 1967.

*The notification was previously laid on the Table on the 28th Novem-
ber, 1967 and was re-laid under Rule 234(2) of the Rules of Procedure.

**The notification was previously laid on the Table on the 13th Decem-
ber, 1967 and was re-laig ufider Rule 234(2) of the Rules of Procedure.
R
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(5)

(6)

(7

‘A copy of the Certified Accounts of the Delhi Develop-

ment Authority for the year 1965-66 together with the
Audit Report thereon, under sub-section (4) of section 25
of the Delhi Development Act, 1957.

A copy of the Ministers’ Residences (Amendment) Rules,
1967, published in Notification No. G.S.R. 1801 in Gazette
of India dated the 9th December, 1967, under sub-section

(2) of section 11 of the Salaries and Allowances of

Ministers Act, 1952.

A copy each of the following President’s Acts under sub-
section (3) of section 3 of the Haryana State Legislature
(Delegation of Powers) Act, 1967:— _

(i) The Punjab Motor Spirit (Taxation of Sales) Harvana

Amendment Act, 1967 (President’s Act No. 12 of 1967)
published in Gazette of India dated the 30th Dec.embgr.
1967.

(ii) The Punjab General Sales Tax (Haryana Amendment

(3)

and Validation) Act, 1967 (President’s Act No. 14 of
1967) published in Gazette of India dated the 30th
December, 1967.

A copy each of the following Notifications under section
38 of the Central Excises and Salt Act, 1944:—

(i) The Central Excise (Twenty-fourth Amendmient) Rules,

1967, published in Notification No. G.S.R. 1880 in Gazette
of India dated the 16th December, 1967.

(ii) The Central Excise (Twenty-fifth Amendment) Rules,

(9

(10)

1967, published in Notification No. G.S.R. 1895 in
Gazette of India dated the 23rd December, 1967.

A copy of Notification No. G.S.R. 95 published in Gazeite
of India dated the 12th January, 1968, extending the Medi-
cinal and Toilet Preparations (Excise Duties) Rules, 1967
to the Union territory of Dadra and Nagar Haveli, under
sub-section (4) of section 19 of the Medicinal and Toilet
Preparations (Excise Duties) Act, 1955.

A copy of the Tax Credit Certificate (Excise Duty on Ex-
cess” Clearance) Amendment Scheme, 1968 published in
Notification No, G.S.R. 80 in. Gazette of India dated the 13th
January, 1968, under-section 280ZE of the Income-tax
Act, 1961..
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(11) A copy each of the following Notifications under section
159 of the Customs Act, 1962:—

(i) G.SR. 1900 published in Gazette of India dated the 23rd
December, 1967.

(ii) G-S.R. 1922 published in Gazette of India dated the 30th
December, 1967, :

(iii) G.S.R. 1923 published in Gazette of India dated the 30th
December, 1967,

(iv) G.S.R. 1924 published in Gazette of India dated the 30th
December, 1967.

(v) G.S.R. 1925 published in Gazette of India ciated the 30th
December, 1967, .

. (vi) G.S.R. 1935 published in Gazette of India dated the 30th
December, 1967,

(vii) G.S.R. 1936 published in Gazette of India dated the 30th
December, 1967.

(viii) G-S.R. 1937 published in Gazette of India dated the 30th
December, 1967.

(ix) G.S.R. 1938 published in Gazette of India dated the 30th
December, 1967.

(x) S.0. 4664 published in Gazette of India dated the 30th
December, 1967.

{xi) G.S.R. 22 published in Gazette of India dated the 6th
January, 1968.

(xii) G.S.R. 23 published in Gazette of India dated the 6th
January, 1968.

(xiii) G.S.R. 24 published in Gazette of India dated the 6th
January, 1968.

(xiv) G.S.R. 25 published in Gazette of India dated the 6th
January, 1968.

(xv) The Denatured Spirit (Ascertaining and Determining)
Amendment Rules, 1968, published in Notification No.
‘G.S.R. 83 in Gazette of India dated the 13th January,
1968.

(xvi) G.SR. ]80”puylis§ed in Gazette of India dated the 25th
January, 1968,
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(12) A copy each of the following Notifications under section
159 of the Customs Act, 1962 and section 38 of the Central
Excises and Sait Act, 1944:—

(i) The Customs and Central Excise Duties Expert Draw-

(i)

(iii)

(iv)

back (General) Seventy-third Amendment Rules, 1967,
published in Notification No. G.S.R. 1896 in Gazette of
India dated the 23rd December, 1967.

The Customs and Central Excise Duties Export Draw-
back (General) Seventy-fifth Amendment Rules, 1967,
published in Notification No. G.S.R. 1897 in Gazette of
India dated the 23rd December, 1967.

The Customts and Central Excise Duties Export Draw-
back (General) Seventy-sixth Amendment Rules, 1967,
published in Notification No. G.S.R. 1898 in Gazette of
India dated the 23rd December, 1967.

The Customs and Central Excise Duties Export Draw-
back (General) Seventy-seventh Amendment Rules,
1967, published in Notification No. G.S.R. 1899 in Gazette
of India dated the 23rd December, 1967.

(v) The Customs and Central Excise Duties Export Draw-

(vi)

(vii)

(viii)

(ix)

back (General) First Amendment Rules, 1968, published
in Notification No. G.S.R. 18 in Gazette of India dated the
6th January, 1968.

The Customs and Central Excise Duties Export Draw-
back {General) Second Amendment Rules, 1968, publish-
ed in Notification No. G.S.R. 19 in Gazette of India dated
the 6th January, 1968.

The Customs and Central Excise Duties Export Draw-
back (General) Third Amendment Rules, 1968, publish-
ed in Notification No. G.S.R. 20 in Gazette of India dated
the 6th January, 1968.

The Customs and Central Excise Duties Export Draw-
back (General) Fourth Amendment Rules, 1948, publish-
ed in Notification No. G.S.R. 21 in Gazette of India dated
the 6th January, 1968,

The Customs and Central Excise Duties Export Draw-
back (General) Fifth Amendment Rules, 1968, published
in Notification No. G.S.R. 81 in Gazette of India dated
the 13th January, 1968.
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(x) The Customs and Central Excise Duties Export Draw-
back (General) Sixth Amendment Rules, 1968, published
in Notification No. G.S.R. 138 in Gazette of India dated
the 20th January, 1968.

(xi) The Customs and Central Excise Duties Export Draw-
‘back (General) Seventh Amendment Rules, 1968, pub-
lished in Notification No. G.S.R. 139 in Gazette of India
dated the 20th January, 1968.

(xii) The Customs and Central Excise Duties Export Draw-
back (General) Eighth Amendment Rules, 1968, pub-

lished in Notification No. G.S.R. 174 in Gazette of India
dated the 27th January, 1968.

(xiii) The Customs and Central Excise Duties Export Draw-
back (General) Ninmth Amendment Rules, 1968, publi-
shed in Notification No. G.S.R. 175 in Gazette of India
dated the 27th January., 1968.

(13) A copy of the Emergency Risks (Goods) Insurance
(Fourth Amendment) Scheme, 1967, published in Noti-
fication No. S.0. 4613 in Gazette of India dated the 30th
December, 1867, under sub-section (6) of section 5 of the
Emergency Risks (Goods) Insurance Act, 1962.

(14) A copy of the Emergency Risks (Factories) Insurance
(Fourth Amendment) Scheme, 1967, publisbed in Notifi-
cation No. S.O. 4614 in Gazette of India dated the 30th
December, 1967, under sub-section (7) of section 3 of the

Emergency Risks (Factories) Insurance Act, 1962. -

1(15) A copy of the Annual Report of the Coal Board, Calcutta
for the year 1966-67 (Hindi and English versions).

(16) A copy of the Proclamation issued by the President on
the 10th January, 1968 under sub-clause (a) of clause (2)
of article 352 of the Constitution and published in Notifi-
cation No. G.S.R. 93 in Gazette of India dated the 10th
January, 1968 revoking the Proclamation of Emergency
issued on the 26th October, 1962 under clause (1) of the
said article.

{17) A copy each of the following Notiﬁcatibns issued under

section 14 of the Forward Contracts (Regulation) Act,
1952: —

(i) S.O. 4459 publigle(‘ir in Gazette of India dated the 14t}3
December, 1967.
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(ii) S.0. 4583 published in Gazette of India dated the 21st
December, 1967.

(iii) S.O. 4661 published in Gazette of India dated the 28th
December, 1967.

(18) A copy of the Coffee (Sixth Amendment) Rules, 1967,
published in Notification No. G.S.R. 1888 in Gazeite of
India dated the 23rd December, 1967, under sub-section
(3) of section 48 of the Coffee Act, 1942.

(19) A copy of the Cardamom (Amendment) Rules, 1968,
published in Notification No. G.S.R. 116 in Gazette of
India dated the 20th January, 1968, under sub-section (3)
of section 33 of the Cardamom Act, 1965.

(20) A copy of the half-yearly Report on the activities of the
Coir Board and the working of the Coir Indusiry Act,
1953, for the period from the '1st April, 1967 to 30th Sep-
tember, 1967, under sub-section (1) of section 19 of the
Coir Industry Act, 1953.

5. President’s Assent to Bills

(i) Secretary laid on the Table following six Bills passed by the
Houses of Parliament during the last Session and assented to by
the President: —

(1) The Haryana State Legislature (Delegation of Powers)
Bill, 1967.

(2) The Indian Tariff (Amendment) Bill, 1967.

(3) The Appropriation (No. 3) Bill, 1967.

(4) The Appropriation (No. 4) Bill, 1967.

(5) The Manipur Appropriation Bill, 1967.

(6) The Haryana Appropriation Bill, 1967.

(ii) Secretary also laid on the Table copies, duly authenticated
by the Secretary of Rajya Sabha, of the following four Bills passed
by the Houses of Parliament durmg the last Session and assented to
by the President:—

(1) The Cotton Textile Companies (Management of Under-
takings and Liquidation or Reconstruction) Bill, 1967.

(2) The Essential Commodities (Second - Amendment) Bill,
1967.

(3) The Unlawful Activities (Prevention) Bill, 1967.
(4) The Official Languages (Amendment) Bill, 1967.

[P.T.O,
- 605



6. Resignation by Member
The Speaker informed the House that Shri Bindhyeshwari Pra-
sad Mandal had resigned his seat in Lok Sabha with effect from the

29th January, 1968.
7. Béport of Joint Committee—Laid on the Table

Shri N. C. Chatterjee laid on the Table a copy of the Report of
the Joint Committee on the Bill to provide for the constitution and
regulation of a Force called the Central Industrial Security Force
for the better protection and security of certain industrial under-

takings.
8. Evidence Before Joint Committee—laid on the Table

Shri N. C. Chatterjee laid on the Table a copy of the evidence
given before the Joint Committee on the Bill to provide for the
constitution and regulation of a Force called the Central Industrial
Security Force for the better protection and security of certain
industrial undertakings.
0. Motion Re: Report of Joint Committee

Shri R. K. Khadilkar moved the following motion: —

“That the time appointed for the presentation of the Report
of the Joint Committee on the Bill further to amend the
Constitution of India, be further extended up to the first

day of the next session.”
The motion was adopted.

10. Statement by Minister

The Minister of Defence made a statement regarding the
reported loss of an IAF transport aircraft on flight between Leh
and Chandigarh on the 7th February, 1968.

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2.05 P.M.)

11. Government Bills—Passed \
(i) The Bihar and Uttar Pradesh (Alteration of Boundaries)
Bill, 1967.

Shri Vidya Charan Shukla concluded his speech on the motion
for consideration of the Bill moved by him on the 23rd December,

1967.
The following members took part in the debate:—
(1) Shri Vishwa Nath Pandey
(2) Shri Chandriky P¥asad
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(3) Shri Bishwanath Roy

(4) Shri K. N. Tewari

(5) Shri Lakhan Lal Kapoor

(6) Shri A. S. Saigal

(7) Shri Sheo Narain

(8) Shri Diwan Chand Sharma

(9) Shri Chandrajeet Yadava

(10) Major Ranjeet Singh

(11) Shri Rabi Ray )

(12) Shri Jageshwar Yadav
Shri Vidya Charan Shukla replied to the debate.

The motion for consideration was adopted and clause-by-clause
consideration was taken up. ‘ '

Clauses 2, 3 and 5 to 36 were adopted.

Clause 4 and the Schedule were adopted, as amended.

Clause 1 and the Enacting Formula were also adopted, as
amended. .

The Long Title was adopted.

The motion that the Bill, as amended, be passed was moved by
Shri Vidya Charan Shukla.

The motion was adopted and the Bill, as amended, was passed.

(ii) The Displaced Persons (Compensation and Rehabilitation)
Amendment Bill, 1967.

The motion for consideration of the Bill was moved by Shri
D. R. Chavan.

The following members took part in the debate:—

(1) Shri G. S. Dhillon

(2) Shri Shri Chand Goyal

(3) Shri Deorao S. Patil

(4) Shri Dhireswar Kalita

(5) Shri Sonubhau Dagadu Baswant
(6) Shri Bhola Nath Master

(7) Shri M. Muhammad Ismail

(8) Shrimati Jyotsna Chanda

[P.T.O.
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(9) Shri Rabi Ray

(10) Chaudhari Randhir Singh-
(11) Shri A. S. Saigal

(12) Shri Lakhan Lal Kapoor
(13) Shri Diwan Chand Sharma
(14) Shri Abdul Ghani Dar

Shri D. R. Chavan replied to the debate.

The motion for consideration was adopted and clause-by-clause
consideration was taken up.

Clause 2 was adopted.

Clause 1 and the Enacting Formula were adopted, as amended.

The Long Title was adopted.

The motion that the Bill, as amended be passed was moved by
Shri D. R. Chavan.

The motion was adopted and the Bill, as amended, was passed.
12, Government Bill—Under Consideration
The Insecticides Bill, 1967, as passed by Rajya Sabha.
- The motion for consideration of the Bill, as passed by Rajya
Sabha, was moved by Shri B. S. Murthy.
The following members took part in the debate:—
(1) H. H. Maharaja Pratap Keshari Deo
(2) Shri N. K. Sanghi
(3) Shri Brij Bhushan Lal
(4) Chaudhari Randhir Singh
(5) Shri Maharaj Singh Bharti (Speech unfinished).
The discussion was not eoncluded.

@13. Report of Business Advisory Committee

Dr. Ram Subhag Singh presented the Thirteenth Report of the
Business Advisory Committee.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 14th Febru-
ary, 1968).

S. L. SHAKDHER,
Secretary.

@Presented at 530 p.m. #
]
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LOK SABHA

‘BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, February 14, 1968/Maghqa 25, 1889 (Saka)

No. 113
1. Starred Questions

Starred Questions Nos. 31—35 and 39 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 257, 259—300, 302—347, 349—
351, 353—355, 357—385, 387—392, 394—406, 408—413 and 415—418
were laid on the Table.

3. Calling Attention to Matter of Urgent Public Importance

Shri Kanwar Lal Gupta called the attention of the Minister of
Home Affairs to the tragic death of Shri Deen Dayal Upadhyaya,
President of the Jan Sangh.

On behalf of the Minister of Home Affairs, the Minister of Parlia-
mentary Affairs made a statement in regard thereto.

4. Adjournment Motion

The Speaker gave his consent to the moving of an adjournment
motion given notice of by Shri Madhu Limaye regarding the wide-
spread resentment and oufbreak of ¥iolencé in Assam corisequent
upon the Central Government’s contradictory and irresponsible
pronouncements on the reorganisation of the State of Assam thereby
putting into grave jeopardy the security and integrity of the entire
north-eastern India;

Shri Madhu Limaye then asked for leave of the House to the
moving of the motion and on objection being taken, the Speaker
asked those members who were in favour of leave being granted
to rise in their places. As not less than fifty members rose, the
Speaker informed the House that the leave was granted and directed
that the motion be taken up dt 4 p.n.

[P.T.O.
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5. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of Government Resolution No. WB-7(1)/67 dated
the 30th December, 1987 announcing acceptance of
_interim recommendations made by the Second Central
Wage Board for the Sugar Industry with regard to the

age of retirement and annual increments.
! (2) A copy of Government Resolution No. WB-14(2) /67 dated

the 16th January, 1968 announcing the accepiance of
certain recommendations made by the Central Wage
Board for Road Transport Industry for grant of Interim
wage increase.

6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its
sitting held on the 13th February, 1968, Rajya Sabha adopted a
motion extending the timie for presentation of the Report of the
Joint Committee of the Houses on the Monopolies and Restrictive
Trade Practices Bill, 1967, upto the first day of the last week of
the 65th Session of the Rajya Sabha.

7. Announcement by Speaker

The Speaker informed the House that the Chairman of the Esti-
mates Committee had intimated to him that he had accepted the
replies of Government indicating action taken on the recommenda-
tions/conclusions contained in the ad hoc secret report of the Sub-
Committee of the Estimates Committee on Defence Research and
Development Laboratory., Hyderabad, which was forwarded to the
Minister of Defence on the 28th March, 1966.

8. Report of Committee on Private Members’' Bills and Resolutions

Shri R. K. Khadilkar presented the Nineteenth Report of the
Committee on Private Members’ Bills and Resolutions.
8. Report of Public Accounts Committee

Shri M. R. Masani presented the Thirteenth Report of the Public
Accounts Committee on Appropriation Accounts (P. & T.), 1965-66
and Audit Report (P. & T.), 1967.

10. Reports of Estimates Committee

Shri P. Venkatasubb‘a\ia}i' presented the following Reports of the
Estimates Committee:—=

(1) Twenty-fourth Report on action taken by Government on
the recommendations contained in the Seventy-seventh
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‘Report of the Estimates Comntittee (Third Lok Sabha)
on the erstwhile Ministry of Food and Agriculture—
Central Rice Research Institute, Cuttack.

(2) Twenty-fifth Report on action taken by Government on
the recommendations contained in the Ninety-eighth Re-
port of the Estimates Committee (Third Lok Sabha) on
the Ministry of Food, Agriculture, Community Develop-
ment and Co-operation (Department of Community
Development)—Part 1 Central Programme.

(3) Twenty-sixth Report on action taken by Government on
the recommendations contained in the Sixty-fifth Report
of the Estimates Committee (Third Lok Sabha) on the
Ministry of Railways—North Eastern Railway.

(4) Twenty-seventh Report on action taken by Government on
the recommendations contained in the Ninety-fourth
Report of the Estimates Committee (Third Lok Sabha)
on the Ministry of Defence—Defence Metallurgical Re-
search Laboratory, Hyderabad.

(5) Twenty-eighth Report on action taken by Government on
the recommendations contained in the Ninety-fifth
Report of the Estimates Committee (Third Lok Sabha)
on the Ministry of Defence—Electronics and Radar
Development Establishment and Defence Electronics
Research Laboratory.

11. Motion re: Thirteenth Report of Business Advisory Committee
Dr. Ram Subhag Singh moved the following motion:—
“That this House agrees with the Thirteenth Report of the
Business Advisory Committee presented to the House on
the 13th February, 1968.”
The motion was adopted.
12. Motion of Thanks on the President’s Address
Shri Chandrajeet Yadava moved the following motion:—
“That an Address be presented to the President in the following
terms:—

‘That the Members of Lok Sabha assembled in this Session
are deeply grateful to the President for the Address
which he has been pleased to deliver to both Houses of
Parliament assembled together on the 12th Februarv,
1968.°"

Shri M. N. Naghnoor seconded the motion.

(Lok Sabha adjourned at 1 p.M. and reassembled at 2 p.M.)

[P.T.O.
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: - Ome hundred ‘and thirty-one amendments were moved.
" The following members took part in the debate:—
(1) Shri N. G. Ranga
(2) Shri P. Venkatasubbaiah
(3) Shri Atal Bihari Vajpayee
The discussion was interrupted by Adjournment Motion.
13. Adjournment Motion
At 405 p.m. Shri Madhu Limaye moved the following motion: —
-“That the House do now adjourn.” -
The following members took part in the debate:—
(1) Shri Prabhu Dayal Himatsingka
(2) Dr. Karni Singh
.. (3) Shri Sitaram Kesri
(4) Shri D. N. Patodia
(5) Shri Rajendranath Barua
(6) Shri J. B. Kripalani
(7) Shri Manubhai Patel
(8) Shri Bal Raj Madhok
(9) Shri Tulshidas Jadhav
(10) Shri Krishnan Manoharan
(11) Shri H. N. Mukerjee
(12) Chaudhari Randhir Singh
(13) Shri P. Ramamurti
(14) Shri Hem Barua
(15) Shri Y. B. Chavan
Shri Madhu Limaye replied to the debate.
The motion was negatived.
14. Motion of Thanks on the President’s Address

Discussion on the Motion of Thanks on the President’s Address
was resumed.

Dr. Govind Das took part in the debate. His speech was not
concluded. ’

The Discussion was not concluded.

- (Lok Sabha adjourned till $1 .M. on Thursday, fhe 15th February,
1968). <~
S. L. SHAKDHER,
Secretary.
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LOK SABHA

T BULLETIN—PART I _ ;;‘1
[Bnef Record of Proceedmga]

m' S
RN

Thursday, February 15 1968/Magha 26, 1889 - 6Saka)

-

No. 114

[

1 Starred Questlons

... Starred Questions Nos. 61—64 were orally answered Replies to
-r'mnalning questions were laid on the Table.. ~

2 Unstmed Questions

= Rephes to Unstarred Questions Nos. 4192482, 434463, "465—467,
459——531 533—544, 546—548, 550—553, 555-—577 579—607 609-—-612
‘614—648 and 648-A weré laid on the Table. "~ " -

3. Calling Attention to Matter of Urgent Pubhc l_mﬁb;f:nnce -

Shri P. Ramamurti called the attention of the Minister of Educa-
tion to the failure of the Government to provide adequate job oppor-
tunity for engineering graduates leading to widespread agitation
foIlowed by arrests in Delhi on the 12th February, 1968

.The Mlmster of Education made a statement in regard thereto.
4. Question of Privilege

_The, Speaker gave his consent to’ the raxsmg of a atJestion of
privilege given notice of by Shri R. Umanath agaitist one Shri
Ramkrishna Bajaj of Bombay regarding certain statement made by
him about the said Member in letters addressed to the Speaker af
Lok Sabha, Members of Parhament etc

Shri- Umanath then asked for leaVe oi the  House to mae tne
question of privilege. On objection taken to leave being granbed
the Speaker asked those Members who Were m Tavaur of ]eave being

rose, the Speaker informed the House that the leave was granted.
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Shri Umanath then moved a motion that the matter be referred to
the Committee of Privileges.

After discussion, the motion was negatived.

5. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Indian Telegraph (Ninth Amendment)
Rules, 1967, published in Notification No. G.S.R. 1801 in
Gazette of India dated the 19th December, 1967, under
sub-section (5) of section 7 of the Indian Telegraph Act,

1885.

(2) A copy each of the following Notifications under sub-section
(4) of section 22 of the Rice-Milling Industry (Regulation)

Act, 1958:—

*(i) The Rice-Milling Industry (Regulation and Licensing)
Third Amendment Rules, 1967, published in Notifica-
tion No. G.S.R. 1465 in Gazette of India dated the
30th September, 1967.

**(ii) The Rice-Milling Industry (Regulation and Licensing)
Fourth Amendment Rules, 1967, published in Notifica-
tion No. GS.R. 1772 in Gazette of India dated the
29th November, 1967.

(3) A copy each of the following Notificaticns under sub-
section (68) of section 3 of the Essential Commodities Act,
1985:—

(2). The Indian Maize (Temporary Use in Starch Manufac-
ture) Second Order, 1967, published in Notification
No. GS.R. 1888 in Gazette of India dated the 18th
December, 1967.

(b) The Indian Maize (Temporary Use in Starch Manufac-
ture) Third Order, 1967, published in Notification
No. GSR. 1902 in Gazette of India dated the 19th
December, 1967.

*The notification was previously laid on the Table on the 23rd
December, 1967 and was re-laid under Rule 234(2) of the Rules of
Procedure.

o "T;x:r "{;‘;?”:,‘53“ wes_previously laid - on the Table on the 18th
ecember, was re-laid undér Rule 234(2) of the Rules of
Procedure. * o
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(c) The Roller Mills Wheat Products (Price Control) Second
Amendment Order, 1967, published in Notification
No. G.S.R. 1932 in Gazette of India dated the 23rd
December, 1967.

(d) The Delhi Roller Mills Wheat Products (Ex-mill and
Retail) Price Control (Second Amendment) Order, 1907,
published in Notification No. G.S.R. 1934 ih Gazette
of India dated the 26th December, 1967.

(e) The Solvent-Extracted Oil, De-ociled Meal and Edible
Flour (Control) (Second Amendment) Order, 1967, pub-
lished in Notification No. G.S.R, 1939 in Gazette of India
dated the 30th December, 1967

() G.S.R. 13 published in Gazette of .India dated the 6th
January, 1968, containing corrigendum to G.S.R. 1380
dated the 8th September, 1967

(g) G.SR. 14 published in Gazette of India dated the 6th
January, 1968 containing corrigendum to G.S.R. 138!
dated the 8th September, 1967, -

(h) G.S.R. 15 published in Gazette of India dated the 6th
January, 1968, containing corrigendum to G.S.R. 1382
dated the 8th September, 1967.

(i) G.SR. 16 published in Gazette of India dated the 6th
January, 1968, containing corrigendum to G.S.R. 1383
dated the 8th September, 1987.

(j) The Fertiliser (Control) Third Amendment Order, 1967,
published in Notification No. G.S.R. 89 in Gazette of
India dated the 13th January, 1968.

(k) The Northern Inter-Zonal Maize (Movement Control)
Amendment Order, 1968, published in Notification No.
G.S.R. 148 in Gazette of India dated the 19th January,
1968. ‘

(I) G.S.R. 239 published in Gazette of India dated the 2nd
February, 1968, rescinding the Uttar Pradesh Food-
grains (Restrictions on Border Movement) Order, 1959.

(m) The Inter-Zonal Wheat and Wheat Products (Move-
ment Control) Amendment Order, 1968, published in
Notification No. G.S.R. 240 in Gazette of India dated
the 2nd February, 1968, ‘
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(n) The Northern Inter-Zonal Gram (Movement Control)
Amendment Order, 1968, pubhshed in Notification
‘No. G.SR. 241 in Gazette of India dated the 2nd
_February, 1968.

{4) A copy of Notification No. G.S.R. 181 published in Gazette
of India dated the 25th January, 1968, making certain
amendment to Notification ' No. G.SR, 1842 dated the
24th December, 1964, under section 12A of the Essential
Commodities Act 1955.

(5) A copy of the Employees’ Prov1dent Funds {’I‘enth Amend-
ment) Scheme, 1967, published in Notification No. G.S.R.
1795 in Gazette of India dated the 9th December, 1967,
under sub-section (2) of section 7 of the Employees’
Provident Funds Act, 1952. '

(6) A copy of the Audited Accounts together with the Audit
Report thereon of the Employees’ State Insurance Corpo-
‘ration for the year 1965-66, under sectxon 36 of the
Employees’ State Insurance Act, 1948.

(7) A copy of the Report on the Fourth General Elections in
India, 1967, Volume I (General).

(8) A copy each of the following Notifications under sub-
section (3) of section 28 of the Representation of the
People Act, 1950:— ' '

(i) The Registrétion of Electors (Secona Amendment)
Rules, 1967, published in Notification No. S.O. 4570 in
Gazette of India dated the 18th December, 1967.

(ii) The Registration of Electors (Amendment) Rules, 1968,

published in Notification No. S.0.-370 in Gazette of
India dated the 25th J; anua’ry, 1968.- " -

6: Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:--

(i) That at its sitting held on the 13th February, 1968, Rajya
Sabha passed a motion referring the Motor Vehicles
(Amendment) Bill, 1965, to a Joint Committee of the
Houses consisting of 45 members, 15 members from
Rajya Sabha, namely:—

(1) Shri Anand Chand . .= . .. .. ..
(2) Maulana Abdul Shakoor
3 Dr. B. N. Athani
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{4) Shri M. V. Bhedram
(5) Shri M. P. Bhargava
(6) Shri Niranjan ‘Singh '
(7) Shri Mahabir Dass
(8) Shri Narayan Patra
" ""(9) Shrimati Lalitha Rejagopalan
 (10) Shri M. Govinda Reddy
{11) Shri Ram Sahai
(12) Shrimati Sarla Bhadauria
(13) Shri C. L. Varma
(14) Shri Niranjan Varma
(15) Shri Tirath Ram Amla
and 30 members from Lok Sabha and recommended that {.0k Sabha

do join in the said Joint Committee and communicate to that House
the names of members to be appointed by Lok Sabha to the said

Joint Committee,
(ii) That at its sitting held on the 13th February, 1968. Rajya
Sabha passed the Delhi and Ajmer Rent Control (Nasira-
bad Cantonmiznt Repeal) Bill, 1968.
7. Bill passed by Rajya Sabha—laid on the Table
Secretary laid on the Table a copy of the Dethi and Ajmer Rent
Control (Nasirabad Cantonment Repeal) Bill, 1968, as passed by
Rajya Sabha.
8. Statement by Minister
The Minister of Railways made a statement regarding the inci-
dent in which some persons were runover by train No. 12 Down
Delhi-Howrah Express at Luckeesarai Station on the 14th February,
1968,
(Lok Sabha adjourned at 1-45 p.M. and re-assembled at 2-35 rMm.)

9. Government Bill—introduced
The Dethi Municipal Corporation (Amendment) Bill, 1968.

10. Statement re: Ordinance—laid on the Table

A copy of the explanatory statement giving reasons for imme-
diate legislation by the Delhi Municipal Corporation (Amendment)
Ordinance, 1968, was laid on the Table under rule 71(1) of the Rules
of Procedure and Conduct of Business in Lok Sabha.
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11. Motion of thanks on the President’'s Address

Discussion on the following motion moved by Shri Chandrajeet
Yadava and seconded by Shri M. N. Naghnoor and amendments
thereto moved on the 14th February, 1968, continued:—

“That an Address be presented to the President in the follow-
ing terms:—

‘That the Members of Lok Sabha assembled in this Session
are deeply grateful to the President for the Address
which he has been pleased to deliver to both Houses
of Parliament assembled together on the 12th Febru-
ary, 1968.”

The following members took part in the debate:—
(1) Dr. Govind Das
(2) Shri Ganesh Ghosh
- (3) Shri Kushok Bakula
(4) Shri Indrajit Gupta
(5) Shri Chintamani Panigrahi
~ (6) Shri S. M. Joshi
(7) Shri N. P. C. Naidu
(8) Shri Amiya Nath Bose
(9) Shri Bakar Ali Mirza
(10) Seth Achal Singh (Speech unfinished).
The dlscuss:on was not concluded.

198 8(}ok Sabha adjourned till 11 a.m. on Friday, the 16th February

S. L. SHAKDHER,
Secreta_ry .

a2
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, February 16, 1968/Magha 27, 1889 (Saka)

No. 115
1. Starred Questions

Starred Questions Nos. 91—95 were orally answ_ered. Replies to
remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 649—715, 717733, 7351748,
750, 752—757, 759—761, 763—1767, 769—796, 798—801, 803—807, 509—
815, 817—829, 831—850, 852—864, 866—901, 901-A, 901-B, 901-C and
901-D were laid on the Table.

3. Statement by Minister

i

The Minister of Home Affairs made a statement regarding situa-
tion in West Bengal.

4. Calling Attention to Matter of Urgent Public Importance

Shri K. Lakkappa called the attention of the Minister of External
Affairs to the mass deportation of Indian nationals from Kenya
resulting in their unemployment and loss of property.

The Deputy Minister of External Affairs made a statement in
regard thereto. '

5. Papers laid on the Table
The following papers were laid on the Table:—

(1) (i) A copy of the Report of the Motor Car- Qualit‘;’;l
Enquiry Committee. !

I
i

(ii) A copy of the Government Resolution No. '1(95) /67—é
AEInd.(I), dated the 12th February, 1968 announcing!
Government'’s decisions on the above Report.-" i
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(2) A copy of the Annual Report of the Indian Institute of
Technology, Dethi, for the year 1966-67.

(3) A copy of the Aircraft (Fifth Amendment) Rules, 1967,

" published in Notification No. G.S.R. 1926 in Gazette of

India dated the 30th December, 1967, under section 14-A

of the Aircraft Act, 1934, together with an explanatory
naote.

(4) A copy each of the following papers under sub-section (4)
of section 15 of the Air Corporations Act, 1953:—

(i) Certified Accounts of the Indian Airlines Corporation
for the year 1966-67 together with the Audit Report
thereon.

(ii) Certified Accounts of the Air India for the vear 1966-67
together with the Audit Report thereon.

(5) The following statements showing the action taken by
Government on various assurances, promises and under-
takings given by the Ministers during the various sessmrs
of Lok Sabha shown against each:—

(i) Supplementary  Statements Third Session, 1967 (Fourth Lok

. Nos. I and 11 Sabha).

(ii) Supplementary Statements Second Session, 1967 (Fourth Lok
Nos. IX and X, Sabha).

(iii) Supplementary Statement iJo. First Session, 1967 (Fourth Lok
V111, Sabha).

(iv) Supplementary Statement No. Sixteenth Session, 1966 (Third Lok
x. Sabha).

(v) Supplementary Statement No. Fifteenth Session, 1866 (Third Lok
XII. Sabha).

(vi) Supplementary Statement No. Fourteenth Session, 1966 (Third Lok
XV1, Sabha).

(6) A copy each of the following Notifications under sub-
section (2) of section 3 of the All India Services Act,
1951:—

(i) G.SR. 1908 published in Gazette of India dated the
30th December, 1967, making certain amendments to the
Indian Police Serviee (Pay) Rules, 1954.

(ii) The Indian Forest Service (Appointment by Promotion)
Amendment Regnlatmns 1967, published in Notification
No. G.SR. { in Gazette of India datéd the 6th January,
1968.
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(7) A copy of the International Copyright (First Amendment)
Order, 1968, published in Notification No. S.0. 97 (English
version) and S.O. 98 (Hindi version) in Gazette of India
dated the 6th January, 1968, under section 43 of the Copy-
right Act, 1957.

(8) A copy of the Punjab Motor Vehicles (Chandigarh Second
Amendment) Rules, 1967, published in- ~Notification
No. 9038-HII(2)-67/36056, in Chandigarh Administration
Gazette dated the 1st January, 1968, under sub-section (3)
of section 133 of the Motor Vehicles Act, 1939

(9) A copy of Notification No. S.O. 39 published in Gazette of
India dated the 6th January, 1968, under section 10 of the
National Highwavs Act, 1956,

6. Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 14th February, 1968, Rajya
Sabha passed the Press and Registration of Books (Amend-
ment) Bill, 1968.

(ii) That at its sitting held on the 14th February, 1968, Rajya
Sabha passed the Oaths Bill, 1968.

7. Bills passed by Rajya Sabha—Ilaid on the Table

Secretary laid on the Table a copy each of the followmg Bills as
passed by Rajya Sabha:—

(1) The Press and Registration of Books (Amendment) Bill,
1968.

(2) The Oaths Bill, 1968.

8. Report of Public Accounis Committee

Shri M. R. Masani presented the Seventeenth Report of the Pub-
lic Accounts Committee on Paras 59 and 60 of Audit Report (Civil)
on Revenue Receipts, 1966 and Paras 51, 56, 57, 58, 59 and 60 of Audit
Report (Civil) on Revenue Receipts, 1967 relating to Income Tax.

9. Statement by Minister

The Minister of Railways made a statement correcting the
answers given on the 13th February, 1968, to supplementaries on
Starred Question No, 4 regarding loss to Railways during language
agitations. ’
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*10: Statement #e: Government ‘Business

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 19th Febru-
ary, 1968,

11. Motion for Election to Committee
Dr. Triguna Sen moved the following motion:—

“That in pursuance of paragraph 1 of the Ministry of Educe-
‘tion Resolution No. 11/1/67-CAI(1), dated the 15th Decem-
ber, 1967, the members of Lok Sabha do proceed to elect,
in such manner as the Speaker may direct, two members
from among themselves to serve as members of the Cen-
tral Advisory Board of Archaeology for the remainder of
the term of four years, subject to the other provisions of
the said Resolution.”

' The motion was adopted.

12, Motion of Thanks on the President’s Address

Discussion on the following motion moved by Shri Chandrajeet
Yadava and seconded by Shri M. N. Naghnoor and amendments
thereto moved on the 14th February, 1968, continued:—

“That an Address be presented to the President in the follow-
ing terms:—

‘That the Members of Lok Sabha assembled in this Session
are deeply grateful to the President for the Address
which he has been pleased to deliver to both Houses of
Parliament assembled together on the 12th February,
1968." ”

The following members took part in the debate:—
" (1) Seth Achal Singh
(2) Shri S. K. Sambandhan
(Lok Sabha adjourned at 1 p.m. and re-assembled at 2-05 p.m.)

(3) Shri A. S. Saigal
(4) Shri J. M. Tmghn” (Speech unfinished).
. The discussion was not concluded.
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13. Motion re: Nineteenth Report of Committee on Private Members'
Bills and Resolutions

Shri K. M. Koushik moved the following motion:—

“That this House agrees with the Nineteenth Report of the
Committee on Private Members’ Bills and Resolutions
presented to the House on the 14th February, 1968.”

The motion was adopted.

14. Private Members’ Bills—introduced

(1) The Widowers’ Re-marriage Bill 1968 by Shri Raghuvir
Singh Shastri.

(2) The Constitution (Axﬁendment) Bill, 1968 (Amendment
of articles 4, 80 etc.) by Shri Shiva: Chandra Jha.

(3) The Representation of the People (Amendment) Bill,
1968 (Insertion of new section 74) by Dr. Govind Das.

The motion for leave to introduce the Bill moved by Dr. Govind
Das was opposed. “The motion was adopted and the Bill was intro-
duced.

(4) The Constitution (Amendment) Bill, 1968 (Amendment
of articles 343, 345 etc.) by Bhri J. M. Imam.

(5) The Code of Civil Procedure (Amendment) Bill, 1968
(Omission of section 87B) by Shri M. Narayan Reddy.

(6) The Constitution (Amendment) Bill, 1968 (Substitution
of article 343, amendment of articles 344 etc.) by Shri
Erasmo de Sequeira.

*(7) The Constitution (Amendment) Bill, 1968 (Amendment
of articles 85 and 174) by Shri Madhu Limaye.

*(8) The Constitution (Amendment) Bill, 1968 (Amendment
of articles 74 and 163) by Shri Madhu Limaye.

*(9) The Constitution (Amendment) Bill, 1968 (Insertion of
new article 1744) by Shri Nath Pai.

*(10) The Film Industry Workers Bill, 1968 by Shri S. C.
Samanta,

*Introduced at 5-40 P.M.
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18: Private: Member’s Bitl—-Motion for Reference ‘to Joint' Commiittée
—negatived
The Constitution (Amendment) Bill, 1967 (Amendment of Eighth
~ Schedule) by Dr. Karni Singh

Dr. Karni Singh concluded his speech on the motion for reference
of the Bill to a Joint Committee moved by him on the 1st December,
1967:—

The following members took part in the debate:—

(1) Shri Amrit Nahata
(2) Dr. Govind Das
© . °(3) Shri Prakash Vir Shastri-
(4) Shri Tenneti Viswanathan
= (8y Shri Era Sezhiyan
(6) Shri Bhola Nath Master
(7) Shri Meetha Lal Meena
**(8) Shri Panna Lal Barupal
- ~(9) Shri Om Prakash Tyagi
(10) Dr.” (Mrs.) Maitreyee Bose
(11) Sirdarni Nirlep Kaur
...(12) Chaudhari Randhir Singh
(13) Shri Erasmo de Sequeira
- (14)-Shri K.  Ananda Nambiar
'€i5-) Shri DPhireswar Kalita
(16) . Shri S. Kandappan
27 (}7) Shri Onkar Lal Berwa
(18) Shri Y. B. Chavan

:Dr. Karni Singh replied to the debate.

On the motion the House divided, Ayes 38; Noes 92. The motion
was’ accordingly negatived.

16. Private Member’s Bill—Under Consideration

The Constitution (Amendment) Bill, 1967 (Amendment of article 85)
by Shri Prakash Vir Shastri

The motion for consideration of the Bill was moved by Shri
Prakash Vir Shastri. Hig, speech was not concluded.
3 :

The discussion was not concluded.
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17. Half-an-hour discussion on Matters Arising out of Answer to
Question
Chaudhari Randhir Singh raised a half-an-hour discussion on
points arising out of the answer given on the 12th December, 1967

to Starred Question No. 608 regarding amendment of Hindu Succes-
sion Act,

Shri P. Govinda Menon replied to the discussion.
(Lok Sabha adjourned till 11 a.M. on Monday, the 19th February,
1968).

S. L. SHAKDHER,
Secretary.
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' LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

BN

Monday, February 19, 1968/Magha 30, 1889 (Saka)

. No. 116
1. Obituary Reference

... The Speaker; Sarvashri Morarji R. Desai, J. M. Lobo Prabhu,
Kanwar Lal Gupta, K. Anbazhagan, H. N. Mukerjee, Deven Sen,
E. K, Nayanar and Hem Barua made references to the passing away
of Dr. Kailas Nath Katju, who was a Member of the Constituent
Assembly of India, First Lok Sabha and former Union Minister of
-Home Affairs and States, Law and Defence.

‘Thereatter. Members stood in silence for a short while as a mark
of respect.
2. Starred Questions
. "Starred Questions Nos. 121, 123, 124, 128, 129 and 131 were orally
. answered. Starred Question No. 125 was postponed for answer on

another date. Replies to the remaining questions were laid on the
Table.

~'3. Unstarred Questions

Replies to Unstarred Questions Nos. 902—921, 923—1022, 1024—
1033, 1035—1055, 1057—1058, 1060—1083, 10851101, 11031124,
1126—1180, 1182—1192, 1192-A, 1192-B, 1192-C and 1182-D were laid

--on the Table.

4Papers Laid on the Table
The following papers; were laid on the Table:—

(1) A copy of Notification No. F.4(43)-BC/67 published in
Gazette of India dated the 10th February, 1968, announc-
ing the constitution of the National Credit Counecil.
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(2) A copy each of the following Notifications under sub-
section (4) of section 26 of the Bengal Finance (Sales
Tax) Act, 1941 as in force in the Union territory of
Delhi:—

*(i) The Delhi Sales Tax (Third Amendment) Rules, 1967,
published in Notification No, ¥.4(83)/67-Fin.(E)(I) in
Delhi Gazette dated the 19th October, 1967.

**(ii) A copy of Notification No. F.4(83)/67-Fin(E)(I) pub-

" lished in Delhi Gazette dated the 14th November, 1967,

containing corrigendum to Notification No. F.4(83)/
67-Fin.(E) (I) dated the 19th October. 1367.

(8) A copy each of the following Notifications under section
159 of the Customs Act, 1962 and section 38 of the Cen-
tral Excises and Salt Act, 1944:—

(a) The Customs and Central Excise Duties Export Draw-
back (General) Tenth Amendment Rules, 1968, pub-
lished in Notification No. G.S.R. 211 in Gazette of India
dated the 3rd February, 1968.

(b) The Customs and Central Excise Duties Export Draw-
back (General) Eleventh Amendment Rules, 1868, pub-
lished in Notification No. G.S.R. 212 in Gazette of
India dated the 3rd February, 1968.

{c) The Customs and Centra] Excise Duties Export Draw-
back (General) Twelfth Amendment Rules, 1968, pub-
‘lished in Notification No. G.S.R. 213 in Gazette of
India dated the 3rd February, 1968.

(d) The Customs and Central Excise Duties Export Draw-

) back (General) Thirteenth Amendment Rules, 1968,

published in Notification No. G.S.R. 214 in Gazette of
India dated the 3rd February, 1968.

(e) The Customs and Central Excise Duties Export Draw-
back (General) Fourteenth Amendment Rules, 1968,
published in Notification No. G.S.R. 215 in Gazette of
India dated the 3rd February, 1968..

*The potification was previgusly laid on the Table on the 23rd Novem-
ber, 1967 and was re-laid under Rule 234(2) of the Rules of Procedure.

**The notification wa# previously laid on the Table on the 21st Decem-
ber, 1967 and was re-laid under Rule 234(2) of the Rules of Procedure.
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(f) The Customs and Central Excise Duties Export Draw-
back (General) Fifteenth Amendment Rules, 1968,
published in Notification No. G.S.R. 216 in Gazette of
India dated the 3rd February, 1968.

(g) The Customs and Central Excise Duties Export Draw-
back (General) Sixteenth Amendment Rules, 1968,
published in Notification No. G.S.R. 217 in Gazette ot
India dated the 3rd February, 1968.

(h) The Customs and Central Excise Duties Export Draw-
back (General) Seventeenth Amendment Rules, 1968,
published in Notification No. G.S.R. 218 in Gazette of
India dated the 3rd February, 1968.

(1) The Customs and Central Excise Duties Export Draw-
back (General) Eighteenth Amendment Rules, 1968,
published in Notification No. G.S.R. 219 in Gazette of
India dated the 3rd February, 1968.

(j) The Customs and Central Excise Duties Export Draw-
back (General) Nineteenth Amendment Rules, 1868,
published in Notification No. G.S.R. 220 in Gazette of
India dated the 3rd February, 1968.

(k) The Customs and Central Excise Duties Export Draw-
back (General) Twentieth Amendment Rules, 1968,
published in Notification No. G.S.R. 221 in Gazette of
India dated the 3rd February, 1968.

(1) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-first Amendment Rules, 1968,
published in Notification No. G.S.R. 272 in Gazette of
India dated the 10th February, 1968.

(m) G.S.R. 274 published in Gazeite of India dated the 10th
February, 1968, containing corrigendum to G.SR. 1406
dated the 16th September, 1967.

(4) A copy each of the following Notifications under section 159
of the Customs Act, 1962:—

(a) G.S.R. 222 published in Gazette of India dated the 3rd
February, 1968.

(b) G.S.R. 223 published in Gazette of India dated the 3rd
February, 1968.
, [P.T.O.
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<7 oAe) "G.8.R. 287 published in Gazette of ‘Indis dated the 1st
February 1968 '

(d) G.SR. 273 pubhshed in. Gazette of Tndia dated the 10th
February, 1968.

“(e) G.SR. 277 published in Gazette of India dated the 6th
February, 1968. '

(3) A copy of the Post Office Savings Certificates (First

Amendment) Rules 1968, published in Notification No.

- "G.8.R. 187 in Gazette of India dated the 20th January,

1968, under sub-section {3) of settion 12 of the Govern-
ment Savings‘Certiﬁcates ‘Act, 1958.

5. The Budget (Rallvvays)——-1968-69

v Shrl C. M. Poonacha presented a ‘statement of the estimated
:,v’re‘ce1pts. and expenditure of the Government of India for the year
1968-89 in respect of Railways.

8. Government Bill—introduced

“The- Jammu and Kashmir Representation of the Pcople (Supple-
mentary) Bill, 1968

The motion for leave to introduce the Bill moved by Shri P.

Govinda Menon was opposed. The motion was adopted and the Bill
‘was introduced.

‘(Lok Sabha adjourned at 1-20 p.m. and re-assembled at 2-15 r.M.)
7. Statement re: Ordinance—Ilaid on the Table

A copy of the explanatory statement giving reasoﬁs for immediate
- legislation by the Jammu and Kashmir Representation of the People
(Supplementary) Ordinance, 1968, was laid on the Table under rule

71(1) of the Rules of Procedure and Conduct of Business in Lok
"Sabha.

8. Motion of thanks on the President’s Address

.=+ Discussion on the following motion moved by Shri Chandrajeet
Yadava and seconded by Shri M. N. Naghnoor and amendments there-
to moved on the 14th February 1968, continued:— .

“That an AddreSS be presented to the President in the {ollow-
ing ten:_ns —

“That the Mem of Lok Sabha assembled in this Session
are deeply grateful to the President for the Address
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which he has been pleased to deliver to both Houses
of Parliament assembled together on the 12th Febru-
ary, 1968’

The following members took part in the debate:—

(1) Shri J. M. Imam
(2) Shri Prem Chand Verma
(3) Shri G. G. Swell
(4) Shri Mrityunjay Prasad
(5) Shri Beni Shanker Sharma
(6) Shri Inder J. Malhotra
(7) Shri Lakhan Lal Kapoor
(8) Shrimati T. Lakshmikanthamma
(9) Shri P. K. Vasudevan Nair
(10) Shri Krishna Kumar Chatterji
(11) Shri Janardan Jagannath Shinkre
The discussion was not concluded,
(Lok Sabha adjourned till 11 a.M. on Tuesday, the 20th February,
1968).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings}

Tuesday, February 20, 1968/Phalguna 1, 1889 (Saka)

No. 117
1. Statred Questions

Starred Questions Nos. 152, 153, 155 and 157 were orally answered,
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1193, 1195—1272, 1275—1396,
1396-A, 1396-B, 1396-C and 1396-D were laid on the Table,

3. Calling Attention to Matter of Urgent Public Importance

Shri Hardayal Devgun called the attention of the Minister of
Defence to the death of several jawans and destruction of military
wagons due to avalanche near Benihal tunnel.

The Minister of State for Defence made a statement in regard
thereto.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) (i) Review by the Government on the working of the
Instrumentation Limited, Kota for the year 1966-67,
under sub-section (1) of section 619A of the Companies
Act, 1856.

(ii) A copy of the Annual Report of the Instrumentation
Limited, Kota for the year 1866-67, along with the
‘Audited Accounts and the comments of the. Comptroller
and -Auditor General thereon. '

B [P.T.O.
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(2) A copy of the Companies (Central Government’s) General
Rules and Forms (Amendment) Rules, 1968, published in
Notification No. G.S.R. 130 in Gazette of India dated the
20th January, 1968, under sub-section (3) of section 642
of the Companies Act, 1956.

(3) A copy each of the following Notifications under sub-section
(2) of section 18A of the Industries (Development and
Regulation) Act, 1951:—

(i) S.0. 2297 published in Gazette of India dated ‘the 10th
July, 1967.

(ii) S.0. 3688 published in Gazette of India dated the 10th
" October, 1967.

(iii) S-O. 216 published in Gazette of India dated the 10th
January, 1968.

(4) A statement showing reasons for delay in laying the: Neti-
fications mentioned at (i) and (ii) of item (3) above.

(5) A statement on the import of Ammonia for the production
of fertilisers.

(6). A copy of the Export of Stainless Steel Utensils (Inspec-
tion) Rules, 1967, published in. Notification Neo. S.O. 372 in
Gazette of India dated the 2Tth January, 1968, under sub-
section (3) of section 17 of the Export (Quahtv Control and
-Inspection) Act, 1963. P

(7). A copy each of the following President’s Acts, under sub-
section (3) of section 3 of the Haryana State Legislature
(Delegation of Powers) Act, 1967:—

(i) The Indian Stamp (Haryana Amendment) Act, 1867
(President’s Act No. 7 of 1967) published in Gazette of
India dated the 30th December, 1967.

(ii) The Haryana Land Revenue (Additional Surcharge) Act,
1967 (President’s Act No. 8 of 1967) published in Gazette
of India dated the 30th Deeember, 1967.

(iii) The Punjab Urban Immovable Property Tax (Haryana
Amendment) Act, 1967 (President’s Act Ne. 10 of 1967)

published in Gazette of India dated the 30th December,
1967.

(iv) The Punjab Passengers ‘and Goods Taxation (Haryana
Second Amendmeént) Act, 1967 (President’s Act No, 11

of 1967) pullished in Gazette of Ineha daied the 30th
December, 1067,
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(v) The Punjab Entertainments Tax (Cinematograph Shows)
Haryana Amendment Act, 1967 (President’'s Act No. 13
of 1967) published in Gazette of India dated the 30th
December, 1967.

(8) A copy of the Sixth Valuation Report of the Life Insurance
Corporation of India as at 31st March, 1967, under section
2% of the Life Insurance Corporation Aect, 1956.

(9) (i) Review by the Government on the working of the
PFertilisers and Chemicals, Travancore Limited, for the
year 1966-67, under sub-section (1) of section 619A of
the Companies Act, 1956

s/ (it) A copy of the Annual Report of the Fertilisers and
Chemicals, Travancore Limited, for the year 1866-67,
along with the Audited Accounts and the comments
of the Comptroller and Auditor General thereon.

(10) A copy of Government Resolution No. C2-8(7) /67, published
in Gazette of India dated the 10th February, 1968, extend-
ing the period for submission of the Report of the National
Coal Development Corporation Committee (English and
Hindi versions).

(11) A copy of the Rubber Board Service (Classification, Con-
trol and Appeal) Amendment Rules, 1988 published in
Notification No. G.S.R. 231 in Gazette of India dated the
3rd February, 1968, under sub-section (3) of section 25 of
the Rubber Act, 1947,

5. Message from Rajya Sabha

Secretary, reported a message from Rajya Sabha that at its gitting
held on the 13th February, 1968, Rajya Sabha passed the Rice-Milling
Industry (Regulation) Amendment Bill, 1968,

6. Bill passed by Rajya Sabha—laid on the Table

Secretary laid on the Table a copy of the Rice-Milling Industry
(Regulation) Amendment Bill, 1968, as passed by Rajya Sabha.

7. Statement by Prime Minister
The Prime Minister made a statement on the Award of the Inter-

national Tribunal regarding the Indo-Pakistan border in the Gujarat-
West Pakistan area,
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8. Statement by Minister

The Minister of Education made a statement on the agitation start-
ed by the Delhi School teachers

9. Statement under Dn-ectlon 115

Shri Madhu Limaye made a statement regarding certain informa-
tion given by the Minister of Commerce on the 7th July, 1967, in
reply to a supplementary on Starred Question No. 993 regarding
black-listing of firms.

The Minister of Commerce made a statement in reply thereto.

10. Motion of No-confidence in the Council of Ministers

The' Speaker asked those members who were in favour of leave
being granted to Shri Bal Raj Madhok, to make a motion of No-confi-
dence in the Council of Ministers, to rise in their places. As not less
than fifty members rose, the Speaker declared that leave was granted
and the date for taking up the motion would be fixed.

11. Motion
Shri P. Venkatasubbaiah moved the following motion:—

“That this House strongly disapproves of the conduct of
Sarvashri Maulana Ishaq Sambhali and H. N, Mukerjee
who created obstruction and showed disrespect to the
President at the time of his Address to both the Houses
of Parliament assembled together under article 87 of the
Constitution on the 12th February, 1968 and reprimands
them for their undesirable, undignified and vnbecoming
behaviour.”

(Lok Sabha adjourned at 1 p.m. and re-assembled at 2 p.M.)

Three amendments were moved by Sarvashrl Madhu Limaye,
Atal Bihari Vajpayee and S. M. Banerjee.

The following members took part in the debate:—
(1) Shri C. C. Desai
(2) Shri Shri Chand Goyal
(3) Shri M. Thirumala Rao
(4) Shri S. Kandappan
(5) ‘Shri R D. Bhandare .
v‘;(ﬁ) Shri P. Ramambu'tl ;
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(7) Shri D. K. Kunte
(8) Shri Sheo Narain
(9) Shri S. M. Banerjee
(10) Shri Prem Chand Verma
(11) Shri George Fernandes
(12) Shri Bakar Ali Mirza
(13) Shri Hem Barua
(14) Shri Abdul Ghani Dar v
(15) Shri H, N. Mukerjce
Shri P. Venkatasubbaiah replied to the debate,
The discussion was not concluded.
*12. Statement by Minister

The Minister of Home Affairs made a statement regarding West
Bengal. The Minister also laid on the Table a copy each of the
following papers:—

(1) Proclamation dated the 20th February, 1968, issued by the
President under article 356 of the Constitution, assuming
to himself all functions of the Government of the State of
West Bengal.

(2) Order dated the 20th. February, 1968, made by the Presi-
dent, in pursuance of sub-clause (i) of clause (¢) of the
Proclamation at item No. (1) above.

(3) Report of the Governor of West Bengal dated the 15th
February, 1968 to the President.

(Lok Sabha adjourned till 11 Am. on Wednesday, the 21st
February, 1968).

S. L. SHAKDHER,
Secretary.

*Made at 4 P.M.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, February 21, 1968/Phalguna 2, 1889 (Saka)

No. 118

1. Starred Questions

Starred Questions Nos, 181, 182, 183 and 185 were orally answer-
ed. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1397—1413, 14151470, 1472—
1475 and 1477—1515 were laid on the Table.

3. Calling Attention to Matter of Urgent Public Importance

Shri Narendra Kumar Salve called the attention of the Minister
of Home Affairs to the reported decision of the Anti-Hindi Agita-
tion Council of students of Madurai to propagate for liberation of
Tamilnad from the Indian Union and reported decision of some
students of Madras State to burn Hindi copies of the Constitition of
India.

The Minister of State for Home Affairs made a statement in re-
gard thereto.
4. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Punjab Cinemas (Regulation) Haryana
Amendment Act, 1967 (President’s Act No. 9 of 1967)
published in Gazette of India dated the 30th December,
1967, under sub-section (3) of section 3 of the Haryana
State Legislature (Delegation of Powers) Act, 1967.

(2) A copy of the Naval Ceremonial, Conditicns of Service
and Miscellaneous (Amendment) Regulations, 1868,

P.T.Q.
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published in Notification No. S.R.O. 1-E in Gazette of
India dated the 13th January, 1968, under section 185
of the Navy Act, 1957.

(3) A copy of teleprinter message received from the Gover-
nor of West Bengal on the 20th Feoruary, 1968,

5. Report of Committee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar - presented tlhie Twentieth Report of the
Committee on Private Members’ Bills and Resoiutions.

6. Report of Public. Accoupts Committee

Shri M. R. Masani presented thé Eighteenth Report of the Public
Accounts Committee on Audit Report (Civil), 1967 relaling to the
Ministry of Transport and Shipping (Border Roads Organisation).

7. Report of Estimates Committee

Shri S. Kandappan presented the Nineteenth Report of the Esti-
mates Committee regarding action taken by Government on the
recommendations contained in the Hundred and third Report of the
Estimates. Committee (Third Lok Sabha) on the Ministry of Bdu-
cation—C.S.IL.R.—National Physical Laboratory, New Delhi,

8. Statement by Minister

Thé Minister of Information and Broadcasting made a statement
carrecting the answer given on the 11th December, 1967 to & supple-
mentary by, Shri D. N. Patodia on Starred Question No. 572 regard-
ing. destruction. of record of evidence tendered before the Chanda
Commnittee. -

9. Government Bill—Introduced
Thé Khuda Bakhsh Oriental Public Library Bill, 1968.

The motion for leave to introduce the Bill moved by Prof. Sher
Singh was opposed. The motion was adopted and the Bill was in-
troduced.

10. Motion of Thanks on the President’s Address

Discussion on the following motion moved by Shri Chandrajeet
Yadava and seconded by Shri M. N. Naghnoor and amendments
thereto moved on the 14th Fe‘bruary, 1968, continued: -

" “That an Address be presented to the President in the follow-
ing terms:—

‘That the Membgrs of Lok Sabha assembled in this Session
" are deeply gratefu] to the President for the Address
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which he has been pleased to deliver to both Houses
of Parliament assembled together on the 12th Febru-
ary, 1968.”

The following members took part in the debate:—
(1) Shri J. B. Kripalani
(Lok Sabha adjourned at 1 p.Mm. and re-assembled at 2 p.M.)
(2) Shri C. C. Desai
(3) Shri M. V. Rajasekharan
(4) Shri Yajna Datt Sharma
(5) Shrimati Jyotsna Chanda
(6) Shrimati Suseela Gopalan
(7) Shri P. M. Sayeed
(8) Mahant Digvijai Nath
(9) Shri S. R. Damani
(10) Shri Dhireswar Kalita
(11) Chaudhari Randhir Singh
(12) Shri G. M. Bakshi

The discussion was not concluded.

11. Report of Business Advisory Committee

Dr. Ram Subhag Singh presented the Fourteenth Report of the
Business Advisory Committee.

12. Half-an-hour Discussion on Matters Arising out of Answer to
Question
Shri Shri Chand Goyal raised a half-an-hour discussion on points
arising out of the answer given on the 13th February, 1968 to Starred
~stion No. 4 regarding loss to Railways during language agita-
tion. E Fi '“"W
Shri C. M. Poonacha replied to the discussion.

(Lok Sabha adjourned till 11 AM. on Thursday, the 22nd
February, 1968).

s

S. L.- SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, February 22, 1968 /Phalguna 3, 1889 (Saka)

No. 119

1. Starred Questions

‘Starred Questions Nos. 211, 213, 214, 215 and 227 were orally
answered. Replies to remaining questions were laid on the Table.
2. Unstarred Questions

Replies to Unstarred Questions Nos, 1516—1534, 1536—1547,
1549—1551, 1553—1559, 1561—1610, 1612—1641, 1643, 1644, 1646—1650,
1650-A, 1850-B and 1650-C were laid on the Table.

3. Short Netice Question

Reply to Short Notice Question No. 1 addressed to Minister -of
Petroleum and Chemicals regarding Navagam Oilfields was laid on
the Table as the Member was absent.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Twenty-ninth Report of the Law Commis-
sion on the proposal to include certain social and economic offences
in the Indian Penal Code.

(2) A copy of the Indian Telegraph (Ninth Amendment)
Rules, 1967, published in Notification No, G.S.R. 1901 in Gazette of
India dated the 19th December, 1967, under sub-section (5) of sec-
tion 7 of the Indian Telegraph Act, 1885 (Hindi version).

{3) A copy of the Indian Maize (Temporary Use in Starch Manu-
facture) Order, 1968, published in Notification No. G.S.R, 283 in
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Gazette of India dated the 9th February, 1968, under sub-section (6)
of section 3 of the Essential Commodities Act, 1955.

(4) A copy of the Iron Ore Mines Labour Welfare Cess (Amend-
ment) Rules, 1968, published in Notification No. G.SR. 133 in
Gazette of India dated the 20th January, 1968, under sub-section (4)
of section 8 of the Iron Ore Mines Labour Welfare Cess Act, 1961.

(5) A copy each of the following Notifications under section 7TA
of the Coal Mines Provident Fund and Bonus Schemes Act, 1948:—

(i) The Coal Mines Provident Fund (Amendment) Scheme,

1968, published in Notification No. G.S.R. 157 in Gazette
of India dated the 27th January, 1968.

(ii) The Andhra Pradesh Coal Mines Provident Fund (Amend-

(iii)

ment) Scheme, 1968, published in Notification No. G.S.R.
158 in Gazette of India dated the 27th January, 1968.

The Rajasthan Coal Mines Provident Fund (Amendment)
Scheme, 1968, published in Notification No. G.S.R. 159
in Gazette of India dated the 27th January, 1968.

(iv) The Neyveli Coal Mines Provident Fund (Amendment)

Scheme, 1968, published in Notification No, G.S.R. 160 in
Gazette of India dated the 27th January, 1968.

(v) The Coal Mines Provident Fund (Assam) Amendment

(vi)

(vii)

(viii)

(ix)

Scheme, 1968, published in Notification No. G.S.R. 161 in
Gazette of India dated the 27th January, 1968.

The Coal Mines Provident Fund (Rewa and Korea)
Amendment Scheme, 1968, published in Notification No.
G.SR. 162 in Gazette of India dated the 27th January,
1968.

The Coal Mines Provident Fund (Talcher) Amendment
Scheme, 1968, published in Notification No. G.S.R. 163 in
Gazette of India dated the 27th January, 1968.

The Andhra Pradesh Coal Mines Bonus (Amendment)
Scheme, 1968, published in Notification No. G.S.R. 192
in Gazette of India dated the 3rd February, 1968,

The Rajasthan Coal Mines Bonus (Amendment) Scheme,

1968, published in Notification No. G.S.R. 193 in Gazette
of India dated the 3rd February, 1968.

(x) The Assam Coal Mines Bonus (Amendment) Scheme, 1968,

published in Notification No. G.S.R. 194 in Gazette of
India dated tHe 3rd February, 1968.
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5. Opinion on Bill—laid on the Table

H. H. Maharaja Pratap Keshari Deo laid on the Table Paper No. I
to the Bill to make provision for the appointment and functions of
an authority named Lokpal for the investigation of administrative
acts in certain cases and for matters connected therewith which was

circulated for the purpose of eliciting opinion thereon by the direc-
tion of the House on the 1st December, 1967.

6. Supplementary Demands for Grants (Railways) for 1967-68

Shri Parimal Ghosh presented a statement showing Supplemen-
tary Demands for Grants in respect of the Budget (Railways) for
1967-68.

7. Report of Public Accounts Committee

Shri M. R. Masani presented the Fourteenth Report of the Public
Accounts Committee on Appropriation Accounts (Civil), 1965-66 and
Audit Report (Civil), 1967, relating to the Ministry of Education.

8. Motion re: Fourteenth Report of Business Advisory Committee
Dr. Ram Subhag Singh moved the following motion:—

“That this House agrees with the Fourteenth Report of the
Business Advisory Committee presented to the House on
the 21st February, 1968.”

The motion was adopted.
9. Motion of thanks on the President’s Address

Discussion on the following motion moved by Shri Chandrajeet
Yadava and seconded by Shri M. N. Naghnoor and amendments
thereto moved on the 14th February, 1968, continued:—

“That an Address be presented to the President in the follow-
ing terms:—

‘That the Members of Lok Sabha assembled in this Session
are deeply grateful to the President for the Address
which he has been pleased to deliver to both Houses
of Parliament assembled together on the 12th Febru-
ary, 1968.”

The following members took part in the debate:—
(1) Shri N, Sreekantan Nair
(2) Shri K. Hanumanthaiya
(Lok Sabha adjourned at 1 p.m. and re-assembled at 2 P.M.)
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3) haja Kamakhya Prasad Smgh Deo Mshindra Bahadar
{4) Bhri R. D. Bhandare.

(5) Shri K. Anbazhagan

{6) Shri Jagjivan Ram

(7) Shri G. P. Mangalathumadam

(8) Shri Bedabrata Barna

(9) Shri Pattiam Gopalan

The discussion was not concluded.

10. Discussion under Rule 193

Shri Madhu Limaye raised a discussion on the serious incident
involving Delhi-Howrah Express at Lauckeesarai Railway Statien on
the 14th February, 1968 resulting in death of several persons on the
tracks. | Ak

The following members tock part in the debabe:—

{1) Shri Yamuna Prasad Mandal
(2) Shri S. M. Banerjee
(3) Shri Sitaram Kesri
(4) Shri J. M. Lobo Prabhu
(6) Shri N. T. Das
(6) Shri S. Kandappan
(7) Shri Jyotirmoy Bosu
(8) Shri Sheo Narain
{9) Shri Lakhan Lal Kapoor
Shri C. M. Poonacha replied to the diseussion.

(Lok Sabba adjourned till 11 AM. on Friday, the 23rd February,
1968).

S. L. SHAKDHER,
Secretary.
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) LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, February 23, 1968/Phalguna 4, 1889 (Saka)

No. 120

4. Starred Questions

% Starred Questions Nos. 241, 245, 247 and 257 were orally answered.
.A_!P,eplies to remaining questions were laid on the Table.

© Replies to Unstarred Questions Nos, 1651—1658, 1660—1672, 1674—

4714, 1716—1734, 1736—1772, 1774—1782 and 1784—1833  were
Timd on the Table.

';3 Papers laid on the Table
% The following papers were laid on the Table:—
(1) A copy of ‘Economic Survey, 1967-68.

7 (2) A copy of the Unlawful Activities (Prevention) Rules, 1968, pub-
Jdished in Notification No. S.0. 481 in Gazette of India dated the S5th
“February, 1968, under sub-section (3) of section 21 of the Unlawful Acti-
cvities (Prevention) Act, 1967.

~ (3) A copy of the Annual Report of the Indian Institute of Technology,
Madras for the year 1966-67.

% (4) A copy each of the following Notifications under sub-section (2) of
Sectxon 3 of the All India Services Act, 1951:—

(i) G.S.R. 1906 published in Gazette of India dated the 30th Dec-
ember, 1967, making certain amendments to the schedule
to the Indian Police Service (Fixation of Cadre Strength)
Regulations, 1955.

(i) G.S.R. 1907 published in Gazette of India dated the 30th Dec-
ember, 1967, making certain amendments to Schedule II
to the Indian Police Service (Pay) Rules, 1954,
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(iii) G.S.R. 34 published in Gazette of India dated the 13th Janu-
ary, 1968, making certain amendments to Schedule III to
the Indian Police Service (Pay) Rules, 1954.

(iv) G.S.R. 42 published in Gazette of India dated the 13th Janu-
ary, 1968. ’

(v) The Indian Administrative Service (Pay) Amendment Rules,
1967, published in Notification No. G.S.R. 43 in Gazette
of India dated the 13th January, 1968.

(vi) The Indian Administrative Service (Regulation of Seniority)
Amendment Rules, 1967, published in Notification No.
G.S.R. 44 in Gazette of India dated the 13th January,
1968.

(vii) The Indian Administrative Service (Appointment by Promotion)
Amendment Regulations, 1967, published in Notification
No. G.S.R. 45 in Gazette of India dated the 13th January,
1968.

(viii) G.S.R. 46 published in Gazette of India dated the 13th Janu-
ary, 1968, making certain amendments to the Indian
Administrative Service (Fixation of Cadre Strength) Regu-
lations, 1955. -

(ix) G.S.R. 47 published in Gazette of India dated the 13th Janu-
ary, 1968, making certain amendments to Schedule III to
the Indian Administrative Service (Pay) Rules, 1954,

(x) The Indian Administrative Service (Cadre) Amendment Rules,
1967, published in Notification No. G.S.R. 48 in Gazette
of India dated the 13th January, 1968.

{(xi) The Indian Administrative Service (Recruitment) Amendment
Rules, 1967, published in Notification No. G.S.R. 49 in
Gazette of India dated the 13th January, 1968.

(xii) G.S.R. 50 published in Gazette of India dated the 13th Janu-
ary, 1968, making certain amendments to the Indian Police
Service (Fixation of Cadre Strength) Regulations, 1955.

(xiii) G.S.R. 52 published in Gazette of India dated the 13th Janu-
ary, 1968, making certain amendments to Schedule III to
the Indian Administrative Service (Pay) Rules, 1954,

{xiv) The Indian Administrative Service (Recruitment) Amendment
Rules, 1967, published in Notification No., G.S.R. 53 in
Gazette of India dated the 13th January, 1968.

(xv) G.S.R. 54 published*in Gazette of India dated the 13th Janu-
©to° ary, 1968, #aking certain amendments to Schedule IIT to
the Indian Administrative Service (Pay) Rules, 1954,
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(xvi) G.S.R. 55 published in Gazette of India dated the 13th Janu-
ary, 1968, making certain amendments to the Schedule
to the Indian Administrative Service (Fixation of Cadre
Strength) Regulations, 1955.

(xvii) G.S.R. 56 published in Gazette of India dated the 13th
January, 1968, making certain amendments to the Indian
Administrative Service (Fixation of Cadre Strength) Regula-
tions, 1955.

(xviii) G.S.R. 57 published in Gazette of India dated the 13th
January, 1968, making certain amendments to Schedule 111
to the Indian Administrative Service (Pay) Rules, 1954.

(xix) The Indian Administrative Service (Regulation of Seniority)
Amendment Rules, 1967. published in Notification No.
G.S.R. 58 in Gazette of India dated the 13th January, 1968.

(xx) The Indian Administrative Service (Pay) Amendment Rules,
1967, published in Notification No. G.S.R, 59 in Gazette of
India dated the 13th January, 1968.

(xxi) The Indian Administrative Service (Fixation of Cadre Strength)
Amendment Regulations, 1967, published in Notification
No. G.S.R. 60 in Gazette of India dated the 13th January,
1968.

(xxii) G.3.R. 61 published in Gazette of India dared the i3th
January, 1968.

(xxiii) G.S.R. 63 published in Gazette of India dated the 13th
January, 1968, containing corrigendum to G.S.R. 177 dated
the 11th February, 1967.

(xxiv) The Indian Administrative Service (Appointment by Promo-
tion) Amendment Regulations, 1968, published in Notifica-
tion No. G.S.R. 100 in Gazette of India dated the 20th
January, 1968. ‘

(xxv) G.S.R. 102 published in Gazette of India dated the 20th
January, 1968, making certain amendments to Schedule ITI
to the Indian Administrative Service (Pay) Rules, 1954.

(xxvi) G.S.R. 103 published in Gazette of India dated the 20th
January, 1968, making certain amendments to the Indian
Administrative Service (Fixation of Cadre Strength) Regula-
tions, 1955.

(xxvii) The Indian Administrative Service (Appointment by Promo-
tion) Fifth Amendment Regulations 1968, published in
Notification No. G.S.R. 104 in Gazette of India dated the
20th January. 1968.

[P.T.O.
545



(xxviii) The Indian Administrative Service (Appointment by Promo-
tion) Second Amendment Regulations, 1968, published in
" Notification No. G.S.R. 105 in Gazette of India dated the
'20th Januwary, 1968.

(xxix) The Indian Administrative Service (Appointment by Promo-
tion) Third Amendment Rcgulations, 1968, published in
Notification No. G.S.R. 106 in Gazette of India dated the
20th Jannary, 1968.

(xxx) The Indian Administrative Service (Appointment by Promo-
tion) Fourth Amendment Regulations, 1968, published in
Notification No. G.S.R. 107 in Gazette of India dated the
20th January, 1968.

(xxxi) The Indian Police Service (Appointment by Promotion)
Amendment Regulations, 1968, published in Notification
No. G.S.R. 108 in Gazette of India dated the 20th January,
1968.

(xxxii) The Indian Police Service (Appointment by Promotion)
Second Amendment Regulations, 1968, published in Notifi-
cation No. G.S.R. 109 in Gazette of India dated the 20th
January, 1968.

(xxxiii) The Indian Police Service (Appointment by Promoticn)
Third Amendment Regulations, 1968, published in Notifica-
tion No. G.S.R. 110 in Gazette of India dated the 20th
January, 1968.

(xxxiv) The Indian Police Service (Appointment by Promotion)
Fourth Amendment Regulations, 1968, published in Noti-
fication No. G.S.R. 111 in Gazette of India dated the 20th
January, 1968.

(xxxv) G.S.R. 149 published in Gazette of India dated the 27th
January, 1968, making certain amendments to Schedule I11
to the Indian Police Service (Pay) Rules, 1954,

(xxxvi) G.S.R. 150 published in Gazette of India dated the 27th
January, 1968, making certain amendments to Schedule III
to the Indian Administrative Service (Pay) Rules, 1954.

(xxxvii) G.S.R. 183 published in Gazette of India dated the 3rd
February, 1968, making certain amendments to the Indian
Administrative Service (Fixation of Cadre Strength) Regula-
tions, 1955.

{xxxviii) G.S.R. 184 published in Gazette of India dated the 3rd
February, 1968, making certain amendments to the Indian
Administrative Service (Fixation of Cadre Strength) Regula-
tions, 1955. A

>("5) A copy of the Anndal Report of the Board of Trustees of the Indian

Museum, Calcutta, for the year 1966-67.
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. Intimation re: Conviction of Member

£ The Speaker infoimed the House of a wireless message dated the 22nd
3February, 1968 from the Sub-Divisional Officer, Contai, intimating that
#Shri Samar Guha, Member, Lok Sabha, courted arrest in C/W Satyagraha
‘launched by the local unit of PSP and entered into the court of Shri B. C.
’Maltra, Magistrate, First Class and was sentenced to till rising of the court
on the 22nd February, 1968 for contempt of court under Sections 228 of
‘the Indian Penal Code/480 of the Code of Criminal Procedure at Contai

ton the 22nd February, 1968.
5. Repeort of Estimates Committee

Shri P. Venkatasubbaiah presented the Thirtieth Report of the Estimates
Committee on the Ministty of Finance—Foreign Exchange.
‘6. Statement re: Government Busimess
i The Minister of Parliamentary Affairs made a statement regarding
j;Government business for the week commencing the 27th February, 1968.
7. Statement by Minister
~ The Minister of State for Education made a statement on the decentral-
isation of National Fitness Corps.
‘8. Motion of Thanks on the President'’s Address

Discussion on the following motion moved by Shri Chandrajeet
Yadava and seconded by Shri M. N. Naghnoor and amendments thereto
moved on the 14th February, 1968, continued:—

“That an Address be presented to the President in the following
terms:— .

‘That the Members of Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which he
has been pleased to deliver to both Houses of Parliament
assembled together on the 12th February, 1968.”

The following members took part in the debate:—
(1) Shri Onkar Lal Bohra
(2) Shri Ramji Ram
(3) Shri Biswanarayan Shastri
(4) Shri Virbhadra Singh
(5) Shri Hukam Chand Kachwai
(6) Shri Narendrasingh Mahida
(Lok Sabha adjourned at 1 ».M. and re-assembled at 2 p.M.)

" (7) Shri Deorao S. Patil
(8) Shri Tenneti Viswanatham
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Shrimati Indira Gandhi replied to the debate. She also laid on the
Table a copy each of the following documents:—

(1) The Indo-Pakistan Western Boundary Case Tribunal Award
dated the 19th February, 1968.

(2) Conclqsions of the above Tribunal.

On amendment No. 80 moved by Shri Kanwar Lal Gupta the House
divided, Ayes 44. Noes 141. The amendment was accordingly negatived.

On amendment No, 98 moved by Shri M. R. Masani the House divided,
Ayes 58; Noes 144. The amendment was accordingly negatived.

‘The remaining amendments were also negatived.

On the motion the House divided. Ayes 149; Noes 66. The motion
was accordingly adopted.

9. Motion re: Twenticth Report of Committee on Private Members’ Bills
and Resolutions

- Shri R. K. Khadilkar moved the following motion:—

“That this House agrees with the Twentieth Report of the Com-
mittee on Private Members’ Bills and Resolutions presented
to the House on the 21st February, 1968."

The motion was adopted.
10. Private Mermaber’s Resolution—Negatived

Major Ranjeet Singh concluded his speech on the followiﬁg Resolution
moved by him on the 22nd December, 1967:—

* “This House resolves that a Standing Parliamentary Committee on
Defence be appointed to study the problems of India’s
defence needs and periodically to keep scrutinizing her
defence preparedness and suggest ways and means to the
Government to ensure the security of the country’s frontiers.”

Two amendments were moved by Sarvashri E. K. Nayanar and
Bedabrata Barua.

The following members took part in the debate:—
(1) Shri Amrit Nahata
(2) Shri G. Viswanathan
(3) Shri Narendrasingh Mahida
(4) Shri Indrajit Gupta =
(5) Chaudhari Rafidhir Singh.
(6) Shri E. K. Nayanar
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(7) Shrimati Sharda Mukerje¢
(8) Shri Shiva Chandra Jha

(9) Shri Bedabrata Barua
(10) Shri Raghuvir Singh Shastri
(11) Shri Prem Chand Verma
(12) Shri Kanwar Lal Gupta
(13) Sardar Swaran Singh.

Major Ranjeet Singh replied to the debate.
The amendment moved by Shri E. K. Nayanar was negatived.

The amendment moved by Shri Bedabrata Barua was withdrawn by
leave of the House.

The Resolution was negatived.
11. Private Member’'s Resolution—Under Consideration
Shri S. Xavier moved the following Resolution:—

“This House is of opinion that Government should withdraw Gold
Control in view of the country-wide agitation and hardship
being encountered by goldsmiths, etc.”

His speech was not concluded.

: The discussion was not concluded. The House was adjourned for
want of quorum.

;. (Lok Sabha adjourned till 11 a.M. on Tuesday, the 27th February,
1968). \

1
5

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Tuesday, February 27, 1968/Phalguna 8, 1889 (Saka)

No. 121
1. Starred Questions

Starred Questions Nos. 278, 283, 286, 287, 288 and 289 were orally
answered.- Replies to the remaining questions were laid on the
Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1834—1897, 1899—1941,
1943, 1945—1949, 1951, 1952, 19541965, 1967—1984, 19862048 and
2050 were laid on the Table.

Two statements by the Deputy Minister of Commerce correct-
ing the replies given to the following Questions were also laid on
the Table.

(i) Unstarred Question No. 4257 on the 30th June, 1967 re-
garding Export of Beef;

(ii) Unstarred Question No. 190 on the 13th February, 1968
regarding Khadi Centres in Orissa.

3. Papers laid on the Table

The following papers were laid on the Table—

(1) A copy of Notification No. G.S.R. 129 published in Gazette
of India dated the 20th January, 1968, under sub-section
(3) of section 641 of the Companies Act, 1956, making
further alterations in the Schedules II and VI to the
Companies Act, 1956.
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(2) (i) Review by the Government on the working of the
Hindustan Photo Films Manufacturing Company Limit-
ed, for the year 1966-67, under sub-section (1) of sec-
tion 619A of the Companies Act, 1956.

(ii) A copy of the Annual Report of the Hindustan Photo
Films Manufacturing Company Limited, for the year
1966-67, along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon.

(3) A copy each of the following Notifications under sub-
section (3) of section 17 of the Export (Quality Control
and Inspection) Act, 1963:—

(i) The Export of Frog Legs (Inspection) Amendment Rules,
1967, published in Notification No. S.O. 4582 in Gazette
of India dated the 21st December, 1967.

(ii) The Export of Jute Sacking Cloth (Inspection) Rules,
1967, published in Notification No. S.0. 90 in Gazette of
India dated the 3rd January, 1968.

(iii) The Export of Footwear (Inspection) Amendment Rules,
1967, published in Notification No. S.0O. 312 in Gazette of
India dated the 17th January, 1968.

(4) A copy of the Income-tax (Sixth Amendment) Rules, 1967,
published in Notification No. S.0. 4588 in Gazette of India
dated the 21st December, 1967, under section 296 of the
Income-tax Act, 1961.

(5) A copy each of the following Notifications under section
159 of the Customs Act, 1962:—

(i) G.S.R. 278 published in Gazette of India dated the 7th
February, 1968.

(ii) G.S.R- 279 published in Gazette of India dated the 7th
February, 1968.

(iii) G.SR. 280 published in Gazette of India dated the Tih
February, 1968.

(iv) G.SR. 281 published in Gazette of India dated the 7th
February, 1968,

(v) G.S.R. 320 published in Gazette of India dated the 17th
February, 1968,

(6) A copy eachgof the following Notifications under section
159 of the Customs Act, 1962 and section 38 of the Central
Excises and Salt Act, 1944:—
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(i) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-second Amendment Rules, 1968
published in Notification No. G-S.R. 318 in Gazette of
India dated the 17th February, 1968.

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-third Amendment Rules, 1968
published in Notification No. G..SR. 319 in Gazette of
India dated the 17th February, 1968.

) A copy of Proclamation dated the 25th February, 1968,
\/ issued by the President under article 356 of the Constitu-
tion, assuming to himself all functions of the Government

of the State of Uttar Pradesh.

(8) A copy of Order dated the 25th February, 1968, made by
the President, in pursuance of sub-clause (1) of clause (c)
of the Proclamiation at item No. (7) above. ~

{ (9) A copy of Report of the Governor of Uttar lj"radesh dated
§ the 22nd ‘February, 1968 to the President.

4. Supplementary Demands for Grants (General) For 1967-68

Shri Krishna Chandra Pant presented a statement showing Sup-
plementary Demands for Grants in respect of the Budget (General)
for 1967-68.

5. Report of Public Accounts Committee

Shri M. R. Masani presented the Twentieth Report of the Public
Accounts Committee on Review of Defence Budget—Consolidation
of Revenue Demiands.

6. Report of Estimates Comntittee

Shri P. Venkatasubbaiah presented the Forty-fifth Report of the
Estimates Committee on the Ministry of Finance—Review of Defence
Budget—Consolidation of Revenue Demands.

7. Motion of No-Confidence in the Council of Ministers

Shri Bal Raj Madhok moved the following moticn:—

“That this House expresses its want of confidence in the
Council of Ministers.”

The following members took part in the debate:—
(1) Shri Sant Bux Singh
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(2) Shri Pashabhai Patel
(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 p.M.)
(3) Shri Manubhai Pate]
(4) Shri V. Krishnamoorthi !
(5) Shri Diwan Chand Sharma
(6) Shri H. N. Mukerjee
(7) Shrimati Sushila Rohatgi
(8) Shri Madhu Limaye
(9) Shri J. B. Kripalani
(10) Shri R. D. Bhandare
(11) Shri P. Ramamurti
(12) Shri Morarji R. Desai
(13) Shri Nath" Pai
The discussion was not concluded.
(Lok Sabha adjourned till 11 A.m. on Wednesday, the 28th Febru-
ary, 1968).

S. L. SHAKDHER,
Secretary.
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LOK SABHA -

BULLETIN—PART I
[Brief Record of Proceedings]

]

i
Wednesday, Februaty 28, 1968/Phalguna 9, 1889 (Saka)

No. 122

1. Starred Questions

.. Starred Questions Nos. 301, 302, 303, 304, 305 and 306 were orally
"answered. Replies to remaining questions were laid on the Table.

2.7 Unstarred Questions

‘Replies to Unstarred Questions Nos. 2051—2080, 2062—2066,
2068—2077, 2080—2114, 2116—2140 and 2142—2157 were laid on the
Table. C o
+7 A statemient by the Minister. of Defence correcting the reply
given to Unstarred Question No. 5144 on the 10th July, 19687 was also
laid on the Table.

3. Question under Rule 40

Question No: 1 under Rule 40 addressed to the Chairman, Public
Accounts Committee regarding Action Taken Report on the First
Report of P.A.C. (4th Lok Sabha) regarding Irregularities by
Officers in the Road Rollers Deal was orally answered and supple-
mentaries were also answered therean.

4, Papers laid on the Table
The following papers were laid on the Table:—

(1). A copy of the Cinematograph (Censorship) Amendment
" Rules, 1968, published in Notification No. G.S.R. 233 in
Gazette of India dated the 3rd February, 1968, under
sub-section (3) of section 8 of the Cinematograph Act,

1958.
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(2) A statement about the status of the Central Social Welfare
Board.

5. President’s Message

The Speaker communicated to Lok Sabha the following message
dated the 26th February, 1968, from the President:—

“I have received with great satisfaction the expression of
thanks by the Members of the Lok Sabha for the Address
I delivered to both the Houses of Parliament assembled
together on the 12th February, 1968."

6. Reporf of Committee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar presented the Twenty-first Report of the
Committee on Private Members’ Bills and Resolutions.

7. Report of Estimates Committee

. Shri P. Venkatasubbaiah presented the Thirty-first Report of the
'Estlmates Committee regarding action taken by Government on the
recommendations contained in the Seventieth Report of the Esti-
mates Committee (Third Lok Sabha) on the Ministry of Transport
and Shipping—Paradeep Port.

8. Motion of no-confidence in the Council of Ministers

Discussion on the following motion moved by Shri Bal Raj
Madhok on the. 27th February, 1968, continued:—

“That this House expresses its want of confidence in the Coun-
cil of Ministers.”

The following  members took part in the debate —

(1) Shri T. M: Sheth-
(2) Shri' Tenneti Viswanatham

“(3) Shri R. Dasaratha Rama Redd_v
(4) Shri Y. B. Chavan

._ %) thj Narendra Kumar Salve

(Lok Sabha adjourned at 1 p.M. and re-assem'ble'd at 2 P.M.)
(6) Shrimati Indira Gandhi | -
(7) Shri Bal RaJ*rMadhok (by way of reply).

On the motion the House divided, Ayes 72; Noes 203. The motion
was accordingly negatived.
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9.- Motion

Discussion on the following motion moved by Shri P. Venkata-
subbaiah and amendments thereto moved on the 20th February.
1968, continued:—

“That this House strongly disapproves of the conduct of Sar-
vashri Maulana Ishaq Sambhali and H. N. Mukerjee who
created obstruction and showed: disrespect to the Presi-
dent at the time of his Address to both the Houses of
Parliament assembled together under article 87 of the

- Constitution on the 12th February, 1968 and reprimands
them for their undesirable, undignifiled and unbecoming
behaviour.” '

‘Maﬁl'alpa 'iSﬁgQ’ Sambhali took part in the debate.

The .amendments moved by Sarvashri Madhu Limaye and S. M.
Banerjee were negatived.

The amendment moved by Shri Atal Bihari Vajpayee was not
pressed and hence deemed to have been withdrawn by the leave of
the House.

On the motion the House divided, Ayes 241; Nogs 45. The motion
was accordingly adopted.

10. The Budget (Railways)—1968-69

General Discussion on the Budget (Railways) for 1968-60 com-
menced.

The followig members took part in the debate:—

(1) Shri J. M. Lobo Prabhu
(2) Shri Sonubhau Dagadu Baswant (Speech unfinished),

The discussion was not concluded.
11. Metion

Shri Nath Pai moved the following motion: —
“That this House disapproves the manner and the procedure
adopted by the Governor of Bihar in installing Shri B.

P. Mandal as Chief Minister, as likely to bring the
Constitution in contempt and danger.”

The following members took part in the debate: —
(1) Shri A. K. Sen
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(2) Shri K. M. Koushik
o (3) Shm Kanwar Lal Gupta
" (& Sbri Y. B. Chavan
(5) Shri G. Viswanathan
(6) Shn Yogendra Sharma
(fh Shri Kameshwar Singh (Speech unﬁmhed)
The dlscussxon was nbt ‘concluded.

- {Lok Sub’ha adcmrned il 11 AM on Thursdny the 29th Febru-
hryrtm

™~

. 'i'a '

8. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN-—PART 1
[Brief Record of Proceedings]

Thursday, February 29, 1968/Phalguna 10, 1889 (Saka)

No. 123
1. Starred Questions

Starred Questions Nos. 331, 333, 334, 335 and 386 were orally ans-
wered- Replies to the remaining questions were laid on the T?gg.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 2158—2161, 2163—2182,
2184—2195, 2197—2205, 2207—2211, 2213—2215, 22172218, 2220—
2290 and 2292—2308 were laid on the Table.

3. Short Netice Question

Short Notice Question No. 2 addressed to Minister of Industrial
Development and Company Affairs regarding M/s. Cooper Allen Co.
Ltd., Kanpur was orally answered and supplementartes were also
answered thereon,

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Minimum Wages (Central Advisory Board)
Amendment Rules, 1967, published in Notification No.
G.S.R. 1905 in Gazette of India dated the 22nd December.
1967, under section 30A of the Minimum Wages Act, 1948.

(2) A copy of the Foodgrains Movement Restrictions (Exemp-
tion of Certified Seeds) Amendment Order. 1968, publish-
ed in Notification No. G.S.R. 303 in Gazette of India dated
the 17th February, 1968, under sub-section (6) of section 3
of the Essential Commodities Act, 1955.
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(3) A copy of the Employees’ Provident Funds (Amendment)
Scheme, 1968, published in Notification No. G.S.R. 259 in
Gazette of India dated the 10th February, 1968, under sub-
section (2) of section 7 of the Employees’ Provident Funds
Act, 1952.

(4) A copy of the Annual Report on the working of the Em-
ployees’ Provident Funds Scheme, 1952 for the year

1966-617.
‘ (5) A copy of the Main Conclusions of the Twenty-seventh

Session of the Standing Labour Committee held at New
Delhi on the 30th September, 1967.

5. Reports of Public Accounts Committee

Shri M. R. Masani presented the following Reports of the Public
Accounts Committee:—

(1) Fifteenth Report on Appropriation Accounts (Defence
Services), 1965-66 and Audit Report (Defence Services),
1967.

(2) Sixteenth Report on Appropriation Accounts (Defence
Services), 1965-66 and Audit Report (Defence Services).
‘1967—Dgfence Production.

6. Statement by Minister

The Deputy Minister of External Affairs laid on the Table a state-
ment on the Commonwealth Immigrants Bill of the United Kingdom.

7. The Budget (Railways)—1968-69

General Discussion on the Budget (Railways) for 1968-69
continued.

The following members took part in the debate:—

(1) Shri Sonubhau Dagadu Baswant
" '(2) Shri Suraj Bhan

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 p.M.)
(3) Shri K. N. Tewari
(4) Shri V. Mgyavan
(5) Shri Kash; Nath Pandey
(8) Shri R. K. Birla (Speech unfinished).

The discussion was not concluded.
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8. Discussion under Rule 193

Shri Kanwar Lal Gupta raised a discussion on the statement
made by the Minister of Education on the 20th February, 1968 regard-
ing the agitation by the Delhi School teachers,

The following members took part in the debate:—
(1) Chaudhari Randhir Singh
(2) Shri D. N. Patodia
/(3) Shri Shashi Bhushan
.~ (4) Shri H. N. Mukerjee
(5) Shri Diwan Chand Sharma
(6) Shri S. M. Joshi
(7) Shri S. K. Sambandhan
(8) Shri J. B. Kripalani
(9) Shri K. Anirudhan
(10) Shrimati Sharda Mukerjee
(11) Shri Prakash Vir Shastri
(12) Shri Sheo Narain
Dr. Triguna Sen replied to the discussion.
(Lok Sabha adjourned at 4-35 p.M. and re-assembled at 5 p.M.)
9. The Budget (General)—1968-69

Shri Morarji R. Desai presented a statement of estimated receipts
and expenditure of the Government of India for the year 1968-69.

10. Government Bill—Introduced
The Finance Bill, 1968.

11. Paper laid on the Table

A copy of the Notification constituting the Fifth Finance Com-
mission, was laid on the Table.

(Lok Sabha adjourned till 11 A.M. on Friday, the 1st March, 1968).

S. L. SHAKDHER.
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, March 1, 1968/Phalguna 11, 1889 (Saka)

No. 124
1. Smd Questions
_ Starred Questions Nos. 361, 362, 363 and 364 were orally answered.
" Replies 1o the remaining questions were laid on the Table,
2. Unstarred Questions

> Replies to Unstarred Questions Nos, 2309—2311, 2313—2334, 2336—
2357, 2359—2369, 2371—2391, 2393—2432, 24342444, 24462482, 2485—
. 2488 and 2490—2502 were laid on the Table.

3. Calling Attention to Matter of Urgent Public Importance

Shri Om Prakash Tyagi called the attention of the Minister of
External Affairs to the occupation of an Indian island in the Palk
Strait by Ceylon.

The Minister of State for External Affairs made a statement in
regard thereto.

4. Papers laid on the Table
The following papers were laid on the Table:—

*(1) A copy of the Annual Accounts of the Kandla Port Trust
for the year 1965-66 and the Audit Report thereon, under
sub-section (2) of section 103 of the Major Port Trusts
Act, 1963.

(2) (i) A copy of the Annual Report of the Indian Institute
of Technology, Kharagpur, for the year 1965-66.

| *The accounts were previously laid on the Table on the 29th
‘November, 1967.
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(ii) A statement showing reasons for delay in laying the
above Report.

(3) A copy of the University Grants Commission (Terms and
Conditions of Service -of .Employees) Amendment Rules,
1968, published in Notification No. G.S.R. 258 in -Gazette
of India dated the 10th February, 1968, under sub-section
(3) of section 25 of the University Grants Commission
Act, 1956.

(4) The following statements showmg the action taken by
Government on various assurances, promises and under-
takings given by the Ministers during the -varicus sessions
of Lok Sabha shown against each:—

(i) Supplementary Statemert No. Third Session, 1867
oI (Fourth Lok Sabha) )

(i) Supplementary Statement No. Second Session 1967
X1 o - (Feurth Lok Sabhm)

(ili) Supplementary. -Statement No. First Session, 1987
X (Fourth Lok Sabha)

_ (iv) Supplementary Statement No. Sixteenth Session, 1966

x1 (Third T.ok Sebha)
(v) Supplementary Statement No. Fifteenth Session, 1068
X1 (Third Lok ‘Sabha)

(5) A copy each of the following Notifications under sub--
section (2) of section 3 of the All India Services Act 1951:—

- i) “'G:SR. 35 published in Gazette of India dated the T3th"
January, 1968.

(ii) The Indian Police Service (Pay) Amendment Rules, 1967,
published in Notification No. G.S.R. 36 in Gazette .of
India dated the 13th January, 1968.

(iii) The Indian Police Service (Regulatlon of Senionty)

Amendment Rules, 1967. published in Notification

. No. G.S.R. 37 in Gazette of India dated the 13th January,
1968.

(iv) ‘The Indian Police :Service (Appointment by Promotion)
Amendment Regulations, 1967. published in Notification
No. G.S.R. 38 in Gazette of India dated the 13th January,
1968. ' o

(v) G.S.R. 39 puhlished in Gazette of India dated the 13th
January, ,}96‘ . making certain amendment to the Imdian
Police Service (Fixation of Cadre Strength) . Ragula.
tions, 1955.
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(vi) G.S.R. 40 published in-Gazette of India dated .the ldth-
January, 1968, making certain amendments to Schedule
311 4o the Indian Police Service (Pay) Rules, 1954,

(vii) The Indian Police Service (Cadre) Rules, 1967, pubhsh-
ed in Notification No. GS.R. 41 in Gazétte of India
dated the 13th January, 1968, -

(viii) The Indian Police Service (Retruitment) Amendment
.. Rules, 1967, published in. Natification No.. G:SR. 51 in
Gazette of India dated the 13th January, 1968.

(ix) The All India Services (Death-cum-Retirement Benefits)

Amendment Rules, 1968, published in Notification No.

s Za e 3B RPA5 inGazette ‘of India dated the 10th February,
1968.

_ (x) The All India Services (Death-cum-Retirement Benefits)
‘Third Amendment Rules, 1968, published in.Notification
No. G.S.R. 248 in Gazette of India dated the 10th Febru-
ary, 1968, ' '

- *+(xi) The All India Services (Medical Attendance) Amend-
ment Rules, 1968, published in Notification No. G.S.R.
290 in Gazette of India dated the 17th Pebruary, 1968.

(xii) The All India Services (Death-cum-Retirement Benéfits)
Second Amendment Rules, 1968, published in Notifica- -
tion No. G.SR. 291 in Gazette of India dated the 17th
February, 1968.

(xiix) The All India Services (Commutation eof Pension)
..Amendment. Regulations, 1968, published in Notification
No. G.S.R. 292 in Gazette of Indxa dated the 17th Febru-
ary, 1968,

5 Report of Estnmates Committee

Shri P Venkatasubbalah presented the Twenty-ninth Report of
the Estimates Committee on the Ministry of Railways—Commercial
and other Cognate Matters—Travel Concessions allowed to Railway

6. Statement re: Government Business

The Minister of Parlismentary Affairs made a statement regard--
ing Government business for the week commencmg the 4th March,

1968.
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7. The Budget (Railways)—1968-69
General Discussion on the Budget (Railways) for 1968-69
continued.

The following members took part in the debate:—
(1) Shri R. K. Birla
(2) Shrimati Jayaben Shah
(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 r.m.)
(3) Shri J. M. Biswas
(4) Shri Nanubhai N. Patel
(5) Shri Benoy Krishna Daschowdhury (Speech unfinished).

The discussion was not concluded.

8. Motion re: Twenty-first Report of Committee on Private Members’
Bills and Resolutions

Shri Kushok Bakula moved the following motion:—

“That this House agrees with the Twenty-first Report of the
Committee on Private Members’ Bills and Resolutions
presented to the House on the 28th February, 1968.”

The motion was adopted.

9. Private Members’ Bills—Introduced

(1) The Constitution (Amendment) Bill, 1967 (Amendment
of article 368) by H. H. Maharaja Sriraj Meghrajji
Dhrangadhra.

(2) The Constitution (Amendment) Bill, 1968 (Amendment of
article 54) by Shri Rabi Ray.

(3) The Constitution (Amendment) Bill, 1968 (Amendment
b_f article 3) by Shri Hem Raj.

(4) The Constitution (Amendment) Bill, 1968 (Amendment
of article 105) by Shri Rabi Ray.
10. Private Member’s Bill—Withdrawn

The Constitution (Amendment) Bill, 1967 (Amendmént of article 85)
by Shri Prakash Vir Shastri

Shri Prakash Vir Shastri concluded his speech on the motion for
consideration of the Bill moved #y him on the 16th February, 1968.
&

The following members “took part in the debate:—
(1) Shri K. Hanumanthaiya
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(2) Shri J. M. Imam R
(3) Chaudhari Randhir Singh
(4) Shri Jagannathrao Joshi
(5) Shri P. Venkatasubbaiah
(6) Shri S. Kan&appan
(7) Shrimati Sharda Mukerjee
(8) Dr. Ranen -Sen
(9) Shri Tulshidas Jadhav
(10) Shri V. Viswanatha Menon
(11) Shri J. H. Patel
(12) Shri Nath Pai
(13) Dr. Ram Subhag Singh
Shri Prakash Vir Shastri replied to the debate.
The Bill was withdrawn by the leave of the House.
11, Private Member’s Bill—Under Consideration

The Constitution (Amendment) Bill, 1967 (Substitution of article
156 and insertion of new article 158A) by H. H. Maharaja Pratap
Keshari Deo.

The motion for consideration of the Bill was moved by H, H.
Maharaja Pratap Keshari Deo. His speech was not concluded.

The discussion was not concluded.

12. Half-an-hour Discussion on Matters Arising out of Answer to
Question

Shri Pattiam G'opalan raised a half-an-hour discussion on points
arising out of the answer given on the 15th February, 1968 to Un-
starred Question No. 466 regarding price of rice allotted to Kerala.

Shri Annasahib P. Shinde replied to the discussion.

(Lok Sabha adjourned till 11 AM. on Monday, the 4th March,
1968). -

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, March 4, 1968/Phalguna 14, 1889 (Saka)

No. 125

1. Obituary Reference

The Speaker; Shrimati Indira Gandhi; Sarvashri J. M. Lobo
Prabhu, Bal Raj Madhok, Ranen Sen, S. Kandappan, Rabi Ray, Hem
Barua, Jyotirmoy Bosu and Prakash Vir Shastri made references to
the passing away of Shri Sham Nath, who was a Member of the
Third Lok Sabha and former Deputy Minister of Informiation and

Broadcasting and of Railways.
Thereafter, Members stood in silence for a short while as a mark

of respect.

2. Starred Questions

Starred Questions Nos. 391—396 were orally answered. Replies
to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 2503—2685, 2587—2637,
2659~ . 879, 2681—2782, 2784—2797, 2799, 2800 and 28022804 were
laid on the Table.

4. Short Notice Question

. Short Notice Question No. 3 addressed to Minister of Communi-
" cations regarding Complaints in respect of High Telephone Bills was -
orally answered and supplementaries were also answered thereon.

[P.T.O.
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5. Papers laid on the Table

. The following papers were laid on the Table:—

(1) (i) A copy of Review by the Government on the working
of the Ashoka Hotels Limited, New Delhi, for the year
1966-67, under sub-section (1) of section 619A of the
Companies Act, 1956.

(ii) A copy of the Annual Report of the Ashoka Hotels
Limited, New Delhi, for the year 1966-67, along with
the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon.

(2) (i) A copy of Review by the Government on the working
of the Janpath Hotels Limited, New Delhi, for the
year 1966-67, under sub-section (1) of section 619A of
the Companies Act, 1956.

A (ii) A copy of the Annual Report of the Janpath Hotels
" Limited, New Delhi, for the year 1866-67, along with
the Audited Accounts and the comments of the Comp-

troller and Auditor General thereon.

" (3) (i) A copy of Review by the Government on the working
of the Hindustan Housing Factory Limited, New
-Delhi, for the year 1966-67, under sub-section (1) of
section 619A of the Companies Act, 1956.

(ii) A copy of the Annual Report of the Hindustan Hous-
ing Factory Limited, New Delhi, for the year 1966-67,
along with the Audited Accounts and the comments
-of the CQmptroller and Auditor General thereon.

6. Message from Rajya Sabha

. §ecretary reported a message from Rajya Sabha that at its
sitting held on the 27th February, 1968, Rajya Sabha passed the
Registration of Births and Deaths Bill, 1968.

7. Bill passed by Rajya Sabha—Laid on the Table

Secretary laid on the Table a copy of the Registration of Births
apd Deaths Bill, 19_68, as passed by Rajya Sabha.
8; Intimations. re: Arrest‘.of Members

P aake Tt LA

(1) The Speaker informed the House of a communication, dated
the 2od March, 1968, from the Magistrate First Class, Delhi, inti-
mating ‘that Shri Shashi Bhushan, Member, Lok Sabha, was taken

567



into custoday on the 2nd March, 1908 for violation of the prohibitory
order issued under Section 144 of the Code of Criminal Procedure
and that he was lodged in the Central Jail, Tihar, New Delhi.

(ii) The Speaker informed the House of four indentical com-
munications, dated the 4th March, 1968, from the Sub-Divisional
Magistrate, New Delhi, mtunatmg that Sarvashri Ram Swaroop
Vidyarthi, M. L. Sondhi, Narain Swarcop Sharma and J agannathrao'
Joshi, Members, Lok Sabha, were arrested at 10-10 A-M. on the 4th
March, 1968 under section 188 of the Indian Penal Code:for deflance
of the prohibitory order under section 144 of the Code of Criminal
Procedure in force, by taking out a procession at Vijay Chowk in the
jyrisdiction of Police Station, Parliament Street, New Delhi against
Kutch Award and were being produced before the Judlmal
Magistrate at Parliament Street Courts for trial today.

9. Statenient' by Minister

The Deputv ane Minister made a statement on Reductlon in
Bank Rate. -

10. Matter under Rule 377

Shri Atal Bihari Vajpayee raised a matter regarding negotiations
by the Government of India with Pakistan on the implementation
of the Kutch Award, without the approval of Parliament.

(Lok Sabha adjourned at 1 .M. and re-assembled at 2 v.m.)

11. The Budget (Railways)—1963-69

General Discussion on the Budget (Railways) for 1968-69
continued.

The following members took part in the debate:—

(1) Shri Benoy Krishna Daschowdhury

(2) Shrimati Sangam -Laxmi Bai v

(3) -Shri George Fernandes

(4) Shri Bimalkanti Ghoshv

(5) Shri C. K. Chakrapani

(6) Shri Tayappa Hari Sonavane v

(7) Shri Y. Gadilingana Goud

(8) Shri Vikram Chand Maha;an v -

T T T ero
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(9) Shri Murasoli Maran
(10) Shri Vidya Dhar Bajpai v'
(11) Shri Ramavatar Shastri
The discussion was not concluded.
*]12. Statement by Prime Minister

The Prime Minister made a statement regarding the occupation
of an Indian island in the Palk Strait by Ceylon.

13. Half-an-hour Discussion on Matters Arising out of Answer to
Question

Shri Kanwar Lal Gupta raised a half-an-hour discussion on points
arising out of the answer given on the 21st February, 1968 to Unstarr-
ed Question No. 1434 regarding the ‘Untold Story’ by Lt. Gen. Kaul.

Sardar Swaran Singh replied to the discussion.
(Lok Sabha adjourned till 11 aAM. on Tuesday, the 5th March,
1968).

S. L. SHAKDHER,
Secretary.

*Made at 5-10 p.m. e T T
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, March 5, 1968/Phalguna 15, 1889 (Saka)

No. 126
1. Starred Questions

Starred Questions Nos. 421, 422 and 424—427 were orally
answered. Replies to the remaining questions were laid on the
Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 2805—2826, 2828—2838,
2840—2863, 2865—2867, 2869—2895, 2897—2946, 2948, 2949, 2951—2958
and 2960—3009 were laid on the Table.

3. Calling Attention to Matter of Urgent Public Importance

Shri Samiar Guha called the attention of the Minister of Home
Affairs to the reported demolition of historical Andaman Cellular
jail which bears memories of innumerable martyrs and great free-
dom fighters along with Netaji Subhas Chandra Bose.

The Minister of Home Affairs made a statement in regard
thereto.

4. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Final Report of the Bhoothalingam Com-
mittee on Rationalisation and Slmphﬁcatxon of the Tax
Structure.

(2) Review by the Government on the working of the Na-
tional Newsprint and Papers Mills Limited, Nepanagar,
_for. the year 1966-67, under sub-section (1) of section
- 619A of the Companies Act, 1956.

"o
g
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(3) A copy of the Annual Report of the National Newsprint
and Papers Mills Limited, Nepanagar, for the year
1966-67, along with the Audited Accounts and the
comments of the Comptroller and Auditor General
thereon (English and Hindi versions).

(4) A copy of the Annual Report of the Khadi and Village
Industries Commission, Bombay, for the year 1986-67
under sub-section (3) of section 24 of the Khadi and
Village Industries Commission Act, 1956, along with
the Statistical Statements.

(5) A copy of the Certified Accounts of the Coir Board,
Ernakulam, for the year 1966-67 and the Audit Report
thereon, under sub-section (4) of section 17 of the
Coir Industry Act, 1953.

* (6) (i) A copy of the Cardamomj Board Service (Recruit-
ment) Rules, 1967, published in Notification No. G.SR.
1758 in Gazette of India dated the 2nd December,
1967, under sub-section (3) of section 33 of the
Cardamom Act, 1965.

(ii) A statement showing reasons for delay in laying the
above Notification.

(7) (i) A copy of the Rubber (Amendment) Rules, 1967,
published in Notification No. G.S.R. 1756 in Gazette
of India dated the 2nd December, 1967, under sub-
section (3) of section 25 of the Rubber Act, 1947.

(ii) A statement showing reasons for delay in laying the
above Notification.

5. Minutes of Committee on Subordinate Legislation—Laid on the
Table

Minutes of the First to Fourteenth Sittings of the Committee on
Subordinate Legislation were laid on the Table,

6. Report of Committee on Subordinate Legislation

Shri N. C. Chatterjee presented the First Report of the Commit-
tee on Subardinate Legislation.

7. Report of Committee on Public Undertakings

Pandit D. N. Tiwary presented the Seventh Report of the Com-
mittee on Public Undertakings on action taken by Governmient on
‘the recommendations contained in the Fifty-first Report of the Esti-
mates Committee (Third Lok Sabha) on Heavy Engineering
-Corporation Limited.
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8. The Budget (Railways)—1968-69

General Discussion on the Budget (Railways) for 1963-69
continued.

The following members took part in the debate:—
(1) Shri Ramchandra Amin
(2) Shrimati Uma Roy v*
(Lok Sabha adjourned at 1 p.M. and re-assembled at 2-05 p.M.)

(3) Shri Samarendra Kundu
(4) Shri Rohanlal Chaturvediv

(5) Shri R. S. Vidyarthi

(6) Shri P. Venkatasubbaiahv
(7) Shri Raghuvir Singh Shastri
(8) Shri G. M. Bakshi

(9) Shri Onkar Lal Bohra ¥
(10) Shri P. A. Saminathan

(11) Shri Mohammad Ismail
(12) Shri Tulsiram Dashrath Kamble

(13) Shri Prakash Vir Shastri
(14) Shri T. M. Sheth v’ '
Shri C. M. Poonacha replied to the debate.
The discussion was concluded.
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 8th March,
1968).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Wednesday, March 6, 1968/Phalguna 16, 1889 (Saka)

No. 127
1. Starred Questions

Starred Questions Nos. 450 and 452—454 were orally answered.
Replies to the remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3010—3023, 3025—3039 and
3031—3106 were laid on the Table.

3. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting
held on the 4th March, 1968, Rajya Sabha passed the Armed Forces
(Special Powers) Continuance Bill, 1968.

4. Bill Passed by Rajya Sabha—Laid on the Table

Secretary laid on the Table a copy of the Armed Forces (Special
JPowers) Continuance Bill, 1968, as passed by Rajya Sabha.

5. ‘Report of Business Advisory Committee

Dr. Ram Subhag Singh presented the Fifteenth Report of the Busi-
ness Advisory Committee.

6. Report of Committeé on Private Members’ Bills and ‘Besolutions

Shri R. K. Khadilkar presented the Twenty-second Report of the
Committee on Private Members’ Bills and Resolutjons.

7. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Thirty-sixth Report of the
Estimates Committee on the Ministry of Food, Agriculture, Com-
' ' [P.T.O.
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munity Development and Cooperation (Department of Agriculture)—
Central Marine Fisheries Research Institute, Madapam Camp.

8. Motions
(i) Shri Fakhruddin Ali Ahmed moved the following motion: —

“That the Interim} and Final Reports on Industrial Planning and
Licensing Policy by Dr. R. K. Hazari, laid on the Table of
the House on the Tth April and 16th November, 1967 res-
pectively, be taken into consideration.”

Two substitute motions were moved by Sarvashri S. M. Krishna
and S. M. Banerjee.

The following members took part in the debate:—
(1) Shri R. K. Amin
(2) Shri Prem Chand Verma

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2-05 p.m.)
(3) Shri S. M. Krishna
(4) Shrimati Sharda Mukerjee
(5) Shri Era Sezhiyan
(6) Shri Bibhuti Mishra
(7) Shri Yogendra Sharma (Speech unfinished)

The discussion was not concluded.
(i) Shri Kanwar Lal Gupta moved the following motion:—

“That this House takes note of the statement laid on the Table
by the Deputy Minister of External Affairs on the 29th
February, 1968 regarding the Commonwealth Immigrants
Bill of the United Kingdom and calls upon the Government
of India to take appropriate counter measures.”

An arneﬁdment was moved by Shri S. M. Banerjee.
The following members took part in the debate:—
(1) Shri Chandrajeet Yadava
(2) Shri Surendra Kumar Tapuriah
(3) Shri G. S. Dhillon
(4) Shri S. Kagdapi;an
(5) Shri Shashi Bhushan
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(6) Shri G. G. Swell
(7) Shri H. N. Mukerjee
(8) Shrimati Tarkeshwari Sinha
(9) Shri Rabi Ray
(10) Shri Diwan Chand Sharma
(11) Shri Nath Pai
(12) Shri Vikram Chand Mahajan
(13) Shri K. Anirudhan
(14) Shri Bali Ram Bhagat
Shri Kanwar Lal Gupta replied to the debate.

The amendment mioved by Shri S. M. Banerjee was negatived.
The motion was adopted.

*9. Statement by Prime Minister

The Prime Minister made a statement regarding the execution of
three Africans by the South Rhodesian regime.

Thereafter, Members stood in silence for a short while to pay
homage to the three African martyres.
10. Half-an-hour discussion on matters arising out of Answers to

Questions

Shri D. N. Patodia raised a half-an-hour discussion on points
arising out of the answer given on the 21st February, 1968 to Unstar-
red Question Nos. 1412 and 1413 regarding agreement with ‘Novosti’.

Shri K. K. Shah replied to the discussion.

(Lok Sabha adjourned till 11 A.m. on Thursday, the 7th March,
1968).

S. L. SHAKDHER,
Secretary.

*Made at 6-10 p.M.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, March 7, 1968/Phalguna 17, 1889 (Saka)

No. 128
1. Starred Questions

Starred Questions Nos. 479—482 were orally answered. Replies
to the remiaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3107—3131, 3133—31786,
3178—3230 and 3230-A were laid on the Table.

3. Short Notice Question

Reply to Short Notice Question No. 4 addressed to the Minister
of Communications regarding Printing of Postal Forms in Regional
Languages was laid on the Table as the Member was absent.

4, Calling Attention to Matter of Urgent Public Importance

Shri Surendranath Dwivedy called the attention of the Minister
of Home Affairs to the reported kidnapping of an Indian Police
Constable by the Red Guards of the Chinese Embassy in New Detlhi.

The Minister of State for Home Affairs asked for time to make
a statement at a later hour. The Speaker, thereupon, directed that
the statement might be made at about 5-50 p.M.

The Minister made a statement on the subject at 6-10 p.m.
5. Papers laid on the Table
The following papers were laid on the Table:— V

(1) A statement showing decisions taken on the recommen-
dations of the Committee on Broadcasting and Informa-
tion Media on ‘Press Information and Publicity"

[P.T.O.
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/" (2) A statement showing decisions taken on the recommenda-
tions of the Committee on Broadcasting and Informa-
tion Media on ‘Advertising and Visual Publicity’.

(3) A copy of the Delhi Specified Food Articles (Movement
Control) Amendment Order, 1968, published in Notifi-
cation No. G.S.R. 362 in Gazette of India dated the 21st
February, 1968, under sub-section (6) of section 3 of the:
Essential -Commodities Act, 1955.

6. Reports of Estimates Committee

Shri P. Venkatasubbaiah presented the following Reports of
Estimates Committee:—

(1) Twentieth, Twenty-first and Twenty-second Reports on
action taken by Government on the recomrmendations
contained in the Hundred and fifth, Hundred and sixth
and Hundred and seventh Reports of Estimates Com-
mittee (Third Lok Sabha) on the Ministry of Industrial
Development and Company Affairs—Organisation of
the Development Commissioner, Small Scale Industries
—Parts I and II and Rural Industrialisation.

(2) Thirty-fifth Report on action taken by Government on
the recommendations contained in the Ninety-ninth
Report of Estimates Committee (Third Lok Sabha) cn
the Ministry of Food, Agriculture, Community Deve-
lopment and Cooperation (Department of Community
Development) —Part II—Programmes of Subject-Matter
Ministries.

7. Motion re: Fifteenth Report of Business Advisory Committee

Dr. Ram Subhag Singh moved the following motion: —
“That this House agrees with the Fifteenth Report of the
Business Advisory Committee presented to the House
on the 6th March, 1968.”

The motion was adopted.

8. Metion

Discussion on the following motion moved by Shri Fakhruddin
Ali Ahmed and the substitute motions thereto moved on the 6th
March, 1968, continued:— ;

“That the Interim &hd Final Reports on Industrial Planning
and Licenging Policy by Dr. R. K. Hazari, laid on the
Table of the House on the 7th April and 16th Novem-
ber, 1967 respectively, be taken into consideration.”
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The following members took part in the débate:—-
(1) Shri Yogendra Sharma
{2) Shri Shantilal Shah
(3) Shri J. B. Kripalani
(4) Shri M. Thirumala Rao
(Lok Sabha adjourned at 1 p.m. and re-assembled at 2 p.M.)
(5) Shri Chintamani Panigrahi
(6) Shri Sheo Narain
(7) Shri R. Umanath
(8) Shrimati Sucheta Kripalani
(9) Shri Bal Raj Madhok
(10) Chaudhari Randhir Singh
(11) Shri Amrit Nahata
(12) Shri P. Viswambharan
(13) Shrimati Tarkeshwari Sinha
(14) Shri Humayun Kabir
(15) Dr. G. S. Melkote
(16) Shri Ram Awtar Sharma
(17) Shri Prabhu Dayal Himatsingka
(18) Shri Prakash Vir Shastri.
Shri Fakhruddin Ali Ahmed replied to the debate.

The substitute motions moved by Sarvashri S. M. Krishna and
S. M. Banerjee were negatived.

9. Statement by Minister

The Minister of Irrigation and Power made a statement regard-
ing reported land slide and obstruction in the river Buri Gandak.

10. Discussion under Rule 193

Shri Madhu Limaye raised a discussion regarding atrocities on
the Satnami Harijans in Bilaspur District in Madhya Pradesh in
January, 1968 and the consequent sense of insecurity among the
depressed classes there.

[P.T.O.
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The following members took part in the debate:—
(1) Shrimati Minimata Agam Dass Guru
(2) Shri Jagannathrao Joshi
(3) Shri R. Bhandare (Speech unfinished).

The discussion was not concluded. The House was adjourned
for want of quorum.

(Lok Sabha adjourned till 11 .M. on Friday, the 8th March, 1968).
1968).

S. L. SHAKDHER,
Secretary.

“

579
GMGIPND—LSI—3387 (D) LS—7-3-68—800.



LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, March 8, 1968/Phalguna 18, 1889 (Saka)

No. 129
1. Starred Questions

Starred Questions Nos. 509, 510, 516 and 522 were orally answered.
Replies to the remaining questions were laid on the Table.
2. Unstarred Quesﬁmis

Replies to Unstarred Questions Nos. 3231—3240, 3242—3248,
3250—3255, 3257—3391, 3393—3400, 3400-A and 3400-B were laid on
the Table.

3. Short Notice Question

Short Notice Question No. 5 addressed to the Minister of Pet-
roleum and Chemicals regarding Blaze of fire in waters of Ganga
near Monghyr was orally answered and supplementaries were also
answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Maulana Ishaq Sambhali called the attention of the Minister of
Homie Affairs to the recent communal disturbances in certain parts
of the country.

The Minister of Home Affairs made a statement in regard thereto.
5. Papers laid on the Table
The following papers were laid on the Table:—
A copy each of the following Notifications under sub-section

(2) of section 3 of the All India Services Act, 1951:—

(i) G.S.R. 185 published in Gazette of India dated the 3rd
February, 1968, making certain amendment to the
Schedule to the Indian Administrative Service (Fixa-
tion of Cadre Strength) Regulations, 1955.

[P.T.O.
580



(if) G.SR. 186 published in Gazette of India dated the
3rd February, 1968, making certain amendments to
Schedule III to the Indian Administrative Service
(Pay) Rules, 1954.

(iii) G.S.R. 326 published in Gazette of India dated the 24th
February, 1968, mmaking certain amendments to the
Indian Administrative Service (Fixation of Cadre
Strength) Regulations, 1955.

(iv) GSR. 327 published in Gazette of India dated the
24th February, 1968, making certain amendment to

Schedule III to the Indian Administrative Service
(Pay) Rules, 1954.

(v) G.S.R. 328 published in Gazette of India dated the 24th
February, 1968, making certain amendments to
Schedule III to the Indian Administrative Service
(Pay) Rules, 1954,

(vi) G.S.R. 329 published in Gazette of India dated the 24th
February, 1968, mpking certain amendments to the

Indian Administrative Service (Fixation of Cadre
Strength) Regulations, 1955.

8. Report of Public Accounts Committee

Shri M. R. Masani presented the Nineteenth Report of the Public
‘Accounts Committee on Appropriation Accounts (Defence Services),
1965-66 and Audit Report (Defence Services), 1967.

7. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statemient regard-

ing Government business for the week commencing the 11th March,
1968.

8. Statement by Minister

The Minister of State for Food, Agriculture, Community Deve-
lopment and Cooperation made a statement correcting the answers
given on the 7th March, 1968 to supplementaries on Starred Ques-
tion No. 479 regarding grants to Bharat Sewak Samaj.

9. Statement Re: Supplementary Demands for Grants (Haryana)
for 1967-68.

Shri Morarji R. Desai presented a statement showing Supple-

mentary Demands for Grants in respect of State of Haryana for
1967-68.

(Lok Sabha adjourned at 1-10 p.M. and re-assembled at 2 p.M.)
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10. The Haryana Budget—1968-69

Shri Morarji R. Desai presented a statement of estimated réceipts-
and expenditure of the State of Haryana for the year 1968-89.

11. The Budget (General)—1968-69

General Discussion on the Budget (General) for 1968-69
commienced.

The following members took part in the debate:—
(1) Shri M. R. Masani
(2) Shri Shantilal Shah
(3) Shri C. Chittibabu
(4) Shri Kashi Nath Pandey (Speech unfinished).

The discussion was not concluded.

12. Motion Re: Twenty-second Report of Committee on Privite
Members’ Bills and Resolutions

Shri K. M. Koushik moved the following motion:—

“That this House agrees with the Twenty-second Report of
the Committee on Private Members’ Bills and Resolu-
tions presented to the House on the 6th March, 1968.”

The mption was adopted.

13. Private Member’s Resolution—Negatived

Shri S. Xavier concluded his speech on the following Resolution
moved by him on the 23rd February, 1968:—

“This House is of opinion that Government should withdraw
Gold Control in view of the countrywide agitation and
hardship being encountered by goldsmiths, etc.”

Two amendments were moved by Shri S. M. Banerjee.
The following members took part in the debate:—
(1) Shri Diwan Chand Sharma
(2) Shri S. S. Kothari
(3) Shrimiati Tarkeshwari Sinha
(4) Shri Era Sezhiyan
(5) Shri C. K. Bhattacharyya J€s,

[P.T.O.
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(6) Shri S. M. Banerjeé

(7) Shri Samarendra Kundu

(8) Shri Molahu Prasad

(9) Chaudhari Randhir Singh

(10) Shri K. Ramani

(11) Shri Viswasrai Narasimha Rao
(12) Shri Tulshidas Jadhav

(13) Shri Krishna Chandra Pant

On amendment No. 2 moved by Shri S. M. Banerjee the House

divided, Ayes 19; Noes 57. The amendment was accordingly
negatived.

On amendment No. 3 moved by Shri S. M. Banerjee the House
divided, Ayes 22; Noes 56. The amendment was accordingly

‘negatived.

On the Resolution the House divided, Ayes 21; Noes 56. The
Resolution was accordingly negatived.

14. Private Member’s Resolution—Under Consideration
Shri Prem Chand Verma moved the following Resolution:—

“This House is of opinion that the Left Communist Party of
India be declared unlawful as its activities have posed

a danger to the unity, integrity and security of the
country.”

His speech was not concluded.

The discussion wash not concluded.
.. (Lok Sabha adjourned till 11 aAm. on Monday, the 11th March,
1968).

S. L. SHAKDHER,

: Secretary.
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LOK SABHA

BULLETIN—PART 1
.- [Brief Record of Proceedings] -

Monday, .March 11, 1968/Phalguna 21, 1889 (Saka)"

No. 130
1. Starred Questions
__‘Starred Questions Nos. 540, 541, 543, 545, 546, 550, 553 and 554
were orally answered. Replies to the remaining questions were
laid on the Table. :
2. Unstarred Questions

Replies to Unstarred Questions Nos. 34013438, 3440—-3515

3517—3518, 3520—3543, 3545—3611 and 3614—3636 were laid on the
Tablée. -

3. lShp_rt Notice Question. ...

Short Notice Question No. 6 addressed to the Minister of Educa-
tion regarding Olympic Games in Mexico was orally answered and
supplementanes were also answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri P. Venkatasubbaiah called the attention of the Minister of
Home "affairs to the constitutional crisis in Punjab arising out of the
abrupt adJournment of the Legislative Assembly.

'The Minister of Home Affairs made a statement in regard
thereto.

5. Papers laid on the Table
““The following papers were laid on the Table:—

(1) A copy each of the following Notifications under section
159 of the Customs Act, 1962 and 38 of the Central
‘Excises and Salt Act, 1944:—

(i) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-fourth Amendment Rules,
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1968, published in Notification’ No. G.S.R. 403 in
Gazette of India dated the 2nd March, 1968.

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-fifth Amendment Rules 1968,
published’ in Notification No. G:S.R. 404 in Gazette of
India dated the 2nd March, 1968.

(iii) The Customs and Central Excise Duties Export
Drawback (General) Twenty-sixth Amendment Rules,
1968, Published in Notification No. G.S.R. 405 in
Gazette of India dated the 2nd March, 1968.

(iv) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-seventh Amendment Rules,
1968, published in Natification No. G.S.R. 406 in
Gazette of India dated the 2nd Mareh, 1968.

(v) The Customs and Central Excise Duties Export Draw-
-back {(General) Twenty-eighth Amendment Rules,
1968, published in Notification No. G.SR. 407 in
Gazette of India dated the 2nd March, 1968.

(2) A copy each of the following Notifications under section
15-9. of the Customs Act, 1962:—

(i) G.SR. 365 published in Gazette of India dated the 24th
February, 1968.

(ii) G.S.R. 366 published in Gazette of India dated the 24th
February, 1968. ) '

(8) (i) Review by the Government on the warking of the
Engineers India Limited, New Delhi, for the year
1966-69. under sub-seetion (1) of section 618A of the
Companies Act, 1956. '

(ii) A copy of the Annual Repert of the Engineprs India
Limited, New Delhi, for the year 1966-67, aleng with
the Audited Accounts and the comments of the Cemp-
troller and Auditor General thereon. '

(4) A copy each of the following Ordinances under article
213(2) (a) of the Constitution read with clause (c)(iv)
of the Proclamation dated the 2th February, 1968,
issued by the President in relation to the State of
West Bengali—

(i) The Court-xgees (West Bengal Amendment) Secend
Ordinance, 1968 (West Bengal Ordinaree No. IV of
1988) promulgated by the Gowernar of West Bengal

on the 6th January, 1968.

a8



(ii). The West Bengal Separation of dudicial spd Emscutive
Functions Ordinance, 1968 (West Bengal Ordinance

No. VII of 1968) promulgated by the Governer of
West Bengal on the 25th Jangary, 1968.

(5) A copy each of the following Notifications unger sub-
section (3) of section 33 of the Drugs and Cosmetics
Act, 1940:—

(i) The Drugs and Cosmetics -(First Amendment)  Rules,
1967, published in Notification No. SO. 2369 in
Gazette of India dated the 15th July, 1967.

(ii) The Drugs and Cosmetics (Second Amendment) Rules,
1889, published in Neotifleation No. 8.0. 2408 in
Gazeétte of India dated the 22nd July, 1987

6. Report of Joint Committee on Offices of Profit

Shri S. R. Rane presented the Second Report of the Jejnt' Com-
mittee on Offices of Profit.

7. Statement by Mijnister

The Minister of State for Railways made 3 mtam regarding
collision between train No. 44 Up Kakinada-Madras Circar Expweli
and a tourist Bus at a manned Level Crossing on the South-Central
Railway on the 9th March, 1968.

8. The Budget (General)—1968-69
General Discussion on the Budget (General) for 1988-69 con-
tinued.
The following members took part in the debate: —
(1) Shri Kashi Nath Pandey
(2) Shri Kanwar La} Gupta
(Lok Sabha adjourned at 1 r.M. and re-assembled at 2-05 p.as.)
(3) Shrimati Sucheta Kripalani
(4) Shri Bhogendra Jha
(5) Shri Narendra Kumar Salve
(6) Shri Humayun Kabir
(7) Shri Hem Raj
(8) Shri A. T. Sarma
[P.T.O.



»+-7: t9)” Shri Amrit Nahata ~ 7 C T
.',‘“‘ (10, Shri S, R. Rane

(11) Shri G. M. Bakshi

(12) ‘Chaudhari Randhir Singh

"'(13) Shri Yashwant Singh Kushwah
(14) Dr. G. S. Melkote (Speech unfinished).
" The discussion ‘was not concluded.

9 Statement by mester

P The: Mmlster of Education made a statement correcting the ans-
wer given on the 16th February, 1968 to Starred Question No. 111
regarding Study of Hindi in Schools in Madras.

10. Half-an-hour discuss:on on matters arising out of answer to
" question. -

Shri Shiv Kumar Shastri raised a half-an-hour discussion on
points arising out of the answer given on the 16th February, 1968 to

Starred - Questrtm No 111 regax‘dmg study of Hindi in schools in
Madras .

“"Dr. Trxguna Sen rephed to the discussion.
(Lok Sabha adjourned till 11 AM. on Tuesday, the 12th March.
1968)

S. L. SHAKDHER;
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, March 12, 1968/Phalguna 22, 1889 (Saka)

No. 131
1. Starred Questions
Starred Questions Nos. 570 and 573—575 were arally answered.
Replies to the remaining questions were laid on the Table.
2. Unstarred Questions

. Replies to Unstarred Questions No. 3637-3638, 3640—3715, 3717—
3830 and 3832—3846 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 7 addressed to the Minister of Health,
Family Planning and Urban Development regarding death of a girl
due to Penicillin Injection was orally answered and supplementanes
were also answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri Sitaram; Kesri called the attention of the Minister of Trans-
port and Shipping to the reported grounding of M.V. “Vishva
Shanti” near Constantza port in Rumania on 1st March, 1968.

The Minister of Transport and Shipping laid on the Table a state-
ment in regard thereto.
5. Papers Laid on the Table
The following papers were laid on the Table:—
(1) A copy of the West Bengal Taxation Laws (Amendment):
Second Ordinance, 1968 (West Bengal Ordinance No. V
of 1968) promulgated by the Governor of West Bengal on

P.T.O.
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the 7th January, 1968, under article 213(2) (a) of the Con-
stitution read with clause (c¢)(iv) of the Proclamation
dated the 20th February, 1968, issued by the President in
relation to the State of West Bengal.

(2) A copy of the Mineral Concession (Amendment) Rules,
1968, published in Notification No. G.S.R. 370 in Gazette
of India dated the 2nd March, 1968, under sub-section (1)
of section 28 of the Mines and Minerals (Regulation and
Development) Act, 1957.

(3) A copy of the Certified Accounts of the Coffee Board for
the year 1966-67 and the Audit Report thereon.

(4) A copy of Notification No. S.O. 741 published in Gazette
of India dated the 23rd February, 1968, under section 12A
of the Essential Commodities Act, 1955.

6. Minutes of Committee on Public Undertakings—Laid on the Table

Minutes of Sittings of the Committee on Public Undertakings re-
lating to their Fifth Report on Contract entered into by State Trad-
ing Corporation of India Limited with Messrs Oval Industries, New
York for import of sulphur, were laid on the Table.

7. Report of Committee on Private Members' Bills and Resolutions

Shri R. K. Khadilkar presented the Twenty-third Report of the
Committee on Private Members’ Bills and Resolutions.

8. Reports of Estimates Committee

Shri P. Venkatasubbaiah presented the following Reports of the
Estimates Committee:—

(1) Thirty-seventh Report on the Ministry of Food, Agricul-

ture, Community Development and Co-operation (Depart-

ment of Agriculture)—Central Inland Fisheries Research

Institute, Barrackpore.

" (2) Forty-fourth Report on action taken.by Government on
the recommendations contained in the Ninety-first Report
of the Estimates Committee (Third Lok Sabha) on the
Ministry of Railways—South Eastern Railways.

9. Statement by Prime Minister

' The Prime Minister madg a'Statement regarding the achievement
of Independence by Mauritius.
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10. The Budget (General)—1968-69

General Discussion on the Budget (General) for 1968-69
continued.

The following members took part in the debate:—
(1) Dr. G.‘S. Melkote

(2) Shri Hem Barua
(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 P.M.)

(3) Shri Kommareddi Suryanarayana

(4) Shri Rabi Ray

(5) Shri P. Ramamurti

(6) Dr. V. K. R. V. Rao

(7) H. H. Maharaja Pratap Keshari Deo

(8) Shri Mudrika Sinha

(9) Shri Krishnan Manoharan

(10) Shri R. K. Sinha

(11) Shri Erasmo de Sequeira

(12) Shri Tulshidas Jadhav

(13) Shri R. S. Arumugam

(14) Shri Tenneti Viswanatham

(15) Shri M. B. Rana (Speech unfinished)
The discussion was not concluded. )
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 13th

March, 1968).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, March 13, 1968/ Phalguna 23, 1889 (Seka)

No. 132
1. Starred Questions
Starred Questions Nos. 599, 601—603 and 624 were orally answered.
Replies to the remaining questions were laid on the Table.

2, Unstarred Questions

Replies to Unstarred Questions No. 3847—3864, 3867—3897,
3899—3916, 3919—3925 and 3927—3948 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 8 addressed to the Minister of Home
Affairs regarding House Collapse in Munirka, Delhi was orally
answered and supplementaries were also answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri K. Anirudhan called the attention of the Minister of Home -
Affairs to the reported recovery of a high power transmitter from
a hut near the antibiotic factory, Rishikesh belonging to a
foreigner.

The Minister of "State for Home Affairs made a statement in
regard thereto.

5. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of Audit Report, Railways, 1968, under article
151(1) of the Constitution.

(2) A copy of Appropriation Accounts, Reilways, for 1966-67,
Part I—Review.
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(3) A copy of Appropriation Accounts, Railways, for 1966- -
67, Part II—Detailed Appropriation Accounts.

(4) A copy of Block Accounts (including Capital statements
comprising the Loan Accounts), Balance Sheets and
Profit and Loss Accounts, Railways, for '1966-67.

6. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Thiry-second Report of
the Estimates Committee regarding action taken by Government on
the recommendations contained in the Ninety-second Report of the
Estimates Commiittee (Third Lok Sabha) on the Ministry of Traps-
port and Shipping—Mormugao Port.

7. Statement Re: Supplementary Demands for Grants (West
Bengal) for 1967-68

Shri Morarji R. Desai presented a statement showing Supple-

mentary Demands for Grants in respect of the State of West Bengal
for 1967-68.

8. The West Bengal Budget—1968-69

Shri Morarji R. Desai presented a statement of estimated

receipts and expenditure of the State of West Bengal for the vear
1968-69.

9. The Budget (Genbml)—i%&ﬁ‘)

General Discussion on the Budget (General) for 1968-69
continued.

The following members took part in the debate:—
(1) Shri M. B. Rana
(2) Shri J. B. Kripalani.
(Lok Sabha adjourned at 1 p.M. and 're-asseml?led at 2-05 p.M.)
(3) Shri Sheo Narain
(4) Shri N. K. Somani
(5) Shrimati Tarkeshwari Sinha
(6) Shri N. C. Chatterjee
(7) Shri Krishna £handra Pant
(8) Shri' C. Janardhanan
(9) Shri C. K. Bhattacharyya
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(10) Shri Ram Gopal Shalwale
(11) Shri Rajendranath Barua
(12) Shri Abdul Ghani Dar
(13) Shri C. T. Dhandapani
(14) Shri' G. S. Dhillon
(15) Shri M. Narayan Reddy
(16) Dr. (Mrs.) Maitreyee Bose
(17) Shri D. K. Kunte (Speech unfinished).
The discussion was not concluded.
*10. Statement by Minister

The Minister of Home Affairs made a statement regarding
assault on Mr. Justice A. N. Grover of the Supreme Court.

11. Report of Business Advisory Committee

Dr. Ram Subhag Singh presented the Sixteenth Report of the
Business Advisory Committee.

12. Half-an-hour Discussion on Matters arising out of Answer to
Question
Shri Samarendra Kundu raised a half-an-hour discussion on

points arising out of the answer given on the 7th March, 1968 to
Starred Question No. 482 regarding General Elections in Kashmir.

Shri Mohammad Yunus Saleem replied to the discussion.
(Lok Sabha adjourned till 11 A.m. on Thursday, the 14th March,
1968). RLEE ¢

S. L. SHAKDHER,
Secretary.

*Mede at 6 p.M.

583
GMGIPND—LS 1—3488(D) LS—13-3-68—810.



BULLETIN—PART 1
[Brief Record of Proceedings]

" * Thursday, March 13, 1968/Phalguna 24, 1889 (Saka)

.

No, 133
1. Oath or Affirmation

Shri Mohan Singh Oberoi made and subscribed the oath in Eng-
lish and took his seat in the House.

2. Starred Questions

Starred Questions Nos. 629, 630, 632, 633 and 652 were orally an-
‘swered. Replies to the remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions No. 3940—3982, 3984—3993, 3995—
4008, 40104041, 40434046, 4048—4084 and 4086—4088 were laid on
‘the Table.

4. Calling Attention to Matter of Urgent Public Importance

Shrimati Tarkeshwari Sinha called the attention of the Minister
of External Affairs to the Government of India’s reaction to the re-
ported agreement on nuclear non-proliferation between U.S.A. and
USSR.

The Deputy Minister of External Affairs made a statement ia
regard thereto. He also laid on the Table a copy of draft resolution
on security assurances.

5. Papers Laid on the Table

‘The following papers were laid on the Table:—
(1) (i) A copy of the Industrial Employment (Standing
Orders) Central (Second Amendment) Rules, 1967 pub-
Hshed in Notification No. G.S.R. 1578 in Gazette of India
dated the 21st October, 1967, under sub-section (3) of
section 15 of the Industrial Employment (Standing
Orders) Act, 1946.
ii) A statement showing reasons for delay in laying the above
Notification.
[P.T.O.



(2) (i) A copy each of the following Ordinances under arti-
cle 213(2) (a) of the Constitution read with clause (c)(iv)
of the Proclamiation dated the 20th February, 1968, issued
by the President in relation to the State of West Bengal:—

(a) The Calcutta University (Amendment) Second Ordin-
ance, 1968 (West Bengal Ordinance No. III of 1968) pro-
mulgated by the Governor of West Bengal on the
7th January, 1968.

(b) The Calcutta University (Second Amendment) Ordin-
ance 1968 (West Bengal Ordinance No. VIII of 1968)
promulgated by the Governor of West Bengal on the
8th February, 1968.

(ii) A copy each of two statements giving reasons for imme-
diate legislation by the above Ordinances.

(3) A copy each of the following Rules made under arti<’
309 of the Constitution:—

(i) The Posts and Telegraphs Department (Higher Selec
tion Grade Monitors) Recruitment Rules, 1967, publish-
ed in Notification No. G.S.R. 71 in Gazette of India
dated the 13th January, 1968 (English and Hindi ver-
sions).

(ii) The Mechanics (Telephone, Telegraph Carrier and
Wireless) Recruitment Rules, 1968, published in Notifi-
cation No. G.S.R. 73 in Gazette of India dated the 13th
January, 1968 (English and Hindi versions).

(4) A copy of the Coal Mines (Conservation and Safety Am-
endment Rules, 1968, published in Notification No. G.S.R.
369 in Gazette of India dated the 2nd March, 1968, under
sub-section (4) of section 17 of the Coal Mines (Conser=
vation and Safety) Act, 1952,

*(5) A copy of the Delhi Motor Vehicles (Fifth Amendment)
Rules, 1967, published in Notification No. F.3(39)/66-67-
Transport in Delhi Gazette dated the 19th October, 1967,
under sub-section (3) of section 133 of the Motor Vehicles:
Act, 1939.

(6) A copy of the Annual Report on the activities of the Coal
Mines Labour Welfare Organisation for the year 1965-66.

*The notification was previously laid on the Table on the 20th
December, 1967 and-'was re-laid under Rule 234(2) of the Rules of
Procedure,
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(7) A copy of the Coal Mines Bonus. (Second Amendment)
Scheme, 1968, published in Notification No. G.S.R. 314 in
Gazette of India dated the 17th February, 1968, under
section TA of the Coal Mines Provident Fund and Bonus
Schemes Act, 1948.

(8) A copy of the Rubber (Amendment) Rules, 1968, publish~
ed in Notification No. G.S.R. 395 in Gazette of India dated
the 2nd March, 1968, under sub-section (3) of section 25
of the Rubber Act, 1947.

(9) A copy of the Post Office Savings Certificates (Second
Amendment) Rules, 1968, published in Notification
No. G.S.R. 411 in Gazette of India dated the 29th February,
1968 under sub-section (3) of section 12 of the Govern-
ment Savings Certificates Act, 1959.

6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting
held on the 13th March, 1968, Rajya Sabha passed the West Bengal
State Legislature (Delegation of Powers) Bill, 1968.

7. Bill Passed by Rajya Sabha—Laid on the Table

Secretary laid on the Table a copy of the West Bengal State
Legislature (Delegation of Powers) Bill, 1968, as passed by Rajya
Sabha.

8. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Thirty-ninth Report of
the Estimates Committee on the Ministry of Food, Agriculture, Com-
munity Development and Cooperation (Department of Agriculture)—
Central Institute of Fisheries Education, Bombay.

9. Statement by Minister

The Deputy Prime Minister made a statement correcting the
answer given on the 19th February, 1968 to a supplementary by Shri
Bedabrata Barua on Starred Question No. 129 regarding payment for
food imports from U.S.A.

10. Statement re: Government Business

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 18th March,

1968.
[P.TO.
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11. Motion re: Sixteenth Report of Business Advisory Committee
Dr. Ram Subhag Singh moved the follovviqg motion:—
“That this House agrees with the ~Sixteenth Report of the
Business Advisory Committee presented to the House on
the 13th March, 1968.”

‘The motion was adopted.

12. Statement re: Supplementary Demands for Grants (Uttar
Pradesh) for 1967-68.

Shri Morarji R. Desai presented a statement showing Supple-
mentary i)emands for Grants in respect of the State of Uttar Pradesh
for 1967-68.

13. The Uttar Pradesh Budget—1968-69

.Shri Morarji R. Desai presented a statement of estimated receipts
and expenditure of the State of Uttar Pradesh for the year 1968-69.

14. The Budget (General)—1968-69
‘General Discussion on the Budget (General) for 1968-69 continued.
The following members took part in the debate:—
(1) Shri D. K. Kunte
(2) Shri S. M. Banerjee
(3) Shri Srinibas Mishra
(4) Shri Cha_n_drj}_ca Prasad
(Lok Sabha adjourned at 1-05 p.M. and re-gssembled at 2-05 p.m )
(6) Shri Gunanand Thakur
(6) Shri Ganesh Ghosh
(7) Shri Atal Bihari Vajpayee
(8) Dr. Karni Singh
Shri Morarji R. Desai repligd to the debate.
The discussion was cdﬁcluded.
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15. The Budget (General) 1968-69—Demands for Grants on Account

The following Demands for Grants on Account for 1968-69 in
respect of the Budget (General) under the heads mentioned below
were voted in full:— i

Number Amount of
of Name of Demand Demand for
Demand Grant on
Account
v ) e Rs.
1. EXPENDITURE MET FROM REVENUE
MINISTRY OF COMMERCE
1 Ministry of Commerce . . . . . 7,78,000
2 Foreign Trade . . . . . . . 13,89,33,000

3 Other Revenue Expenditure of the Ministry of Commerce 3,38,04,000

MINISTRY OF DEFENCE

Ministry of Defence . . . . 14,571,000

5 Defence Services—Effective . . 1,52,50,67,000
[Army including Defence Productlon 1, 18 11,57,000
Navy . . . . . . 6,36,93,000
Air Force . . . . . 28,02,17,000]

6 Defence Services—Non-effective . . 4,70,83,000

MINISTRY OF EDUCATION

7 Ministry of Education . . 16,27,000
Education . . 9,51,69,000
Archaeology . . . 22,89,000

10 Survey of India . . . 89,74,000
p. T. O.
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tmber N Amount - of

- Name of Demand T Demand for
;D:tfmnd Grant - .+ OR
Account
] Rs.
11 ‘Grants to Council of Scientific and Industrial Research 3,18,42,000
12 Other Revenue Expenditure of the Ministry of Education . 59,14,000
MINISTRY OF EXTERNAL AFFAIRS
13 External Affairs . . . . . . 2,98,86,000
14 Other Revenue Expenditure of the Ministry of External Affairs 3,34,22,000

15
16
17
18
19
20
21
22
23
24
25
26
27
28

29

30

MINISTRY OF FINANCE

Ministry of Finance . 46,44,000
Customs . . . 1,15,33,000
Union Excise Duties . . . . 2,69,65,000
Taxes on Income including Corporation tax, etc. 2,15,80,000
Stamps . . . 89,71,000
Audit 3,75,83,000
Currency and Coinage . . 2,53,96,000
Mint . 65,91,000
Kolar Gold Mines . . . . . 90,94,000
Pension and Other Retirement Benefits 1,65,75,000
Opium . . 2,50,07,000
Other Revenue Expendxture of the anstry of Finance . 6,80,83,000
Grants-in-aid to State and Union Territory Governments .  55,96,48,000
Miscellaneous Adjustments between the Centra!, State and

Union Territory Governments 4,70,000
Pre-partition Payments . . 44,000

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY
DEVELOPMENT AND COOPE’RATION

M)mstry of Food, Agnculmre, Commumty Development and
\Jooperation-- . < 27,01,000
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‘Number Ammount of

‘of Name of Demand - Demand for
Demand Grant on -
4 Accout
Rs,

31 Agnculturc N - . . . . . . 1,72,79,000
32 Payments to Indian Council of Agrrcultural Research . . 2,42,87,000
33 Forest . - R . . . . . . . 27,76,000

34 Other Revenue Expenditure of the Ministry of Food,
Agriculture, Community Development and Cooperation . 4,15,95,00

MINISTRY OF HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT

35 Ministry of Health, Family Planning and Urban Development 6,82,000
36 Medical and Public Health . . . . . . 3,84,14,000

37 Other Revenue Expenditure for the Ministry of Health,
Family Plannmg and Urban Development . 16,47,000

MINISTRY OF HOME AFFAIRS-

38 Ministry of Home Affairs . . . o e . 24,81,000
39 Cabinet " . . . . . . . . 11,17,000
40 Administration of Justice . . . . . . 42,000
41 Police . . « o+ & e e o« <« .« 75884000
T42 Census ¢« o & & & & o e e . 21,91,000
43 Statistics . . . . . . e 58,97,000
44 Privy Purses and Allowances of Indian Rulers . . . " 44,000
45 Territorial and Political Pensions . . . . . 3,13,000
46 Delhi . . . . . . . . . . 6,22,58,000
.47 Chandigarh . . . . . . . . . [99,64,000
48 Andaman and Nicobar Islands . . . . . . 1,19,38,000
49 TribalAreas . . o+ e . . l4,11,30,000
50 Dadra and Nagar Hafreli Area . . . . S 9,39,000
P.T.0.
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Amount of

2man | for
Name of Demand Grant o
Nugtl‘w Account
Demand
‘ Rs.
51 Laccadive, Minicoy and Amindivi Islands . . . 17,98,000-
52 Other Revenue Expenditure of the Ministry of Home Affairs 1,79,08,03¢-
MIRNISTRY OF INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS
53 Ministry of Industrial Development and Company Affairs . 13,21,000-
54 Industries 73,524,000+
55 Salt . 10,02,000"
56 Other Revenue Expendlture of the mestry of Industnal
Development and Company Affairs 18,97,0C0-
MINISTRY OF INFORMATION AND BROADCASTING
s7 Ministry of Information and Broadcasting . .- 3,49,0C0.
58 Broadcasting . . . . . 1,69,16,000-
59 Other Revenue Expenditure of the MmlSﬂ’y of Infonnanon
and - Broadcasting . 1,01;02,0C0-
MINISTRY OF IRRIGATION AND POWER
6o Ministry of Irrigation and Power ., |  5,92,000
61 Multi-purpose River Schemes . . . . . 37,61,000-
62 OIt)her Revenue Expendxture of the Mmlstry of Ir;igaﬁon and  1,43,09,000-
MINISTRY OF LABOUR, EMPLOYMENT AND
REHABILITATION
63 Ministry of Labour, Employment and Rehabilitation . . 13,62,000-
64 Di_r.ccmr General, Mines Safety . . . 8,87,000
65 Ifabour'and Emplf)yment . o . .  2,53,10,000-
66 Expenditure on Displaced Persons . . . . 2,14,71,000-
67 Other Revenue Expenditure of the Minj \
7 gEmployment and Rehab#itation . lfmtry, of Labour, 3,03,000
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Nuiber:
of

Amount of”
) Name of Demand Der;w?td for
Demand Grani on
Account
o , Rs.
MINISTRY OF LAW
68 Ministry of Law . . 11,47,000
69 Other Revenue Expenditure of the Mlmstxy of Law . 27,22,000
MINISTRY OF PETROLEUM AND CHEMICALS
70 Ministry of Petroteum and Clietnicals . 4,80,000"
71 Other Revenue Expendxtnre of the anstry of Petroleum and
Chemicals . . 14,21,000
MINISTRY OF STEEL, MINES AND METALS
72 Ministry of Steel, Mines rid Metils 6,63,000
73 Geological Survey . . . . . . 1,83,48,000
74 Other Revenue Expendlture of the Ministry of Steel, Mines
and Metals . . . . 2,91,97,000"
MINISTRY OF TOURISM AND CIViL. AVIATION
s Ministry of Tourism and Civil Aviation . 3,25,000
76 Meteorology . 62,50,000
77 Aviation . 2,02,17,000
78 Other Revenue Expcndmn'e of the thStry of Tounsm and
Civit Aviation . 36,55,000°
MINISTRY OF TRANSPORT AND SHIPPING
79 Ministry of Transport and Shipping 22,46,000"
80 Roads 2,55,68,000"
81 Mercantile Marine 39,73,000"
82 Lighthouses and Lightships . . 23,23,000
83 Other Revenue Expendmxre of the Mm1stry of Transport and
Shipping 64,84,000
“ [P.T.O.
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Amount of

‘Number Demand for

Da;t;nd Name of and Grant on
' Account
Rs.
MINISTRY OF WORKS, HOUSING AND SUPPLY
84 Ministry of Works, Housing and Supply 18,61,000
85 PublicWorks . . . . 6,56,64,000
2,24,43,000

86 Stationery and Printing . o e 4 . .
:87 Supplies and Disposals . . . . . . . 69,75,000
88 Other Revenue Expenditure of the Mlmstry of Works,

Housing and Supply . . . 31,87,000
DEPARTMENT OF ATOMIC ENERGY

‘89 Department of Atomic Energy . . . . 5,04,000
9o Other Revenue Expenditurz of the Department of Atomic

Energy . . o o o o o & < 2,805,000

DEPARTMENT OF COMMUNICATIONS

91 Départment of Communications . . . . . ' 2,33,000
92 Overseas Communications Service . " . . 45,90,000

93 JPPosts and Telegraphs (Working Expenses) . . . . 34,31,31,000

94 Posts and Telegraphs—Dividend to General Revenues,
Appropriation to Reserve Funds and Repayments of Loan

from General Revenue . . . . . 4,72,03,000
95 ffOther Revenue Expenditure of the Department of Com-
munications . . . . . 5,755,000

DEPARTMENT OF PARLIAMENTARY AFFAIRS

96 Department of Parliamentary Affairs . . . . 1,10,000

DEPARTMENT OF SOCIAL WELFARE

97 Department of Social Welfare . . . . . 3,10,000
98 OIher Revenue Expendx e of the Department of Social
Welfare . gur . . paf t . ° . s6.97,000




Ngtgnber Amgun; ofé)re-
mand for
Demand Name of Demand on Aoebm
A Rs.
PLANNING COMMISSION
99 Planning Commission” .' "t /(.4 'y o o . 26,50,000
PARLIAMENT AND SECRETARIAT OF THE ;
VICE PRESIDENT 4y
700 LokSabha . . & 4 & o e o o 26,63,000
ro1 Rajya Sabha . e ‘e o e o & s '9,80,000
102 Secretariat of the Vice-President o o o o & B49,000
1I. EXPENDITURE MET FROM CAPITAL AND
DISBURSEMENT OF LOANS AND ADVANCES :
MINISTRY OF COMMERCE
y03 Capital Outlay of the Ministry of Commerce ' 1T,49,000
MINISTRY OF DEFENCE
104 D:fence Capital Oatlay 21,75,83,000
MINISTRY OF EDUCATION
105 Capital Outlay of the Ministry of Education 11,05,000
MINISTRY OF FINANCE
106 Capital Outlay on the India Security Press’ ;'7,87;000
107 Capital Outlay on Currency and Coinage . 3,26,59,000
108 Capital Outlay on Mints ‘- . . . . 13,14,000
109 Capital Outlay on Kolar Gold Mmes . . . . K19,04,000
110 Commuted Value of Pensions 80,08,000
t11  Other Capital Outlay of the Ministry of F inance 44,517,000
112 Capital Outlay on Grants-to State Governments for
Development 8,62,64,000
1i3 Loans and Advances by t.he Central (:ovcmment 86,53,57,000
- [P.T.O.



R B R

Tumbér Amount of

of Demand for
»emand Name of Demand’ Grant on
Account
Rs.

MINISTRY OF FOOD, AGRICULTURE, COMMU-
NITY DEVELOPMENT AND €OOPERATION

Purchase of Foodgrains and Fertilizers . . . 1,44,70,64,C00
Other Capital Outlay of the Ministry of Food, Agriculture,
Community Development and Coopcration N _ 4549,19,0C0

MINISTRY OF HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT

Capital Outlay of the Ministry of Health, Family Planning and
Urban Development . . . . . 2,63,43,000

MINISTRY OF HOME AFFAIRS
Capital Outlay in Union Territories and Tribal Areas 3,94,59,000
Other Capital Outlay of the Ministry of Home ‘Affairs 12,53,000

MINISTRY OF INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS

Capital Outlay of the Mmlstry of Industrial Devclopment and

Company Affairs . 1,72,32,000

MINISTRY OF INFORMATION AND BROADCASTING

Capital Outlay of the Mxmstry of Informatmn and
Broadcasting

. . . 1,33,79,000
MINISTRY OF IRRIGATION AND POWER
Capital Outlay on Multipurpose River Schemest 2,97,29,000
Other Capital Outlay of the Ministry of Irrigation and
Power . . . . . . . . 2,62,60,000 .
MINISTRY OF LABOUR, EMPLOY, EHA-
BILITATION] MENT AND R
Capital Outlay of the Mmlstry of Labour,
Rehabilitation . - Employment and .
4 . . 1,05,46,000
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Number Name of Demand Amount of

of
Demand Degond for 8
Account
Rs.

MINISTRY OF PETROLEUM AND CHEMICALS

124 Capital Outlay of the Ministry of Petroleum and Chemicals .  3,02,85,000

MINISTRY OF STEEL, MINES AND METALS
125 Capital Outlay of the Ministry of Steel, Mines and Metals . 23,37,76,000

MINISTRY OF TOURISM AND CIVII. AVIATION

126 Capital Outlay on Aviation . . . . . . 1,34,51,000
127 Other Capital Outlay of thz Mlmstry of Tourism and Civil
Aviation . . . . 97,63,000

MINISTRY OF TRANSPORT AND SHIPPING}

128 Capital Outlay on Roads . . . . . . 6,88,46,000
129 Capital Outlay on Ports . . . . . . . »35,83,000
130 Other Capital Outlay of the Ministry of Transport and Shipping i 46,61,000

MINISTRY OF WORKS, HOUSING AND SUPPLYj{

131 Delhi Capital Outlay . . . . 1,15,17,000
132 Capitsl Outlay on Public Works . . . . 1,24,17,000
133 Other Capital Outlay of the Mmlstry of Works, Housmg and
Supply . . . . . 2,95,000
DEPARTMENT OF ATOMIC ENERGY
134 Capital Outlay of the Department of Atomic Energy . 7,95,83,000

DEPARTMENT OF COMMUNICATIONS
Capital Outlay on Posts and Telegraphs (Not met from Revenue) 10,25,25,000
Other Capita! Outlay of the Department of Communications 1 95,84,000

[R.TO.
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16. Government Bill—Introduced ~
The Appropriation (Vote on Account) Bill, 1968,
17. Government Bill—passed |
The Appropriation (Vote on Accourit) Bill, 1968
The motion for consideration of the Bill was moved by Shri
Morarji R. Desai.

The motion for consideration was adopted and clause-by-clause
consideration was taken up.

Clauses 2 and 3 were adopted.

The Schedule as correct and with Annexure was adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Morarji R.
Desai.

The motion was adopted and the Bill was passed.

18. Motion re: Twenty-third Report of Committee on Private Mem-
bers’ Bills and Resolutions

Shri R. K. Khadilkar moved the following motion:—

“That this House agrees with the Twenty-third Report of the
Committee on Private Members’ Bills and Resolutions
presented to the House on the 12th March, 1968.”

The motion was adopted.

19. Private Members’ Bills—Introduced

(1) The Constitution (Amendment) Bill 1968 (Amendment
of article 16 and substitution of article 335) by Shri Ram
Sewak Yadav,

(2) The Constitution (Amendment) Bill, 1968 (Amendment
of articles 75 and 164) by -Shri Tridib Chaudhuri.

(3) The Commissions of Inquiry (Amendment) Bill, 1968
(Amendment of section 3) by Shri Om Prakash Tyagi.

20. Private Member’s Bill—withdrawn

The Constitution (Amendment) Bill, 1967 (Substitution of article

156 and insertion of new article 1594) by H. H. Maharaja Pratap
Keshari Deo. ' ”

H. H. Maharaja Pratap Keshari Deo concluded his speech on the

motion for consideratipn of the Bill moved by him on the 1st March,
1968. ¥



The following members took part in the debate:—
(1) Shri H. N, Mukerjee
(2) Chaudhuri Randhir Singh
(3) Shri S. Kandappan
(4) Shri Bhola Nath Master
(5) Shri Hardayal Devgun
(6) Shri Diwan Chand Sharma
(7) Shri Surendra Kumar Tapuriah
(8) Shri Rabi Ray
(9) Shri K. Narayana Rao
(10) Shri V. Viswanatha Menon
(11) Shri Onkar Lal Bohra
(12) Shri.Samarendra Kundu
(13) Shri Y. B. Chavan
H. H. Maharaja Pratap Keshari Deo replied to the debate.
The Bill was withdrawn by the leave of the House.
21. Private Member’s Bill—Under consideration

The Indian Penal Code (Amendment) Bill, 1967 (Amendment of
sections 292, 293 etc.), as passed by Reajya Sabha.

The motion for consideration of the Bill, as passed by Rajya
Sabha, was moved by Shri Diwan Chand Sharma. His speech was.

not concluded.
The discussion was not concluded.

22. Discussion under Rule 193

Shri P. Venkatasubbaiah raised a discussion on the statement
made by the Minister of Home Affairs on the 11th March, 1968
regarding the constitutional crisis in Punjab arising out of the abrupt
adjournment of the Legislative Assembly.

The following members took part in the debate:—

(1) Shri M. R. Masani

(2) Shri Yajna Datt Sharma
dale
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(4) Shri V. Krishnamoorthi ©od
(5) Shri P. K. Vasudevan Nair
(6) Shri R. D. Bhandare

(7) Shri George Fernandes
(8) Shri Srinibas Mishra

(9) Shri J. B. Kripalani
(10) Shri Diwan Chand Sharma
(11) Sirdarni Nirlep Kaur

- aw e

Shri Y. B. Chavan replied to the discussion.

(Lok Sabha adjourned till 11 A.M. on Monday, the 18th March,
1468).

S. L. SHAKDHER,
' Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, March 18, 1968/Phalguna 28, 1889 (Saka)

No. 134 \ ;
1. Oath or Affirmation i
Shri Jharkhandey made and subscribed the affirmation in Hindi
and took his seat in the House.
2. Starred Questions,

Starred Questions Nos. 658, 660, 662-664, 666 and 667 were orally
answered. Replies to the remaining questions were laid on the
Table. i
3. Unstarred Questions !

Replies to Unstarred Questions Nos. 4089-4160, 4162-4173, 4175-
4211, 4213-4216, 4218-4224, 4226-4237 and 4239-4268 were laid on th
Table. 4

4. Short Netice Question

Short Notice Question No. 9 addressed to the Minister of Irriga-
tion and Power regarding Work on Rajasthan Canal was orally
answered and supplementaries were also answered thereon.

5. Calling Attention to Matter of Urgent Public Importance

Shri K. N. Tiwari called the attention of the Minister of External
Affairs to the reported Pakistani claim on Indian territory on the
Rangpur-Cooch Behar border.

The Prime Minister made a statement in regard thereto.
6. Papers laid on the Table

The following papers were laid on the Table:—
(1) A copy each of the following Notifications under section
159 of the Customs Act, 1962:—

[P.TO.
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(i) G.S.R. 409 published in Gazette of India dated the 2nd

March, 1968.

(ii) G.S.R. 413 published in Gazette
March, 1968.

(iii) G.S.R. 414 published in Gazette
March, 1968.

(iv) G.S.R. 415 published in Gazette
March, 1968,

(v) G.S.R. 416 published in Gazette
March, 1968. ) .

(vi) G.S.R. 417 published in Gazette
March, 1968.

(vii) G.S.R. 418 published in Gazette
March, 1968.

(viii) G.S.R. 419 published in Gazette
March, 1968.

{ix) G:S.R. 420 published :in Gazette
March, 1968.

(x) G.S.R. 421 published in Gazette
March, 1968.

i) “G:S.R. 422 ‘published in Gazette
March, 1968.

(xii) G.S.R. 423 published in Gazette
March, 1968.

(xiii) ‘G.S.R. 424 published in Gazette
March, 1968.

(xiv) G.S.R. 425 published in Gazette
-March, 1068,

xv) G:SR. 426 published in Gazette
March, 1968.

of India dated the 1st
of India dated the lst
of India dated the 1st
of India dated the 1st
of India dated the 1st
of India dated the 1st
of India dated the 1st

of India dated the 1st
of India dated the 1st
of India dated the 1st
of India dated the 1st
of India dated.the 1st
of India dated the 1st

of India dated the 1st

(xvi) G.S.R. 429 published in Gazette of India dated the 8th

March, 1968.

(xvii) G.S.R. 470 published in Gazette of India dated the 9th

March, 1966.

(xviii) G.S.R. 477 published in Gazette of India dated the 7th

March, 1968.
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(2) A copy each of the followinz Notifications under section
159 of the Customs Act, 1962 and section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Customs and Central Excise. Duties Export Draw-
back (General) Twenty-ninth Amendment Rules,
1968; published in Notification No, G.SR. 466 in
Gazette of India dated the 9th March, 1968.

(ii): The. Customs and Central Excise Duties Export Draw-
back (General) Thirtieth Amendment Rules, 1968,
published in Notification No. G.S.R. 467 in Gazette of
India dated the 9th March, 1968.

(iii) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-first Amendment Rules, 1968,
published in Notification No. G.S.R. 468 in Gazette of
India- dated: the 9th- March; 1968.

7. Message from Rajya &bh

Secretary reported a message from. Rajya Sabha that: at its
sitting held on the 14th March, 1968, Rajya Sabha passed.the Uttar
Pradesh State Legislature (Delegation of Powers) Bill, 1968.

8. Bill Passed by Rajya Sabha—laid on the Table

Secretary laid on the Table a copy of the Uttar Pradesh State
Legislature (Delegation of Powers) Bill, 1968, as passed by Rajya
Shbha-.

9. Report of Estimates Committee

Shri- P. Venkatasubbaiah presented the Forty-sixth Report of
the Estimates. Committee on action taken by Government on’the
- recommendations contained in the Hundredth Repeort. of .the Bsti-
mates Committee (Third Lok Sabha) on the Ministry of Education—
Banaras Hindu University. s

10. Report of Public Accounts Committee

Shri M. R. Masani presented the Twenty-first Report of the
Public Accounts Committee on Appropriation Accounts (Ciwil),
1985-66 and Audit Report (Civil), 1967, relating to the Department
of Atomic Energy, Ministries of External Affairs, Foed, Agriculture,
Community Development and Cooperation (Department of Com-
munity Development and Cooperation), Health and Family Plan-
ning and Works, Housing and Supply (Department of Supply).

[P.T.O.
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11. Statement by Minister

The Deputy Prime Minister made a statement regarding the
International Financial Situation.

12. Supplementary Demands for Grants (General) for 1967-68.

Discussion on the Supplementary Demands for Grants in respect
of the Budget (General) for 1967-68 commenced and was concluded.

(Lok Sabha adjourned at 1 p.M. and Te-assembled at 2-05 p.Mm.)
The following Demands were voted in full :—

Numil_)cr Amount of
o Name of Demand Supplem ‘entary
Demand Demand
—g

Rs.

I. EXPENDITURE MET FROM REVENUE

(Ministry of Commcrce)

1 Ministry of Commerce . . . . . $,11,000
2 Foreign Trade . 5,02,50,000
3 Other Revenue Expendlmrc of the Mlmstry of Commcroe 72,50,000
(Ministry of Defence)
5 Defence Services, Effective--Army. . . 18,04,99,000
8 Defence Services, Non-Effective . . 75,00,000
(Ministry of External Aﬂ"alrs)
15 External Affairs 60,00,000
(Ministry of Fmance)
17 Ministry of Finance . . . . . . 7,19,000
18 Customs . . . . . . . . 6,58,000
19 Union Excise Duties . . . 27,572,000
20 Taxes on income Including Corporarlon-tax, ete. . . . 95,00,000
22 Audit . . . . . . 55,21,000
23 Currency and Cmnage . . . . . . . 1,36,64,000
24 Mint . . . . . . . . 13,13,000
25 Kolar Gold Mines . . . . . 29,00,000
26 Pensions and Other Retirement Benefits . 63,64,000
29 Grants-in-aid to State and Union Territory Govemmcnts . 19,00,00,000
(Ministry of Food, Agricutture, Community Development and
Coopzration)
- 32 Ministry of Food; Agnculture, Commumty D:vclopmcm and
Cooperation . 12,44,000
34 Payments to the Indian Cotncil of Agncultural Rescarch 2,000
(Ministry of Health and Family Planning)
38 - Ministry of Health and Family Planning . . 1,85,000
(Ministry of Home Affairs)
41 Ministry of Home Affairs . . . . . . . 33,88.000
42 Cabinet . . . . . . .. . . 2,542,000
44 Police . . . . . . . . . . 8,64 63,000
49 Delhi . . . . . . . . . . 1,20,00,000
50 Chandigarh . . . . . . 79,58,000
51 Andaman and Nicobar Islands .. . . . . . 46,87,000
s2  Tribal Areas . . . . 76,73,000
54 Lacadive, Minicoy.and Aminigivi Islands 6,57,000
(Ministry of Indugtrial Development and COmpany Affau-s)
§6 Department of Indastri D‘v-lop ment . 4,08,000
s8 Salt . 22,15,000
59 Other Revenue Bxpendnu.re “of the Dcparr.ment of Industrial
Development . . 3,50,000

(Mxmstry of Information and Brondcastxng)
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Am~uat of

NP Suppl
o Nin: of D-mand upplementary
Demand Demand
Rs.
60 Ministry of Information and Broadcasting 2,48,000
61 Broadcasting 68,72,000
(Ministry of Irrization and Power)
63 Ministry of Irrigation and Power . .. 1,08,000
(Ministry of Labour, Employment and Rchnblhmtxon)
66 Ministry of Labour, Employment and Rehabilitation 2,37,000
69 Exp>nditure - n Displaced Persons . . 1,30,17,000
(Ministry of Petroleum and Chemicals)
73 Ministry of Petroleum and Chemicals . * 2,82,000
74 Other Revenue Expenditure of the Ministry of Pctrolcum and
hamicals . . 73,16,000
(Ministry of Steel, Mines and Mctnls)
75 Minis’ry of Steel, Mines and Metals . .4,83,000
(Ministry of Tourism and Civil Aviation)
78 Ministry of Tourism and Civil Aviation 1,21,000
80 Aviation . 1,23,75,000
81 OrherRavanus E\cp‘njm.m: of the thatry of Tounsm and Civil
Aviation . 6,70,000
(Ministry of Transport and Shnppmg)
82 Ministry of Transport and Shipping . . . . . 704,000
85 Lighthouses and Lightships . 14,00,000

86

87
88

93
96
103

104
10§

110

117
119

120

121
124

127

Orther Revenue Expanditure of the ‘Ministry of Transport and

Shipping 1,35,37,000

(Ministry of Wotks, Honsmg and Supply)
Dz=partment ot Works and Housing . . 1,04,000
Public Works . R 1,72,41,000

(Dzpartment of Co;nmummuons) '

Department of Communications . . . . . 45,000
Posts and Telegraphs—Working Fxpcnses . 12,16,2%,000
Posts and Telegraphs—Dividend to General Revenucs and Appro- -

priations to Reserve Funds . 1,000

(Ministry of Works , Housmg and Snpplv) .

Department of Supply . . 2,$6,000
Supplies and Disposals . . 8,48,000
Other Revenue Expenditure of the Department of Supply . " 4,31,000

II. EXPENDITUREMET FROM CAPITAL AND DISBURSE-
MENT OF LOANS AND ADVANCES.

(Ministry of Oommerce) .
Capital Outlay of the Ministry of Commeree . . 80,000
(Ministry of Finance)
Commuted Value of Pensions 58,51,000
Capital Qutlay on Grants to State and Union Temtory Govern-
ments for Davelopment . . 8,18,48,000
Loans and Advances by the Central Government . . 89,00,00,000
(Ministry of Food, Agriculture, Community Devclopment and
Co-operation)
Purchase of Foodgrains and Fertil/sers . . 86,44,00,000
(Ministry of Home Affairs)
Capital Qutlay in Union Territories and Tribal Areas . . 1,66,44,000

(Ministry of Information and Broadcasting)
Capital Outlay of the Ministry of Information and Broadcasting 2,40,00,000

(Ministr y of Petroleum and Chemicals)

[BTO.
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Numbe: Amount-of
of Name of Demand Supplemgntary

Demand, Demand. -
131 Capiml Qutlay of the M'nistry of Petrolawn and Chzmicals . 3,72,59,000

(Ministry of Transport and Shmpmg)
135 Capital Outlayon Roads . .5,48,45,000

(Ministty of Works, H()usmg and Supply)
138 Delli Capital Outlay . . £78,00,000

13. Government Bill—Introduced:
The Appropriation Bill, 1968.
14: Government Bills—Passed
(i) The Appropriation Bill, 1968

The motion for considerdtion of the Bill was moved by Shri
Krishna Chandra Pant.

The motion for consideration was adopted and clause-by-clause
consideration was taken up.

Clause 2 and 3 and the Schedule were adopted.

Clause 1; the Enacting Formula and the Long Title were also
adopted,

The motion that the B111 be. passed was moved. by Shri Krishna
Chandra Pant.

The motion was adopted and the Bill was passed..
(i) The Delhi Municipal Corporation (Amendment) Bill, 1968

. The motion for consideration of the Bill was moved by Shri
Vidya Charan Shukla. 3

s

The folloWing members tookﬂpart in the debate:—
(1) Shri Kanwar }‘al Cﬁip’ca
(2) Shri J. M. Lobo P!ﬁ-bhu
(3) Shri Maharaj Singh Bharti
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(4) Shri Mohammad Ismail
(5) Shri Hardayal Devgun
(6) Maulana Ishaq Sambhali
{7) Shri Onkar Lal Bohra
(8) Shri Bal Raj Madhok
(9) Shri R. S. Vidyarthi
- Shri Vidya Charan Shukla replied to the debate.

The motion for consideration was adopted and clause-by-clause
consideration was taken up.

Clauses 2 and 3 were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Vidya,
Charan Shukla. '

Shri Tayappa Hari Sonavane took part in the debate.
The motion was adopted and the Bill was passed..
15. Govesnment Bill--Under Consideration

The Jammu and Kashmir Representation of the People (Supple-
mentary) Bill, 1968.

The motion for consideration of the Bill was moved by Shri
Mohammpd Yunus Saleem.

The following members took part in the.debate:—
(1) Shri Bal Raj Madhok
(2) Shri G. M. Bakshi
(3) Shri Syed Ahmed Aga
Shri Mohammad Yunus Saleem replied to the debate.
The motion for consideration was adopted.
The discussion on'the Bill w ot concluded.

16. Half-an-Hour Discussion on M;nttem Arising out of Answer to

Question o

Shri M. L. Sondhi raised a half-an-hour discussion on points
arising out of the answer given on the 19th February, 1968 to Un-

[P.TO.
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starred Question No. 986 regarding complaints against C.P.W.D.
Enquiry Offices.

Shri Jaganath Rao replied to the discussion.
(Lok Sabha adjourned till 11 AM. on Tuesday, the 19th March,
1968).

S. L. SHAKDHER,
Secretary.

CORRIGENDA
In Bulletin—Part I, dated March 14, 1968,—

(1) Paragraph 15, page 600, under the column ‘Amount of
Demand for Grant on Account’, against Demand No.
34 for “4,15,95,00” read ‘41,15,95,000".

(2) Paragraph 15, page 602, under the column ‘Number of
Demand’, after Demand No. 74, for “5” read “75".

L
B

617
GMGIPND—LSI—3566(D) 1L8—18-3-68—800.



LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Tuesday, March 19, 1968/ Phalguna 29, 1889 (Saka)

No. 135

1. Starred Questions

Starred Questions Nos. 688, 689 and 691 were orally answered.
Replies to the remaining questions were laid on the Table.
2. Unstarred Questions

Replies to Unstarred Questions Nos. 4269—4276, 4278—4378,
4380—4419 and 4422—4497 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 10 addressed to the Minister of Indus-
trial Development and Company Affairs regarding Sinking of Steel
Foundry at Kulti was orally answered and supplementaries were
also answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri Madhu Limaye called the attention of the Minister of Home
Affairs to the demand for Sovereign Nagaland by Left Communist
Nagas and in that context recovery of high explosive bombs.

The Minister of Home Affairs made a statement in regard thereto.

5. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report on the working and adminis-
tration of the Companies Act, 1956, for the year ended
the 31st March, 1967, under section 638 of the said Aet.

(2) A copy each of the following Annual Reperts for the year
1965-66, under sub-section (4) of section T of the Indus-
tries (Development and Regulation) Act, 1951:—

(i) Development Council for Automobiles, Automobile
Ancillary Industries, Transport Vehicle Industries,
Tractors and Barth Moving Equipments.

[P.T.O.
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(ii) Development Council for Food Processing Industries.

(iii) Development Council for Heavy Electrical Industries.
(iv) Development Council for Machine Tools Industry.

(v) Development Council for Oils, Detergents and Paints.

(vi) Development Council for Paper, Pulp and Alljed
Industries. '

(vii) Dévelopment Council for Textile Machinery Industry.
(viii) Development Council for Art-silk Induétry.‘
(ix) Development Council for Woollen Industry.
- ... (x). Development Council for Drugs and Pharmaceuticals.”
(xi) Development Council for Organic Chemical Industries.
3 (xi‘i) »Development Council for Sugar Industry.

(3) (i) Review by the Government on the working »of the
Hindustan Steel Limited, Ranchi, for the year 1966-
67, under sub-section (1) of section 61%A of the
Companies Act, 1956.

(ii) A copy of the Annual Report of the Hindustan Steel
Limited, Ranchi, for the year 1966-67 along with the
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon.

(4) (i) A copy of Notification No. G.S.R. 1884 published in
Gazette of India dated the 16th December, 1967, under
sub-section (1) of section 28 of the Mines and Minerals
(Regulation and Development) Act, 1957.

(i) A statement showing reasons for delay in laying the
above Notifications. ‘

6. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Forty-seventh Report of
the Estimates Committee on the Ministry of Home Affairs—Union
Public Service Commission. \

&
7. Statement by Miniser

The Minister of State for Petroleum and Chemicals made a

statement regarding the recent blaze in river Ganga near Monghyr
in Bihar.
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8. The Railway Budget
The following items of business were taken up together:—

(i) Demands for Grants Nos. 1 to 11, 11-A, 12 to 18 and 20 in
respect of the Budget (Railways) for 1968-69.

(ii) Supplementary Demands for Grants in respect of the
Budget (Railways) for 1967-68.

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2-05 p.M.)

Three hundred and sixty-two cut motions in respect of the
Demands for Grants (Railways) for 1968-69 were moved.

The discussion was not concluded.
9. Government Bill—Under Consideration

The Jammu and Kashmir Representation of the People (Supple-
mentary) Bill, 1968,

Clause-by-clause consideration of the Bill was taken up.
Clagse 2 was adopted, as amended.

Clause 3 was adopted.

Clause 1. the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill, as amended, be passed was moved by
Shri Mohammad Yunus Saleem.
The following members took part in the debate:—

(1) Shri Madhu Limaye
(2) Shri D. N. Deb
(3) Shri Pattiam Gopalan

(4) Shri G. M. Bakshi (Speech unfinished).
The discussion on the Bill was not concluded.

(Lok Sabha adjourned till 11 AM. on Wednesday, the 20th
March, 1968).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, March 20, 1968/Phalguna 30, 1889 (Saka)

No. 136

1. Starred Questions

Starred Questions Nos. 718—722 were orally answered. Replies
to the remaining questions were laid on the Table.
2. Unstarred Questions

Replies to Unstarred Questions No. 4498—4519, 4521—4540, 4542—
4556, 4558—4562 and 4564—4575 were laid on the Table.
3. Calling Attention to Matter of Urgent Public Importance

Shri N. P. C. Naidu called the attention of the Minister of
External Affairs to the reported firing by the Underground Nagas
on the Security Forces recently which has aroused considerable

tension in the area.

The Prime Minister made a statement in regard thereto.
4. Papers laid on the Table

The following papers were laid on the Table:—

(1) (i) A copy of Notification No. S.0. 576 published in
Gazette of India dated the 7th February, 1968, making
certain amendments to the Second Schedule to the
Indian Tariff Act, 1934, under sub-section (2) of sec-
tion 4A of the said Act.

(ii) A statement showing reasons for delay in laying the
above Notification.

3. Beport of Committee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar presented the Twenty-fourth Report of the
Committee on Private Members' Bills and Resolutions.

[P.T.O.



6. Réport of Estimates Committee

Shri P. Venkatasubbaiah presented the Thirty-eighth Report of
the Estimates Committee on the Ministry of Food, Agriculture,
Community Development and Cooperation (Department of Agri-
culture)—Central Institute of Fisheries Technology, Ernakulam.

7. Statements by Ministers

(i) The Minister of Steel, Mines and Metals laid on the Table a
statement on the re-c-ganisation of Hindustan Steel Limited.

(ii) The Minister of Railways made a statement regarding the
collision between trains No. 208 Down Poona-Bangalore Deccan
Express and 215 Up Birur-Hubli passenger at Yalvigi Station of
Southern Railway on the 19th March, 1968. ’

B. Motions Re: Extension of Term of Office of Members of Fisti-
mates Committee '

(i) Dr. Ram Subhag Singh moved the following motion:—

“That this House do suspend sub-rule (2) of Rule 311 of the
Rules of Procedure and Conduct of Business in Lok
Sabha in its application to the motion for extension of
the term of office of the present members of the Com-
mittee on Estimates.”

The motion was adopted.
(ii) Dr. Ram Subhag Singh moved the following motion:—

“That this House do extend the term of office of the present
members of the Committee on Estimates upto the 30th
April, 1968.” :

The motion was adopted.

9. Motions Re. Extension of Term of Office of Members of Publie
Accounts Committee

(i) Dr. Ram Subhag Singh moved the following motion:—

“That this House do suspend sub-rule (2) of Rule 309 of the
Rules of Procedure and Conduct of Business in Lok
Sabha in s application to ihe motion for extension of
the term of office of the present members of the Com-
mittee on Public Accounts.”

The mption was adopted.
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10.

(i) Dr. Ram Subhag Singh moved the following motion:—

“That this House do extend the term of office of the present
members of the Committee on Public Accounts from
Lok Sabha up to the 30th April, 1968.”

The motion was adopted.
(iii) Dr. Ram Subhag Singh mwoved the following motion:—

“That this House do intimate to Rajya Sabha that the term
of office of the present members of the Committee on
Public Accounts from Lok Sabha has been extended
up to the 30th April, 1968, and do recommend to Rajya
Sabha that they do take such action as they may deem'
fit in regard to the association of the members of
Rajya Sabha with the said Committee.”

The motion was -adopted.
Motions re: Extension of Term of Office of Members of Commit-
tee on Public Undertakings

(i) Dr. Ram Subhag Singh mwoved the following motion:—
“That this House do suspend sub-rule (2) of Rule 312B of the
Rules of Procedure and Conduct of Business in Lok
Sabha in its application to the motion for extension of
the term of office of the present members of the Com-
mittee on Public Undertakings.”

The motion was adopted.
(ii) Dr. Ram Subhag Singh moved the following motion:—

“That this House do extend the termr of office of the present
members of the Committee on Public Undertakings from
Lok Sabha up to the 30th April, 1968.”

The motion was adopted.

(iii) Dr. Ram Subhag Singh moved the following motion:—

“That this House d» intimate to Rajya Sabha that the term
of office of the present members of the Committee on
Public Undertakings from Lok Sabha has been extended
up to the 30th April, 1968, and do recommend to Rajya
Sabha that they do take such action as they may deem
fit in regard to the association of the members of Rajya
Sabha with the said Committee.”

The motion was adopted.
[P.T.O.



11. Government Bill—Passed

The Jammu and Kashmir Representation of the People (Supple-
mentary) Bill, 1968.

Discussion on the motion that the Bill, as amended, be passed
moved by Shri Mohammad Yunus Saleem on the 19th March 1968,

The following members took part in the debate:—

(1) Shri G. M. Bakshi

(2) Shri Krishna Kumar Chatterji

(3) Shri Abdul Ghani Dar

(4) Dr. Sushila Nayar

(5) Shri Srinibas Mishra

(6) Shri A. S. Saigal

(7) Shri Hardayal Devgun

(8) Shri Mohammad Yunus Saleem
The motion was adopted and the Bill, as amended, was passed.
(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 P.M.)

12. The Railway Budget

*(i) Discussion on Demands for Grants in respect of the Budget
(Railways) for 1968-69 concluded.

On cut motion No. 424 moved by Shri K. Ananda Nambiar on the
19th March, 1968, the House divided, Ayes 36; Noes 93. The cut
motion was accordingly negatived.

A1l other cut motions moved on the 19th March, 1968, were also
negatived.

On the Demiands for Grants in respect of the Budget (Railways)
for 1968-69, the House divided, Ayes 96; Noes 40. All the Demands
for Grants as in the prmtsgl book of Demands for Grants were
accordingly voted in fu;l '

*(ii) Discussion on Supplemen‘tary Demands for Grants in res-
pect of the Budget '(Railways) for 1967-68 also concluded.

*Discussed together.
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Supplementary Demands for Grants Nosl 2, 14,16 and 20 as
in" the printed book of Supplementary Demands for Grants were
voted in full and Demands for Grants Nos 4, 5, 6,7 and 8 were
voted for reduced amounts as proposed by the Minister of Railways.
13. Government Bill-Intreduced

(1) The Appropriation (Railways) Bill, 1968.

(2) The Appropriation (Railways) No. 2 Bill, 1968.

14. Government Bills—Passed
(i) The Appropriation (Raiways) Bill 1968.
The motion for consideration of the ‘Bill was moved by Shri C. M.
Poonacha.

The motion for consideration was adopted and clause—by—c]ause
consideration was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were alsn
adopted.

The motion that the Bill be passed was moved by Shri C. M.
Poonacha. . on

The r&ion'was adopted and the Bill was passed.
(i) The Appropriation (Railways) No. 2 Bill, 1968.

The motion for consideration of the Bill was moved by Shri C. M.
Poonacha.

The motion for consideration was adopted and clause-by-clanse
ronsideration. was taken up.

Clauses 2 and 3 and the Schedule were adopted.
Clause 1, the Enacting Formula and the Long Title were alsn

adopted.

The motion that the Bill be passed was moved by Shri C. M.
Poonacha.

The motion was adopted and the Bill was passed.

[P.T.O.
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*15. Btatement by Minister , .

The Minister of Home Affairs made a statement regarding the
constitutional developments in Punjab.
16. The Haryana Budget

+(i) Discussion on the Demands for Grants on Account in res-
pect of the Budget = (Haryana) for 1968-689 commenced and was
concluded. '

Sixteen cut motions in respect of the Demands for Grants on
Account (Haryana) for 1968-69 were moved and negatived.

All the Demands for Grants on account as in the printed book of
Demands for Grants on account were voted in full.

+(ii) Discussion on the Supplementary Demands for Grants in
respect of the Budget (Haryana) for 1967-68 commenced and was
concluded.

All the Supplementary Demmnds for Grants as in the printed
book of Supplementary Demands for Grants were voted in full.

17. Government Bills—introduced
(1) The Haryana Appropriation (Vote on Account) Bill, 1968.
(2) The Haryana Appropriation Bill, 1968.

18. Government Rills—passed
(i) The Haryana Appropriation (Vote on Account)@ill, 1968.

The motion for consideration of the Bill was moved by Shri
Krishna Chandra Pant.

The motion for consideration was adopted and clause-bv-clause
consideration was taken up.

-Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Krishna
Chandra Pant.

The mbtion was adcr%ted and the Bill was passed.

*Made at 3-30 P.M.
4Discussed together.
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(ii)” The Haryana Appropriation Bili, 1968,
The motion for consideration of the Bill was moved by Shri
Krishna Chandra Pant.

The motion for consideration was adopted and clause-by-clause
consideration was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Krishna
Chandra Pant. '

The motion was adopted and the Bill was passed.

19. Half-An-Hour Discussion on Matters Arising out of Answer to
Question

Shri Kameshwar Singh raised a half-an-hour discussion on the
points arising out of the answer given on the 27th November, 1967
to Starred Question No. 278 regarding Indian Missions Abroad.

Shri Surendra Pal Singh replied to the discussion.

(Lok Sabha adjourned till 11 a.M. on Thursday, the 21st March,
1968).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, March 21, 1968/Chaitra 1, 1880 (Sgka)

No. 137
1. Starred Questions

Starred Questions Nos. 748—750, 753, 755 and 756 were orally
answered. Replies to the remaining questions were laid on the
Table. ’

2. Unstarred Questions

Replies to Unstarred Questions Nos. 4576—4589, 45914610,
4612—4710, 4712—4717 and 4717-A were laid on the Table.

3. Question under Rule 40

Question No. 2 under Rule 40 addressed to the Chairman, Public
Undertakings Comimittee regarding Action taken on the Fifth
Report of the Committee on Public Undertakings in regard to Im-
port of Sulphur by the State Trading Corporation of India Ltd.,
was orally answered and supplementaries were also answered
thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri Prem Chand Verma called the attention of the Minister of
Home Affairs to the police lathi charge and tear-gassing on a peace-
ful procession taken out by the Congresg Party in Delhi on the 18th
March, 1968 to protest against the demolition of jhuggies and
several arrests made in that commection.

The Minister of Home Affairs mede a statement in regard
thereto.

N [P.T.O.
02



5. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Ordinances under article
213(2) (8) of the Constitution read with clause (c)(iv)
of the Proclamation dated the 20th February, 1968,
issued by the President in relation to the State of West
Bengal:—

(i) The West Bengal Land Reforms (Amendment) Ordi-
nance, 1967 (West Bengal Ordinance No. XII of
1967) promulgated by the Governor of West Bengal
on the 21st December, 1967,

(ii) The Calcutta Thika Tenancy Stay of Proceedings
(Temporary Provisions) Second Ordinance, 1968 (West
Bengal Ordinance No. I of 1968) promulgated by the
Governor of West Bengal on the 5th January, 1968.

(iii) The West Bengal Premises Tenancy (Amendment)
Second Ordinance, 1968 (West Bengal Ordinance No.
II of 1968) prommlgated by the Governor of West
Bengal on the 6th January, 1968.

(iv) The Calcutta Thika Tenancy (Amendment) Second
Ordinance, 1968 (West Bengal Ordinance No. VI of
1968) promulgated by the Governor of West Bengal
~on the 9th January, 1968.

(2) A copy of the Annual Report of the Central Warehousing
Corporation for the year 1966-67, along with Annual
Accounts and the Audit Report thereon under sub-
section (11) of section 31 of the Warehousing Corpora-
tion Act, 1962.

(3) A copy of the Indian Maize (Temporary Use in Starch
Manufacture in Haryana) Order, 1968, published in
Notification No. G.S.R. 479, in Gazette of India dated
the 8th March, 1968, under sub-section (6) of section 3
of the Essential Commodities Act, 1955.

(4) (i) A copy each of the following Notifications under sub-
section (3) of section 40 of the Displaced Persons
(Compensatwq and Rehabilitation) Act, 1954:—

(a) The Dlsplﬁced Persons (Compensation and Rehabilita-
tion) Third Amendment Rules, 1967, published in
Notification No. G.SR. 8 in Gazette of India .dated
the 6th January, 1968.
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(b) The Displaced Persons (Compensation and Rehabili-
tation) Fourth Amendment Rules, 1967, published in
Notification No. G.S.R. 74 in Gazette of India dated
the 13th January, 1968.

(ii) A statement showing reasons for delay in laying the
above Notifications.

6. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Fifty-second Report of
the Estimates Committee on action taken by Government on the
recommendations contained in the Hundred and First Report of the
Estimates Comumittee (Third Lok Sabha) on the Ministry of Educa-
tion—Aligarh Muslim University.

**7 Statutory Resolution

Shri Vidya Charan Shukla moved the following Resolution:—

“That this House approves the Proclamation issued by the
President on the 20th February, 1968, under article 356
of the Constitution in relation to the State of West
Bengal.”

The following members took part in the debate:—
(1) Shri N. Dandeker
(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 p.M.)
(2) Shri P. Venkatasubbaiah
(3) Shri Beni Shanker Sharma
(4) Shri Krishna Kumar Chatterji
(5) Shri Tridib Chaudhuri
(6) Shri Prabhu Dayal Himatsingka
(7) Shri S. Kandappan .
(8) Shrimati Tarkeshwari Sinha
(9) Shri Indrajit Gupta
(10) Shri Onkar Lal Bohra
(11) Shri Deven Sen
(12) Shri Chitta Ranjan Ray (Speech unfinished).

**8 Government Bill—Under Consideration

The West Bengal State Legislature (Delegation of Powers) Bill.
1968. as passed by Rajya Sabha.

**Discussed together.
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’l‘he motion for consideration of the Bill, as passed by Rajya Sabha
was moved* by Shri Vidya Charan Shukla.

The discussion on the Resolution and the motion for considera-
tion of the Bill was not concluded.

9. Discussion Under Rule 193

Shri Atal Bihari Vajpayee raised a discussion on the statement
made by the Minister of Home Affairs on the 20th March, 1968 rejard
ing the Constitutional developments in Punjab.

The following m2mbers took part in the debate—
(1) Shri Anand Narain Mulla )
(2) Shrimati Sushila Rohatgi
(3) Shri N. G. Ranga
4 Shn J. B. Kripalani
(6) Shri G. S. Dhillon
(8) Shri G. Viswanathan
(7) Shri S. M. Banerjee
(8) Dr. Sushila Nayar
(9) Shri Madhu Limaye

(10) Sirdarni Nirlep Kaur
(11) Shri Diwan Chand Sharma

(12) Shri P. Ramamurti
(13) Shri Srinibag Mishra

Shri ¥. B, Chavan replied to the discussion.
(Lok Sabha adjourned till 11 a.aa. on Friday, the 22nd March, 1968).

S. L. SHAKDHER,
Secretary.

*The motion for consideration ol the Bill was moved at 4-45 M,
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, March 22, 1968/Chaitra 2, 1890 (Saka)

No. 138

1. Starred Questions

Starred Questions Nos. 778, 780782, 784 and 7856 were orally
.answered. Replies to the remaining questions weee laid on the
Table.

2- Unstarred Questions

Replies to Unstarred Questions Nos. 4718—4758, 4760—4806,
4808—4810, 4812—4838, 4840—4918, 4920—4929, 49324936, 4938—
4948 and 4950—4963 were laid on the Table.

Btatement by the Minister of Education, correcting the answer
given on ‘the 22nd November, 1967 to Unstarred Question No. 1362
‘regarding ‘Scheduled Caste and ‘Scheduled Tribe students in Delhi
Engineering College was also laid on the Table.

8. Short Notice Question
Short Notice Question No. 11 addressed to the Minister of Indus-
trial Development and Company Affairs regarding Indian Standards

Institution was orally answered and supplementaries were also
answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri Surendranath Dwivedy called the dttention of the Minister
of Home Affairs to two Members of Parliament haeving been pre-
vented by the police to proceed to the British High Commission in
New Delhi on the 19th March, 1868 to present.a memorandum.

The Minister of Home Affairs made a statement in regard
thereto.

[P.T.O.
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5. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report of the National In~stitute
for Training in Industrial Engineering, Bombay, for the
year 1966-67.

(2) A copy of the Uttar Pradesh Bikri-Kar (Sanshodhan)
Adhyadesh, 1968 (U.P. Ordinance No. IV of 1968) pro-
mulgated by the Governor of Uttar Pradesh on the 30th
January, 1968, under article 213(2) (a)-of the Constitu-
tion read with clause (c) (iv) of the Proclamation dated

-~ the 25th February, 1968, issued by the President in
relation to the State of Uttar Pradesh. (Hindi and
English versions).

(3) A copy of the Delhi Sales Tax (Amendment) Rules, 1968,
published in Notification No. F. 4(83)/67-Fin.(E)(I) in
Delhi Gazette dated the 7th March, 1968, under sub-
section (4) of section 26 of the Bengal Finance (Sales
Tax) Act, 1941 as in force in the Union territory of
Delhi.

*(4) A copy each of the following Notifications under sub-
section (2) of section 3 of the All India Services Act,
1951:—

(i) The Indian Administrative Service (Appointment by
Promotion) Sixteenth Amendment Regulations, 1967,
published in Notification No. G.SR. 1738 in Gazette
of India dated the 15th November, 1967.

(ii) The Indian Police Service (Appointment by Promotion)
Fourteenth Amendment Regulations, 1967, published
in Notification No- G.S.R. 1739 in Gazette of India
dated the 15th November, 1967.

(iii) G.S.R. 1786 published in Gazette of India dated the
9th December, 1967, making certain amendments to
the Schedule to the Indian Administrative Service
(Fixation of Cadre Strength) Regulations, 1955.

(iv) G.S.R. 1787 pyblished in Gazette of India dated the 9th
December, 1967, making certain amendmients to the
Schedule to the Indian Administrative Service (Fixa-
tion of Cadre Strength) Regulations, 1955.

*The notifications were previously laid on the Table on the 20th Decem-
ber, 1967 and were re-laid under Rule 234(2) of the Rules of Procedure.
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(v) GSR. 1788 published in Gazette of India dated the 9th
December, 1967, making certain amendments to
Schedule III to the Indian Administrative Servige

(Pay) Rules, 1954.
(5) A copy of Notification No. G.S.R. 376 published in Gazette
of India dated the 2nd March, 1968, containing corri-
gendum to G.S.R. 149 dated the 27th January, 1968,
under sub-section (2) of section 3 of the All India Ser-
vices Act, 1951.
(6) A copy each of the following Ordinances under article
213(2) (a) of the Constitution read with clause (c)(iv)
1968.

of the Proclamation dated the 25th Fehruary,
issued by the President in relation to the State of Uttar

Pradesh:—
(Supplementary’

(i) The Uttar Pradesh Official Language

Provisions) Ordinance, 1968 (U.P. Ordinance No. I
of 1968) promulgated by the Governor of Uttar Pra-

desh on the 25th January, 1968 (Hindi and English

versions).
(ii) The Uttar Pradesh Public Men Inquiries Ordinance,

1968 (U.P. Ordinance No. IIT of 1968) promulgated

by the Governor of Uttar Pradesh on the 28th Janu-

ary, 1968 (Hindi and English versions).

8. Report of Committee on Absence of Members

Chaudhari Randhir Singh presented the Fourth Report of the
Committee on Absence of Members from the Sittings of the House.

7. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Forty-eighth Report of
the Estimates Committee on the Ministry of Petroleum and Chemi-

cals—Petro-chemicals.
8. Statement re. Government Business

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 25th March,

1968.
P.T.O.



9. Statutory Reselution—Adopted
Discussion on the following Resolution moved: by Shri Vidya
Charan Shukla on the 2Ist March, 1968, continued:—

“That this House approves the Proclamation issued by the
President. onr the 26th. February, 1968, under article 356
of the Conmstitution in relation to the State of West
Bengal:™

The Resolution was adopted after discussion as indicated under
para 10 below.

10. Government Bill—¥tnder Censideration

The West Bengal State Legislature (Delegation of Powers) Bill,
1968, as passed by Rajya Sabha.. '

Combined discussion on the motion for consideration. of the Bill
and the Resolution (vide para 9 above) moved by Shri Vidya Charan
Shukla: on: the 21st March, 1968, continued

The following members took part in the debate: —

(1) Shri Chitta Ranjan Ray

(2) Shri Jyotirmoy Bosu

(3) Shri Samar Guha

»(I..ok Sabha adjourned at 1 p.M. and re-assembled. at 2 r.M.)

(4) Shri Bhajahart Mahato

Shri Vidya Charan Shukla replied to the debate.

The motion for consideration of the Bill was adopted and: clause--
by-clause consideration was taken up.

Clause 2 was adopted.
Consideration of Clause 3 was taken up but not concluded,

The discussion on the Bill was held over.
11. The West Bengal Budget

(i) Demands for Grants on Account in respect of the Budget
(West Bengnl) for 1968-69 were taken up.
Fifty-nine cut motions were moved and negatived.

All the Demands for Grants on Account as in the printed book
of Demands for Grants ¢h Account were voted in full.

(ii) Supplementary Demands for Grants in respect of the Budget
(West Bengal) for 1967-68 were submitted to the vote of the House.

All the Supplementary Demands for Grants as in the printed
book of Supplementary Demands for Grants were voted in full.
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12. Government Bils—Introduced

(1) The West Bengal Appropristion (Vote on Account) Bill
1968.

(2) The West Bengal Appropriation Bill, 1968,
13. Government Bills—Passed

(i) The West Bengal Appropriation (Vote on Abcount) Bill, 1968.

The motion for consideration of the Bill was moved by Shri
Krishna Chandra Pant.

The following members. tooltr part i the debste:—
(1) Shri Madhu Limaye
(2) Shri Sheo Narain
(3)- Shri Jyatirmoy Bosu:
Shri Kristma Chandra Pant replied to the debate.
The motion for consideration was adopted and clause-by-clause
consideration was. taken. up.
Clauses 2 and 3 and the Schedule were adopted.
Clause 1, the Enacting Formula and the Long Title were also
adopted.
The motion that the Bffl be passed was moved by Shri Krishna
Chandra Pant.
The motion was adopted and the Bill was passed.
(ii) The West Bengal Appropriation Bill, 1968.
The motion for consideration of the Bill was moved by Shri
Krishna Chandra Pant.

The motion for consideration. was adopted and clause-by-clause
consideration was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Krishna
Chandra Pant.

The motion was adopted and the Bill was passed.

[P.T.O.
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14. Statutory Resolution
Shri Vidya Charan Shukla moved the following Resolution:—

“That this House approves the Proclamation issued hy the
President on the 25th February, 1968, under article 356
of the Constitution in relation to the State of Uttar

Pradesh.”

Shri Jharkhandey Rai took part in the debate His speech was
not concluded.

The discussion was not concluded.

15. Motion re: Twenty-fourth Report of Committee on Private
Members’ Bills and Resolutions

"Shri Hardayal Devgun moved the following motion:—

“That this House agzges with the Twenty-fourth Report of the
Comimittee on Private Members' Bills and Resolutions
presented to the House on the 20th March, 1968.”

The motion was adopted.
16. Private Member’s Resolution—Ruled out of Order

The following Resolution moved by Shri Prem Chand Verma on
the 8th March, 1968, was taken up: —

“This House is of opinion that the Left Communist Party of
India be declared unlawful as its activities have posed
a danger to the unity, integritv and security of the
country.”

The Resolution as worded was ruled out of order by the Speaker.
17. Private Member’s Resolution—Under Consideration

Shri George Fernandes moved the following Resolution:—

"“This House condemns the execution of freedom fighters in
South Rhodesia by the illegal regime of Tan Smith and
urges the Government of India to quit the Common-
wealth of Nations forthwith in view of the inaction of
the British Goyernment against the illegal minority
regime of Ign Smith.”

An amendment was moved by Shri Bibhuti Mishra.
The following members took part in the debate:—
(1) Shri Bibhuti Mishra
{2) Shri Bal Raj Madhok
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(3) Shri Vidya Dhar Bajpai
(4) Shri Dhireswar Kalita
(5) Shri Bakar Ali Mirza
(6) Shri R. Umanath
(7) Shri Chandrajeet Yadava
(8) Shri Kanwar Lal Gupta
(9) Shri Shashi Bhushan
(10) Shri Jyotirmoy Bosu
The discussion was not concluded.
**18. Messages from Rajya Sabha
Secretary reported the following messages from Ra]ya Sabha:—

(i) That Rajya Sabha had no recommendations to make to
Lok Sabha in regard to the Appropriation (Vote on
Account) Bill, 1968, passed by Lok Sabha on the 14th
March, 1968.

(ii) That Rajya Sabha had no recommendations to make to

Lok Sabha in regard to the Appropriation Bill, 1968,
passed by Lok Sabha on the 18th March, 1968.

19. Half-An-Hour Discussion on Matters Arising out of Answer to
Question

Shri N. K. Somani raised a half-an-hour discussion on points
arising out of the answer given on the 7th March, 1968 to Starred
Question No. 479 regarding Bharat Sewak Samaj.

Shri M. S. Gurupadaswamy replied to the discussion.

(Lok Sabha adjourned till 11 A.m. on Monday, the 25th March,
1968).

S. L. SHAKDHER,
Becretary.

**Reported at 5-80 P.M.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, March 25, 1968/Chaitra 5, 1890 (Saka)

No. 138
1, Starred Questions

Starred Questions Nos. 808, 803, 811 and 812 were orally answe-
red. Replies to the remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 4964—4981, 4983, 4985—4997,
49995025, 5027—5119, :5121—5127, 5129—5137, 5139-- 5142, 5144—
5160 and 5162—5186 were laid on the Table.

3. Calling Attention to Matter of Urgent Public Importance

Shri Rajendranath -Barua called the attention of the Minister of
External Affairs to the outcome of the discussions beld by Shri Bali
Ram Bhagat, Minister of State for External Affairs, in Nairobi with
the Government of Kenya on the question of deportation of Kenya
Asians, ' ‘

The Minister of State for External Affairs made « statement In
regard thereto.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) (i) A copy of the Income-tax (Amendment) Rules, 1968,
published in Notification No. S.0. 813 in Gazette of
India dated the 29th February, 1968, under section
296 of the Income-tax Act, 1961.

(ii) A statement showing reasons for delay in laying the
above Notification. '
P.T.O.

€39



(2) A copy of the Medicinal and Toilet Preparations (Excise
Duties) First Amendment Rules, 1868, published in
Notification No. G.S.R. 506 in Gazette of India dated the
16th March, 1968, under sub-section (4) of section 19 of
the Medicinal and Toilet Preparations (Excise Duties)
Act, 1955.

(3) A copy each of the following Notifications under section
159 of the Customs Act, 1962 and section 38 of the
Central Excises and Salt Act, 1944:—

(i) The Customs and Centiral Excise Duties Export Draw-
back - (General) Thirty-second Amendment Rules,
1968, published in Notification No. G.SR. 507 in
Gazette of India dated the 16th March, 1968.

(ii) The Customs and Central Excise Duties Export 1traw-
back (General) Thirty-third Amendment Rules, 1968,
published in Notification No. G.S.R. 508 in Gazette of
India dated the 16th March, 1968.

(iii) G.SR. 510 published in Gazette of India dated the 16th
March, 1968, containing corrigendum to G.SR. 318
dated the 17th February, 1968.

(iv) G.SR. 511 published in Gazette of India dated the 18th
March, 1968, containing corrigendum to G.SR. 175
dated the 27th January, 1968.

(4) A copy of Notification No, G.S.R. 509 published in Gazette
of India dated the 16th March, 1968, under section 159
of the Customs Act, 1962,

(5) (i) Review by the Government on the working of the
Pyrites and Chemicals Development Company lLimi-
ted for the year 1966-67 under sub-section (1) of sec-
tion 619A of the Companies Act, 1956.

(ii) A copy of the Annual Report of the Pyrites and Che-
micals Development Company Limited, for the year
1966-67, along with the Audited Accounts and the
comments gf the Comptroller and Auditer General
thereon#

(6) A copy of the Drugs and Cosmetics (Amendment) Rules,
1968, published in Notification No. S.0. 866 in Gazette
of India dated the 9th March, 1968, under sub-section
(3) of section 33 of the Drugs and Cosmetics Act. 1940.



5. Leave of Absence e

_The following Members were granted leave of absence from the
Sittings of the House for the periods mentioned against each:—

(1) Pandit D.'N. Tiwary "13th Nevember to 23rd December,
1967, (Third Session).

(2) Shri Manubhaj Amersey 19th February to 15th March, 1963
(Fourth Session).

(3) ‘Shri Balgovind Verma 12th February to 14th March, 968
(Fourth Session),

(4) Dr. Baburao Patel 12th February to 20th March, 1968

(Fourth Session).
(5) Maharani Vijayamala Rajaram 12th February to 15th March, 1968

Chhatrapati Bhonsale (Fourth Session).
(6) Shri M_ S. Murty 12th February to 28th February,
1968 (Fourth Session).
(7) Shri V. Y. Tamaskar 12th February to 10th April, 1963
(Fourth Session),
(8) Dr. D. S. Raju 22nd November to 23rd December,

1967 (Third Session) and 12th Feb.
ruary to 2nd March, 1968 (Fourth

Session).
(9) Shri Brijraj Singh-Kotah 1st March to 18th March 1968
(Fourth Session),
(10) Shri Viren Shah 4th to 28th March, 1968 (Fourth
Session).
(11) Maharani Gayatri Devi of 25th November to 23rd December,
Jaipur. 1967 (Third Session) and

12th February to 27th February.
1968 (Fourth Session).

6. Reports of Estimates Committee

Shri P. Venkatasubbaiah presented the Thirty-third and Thirty-
fourth Reports of the Estimates Committee regarding action taken
‘by Government on the recommendations contained in the Ninety-
sixth and Ninety-seventh Reports of the Estimates Committee
(Third Lok Sabha) on the Ministry of Transport and Ship-
ping—Bombay Port (Parts I and 1I).

(Lok Sabha adjourned at 1-10 .M. and re-assembled at 2-10 P.M.)

7. Statement by Prime Minister
The Prime Minister made a statement regarding sale of cars by
certain Members of Parliament before the expiry of the statutory
period of two years.
[P.T.O
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8. Government Bill—Passed
The West Bengal State Legislature (Delegation of Powers) Bill,
1968, as passed by Rajya Sabha
Clause-by-clause consideration of the Bill, as passed by Rajya
Sabha, continued.
Clause 3 was adopted.

Clause 1, the Ehacting_ Formula and the Long Title were. -also
adopted. ' ‘ ‘

The motion that the Bill be passed was moved by Shri Vidya
Charan Shukla.
" The motion was adopted and the ‘Bill ‘was passed.
9. Statutory Resolution—Adopted

Discussion on the following Resolution moved bv Shri Vidya
Charan Shukla on the 32nd March, 1968, continued: —

“That this House approves the Proclamation issued by the
President on the 25th February, 1968, under article 356
of the Constitution in relation to the State of Uttar
Pradesh.”

Tne Resolution was adopted after discussion as indicated under
Para 10 below. ’ ' N

10. Government Bill—Passed
The Uttar Pradesh State Legislature (Delegation of Powers) Bill,
1968, as pased by Rajya Sabha
The motion for consideration of the Bill, as passed by Rajya
Sabha, was moved by Shri Vidya Charan Shukla.

The following members took part in thé combined debate on the
Resolution (vide para 9 above) and the motion for consideration of

the"_Bill_:—'—

' (1) Shri Jharkhandey Rai
(2) Shri Sheo Narain
(3) Nawabzada Syeq Zulfiquar Ali Khan
(4) Shri R. K. Sinha
(5) Shri K. K. Nayar
(6) Dr. Mahadeva Prasad
(7) Shri Molahu Prasad



(8) Shri Awadesh Chandra Singh
(9) Shri Raghuvir Singh Shastri
(10) Shri Kashi Nath Pandey

(11) Shri Satya Narain Singh

(12) Dr. Sushila Nayar

(13) Major Ranjeet Singh

(14) Shri Chandrika Prasad

(15) Shri Mohan Swarup

(16) Shri Mushir Ahmad Khan

Shri Vidya Charan Shukla replied to the debate.

The motion for consideration of the Bill was adopted and clause-
by-clause consideration was taken up.

Clauses 2 and 3 were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Vidya
Charan Shukla.

‘The motion was adopted and the Bill was passed.

11. Half-an-hour Discussion on Matters Arising out of Answer to,
Question

Shri Prem Chand Verma raised a half-an-hour discussion on
points arising out of the answer given on the 22nd February, 1968
to Starred Question No. 211 regarding the Delhi Milk Scheme.

Shri Annasahib P. Shinde replied to the discussion.
(Lok Sabha adjourned till 11 Am. on Tuesday, the 26th March,
968) .

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, March 26, 1968/Chaitra 6, 1890 (Sakn)

No. 140

1. Starred Questions

Starred Questions Nos. 838—843 were orally answered. Replies
to the remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 5187—5192, 5194—5212, 5214,
5215, 5217, 52195279, 52825322, 5324—5351, 53535360 and 5362—
5387 were laid on the Table.

3. Short Notice Question

Reply to 8hort Notice Question No. 12 addressed to the Minister
of Railways regarding Closure of Textile Mills in Ahmedabad was
laid on the Table as the Member was absent.

4. Calling Atteption to Majter of Urgent Public Importance
Bhri Arangil Sreedharan called the attention of the Minister of
Home Affairs to the reported. statement miade by Sheikh Abdullah
to the effect that India was in forcible occupation of Kashmir.
The Minister of Home Affairs made a statement in regard
thereto.

. . Quastion of Privilege
The Deputy Speaker withheld his consent to the raising of a
question of privilege given notice of by Shri Amrit Nahata agaipst
Shri N. K. Somani, M.P. for alleged circulation of the summary of
his speech to the Press before making the speech in the House on
the 22nd March, 1968.
[P.T.O,
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8. Papers laid on the Table
The following papers were laid on the Table:—

/ (1) A copy of the Final Report of the Administrative Reforms
Commission on Machinery for Planning.

(2) (i) Review by the Government on the working of the
National Instruments Limited, Calcutta, for the year
1966-67, under sub-section (1) of section 619A of the
Companies Act, 1956.

(ii) A copy of the Annual Report of the National Instru-
ments Limited, Calcutta for the year 1966-67 along
with the Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(3) (i) Review by the Government on the working of the
Tungabhadra Steel Products Limited, for the year
1966-67, under sub-section (1) of section 619 of the
Companies Act, 1956.

(ii) A copy of the Annual Report of the Tungabhadra
Steel Products Limited, for the year 1966-67 along
with the Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(4) A copy of the Uttar Pradesh Nagar Mahapalikas (Alpa-
kalik Vyavastha) (Sanshodhan) Adhyadesh, 1968 (U.P.
Ordinance No. II of 1968) promulgated by the Governor
of Uttar Pradesh on the 27th January, 1968 (Hindi and
English versions) under article 213(2)(a) of the Consti-
tution read with clause (c)(iv) of the Proclamation
dated the 25th February, 1968, issued by the President
in relation to the State of Uttar Pradesh.

(5) Errata to the Demands for Grants of the Ministry of
Finance, 1968-69 (Part II) (Hindi and English versions).

(6) Errata to the Demand for Grants of the Ministry of Home
Affairs, 1968-69 (Part II) (Hindi and English versions).

(7) A copy of the Certified Accounts of the Cardamom Board
for the year 1966-67 together with the Audit Report
thereon, under sub-section (4) of section 18 of the
Cardamom Act, 1965.

7. Messages from Rajya Sabha
, y ‘
Secretary reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 23rd March, 1968, Rajya
Sabha agreed without any amendment to the Delhi
R

et
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Municipal ComoratiOn (Amendment) Bill, 1968, passed
by Lok Sabha on the 18th March, 1968, .

(ii) That at its sitting held on the 23rd March, 1968, Ra]ya
Sabha agreed without any amendment to the Jammu
and Kashmir Representation of the People (Supple-
mentary) Bill, 1968, passed by Lok Sabha on the 20th
March, 1968.

8. Minutes of Committee on Petitions—Laid on the Table

‘Minutes of the Fifteenth to Twenty-Fifth- Sittings. of the Com-
mittee on Petitions, were laid on the Table.
9. Report of Committee on Petitions

Shri S. C. Samanta presented the Second Report of the Commit-
tee on Petitions. Y 1
10. Evidence before Committee on Petitions—Laid on the Table

Shri S. C. Samanta laid on the Table a copy of the Evidence
given before the Committee on Petitions.

11. Personal Explanation under Rule 357

Shri N. K. Somani made a personal explanation regarding the
circulation of the summary of his speech to the Press before it was
made in the House on the 22nd March, 1968.

12. The Uttar Pradesh Budget

(i) Demands for Grants on Account in respect of the Budget
‘(Uttar Pradesh) for 1968-69 were submitted to the vote of the
House

A.ll the Demands for Grants on Account as in the printed book
of Demands for Grants on Account were voted in full.

- (ii) Supplementary Demands for Grants in respect of the Budget
(Uttar Pradesh) for 1967-68 were taken up.

Thirty-five cut motiens were moved and negatived.

Al]l the Supplementary Demands for Grants as in the printed
" book of Supplementary Demands for Grants were voted in full.
13. Government Bill—Introduced .

The Uttar Pradesh Appropriation (Vote on Account) Bill, 1968,

[P.T.O.
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14. Government Bill—Pusaed
The Uttar Pradesh Appropriation (Vote on Account) Bill, 1968.
The motion for consideration of the Bill was moved by Shri
Krishna Chandra Pant.

The motion for consideration was adopted and elause-by-clause
consideration was taken up.

Clauses 2 and 3 and the Schedule were adapted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Krishna
Chandra Pant.

The motion was adopted and the Bill was passed.
15. Government Bill—Introduced
The Uttar Pradesh Appropriation Bill, 1968,

16. Government Bills—Passed
(i) The Uttar Pradesh Appropriation B'll, 1968.
" The motion for consideration of the Bill was moved by Shri
Krishna Chandra Pant.
Shri Madhu Limaye took part in the debate.
Shri Krishna Chandra Pant replied to the debate.

The motion for consideration was adopted and clause-by-clause
consideration was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Krishna
Chandra Pant,

The motion was adopted and the Bill was passed.

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2-03 p.m.)
(ii) The Armed Forces (Special Powers) continuance Bill, 1968, as
Passed by Rajya Sabha

The motion for consideration of the Bill, as passed by Rajya
Sabha, was moved by Shri Surendra Pal Singh.
The following members took part in the debate:—
(1) Shri J. M. Imam "~
(2) Shri Kanwar Lal Gupta
(3) Shri Vikram Chand Mahajan
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'(4) Shri Rabl Ray
(5) Shri Samar Guha
(68) Shri M. Meghachandra
(7) Cheudhari Randhir Singh
(8) Major Ranjeet Singh
(9) Shri V. Viswanatha Menon
(10) Shri Kartik Oraon
(11) Shri Yashwant Singh Kushwah
Shri Surendra Pal Singh replied to the debate.

The motion for consideration was adopted and clause-by-clause
consideration was taken up.

Clause 2 was adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Surendra
Pal Singh. '

The motion was adopted and the Bill was passed.
*17. Messages from Rajya Sabha
Seceretary reported the folowing messages from Rajya Sabha: —

(i) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Appropriation (Railways) Bill,
1968, passed by Lok Sabha on the. 20th March, 1968.

(ii) That Rajya Sabha had mo recommendations to make to
Lok Sabha in regard to the Appropriation (Railways)
No. 2 Bill, 1968, passed by Lok Sabha on the 20th
March, 1968.

18. Government Bill—Motion for Reference to Joint Committee

—Adopted
\%::zeduled Castes and Scheduled Tribes Orders (Amend-
ment) Bill, 1967.

The motion for reference of the Bill to a Joint Committee was
moved by Shri Asoka Mehta.

The motion was adopted as follows—

“That the Bill to provide for the inclusion in, and the exclu-
sion from, the lists of Scheduled Castes and Scheduled

Reported at 3-40 PM.

[P.T.O.
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'f‘ribes, of certain castes and tribes, f'orA _ti:e_ readjustmeni;
of representation, and re-delirni@aiidn of parliamentary
and assembly constituencies in so far as such readjust-
ment and re-delimitation - are necessitated’ by such
inclusion or exclusion and for matters conneeted there-
with, be referred to a Joint Comimittee of the Houses,
consisting of 33 members, 22 from this House, namely:—
(1) Shri R. S- Arumugam .
(2) Shri C. K. Chakrapani
(3) Shri Anil K. Chanda . .
(4) Shri N. T. Das
(5) Shri G. Y. Krishnan y
(6) Shri N. R. Laskar : '
(7) Shri Raja Venkatappa Naik
(8) Shri J. H. Patel
(9) Shri Deorao S. Patil
(10) Shri Trilokshah Lal Priendra Shah
(11) Shrimati Rajni Devi
(12) Shri Ram Charan
(13) Shrimati B. Radhabai Ananda Rao
(14) Shri J. B. Muthyal Rao
(15) Shri K. Subravelu *
(16) Shri P. R. Thakur
(17) Shri Ramchandra Ulaka
(18) Shri M. G. Uikey
(19) Shri S. M. Siddayya
(20) Shri Kartik Oraon
(21) Shri Hukam Chand Kachwai
(22) Shri Asoka Mehta, and

7 11 from Rajya Sabha;

that in order to constitute a sitting of the Joint Committee
the quorum shall be one-third of the total number of

members of the Joint Committee;
that the Committee shall make a report to t.hxs House by the
ﬁrs’c day of the next session;

that in other respeefs the Rules of Procedure of this House
relating to Parliamentary Committees shall apply with
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such variations and modifications as the Speaker may’
make; and

that this House recommends to Rajya Sabha that Rajya Sabha
do join the said Joint Cominittee and communicate to
this House the names of 11 members to be appointed by
. Rajya Sabha to the Joint Committee.”

19. Government Bill—Motion for Reference to Select Commitice—
Ado

Banking Laws (Amendment) Bill, 1967.

The motion for reference of the Bill to a Select Committee was
moved by Shri Krishna Chandra Pant.
The following members took part in the debate:—
(1) Shri K. M. Koushik
(2) Shri Amrit Nahata
(3) Shri R. Umanath
(4) Shri Bedabrata Barua
(5) Shri V. Krishnamoorthi
(6) Shri Shashi Bhushan
(7) Shri Abdul Ghani Dar
(8) Chaudhari Randhir Singh
(9) Shri Atal Bihari Vajpayee
(10) Shri Prabhu Dayal Himatsingka
(11) Shri Srinibas Mishra
(12) Shri Rabi Ray
(13) Sardar Buta Singh
Shri Krishna Chandra Pant replied to the debate.

The motion was adopted as follows:—

“That the Bill further to amend the Banking Regulation Act,
1949, b as to provide for the extension of social control
over banks and for matters connected therewith or inci-
dental thereto and also further to amend the Reserve
Bank of India Act, 1934, and the State Bank of India
Act, 1955, be referred to a Select Committee consisting

of 22 members, namely: —

(1) Shri Frank Anthony
(2) Shri Kamalnayan Bajaj
[P.T.,0.
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(3) Shri B. S. Kothari -
(4) Shri N. Dandeker
{5) Shri C. T. Dhandapani
(6) Shri G. S. Dhillon
(7) Shri Madhu Limaye
(8) Shri C. M. Kedaria
(9) Shrimati Sucheta Kripalani
(10) Shri Samarendra Kundu
(11) Shri Lalit Sen i
(12) Shri Indrajit Gupta
(13) Chaudhary Nitiraj Singh
(14) Shrimati Vijaya Lakshmi Pandit
(15) Shri Krishna Chandra Pant
(16) Shri S. R. Rane
(17) Shri M. Thirumala Rao
(18) Shri Dwaipayan Sen "
(19) Shri K. N. Tewari
(20) Shri Jyotirmoy Bosu
(21) Chowdhury Sadhu Ram
(22) Shri Morarji R. Desai
with instructions to report within one month.®
(Lok Sabha adjourned till 11 A, on Wednesday, the 27th March,
1968).

8. L. SHAKDHER,
Secretary.

@.'.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

‘Wednesday, March 27, 1968/Chaitra 7, 1890 (Saka)-

No. 141

1. Starred Questions

Starred Questions Nos. 869—871 were orally answered. Rephes
to the remaining questions were laid on the Table. .

2. Unstarred Questions

Replies to Unstarred Questions Nos. 5398—5401; '5403;3409,
5411—5476 and 5476-A were laid on the Table,

3. Calling Attention to Matter of Urgent Puhlic Impertance : -

Shri Jyotirmoy Bosu called the attention of the Mnﬁétef of
Education to the demonstratlon by about nine hundred West Bengal
Primary teachers in Delhi on the 25th March, 1968 T :.

The Minister of Education made a statement in regard thereto
4. Papers laid on the Table

A copy of the Budget Estimates of the Damodar Valley Corbpra:.
tion for the year 1968-69 was laid on the Table under sub-section
(3) of section 44 of the Damodar Valley Corporation Act. 1948.

5. Messages from Rajya Sabha

Secretary reported the following messages from Rajya Sabha:—

(i) That Rajya Sabha had no recommendations to make to
Lok Sabha in regard to the Haryana Appropriation
(Vote on Account) Bill, 1968, passed by Lok Sabha on .
the 20th March, 1968.

PTO.
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(i') That Rajya Sabha had no recommendations to make to
Lok Sabha in regard to the Haryana Appropriation
Bill, 1968, passed by Lok Sabha on the 20th March,

1968.

(iii) That Rajya Sabha had no recommendations to make to
Lok Sabha in regard to the West Bengal Appropriation
(Vote on Account) Bill, 1968, passed by Lok Sabha on
the 22nd March, 1968.

(iv) That Rajya Sabha had »o recommendations to make to
Lok Sabha in regard to the West Bengal Appropriation
Bill, 1968, passed by Lok Sabha on the 22nd March,

1968.

6. Report of Committee on Private Members’ Bills and
Resolutions

Shri Hardayal Devgun presented the Twenty-fifth Report of the
Committee on Private Members’ Bills and Resolutions.

7. The Budget (General) 1968-69—Demands for Grants

‘Biscussion on Demands for Grants Nos. 38 to 52, 117 and 118 for
which the Ministry of Home Affairs is responsible commenced.

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 p.m.)
Qne bundred and forty-eight cut motions were moved.
The discussion was not concluded.

8. Half-an-Mour Biscussion on Matters arising out of Answ-r
to Question
Shrimati Parkeshwari Sinha raised a half-an-hour discussion oa
points arising ot of the answer given on the 22nd March, 1968 to
Starred Question No. 781 regarding__ Kashmir shown as Indepen-
dent Entity in a Map published in Indian Express.
Shri Y. B. Chavan replied to the discussion.

ok Sahba adjourned till 11 .M, on Thursday, the 28th March,
m"- ot

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, March 28, 1968/Chaitrq 8, 1890 ¢Saka)

No, 142

1. Starred Questions
Starred Questions Nos. 898—803 were orally answered. Replies
to the remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 5477—5484, 5486—5499,
5501——55553 5557—5599, 5601—5604 and 5606—5619 were laid on the
Table.
3. Short Notice Question

Short Notice Question No. 13 addressed to the Minister of Com-

munications regarding Discormection of Telephones in Delhi was
orally answered and supplementaries were also answered thereon.

4, Calling Attention to Matter of Urgent Public Importance

Sardar Buta Singh called the attention of the Minister of Home

Affairs to the reported ugly anl inhuman incidents relating to
Harijan woemen in a village in Mehboobnagar Distriet and burning
alive of a Harijan boy in Krishna Distriet of Andhra Pradesh.

The Minister of Home Affairs made a statement in regard thereto.

5. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of letter No. BSS/PAC/68 dated the 21st March,
1968 from the President, Bharat Sewak Samaj, New
Delhi addressed to the Minister of Food and Agriculture,
in pursuance of an assurance given on the 22nd March,
1968, during Half-an-Hour discussion regarding Bharat
Sewak Samaj.

[P.T.O.
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(2) (i) Review by the Government on the working of the
Durgapur Projects Limited, Calcutta, for the year
1966-67, under sub-section (3) of section 619A of the
Companies Act, 1956 read with clause (c)(iv) of the
Proclamation dated the 20th February, 1968, issued
by the President in relation to the State of West
Bengal.

(ii) A copy of the Annual Report of the Durgapur Projects
Limited, Calcutta, for the year 1966-67 along with
the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon.

(3) A copy each of the following Notifications under sub-
section (6) of section 3 of the Essential Commodities
Act, 1955:—

(i) The Roller Mills Wheat Products (Price Control)
Amendment Order, 1968, published in Notification No.
G.S.R. 571 in Gazette of India dated the 18th March,
1968. ’

(ii) The Delhi Roller Mills Wheat Products (Ex-mill and
Retail) Price Control (Amendment) Order, 1968,
published in Notification No. G-S.R. 572 in Gazette of
India dated the 18th March, 1968.

(4) A copy of the Uttar Pradesh Krishi Utpadan Mandi
(Amendment and Validation) Ordinance, 1968 (Uttar
Pradesh Ordinance No. V of 1968) promulgated by the
Governor of Uttar Pradesh on the 15th February, 1968,
under article 213(2)(a) of the Constitution read with
clause (c)(iv) of the Proclamation dated the 25th
February, 1968, issued by the President in relation to

the State of Uttar Pradesh {(Hindi and English
versions)

(5) A copy of the Employees’ State Insurance (Central)
Amendment Rules, 1968, published in Notification No.
G.S.R. 500 in Gazette of India dated the 16th March,
1968, under syb-sectizn (4) of section 95 of the Em-
ployees’ State 5ins.urance Act, 1948.

(6) A copy of the Admission as Advocates (Training and
Examination) Rules, 1968, published in Notification No.
8.0. 926 in Gazette of India dated the 8th March, 1968,

under sub-section (5) of section 48A of the Advocates
Act, 1861.
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8. Messages from: Rajya Sabha
Secretary reported the following messages from Rajya Sabha:—

“(i) That at its sitting held on the 26th March, 1968, Rajya
Sabha adopted a motion that the term of office of the
present members of the Rajya Sabha, except those who
retire on the 2nd April, 1968, serving on the Committee
on Public Accounts, be extended up to the 30th April,
1968.

(ii) That at its sitting held on the 26th March, 1968, Rajya
Sabha adopted a motion that the term of office of the
present members of the Rajya Sabha, except those
who retire on the 2nd April, 1968, serving on the Com-
mittee on Public Undertakings, be extended up to the
30th April, 1968.”

7. Report of Committee on Public Undertakings

Shri Manubhai Patel presented the Eighth Report of the Com-
mittee on Public Undertakings on Hindustan Aeronautics Limited.

8. The Budget (Gener:1) 1968-69—Demands for Grants

(i) Discussion on Demands for Grants Nos. 38 to 52, 117 and 118
for which the Ministry of Home Affairs is responsible continued
and was concluded.

(Lok Sabhg adjourned at 1 p.M. and re-assembled at 2-05 p.M.)

The cut motions moved on the 27th March, 1968, were negatived.

All the Demands for Grants for which the Ministry of Home
Affairs is responsible, as shown under column 4 of the printed List
of Demands for Grants—Budget (General) 1968-69, were voted in
full.

(ii) Discussion on Demands for Grants Nos. 4 to 6 and 104 for
which the Ministry of Defence is responsible commenced.

Fifty cut motions were moved.

The discussion was not concluded.

*9, Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:—
(i) That Rajya Sabha had no recommendations to make to
Lok Sabha in regard to the Uttar Pradesh Appropria-
tion (Vote on Account) Bill, 1968, passed by Lok Sabha
on the 26th March, 1968.

*Rep;r;éd at 5-40 P.M.
(P.T.O.



(ii) That Rajya Sabha had no recemmendations to make to
Lok Sabha in regard to the Uttar Pradesh = Appropria-
“tion Bill, 1968, passed by Lok Sabha on the 26th March,
1968.

10. Statement by Minister

The Minister of Informatien and Broadcasting made a state-
ment on certain settlement regarding production of films.

(Lok Sabha adjourned till 11 A.M. on Friday, the 29th March,
1968).

S. L. SHAKDHER,
Secretary,
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, March 29, 1968/Chaitra 9, 1890 (Saka)

No. 143
1. Starred Questions

Starred Questions Nos. 928—933 were orally answered. Replies
to the remaining questions were laid on the Table.

2. Unstarred Questions

. Replies to Unstarred Questions Nos. 5620—5669, 3671—5698,
5700—-5717, 5719—5727, 5729, 5730, 5732—5756, 5758—5774 and
5776—5797 were laid on the Table.

3. Papers laid on the Table
The following papers were laid on the Table:—

*(1) A copy of the Merchant Shipping (Pilot Ladder) Rules,
1967, published in Notification No. G.S.R. 1650 in
Gazette of India dated the 4th November, 1967, under
sub-section (3) of section 458 of the Merchant Shipping
Act, 1958.

(2) A copy of the Report on the activities of the Central
Institute of English, Hyderabad, for the year 1966-57
along with the Audited Accounts.

(3) A copy of Notification No. G.S.R. 630 published in Gazette
of India, dated the 29th March, 1968, issued under rule
9 of the Post Office Savings Bank Rules, 1865.

) *The notification was previously laid on the Table on  the 28th
November, 1967 and wag re-laid under Rule 234(2) of the Rules of

Procedure,

{P.T.O.



(4) A copy of the Citizens (Registration at Indian Consulates)
Amendment Rules, 1968, published in Notification No.
G.SR. 483 (English version) and G.SR. 484 (Hindi
version) in Gazette of India dated the 16th March, 1968,

under sub-section (4) of section 18 of the Citizenship
Act, 1955.

(5) A copy each of the following Notifications under sub-

section (2) of section 3 of the All India Services Act,
1951:—

(i) G.SR. 246 published in Gazette of India dated the
10th February, 1968 making certain amendments io
the Indian Administrative Service (Fixation of Cadre
Strength) Regulation, 1955.

(ii) G.S.R. 247 published in Gazette of India dated the 10th
February, 1968, making certain amendments to
Schedule III to the Indian Administrative Service
(Pay) Rules, 1954.

(iii) The Indian Forest Service (Pay) Rules, 1960 puktlished in
Notification No. G.S.R. 482 in Gazette of India dated
the 16th March, 1968.

(6) A statement showing reasons for delay in laying the
Notifications mentioned at (i) and (ii) of item (5)
above.

(7) Supplement to the Annual Report of the Board of

Trustees of the Indian Museum, Calcutta, for the year
1966-67 containing the Statement of Accounts.

4. Message hzqm‘Rain Sabha

Becretary reported a message from Rajya Sabha that at its
sitting held on the 28th March, 1968, Rajya Sabha agreed without
any amendment to the Displaced Persons (Compensation and Re-

habilitation) Amendment Bill, 1968, passed by Lok Sabha on the
13th February, 1968.

5. President’s Assent (o Bills
Secretary laid on the Table following seven Bills passed by the

Houses of Parliament duging the current session and assented
to by the President: s

(1) The Appropriation Bill, 1968.
(2) The Appropriation (Vote on Account) Bill, 1968.
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(3) The West Bengal State Legislature ( Delegation of
Powers) Bill, 1968.

(4) The Uttar Pradesh State Legislature (Delegation of
Powers) Bill, 1868.

(5) The Appropriation (Railways) Bill, 1968.
(6) The Appropriation (Railways) No. 2 Bill, 1968.
(7) The Armed' Forces (Special Powers) Continuance Bill,
1968.
6. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Fifty-third Report of the
Estimates Committee on the Ministry of Education—Indian Schoel
of International Studies, New Delhi.

7. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 1st April,
1968.

8. Matter under Rule 377

Shri Y. Gadilingana Goud raised a matter regarding the séript of
“Today in Parliament” broadcast by All India Radio on the 4th
March, 1968.

The Minister of Information and Broadcasting madé a statement
on the subject.
9. The Budget (General) 1968-69—Demands for Grants

Discussion on Demands for Grants Nos. 4 to 6 and 104 for which
the Ministry of Defence is responsible continued. °

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2-05 p.M.)
The discussion continued but was not concluded.

10. Motion Re: Twenty-fifth Report of Committee on Private Mem-
bers’ Bills and Resolutions '

Shri Hardayal Devgun moved the following mhotion: —

“That this House agrees with the Twenty-fifth Report of the
Committee on Private Members’ Bills and Resolutions
presented to the House on the 27th March, 1068."

The motion was adopted.
P.T.0.



11. Private Members’ Bills—Introduced

(1) The Code of Civil Procedure (Amendment) Bill, 1868
- (Amendment of section 16) by Nihal Singh.

(2) The Land Acquisition (Amendment) Bill, 1968 (Amend-
ment of sections 3, 5A etc.) by Shri Hem Raj.

(8) The Constitution (Amendment) Bill, 1968 (Amendment
of article 329) by Shri Shiva Chandra Jha.

(4) The Constitution (Amendment) Bill, 1968 (Amendment
of articles 75 and 164) by Shri Madhu Limaye.

12. Private Members’ Bill—Debate Adjourned:

The Bndian Penal Code (Amendment) Bill, 1967 (Amendment of
sections 292, 293 etc.) as passed by Rajya Sabha

Shri Diwan Chand Sharma concluded his speech on the motion

for consideration of the Bill, as passed by Rajya Sabha, moved by
him on the 14th March, 1968.

The following members took part in the debate: —
(1) “Shri J. B. Kripalani
) Shn S. Kandappan
.(3) Shri S. R. Rane
(4) Shri Madhu Limaye
(5) Dr. Ranen Sen
(6) Shri A. T. Sarma
(7) Shri K. Ananda Nambiar
(8) Shri Vidya Charan Shukla
(9) Shri M. L. Sondhi
(10) Shri K. Naravana Rao
(11) Shri Rabh"Ray
(12) Shri R. Umanath
(13) Shri Hem Raj
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114) Shri J. M. Lobo Prabhu -*: MERRRE
(1o) Shri Vidya Charan Shukla.

The motion moved by Shri S. Kandappan that the debate on the
Bill be adjourned was adopted. .

13. Motion re. Joint Committee on private member’s Bill—adopted
The Delhi Rent Control (Amendment) Bill, 1984 (Amendment
sections 14, 23 etc.) as introduced in Rajya Sabha. \/91

The motion for concurrence in the recommendation of Rajya
Sabha for reference of the Bill to a Joint Committee of the Houses
was moved by Shri Diwan Chand Sharma.

The motion was adopted ag follows:—

“That this House concurs in the recommendation of Rajya
Sabha that the House do join in the Joint Committee of
the Houses on the Bill further to amend the Delhi Rent
Contro]l Act, 1958 by Shri M. P. Bhargava, made in the
motion adopted by Rajya Sabha at its sitting held on
the 15th December, 1967 and communicated to this House
on the 16th December, 1967 and resolves that the folow-
ing twenty members of Lok Sabha be nominated to
serve on the said Joint Committee, namely: —

(1) Shri Bashweshwar Nath Bhargava
(2) Shri Maharaj Singh Bharti

(3) Chowdhry Brahm Perkash

(4) Shri Krishna Kumar Chatterji

(5) Shri Benoy Krishna Daschowdhury
(6) Shri Hardayal Devgun

(7) Shri C. T. Dhandapani -

(8) Shri_ Hari Krishna

(9) Sardar Igbal Singh

(10) Shri Lakhan Lal Kapoor

(11) Shri Bhanudas Ramchandra Kavade
(12) Shri Latafat Ali Khan

[P.T.O.
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(13) ‘Bhrimati Sucheta Kripaiani

(14) Shri Bakar Ali Mirza

(16) Br. Sushila Nayar

(16) Shri Jaganath Rao

(17) Shri P. G. Sen

(18) Shri Satya Narain Singh

(19) 8hri S. Xavier
(20) 8hri Diwan Chand Sharma”.
14. Private Member’s Bill—Under Considerution

The Recognition of Trade Unions Bill, 1967

The motion for consideration of the Bill was moved by Shri
Madhu Limaye. His speéch was not ¢oncluded.

The Histussion was not coheludéd.

Becretary reperted a message sfrom Réijya Sabha that at it
sitting held on the 28th Madchi, 1968, Rajya Sabha coneurred in the
recommendation of Lok Sabha to jein in the Joint Committee of
the Houses on the Scheduled Castes and Scheduled Tribes Orders

(Amendment) Bill, 1967 ahAd némitiatéd the f6llowig merhbers of
the Rajya Sabha to serve on the said Joint Committee:—

(1) Shri Neki Ram

(2) Shri D. D. Kurre

(3) Shri K. S. Chavda

(4) Shri D. Sanjivayya

(5) Shri Sheel Bhadra Yajee

(6) Shri Emonsing M. Sangma
(7 Dr. Shrimati Phulrenu Guha
(8) Shri Lokanath Misra

(9) Shri B. Yella 'fﬁeddy

(10) Shri B. D. Khobaragade
(11) Shri Sunder Singh Bhandari
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16. President’s Assent to Bills

Secretary laid on the Table following four Bills passed by the
Houses of Parliament during the current session and assented to by
the President:—

(1) The Haryana Appropriation Bill, 1968.
(2) The Haryana Appropriation (Vote on Account) Bill, 1968.
(3) The West Bengal Appropriation Bill, 1968.

(4) The West Bengal Appropriation (Vote on Account) Bill,
1968.

17. Haif-An-Hour Discussion on Matters Arising out of Answer to
Question

Shri C. K. Chakrapani raised a half-an-hour discussion on points
arising out of the answer given on the 23rd February, 1988 to

Starred Question No. 249 regarding John Smith’s Book “I WAS A
CI.A. AGENT".

Shri Y. B. Chavan replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Monday, the 1st April,
1968).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN-—-PART 1
[Brief Record of Proceedings]

Monday, April 1, 1968/Chaitra 12, 1890 (Saka)

No. 144

1. Starred Questions

Starred Questions Nos. 958—961, 964 and 965 were crally
answered. Replies to the  remaining questions were laid on the
Table.
2. Unstarred Questions _

Replies to Unstarred Questions 5798—5809, 58125829, 5831-—
5891, 5893—5898, 5900—5941, 5943—5949, 5951—5978, 5981, and
5983—5989 were laid on the Table.
3. Short Netice Question

Short Notice Question No. 14 addressed to the Minister of Educa-
tion regarding Refusal by Mining Engineering Students of Dhanbad
to accept Diplomas was orally answered and supplementaries were
also answered thereon.
4. Culling Attention to Matter of Urgent Public Impertance

Shri Hem Barua called the attention of the Minister of External
Affairs to the reported visit of a high-level Government of India
Official team to Assam, Nagaland and Manipur to study the exploswe
situation in the frontier areas and the outcome thereof.

The Prime Minister made a statement in regard thereto..
B. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy each of the following Notifications under section
159 of the Customs Act, 1962:—

(i) G.S.R. 512 published in Gazette of India dated the 16th
March, 1968.

(i) G.S.R. 513 published in Gazette of India dated the
16th March, 1968. '

(iii) The Customs (Export of Tea to United Kingdom on
Consignment Account) Valutation Rules, 1968, pub-
lished in Notification No. G.S.R. 518 in Gazette of
India dated the 12th March, 1968,

(iv) G.S.R. 519 published in Gazette of India dated the 14th
March, 1968.

F = [P.T.O.
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(2) A copy of the Income-tax (Second Amendment) Rules,
1968, published in Notification No. S.0. 1112 in Gazette
of India dated the 18th March, 1968, under section 296
of the Income-tax Act, 1961.

(3) A copy of the Indian Forest Service (Regulation of
Seniority) Rules, 1968, published in Notification No.
G.SR. 481 in Gazette of India dated the 16th March,
1968, under sub-section (2) of section 3 of the All India
Services Act, 1951.

*(4) A copy of the Import Trade Control Policy for the year
April, 1968—March, 1969 (Volumes I and II).

8. Report of Public Accounts Committee

Shri M. R. Masani presented the Twenty-second Report of the
Public Accounts Committee relating to the Third Five Year Plan
of the Railways—Chapter I and Paras 16 and 17 of the Audit Report
(Railways) 1967.

7. Statement by Minister

The Minister of Railways made a statement on the collision
between trains No, 2 AGA Down Passenger and 460 Down Goods
train at Bharwari Station of the Northern Railway on the 30th
March, 1968.

8. Statement under Direction 115

Shri Madhu Limaye made a statement regarding certain infor-
mation given to the House by the Prime Minister and by the Min-
ister of State for External Affairs on the 1st and the 27th March,
1968 about Kuchchativu Island.

The Prime Minister miade a statement in reply thereto.

9. Motions re: Extension of Term of Office of Membeérs of Commit-
tee on Private Members’ Bills and Reselutions
(i) Shri R. K. Khadilkar moved the following motion:—

.“That this House do suspend sub-rule (2) of Rule 293 of the
Rules of Procedure and Conduct of Business in Lok
Sabha in its application to the motion for extension of
the term of office of the present Committee on Private
Members’ Bills and Resoclutions.”
The motion was adopted.
(ii) Shri R. K. Khadilkar moved the following motion:—
“That thig House do extend the term of office of the present
member# of the Committee on Private Mempbers' Bills
and Resolutions up to the 30th April, 1968.”
The motion was adopted.

*Laid at 4-40 p.M.
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10. Motions re: Extension of Term of Office of Members of Commit-

11,

tee on Subordinate Legislation
(i) Shri R. K. Khadilkar moved the following motion:—
“That this House do suspend sub-rule (2) of Rule 318 of the
Rules of Procedure and Conduct of Business in Lok
Sabha in its application to the motion for extension of
the term of office of the present members of the Com-
mittee on Subordinate Legislation.”
The motion was adopted.
(ii) Shri R. K. Khadilkar moved the following motion:—
“That this House do extend the term of office of the present
members of the Committee on Subordinate Legislation
upto the 30th April, 1968.”
The motion was adopted.
Motions re: Extension of Term of Office of Members of Commit-
tee on Government Assurances
(i) Shri R. K. Khadilkar moved the following motion:—
“That this House do suspend sub-rule (2) of Rule 324 of the
Rules of Procedure and Conduct of Business in Lok
Sabha in its application to the motion for extension of
the term of office of the present members of the Com.
mittee on Government Assurances.”
The motion was adopted.
(ii) Shri R. K. Khadilkar moved the following motion:—
“That this House do extend the term of office of the present
members of the Committee on Government Assurances
upto the 30th April, 1968.”
The motion was adopted.
12. Motions re: Extension of Term of Office of Members of Com-
‘mittee on absence of Members from the sittings of the House
(i) Shri R. K. Khadilkar moved the following motion:—
“That this House do suspend Rule 325 of the Rules of Proce-
' dure and Conduct of Business in Lok Sabha in its appli-
cation to the motion for extension of the term of office
of the present members of the Committee on Absence
of Members from the Sittings of the House.”
The motion was adopted.
(ii) Shri R. K. Khadilkar moved the following motion:—
“That this House do extend the term of office of the present
members of the Committee on Absence of Members
from the Sittings of the House upto the 30th April, 1968.”

The motion was adopted.
[P.T.O.



13. Government Bill—Introduced.

The Central Silk Board (Amendment) Bill, 1968.
(Lok Sabha adjourned at 1-06 p.M. and re-assembled at 2-05 p.M.)

i4. The Budget (General) 1968-69—Demands for Grants
Discussion on Demands for Grants Nos. 4 to 6 and 104 for which
the Ministry of Defence is responsible continued and was concluded.

On cut motion Nos. 50 and 94 moved by Shri S. M. Bauerjee on
the 28th March, 1968, the House divided, Ayes 43; Noes 92, The
cut motions were accordingly negatived.

All other cut motions moved on the 28th March, 1968, were also
negatived.

All the Demands for Grants for which the Ministry of Defence is
responsible, ag shown under column 4 of the printed List of Demands
for Grants—Budget (General) 1968-69, were voted in full.

15. Statement by Minister

' The Minister of Commerce laid on the Table a statement on the
second session of the United Nations Conference on Trade and Deve-
lopment held in New Delhi from the 1st February to 29th March,
1968. L
16. The Budget (General) 1368-63—Demands for Grants

Discussion on Demands for Grants Nos. 1 to 3 and 103 for which
the Ministry of Commerce is responsible commenced.

Thirty-five cut motions were moved.
The discussion was not concluded.

17. Half-an-hour Discussion on Matters Arising out of Answer to
Question

Shri E. K. Nayanar raised a half-an-haur discussion on points
arising put of the answer given on the 23rd February, 1968 to Un-
starred Question No. 1765 regarding Mahajan Commission Report.

Shri Vidya Charan Shukla replied to the discussion.

(Lok Sabhd adjourned till 11 A.mM. on Tuesday, the 2nd April, 1968).

8. L. SHAKDHER,
Secretary.
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LOK SABHA .

BULLETIN—PART 1
[Brief Record of Proceedings]

Tuesday, April 2, 1968/Chaitra 13, 1890 (Saka)

: No. 145
1. Starred Questions

Starred Questions Nos. 988, 990—0982 were orally- answered, Rep-
lies to the remaining questions were laid on the Table.

2. Unstarred Questxons

Replies to Unstarred Questions Nos. 5990-—6097 6099—6148,
6150——6163 6165—6198 and 6200—6204 were lald on the Table

Statement by the Minister of Railways correcting the answer
given on the 5th March, 1968 te Unstarred Quesuon No. 2815 re-
garding Engineering Department of South-Central Railway was also
laid on the Table.

3 ‘Sheért Notice Question

Shm't Notice Question, No. 15 addressed to the Minister of InduS-
trial Development and Company Affairs regarding Acceptance of
Directorship of Bank of India by Chairman of Industrial Licensing
Policy Enquiry Commiittee was orally answered and supplementaries
were also answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

. Shri Hem Barua called the attention of the Minister of Home
Affairs to the unconstitutional action of the Governor of Punjab in
giving his assent on a copy of the Punjab Appropriation Bill which
had not been duly presented to him through the Speaker or Deputy
Spegker of the Punjab Assembly

The Minister of Home Affairs made a statement in regard
therety, -

‘ [P.T.O.
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5. Papers laid on the Table:

The following papers were laid on the Table:—

-(1) (i) Review by the Government on the working of the
Bharat Heavy Plate and Vessels Limited, New Delhi,
for the year 1966-67, under sub-section (1) of section
619A of the Comipanies Act, 1956.

(i) A copy of the Annual Report of the Bharat Heavy
Plate and Vessels Limited, New Delhi, for the year
1966-67 along with the Audited Accounts and the
comments of the Comptroller and Auditor General
thereon. '

(2) A copy of Notification No. S. O. 816 published in
Gazette of India dated the 4th March, 1968 under sub-
section (2) of section 18A of the Industries (Develop-
ment and Regulation) Act, 1951.

(3) A copy each of the following Notifications under sub-
section (3) of section 33 of the Cardamom Act, 1965:—

(i) G.S.R. 346 published in Gazette of India dated the 24th
February, 1968 containing corrigendum to G.S.R. 1758
dated the 2nd December, 1967.

(ii) Erratum to Notification No. G.S.R. 346 dated the 24th
Februaty, 1968, published in Gazette of India dated
the 16th March, 1968.

6. Opinion on Bill—Laid on the Table

H. H. Maharaja Pratap Keshari Deo laid on the Table Paper No.
II to the Bill to make provision for the appointment and functions
of an authority named Lokpal for the investigation of administra-
tive acts in certain cases and for matters connected therewith which
was circulated for the purpose of eliciting opinion by the direction
of the House on the 1st December, 1967.

7. Announcement by Speaker

The Speaker informed the House of the decisions taken at the
sitting of the Business Advisory Committee held on the 1<t April,
1968, regarding certain Short Duration Discussions.

8. Statement by Minister »

[ ]

The Minister of Ihdustrial Development and Comjpany Affairs
made a statement correcting the answers given on the 12th March,
1968 to supplementaries on Starred Question No. 573 regarding
Cement Allocation and Coordinating Organisation.
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9. The Budget (Geqeral) 1968-69—Demands for Grants

Discussion on Demands for Grants Nos. 1 to 3 and 103 for which
the Ministry of Commerce is responsible continued and was conclud-
ed.

(Lok Sabha adjourned at 1-05 p.M. and re-assembled at 2-05 r.M.)
The cut motions moved on the 1st April, 195: were negatived.

All the Demands for Grants which the Ministry of Commerce is
responsible, as shown under column 4 of the printed List of Demands
for Grants—Budget (General) 1968-69, were voted in full.

*10. Statement by Minister

" The Minister of Parliamentary Affairs and Communications made
a statement regarding the agreement reached at the meeting of the
representatives of the Tele-communication Adrninistrations ~f India
and Pakistan held at New Delhi from the 30th March to the 2nd
April, 1968.

11. The Budget (General) 1968-69—Demands for Grants

Discussion on Demands for Grants Nos. 7 to 12 and 105 for which
the Ministry of Education is responsible commenced.

One hundred and twenty cut motions were moved.

The discussion was not concluded.
12. Discussion under Rule 193

Shri Hardayal Devgun raised a discussion on the statement made
by the Minister of Railways on the 1st April, 1968 regarding the
railway accident near Allahabad on the 30th March, 1968.

The following members took part in the debate:—
(1) Shri K. N. Tewari
(2) Shri Tenneti Viswanatham
(3) Shri K. Ananda Nambiar
(4) Shrimati Vijaya Lakshmi Pandit
(6) Shri G. Viswanathan
(6) Shri H. Ajmal Khan

*Made at 3-55 p.m.

s [P.T.O.
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(7) Sheimati Tarleshwari Sinhe
sro (B SpriHem Barug.. . .
*27.1(9) Shri George Fernandes R
(10) Shrl R D Bhandare
(11) ‘Shri S M. Baner]ee
Shn C M Poonacha rephed to the d15cuss10n

(Lgk Sabha ad;oumed txll 11 AM on Wednesday, 'the Srd APnl
1933) Py .

| §. L..SHAKDHER,
tham ’ TR . Secretary.
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LOK SABHA

BULLETIN—PART 1
[Bnef Record of Proceedmgs]

Wednesday, April 3, 1968/Chaitre 14, 1890 (Saka) . .- -

No. 146

1. Starred Questions

~ Starred Questions Nos. 1018—1023 were orally answered Replies
to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 6205, 6207—6213, 6215—6218,
6221—6299 and 6301 were laid on the Table.

3. Shiort Notice Question
Short ‘Notice Question No. 16 addressed to the Minister of Food
and Agriculture regarding damage to crops etc. in Contai Sub-

Division of West Bengal was orally answered and supplementaries
were also answered thereon.

4. Calling Attention to Matter of Urgent Public' hnportance

Shri Rajendranath Barua called the attention of the Minister of
Home Affairs to the reported escaping of Mr. Shah Syed Hussain,
Municipal Commissioner of Jorhat (Assam) who was involved in
the ‘Jorhat Conspiracy case’ to East Pakistan. '

The Mzmster of Home Affairs made a statement in regard
thereto.

5. Qnesﬁon of Privilege ‘

Shri Kanwar Lal Gupta asked for leave of the House to raise a
question of privilege against the Chairman of the State Trading
Corporation for having approached Shri Babu Rao Patel, M.P., not
to speak against the working of the State Trading Cerporation on
the floor of the House.

On objection taken: to leave being granted, the Speaker asked
those members who were in favour of leave being grarited to rise in
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their places. - As not less than twenty-five members rose. the Speaker
informed the House that the leave was granted.
_ Shri Atal Bihari Vajpayee then moved the following motion.

“This House resolves that the question of breach of privilege
raised by Shri Kanwar Lal Gupta against the Chair-
man, State Trading Corporation, be referred to the
Committee of Privileges for investigation, with instruc-
tions to report by the first day of the next Session of
the House.”

The motion was adopted.

6. Papers laid on the Table
The following papers were laid on the Table:—
(1) A copy of the Export of Coir Yarn (Inspection) Amend-
. . ment Rules, 1968, published in Notification No. S.0. 1003
in Gazette of India dated the 18th March, 1968 under
sub-section (3) of section 17 of the Export (Quality
Control and Inspection) Act, 1963.
—(2) -A copy of the Audit Report (Civil), 1968, under article
151(1) of the Constitution.

(3) A copy of the Appropriation Accounts (Civil), 1966-67.

7 Report of Committee on Private Members’ Bills and Resolutions

“Shri R. K. Khadilkar presented the Twenty-sixth Report of the
Committee on Private Members' Bills and Resolutions.

8. Report of Estimates Committee

Shri S. Kandappan presented the Forty-first Report of the Esti-
mates Committee on the Ministry of Food, Agriculture, Community
Development and. Cooperation (Department of Agriculture)—
Central Institute of Fisheries Operatives, Ernakulam.

9.. Motion re: Joint Committee
Shri R. K. Khadilkar moved the following motion:—

“That this House recommends to Rajya Sabha that Rajya
Sabha do appoint three members of Rajya Sabha to the
Joint' Committee on the Constitution (Amendment)
Bill, 1967 by Shri Nath Pai, in the vacancies caused by
the retirement of Sarvashri Ram Niwas Mirdha, J.
Sivashanmugtm Pillai and Triloki Singh from Rajya
‘Sabha afld communicate to this House the names of the
members so appointed by Rajya Sabha to the Joint

- Committee.”

The motion was adopted.
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10. The Budget (General) 1968-69—Demands for Grants

Discussion on Demands for Grants Nos. 7 to 12 and 105 for which
the Ministry of Education is responsible continued and was conclud-
ed. '

One more cut motibn was moved.

(Lok Sabha adjourned at 1-05 p.M. and re-assembled at 2-05 p.m.)

On cut motion No. 189 moved by Shri S. M. Banerjee, the House

divided, Ayes 48; Noes 108. The cut motion was accordingly negativ-
ed. ’

All other cut motions moved on the 2nd April, 1968, were also
negatived.

All the Demands for Grants for which the Ministry of Education
is responsible, as shown under column 4 of the printed List of
Demands for Grants—Budget (General) 1968-69, were voted in full.
*11. Statement by Minister

The Minister of Home Affairs made a statement regarding certain
incidents relating to Harijans in Andhra Pradesh and Uttar Pradesh.
12. The Budget (General) 1968-69—Demands for Grants

Discussion on Demands for Grants Nos. 13 and 14 for which the
Ministry of External Affairs. is responsible commenced.

Twenty-one cut motions were moved.

The discussion was not concluded.
13. Half-an-Hour Discussion on Matters arising out of Answer to
Question

Shri Kameshwar Singh raised a half-an-hour discussion on points
arising out of the answer given on the 26th March, 1968 to Starred
Question No. 861 regarding expansion of trade with the Socialist
Countries.

Shri Mchd. Shafi Qureshi replied to the discussion.
{Lok Sabha adjourned till 11 aA.M. on Thursday, the 4th April,
1968) .
S. L. SHAKDHER.
Secretary.

*Made at 4-45 p.m.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, April 4, 1968/Chaitra 15, 1890 (Saka)

No. 147

1. Starred Questions

Starred Quésti-ons Nos. 1048, 1050—1054¢ were orally answered.
Replies to remaining questions were laid on the Table,

2. Unstarred Questions

Replies to Unstarred Questions Nos. 6302—6310, 63126395,
6397—6405 and 6407—6428 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 17 addressed to the Minister of Educa-~
tion regarding “Gherao” in Jadavpur University was orally
answered and supplementaries were also answered thereon.

4, Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Employees’ Provident Funds (Second
Amendment) Scheme, 1968, published in Notification
No. G.S.R. 499 in Gazette of India dated the 16th March,
1968, under sub-section (2) of section 7 of the Em-
ployees’ Provident Funds Act, 1952.

"(2) The following statemsents showing the action taken by
Government on various assurances, promises and
undertakings given by the Ministers during the various
sessiong of Lok Sabha shown against each:—

(i) Statement No. I Fourth Session, 1988 (Fourth Lok
Sabha).

(ii) .Supplementary Statement No, Third Session, 1967 (Fourth Lok
Iv. Saebha).

[P.T.O.

676



(iii) Supplementary Statement

No. XII.

(iv)  Supplementary Statement
No. X.

(v) Supplementary Statement
No, XII

Second Session, 1967 (Fourth Lok
Sabha).

First Session, 1967 (Fourth Lok
Sabha),

‘Sixteenth Session, 1966 (Third Lok

Sabha).

(3) (i) A copy each of the following Notifications under sub-
section (6) of section 3 of the Essential Commodities

Act, 1955: —

(a) The Kerosene (Fixation of Ceiling Price) Amendment
Order, 1968, published in Notification No. G.S.R. 363 .
in Gazette of India dated the 21st February, 1968.

(b) The Kerosene (Fixation of Ceiling Prices) Second
Amendment Order, 1968, published in Notification No.
G.SR. 412 in Gazette of India dated the 1st March,

1968.

(ii) A statement showing reasons for delay in laying the

above Notifications.

(4) A copy of the Food Corporations (Thirteenth Amend-
ment) Rules, 1968, published in Notification No. G.SR.
579 in Gazette of India dated the 21st March, 1968, under
.sub-section (3) of section 44 of the Food Corporations

Act, 1964.

(5) (i) A copy each of the following Notifications under sec-
tion 7A of the Coal Mines Provident Fund and Bonus

Schemes Act, 1948:—

(a) The Andhra Pradesh ‘Coal Mines Bonus (Second
Amendment) Scheme, 1868, published in Notification
No. G.SR. 312 in Gazette of India dated the 17th

February, 1968.

(b) The Rajasthan Coal Mines Bonus (Second Amend-
ment) Scheme, 1968, published in Notification No.
G.SR. 313 in Gazette of India dated the 17th Febru-

ary, 1968.

(c) The Assgm Coal Mines Bonus (Second Amendment)
Scheme; 1968, published in Notification No. G.S.R. 315
in Gazette of India dated the 17th February, 1968.

(ii) A statement showing reasons for delay in laying the

above Notifications.
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(6) A copy of the Employment Exchanges (Compulsory
Notification of Vacancies) Amendment Rules, 1968,
published in Notification No. G.S.R. 548 in Gazette of
India dated the 23rd March, 1968, under sub-section (3)
of section 10 of the Employment Exchanges (Com-
pulsory Notification of Vacancies) Act, 1959.

5. Statement by Minister

The Minister of Transport and Shipping made a statement on the
strike by workers in Calcutta Port.

6. The Budget (General) 1968-69—Demands for grants

Discussion on Demands for Grants Nos. 13 and 14 for which the
Ministry of External Affairs is responsible continued.

(Lok Sabha adjourned at 1-15 p.m. and re-assembled at 2-05 r.m.)
The discussion continued but was not concluded.
7. Discussion under Rule 193

Shri Kanwar Lal Gupta raised a discussion on the statements
made by the Minister of Home Affairs on the 28th March and 3rd
April, 1968 regarding certain incidents relating to Harijans in Andhra
Pradesh and Uttar Pradesh.

The following members took part in the debate:—

(1) Shri R. D. Bhandare

(2) Shri K. Rajaram

(3) Shri R. K. Sinha

(4) Shri P. R. Thakur

(5) Shri H. N. Mukerjee

(6) Shrimati Vijaya Lakshmi Pandit
(7) Shri Debananda Amat

(8) Shrimati Minimata Agam Dass Guru
(9) Shri Molahu Prasad

(10) Shrimati Indira Gandhi

(11) Shri V. Viswanatha Menon

(12) Chawdhury Sadhu Ram

(P.T.O.
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(13) Shri Ram Charan
(14) Shri Sheo Narain
(15) Shri Tenneti Viswanatham
Shri Y. B. Chavan replied to the discussion.
(Lok Sabha adjourned till 11 a.m. on Friday, the 5th April 1968).

8. L. SHAKDHER,
Secretary.
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SRR L e G

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, April 5, 1968/Chaitra 16, 1890 (Saka)

No. 148
1. Starred Questions

Starred Questions Nos. 1079, 1095, 1098 and 1100—1102 were

orally answered. Replies to remaining questions were laid on the
Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos, 8429, 8430, 6432—6437,

64396459, 6461—6474, 6476—6534, 6536—6560, 6562—6589, 857153,
6597—6617, 6617-A and 6617-B were laid on the Table.

3. Statement by Prime Minister
The Prime Minister made a statement regarding the assassination
of the Rev. (Dr.) Martin Luther King.

Thereafter, Members stood in silence for a short while to pay
homage.

4. Papers laid on the Table
The following papers were laid on the Table:— )

(1) A copy of the Annual Report (Abridged) of the Indian
Institute of Technology, Kharagpur for the year 1986-67.

{2) A copy of the Public notice dated the 5th April, 1968
regarding Import poliey for Newsprint for the year
1968-69, in respect of newspapers and periodicals.

(3) A Note on the Performance of Hindustan Steel Limited in
pursuance of an assurance given on the 5th March,
1968 during supplementaries on .Starred Question No.
424 regarding working of Steel .Plants at Rourksla,
Bhijlai and Durgapur.

(4) A copy of the Indian Forest Service (Appointment by
Promotion) Amendment Regulations, 1968, published
in Notification No. G.S.R. 537 in Gazette of India dated
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the 23rd March, 1968, under sub-section (2) of section
8 of the All India Services Act, 1951.

(5) A copy each of the following President’s Acts under sub-
section (3) of section 3 of the West Bengal State Legis-
lature (Delegation of Powers) Act, 1968:—

(i) The Court-fees (West Bengal Amendment) Act, 1968
(President’s Act No. 7 of 1968) published in Gazette
of India dated the 26th March, 1968.

(ii) The West Bengal Separation of Judicial and Executive
Functions Act, 1968 (President’s Act No. 8 of 1968)
published in Gazette of India dated the 26th March,
1968.

(8) () A copy of the Arms (Second Amendment) Rules,
1967, published in Notification No. G.S.R. 3 in Gazette
of India dated the 6th January, 1968, under sub-sec-
tion (3) of section 44 of the Arms Act, 1959.

(ii) A statement showing reasons for delav in laying the
above Notification.

5. President’s Assent to Bills

Secretary laid on the Table following two Bills passed by the
Houses of Parliament during the current Session and assented to by
the President:—

(1) The Uttar Pradesh Appropriation Bill, 1968.

(2) The Uttar Pradesh Appropriation (Vote on Account) Bill,
1968.

6. Report of Committee on Public Undertakings

Pandit D. N. Tiwary presented the Ninth Report of the Commit-
‘tee on Public Undertakings on Central Warehousing Corporation.

7. The Budget (General) 1968-69—Demands for Grants

Discussion-on Demands for Grants Nos. 13 and 14 for which the
Ministry of External Affairs is responsible continued and was
concluded.

(Lok Sabha adiourned at 1-10 p.m. and re-assembled at 2-05 p.m.)

On cut motion No. 78 moved by Shri N. G. Ranga on the 3rd
April, 1968, the House divided, Ayes 19; Noes 140. The cut motion
was accordingly iegatived.

All other cut motions moved on the 3rd April, 1968, were also
negatived. '

~ All the Demands for Grants for which the Ministry of External
Affairs is responsible, as shown under column 4 of the printed List
of Demands for Grants—Budget (General) 1968-69, were voted in
full. :
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8. Motion re: Twenty-sixth Report of Committee on Private Mem-
bers’ Bills and Resolutions
Shri Hardayal Devgun moved the following motion:—

“That this House agrees with the Twenty-sixth Report of the
Committee on Private Members’ Bills and Resolutions
presented to the House on the 3rd April, 1968”

The motion was adopted.
9. Private Member’s Resolution—Adopted as Amended

Discussion on the following Resolution moved by Shri George
Fernandes and the amendment thereto moved on the 22nd March,
1988, continued:—

“This House condemns the execution of freedom fighters in
South Rhodesia by the illegal regime of Ian Smith and
urges the Government of India to quit the Common-
wealth of Nations forthwith in view of the inaction of
the British Government against the illegal minority
regime of Ian Smith.”

Shri Surendra Pal Singh took part in the debate.

Shri George Fernandes replied to the debate.

The amendment moved by Shri Bibhuti Mishra was adopted.
The Resolution was adopted in the following amended form:—

*“This House condemins the execution of freedom fighters in
South Rhodesia by the illegal regime of Ian Smith and
urges the Government of India to press the British Gov-
ernment to use all possible means, including total
economic sanctions to terminate this illegal regime as
well as to urge the Security Council to act under
Chapter 7 of the UN Charter and impose total manda-
tory sanctions against the Smith regime in Southern
Rhodesia.”

10. Private Member's Resolution—Withdrawn
The Mohan Swarup moved the following Resolution:—
“This House is of opinion that trade in foodgrains be natjona-
lised immediately.”
The following members took part in the debate:—
(1) Shri J. M. Lobo Prabhu
(2) Shri Chintamani Panigrahi
(3) Shri Beni Shanker Sharma
(4) Chaudhari Randhir Singh
(5) Shri K. M. Abraham
. IP.T.O.
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(6) Shri Shashi Bhushan
(7) Maulana Ishag Sambhali
(8) Shri Maharaj Singh Bharti
(9) Shri Annasahib P. Shinde
Shri Mohan Swarup replied to the debate.
The Resolution was withdrawn by the leave of the House.

11. Private Mémber’s Resolution—Negatived
Shri N. K. Somani moved the following Resolution:—

“This House is of opinion that in view of increased food
production during the current year, zonal restrictions
on the movement of foodgrains be removed forthwith.”

The following members took part in the debate:—

(1) Shrimati Tarkeshwari Sinha

(2) Shri Kanwar Lal Gupta

(8) Dr. Surya Prakash Puri

'(4) Shri Erasmo de Sequeira

(5) Shri Annasahib P. Shinde.

Shri N. K. Somani replied to the debate.
The Resolution was negatived.

12. Private Member’s Resolution—Under Consideration
Shri S. Xavier moved the following Resolution:—
“This House I8 of opinion that the Planning ‘Commission be

re-organised on the basis of the recomphendations of the
Administrative Reforms Commission.”

His speech was not concluded.
The discussion was not concluded.

18. Half-an-hour Discussion on Matters Arising out of Answer to
Question

Shri Kanwar Lal Gupta raised a half.an-hour discussion on points
arising out of ‘the answer given on the 28th February, 1868 to
Starred Question No. 331 regarding Delhi Waqf Board.

Shri Fakhruddin Ali Ahmed replied to the discussion.

068 )(Lok Sabha adjourned till i1 A.m. on Monday, the 8th April,
. #

7

S. L. SHAKDHER,
‘Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, April 8, 1968/Chaitrq 19, 1890 (Saka)

No. 14.0

1. Starred Questions

Starred Questions Nos. 1107, 1109, 1111, 1113, 1116, 1124,
1125, 1128, 1130, 1135 and 1136 were orally answered Replies to
remaining questions were laid on the Table.
2. Unstarred Questions . '

Replies to Unstarred Questions Nos. 6618—6653, 6855—6703 and

6705—6799 were laid on the Table..

3. Short ﬁdvtice Question
Short Notice Question No. 18 addressed to the Minister of Com-

regardmg Tele—Comzmunicatxon Links with Pakistan

munications
answered

was orally answered and supplemlemaries were also
thereon

4, Pnpers laid on the Table
The following papers were laid on the Table:—

(1) Report by the Government on the ~working of the
Hindustan Latex Limited, New Delhl, for the. period
ending 31st March, 1967, under sub-section (1) of sec-
tion 619A of the Companies Act, 1956

(2) A copy of the Annual Report of the Hindustan Latex
Limited, New Delhi, for the period ending 31st March,
19867, along with the Audited Accounts and the com-
ments of the Comptroller and Auditor Jeneral thereon.

i (3) A copy each of the following Notifications under ;ection
159 of the Customs Act, 1962:—
(i) G.S.R. 606 published in Gazette of India dated the 30th
March, 1968.
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(i) G.S.R. 621 published in Gazette of India dated the 27th

March, 1968.

{4) A copy each of the following Notifications under section
159 of the Customs Act, 1962 and section 38 of the
Central Excises and Salt Act. 1944:—

(i) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-fourth Amendment Rules,
1968, published in Notification No. G.SR. 568 in
Gazette of India dated the 23rd March, 1968.

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-fifth Amendment Rules, 1968,
published in Notification No. G.S.R. 569 in Gazette of
India dated the 23rd March, 1968.

(iii) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-sixth Amendment Rules, 1968,
published in Wotification No. G.S.R. 570 in Gazette >f
India dated the 23rd March, 1968.

(ivj) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-seventh Amendment Rules.
1968, published in Notification No. G.SR. 6M in
Gazette of India dated the 30th March, 1968.

(v) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-eichth Amendment Rules,
1968, published in Notification No. G.S.R. 605 in
Gazette of India dated the 30th March, 1968.

(vi) G.S.R. 607 published in Gazette of India dated the 30th
March, 1968 containing corrigendum to G.S.R. 211
dated the 3rd_ February, 1968.

(vii) G.S.R. 608 published ‘in Gazette of India dated the 30th
March, 1968, containing corrigendum to G.S.R. 216
dated the 3rd February, 1968.

(5) A copy each of the following Notifications under sub-sec-
tion (4) of section 19 of the Medicinal and Toilet
Preparations (Excise Duties) Act. 1955:—

(i) The Medicinal and Toilet Preparations (Excise Duties)
Second Amendment Rules, 1968, published in
Notifieation No. G.SR. 603 in Gazette of India dated
the 30th ]V?.rch, 1968.

(ii) G.S.R. 609 published in Gazette of India dated the 30th
March, 1968, containing corrigendum to G.SR. 95
dated the 12th January, 1968.
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(6) Review by the Government on the working of the Na-
tional Projects Construction Corporation Limited. New
Delhi, for the. year 1966-67, under sub-section (1) of
section 619A of the Companies Act, 1956.

(1) A copy of the Annual Report of the National Projects
Constructions Corporation Limited. New Delhi, for the
year 1966-67 along with the Audited Accounts and the

comments of the Comptroller and Auditor General

thereon.

(8) A copy each of the following Notifications under sub-sec-
tion (2) of section 3 of the All India Services Act,

1951:—

(i) The Indian Administrative Service (Recruitment)
Amendment Rules, 1968, published in Notification
No. G.S.R. 528 in Gazette of India dated the 23rd

March, 1968.

(ii) The Indian Police Service (Reécruitment) Amendment
Rules, 1968, published in Notification No. G.S.R. 529
in Gazette of India dated the 23rd March, 1968.

(iii) The Indian Administrative Service (Emergency Com-
missioned and Short Service Commissioned Officers)
(Appointment by Competitive Examination) Anvend-
ment Regulations, 1968, published in Notification No.
G.S.R. 530 in Gazette of India dated the 23rd March,

1968.

(iv) The Indian Police Service (Emergency Commissioned
and Short Service Commissioned Officers) (Appoint-
ment by Competitive Examination) Amendment
Regulations, 1968 published in Notification No. G.S.R.
531 in Gazette of India dated the 23rd March, 1968.

(v) The Indian Administrative Service (Emergency Com-
missioned and Short Service Commissioned Officers)
(Appointment by Competitive Examination) Amend-
ment Regulations. 1968 published in Notification No.
G.S.R. 532 in Gazette of India dated the 23rd March,
1968.

(vi) The Indian Police Service (Emergency Commissioned
and Short Service Commissioned Officers) (Appoint-
ment by Competitive Examination) Amendment

[P.T.O.
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Regulations, 1968, published in Notification No. G.S.R.
538 in Gazette of India. dated the 23rd March. 1968.

5. Reports of Estimates Committee |
Shri J. M. Lobo Prabhu presented the following Reports of the
Estimates Committee:— -

(1) Fortieth Report on the Ministry of Food, Agriculture,
Community Development and Co-operation (Depart-
ment of Agriculture)—

(i) Deep Sea Fishing Organisation, Bombay; and
(ii) Landing and Berthing Facilities.

(2) Forty-third Report on the Ministry of Food, Agriculture,
Community Development and Co-operation (Depart-

/ ment of Agriculture)—Fisheries Development.

6. ernment Bill—Introduced
The Insurance (Amendment) Bill, 1968.

The motion for leave to introduce the Bill moved by Shri Morarji
R. Desai was opposed. The motion was adopted and the Bill was
introduced.

7. The Budget (General) 1968-69—Demands for Grants

(i) Discussion on Demands for Grants Nos. 60 to 62, 121 and 122
for which the Ministry of Irrigation and Power is responsible com-
menced and was concluded.

(Lok Sabha adjourned at 1 r.M. and re-assembled at 2-05 p.Mm.)

Sixty-six cut motions were moved and negatived.
~ All the Demands for Grants for which the Ministry of Irrigation
and Power is responsible, as shown under column 4 of the printed
List of Demands for Grants—Budget (General) 1968-69. were voted
in full.

(ii) Discussiqn on Demands for Grants Nos. 30 to 34, 114 and
115 for which the Ministry of Food, Agriculture, Community Deve-
lopment and Co-operation is responsible commenced.

Fifty-nine cut motions were moved.

The discussion was not conclﬁded.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 10th April,

1968). »

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1.
[Brief Record of Proceedings]:

Wednesday, April 10, 1968/Chaitra 21, 1890 (Saka)

No, 150
1. Starred Questions
~ Starred Questions Nos. 1137—1141 were orally answered. Replies
to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 6800—-6822 6824—6849,
6851—6855, 68586861, 68636877, 6879—6891 and. 68936895 were

laid on the Table. L

3: Short Notice Question
Short Notice Question No. 19 addressed to thef.Mifnister of Infor-

mation and Broadcasting regarding Suspension .of Production of
Films in Bombay was orally answered and supplementanes were

also answered thereon.
4. Calling Attention to Matter of Urgent Public Importance
Shri Diwan Chand Sharma called the attention of the Deputy
Prime Minister to his recent visit of Sikkim, Bhtxtah and Forward
The Deputy Prime Minister made a statemant m regard thereto.

5 Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Report on nnplementation of the recom- ]
", mendations of Pande Committee for Durgapur Steel
Plant in pursuance of an assurance given on the 21st
July, 1867 during half-an-hour discussion on the subject.
[P.T.O.
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(2) (i) Review by the Government on the working of the
Bokaro Steel Limited, for the year 1966-67, under
sub-section (1) of section 619A of the Companies Act,
1956 (Hindi and English versions).

(ii) A copy of the Annual Report of the Bokaro Steel
Limited, for the year 1966-67, along with the Audited
Accounts and the comments of the Comptroller and
Auditor General - thereon (Hindi and English
versions).

(3) (i) Review by the Government on the working of the
Hindustan Steelwerks Construction Limited, Calcutta,
for the year 1966-67, under sub-section (1) of section
619A of the Companies Act, 1956 (Hindi and English
versions). ‘

(1) A copy of the Annual Report of the Hindystan Steel-
works Construction Limited, Calcutta, for the year
1966-67, along with the Audited Aceounts and the
comments of the Comptroller and Auditor General
thereon (Hindi and English versions).

(4) (i) Review by the Government on the working of the

’ Minerals and Metals Trading Corporation of India
Limited, New Delhi, for the year 1966-67, under sub-
section (1) of section 619A of the Companies Act,
19586.

(ii) A copy of the Annual Report of the Minerals and
Metals Trading Corporation of India Limited, New
Dethi, for the year 1966-67 along with the Audited
Accounts and the comments of the Comptroller and
Auditor General thereon.

(5) (i) Review by the Government on the working of the
State Trading Corporation of India Limited, New
Delhi, for the year 1988-87, under sub-section- (1) of
section 619A of the Companies Act. 1956.

(i) A copy of the Annual Report of the State Trading

V4 Corporation of India Limited, New Delhi, for the year
1986-87 along with the Audited Aecounts and the
comments ofithe Comptiroller and Auditor General
thereon. J*

6. Report of Committee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar presented the Twenty-seventh Report of
the Committee on Private Members' Bills and Resolutions.
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7. Report of Estimates Committee

Shri Tridib Chaudhuri presented the Forty-second Report of the
Estimfates Committee on the Ministry of Food, Agriculture, Com-
munity Development and Cooperation (Department of Agri-
culture)—Indo-Norwegian Project Ernakulam.

8. Report of Committee on Public Undertakings

Pandit D. N. Tiwary presented the Tenth Report of the Commit-
tee on Public Undertakings on National Coal Development Corpora-
tion Limited—Audit paras in Section III of Audit Report (Commiler-
tial) 1967.

9. The Budget (General) 1968-69—Demands for Grants
Discussion on Demands for Grants Nos. 30 to 34, 114 and 115 for

which the Ministry of Food, Agriculture, Community Development
and Co-operation is responsible continued.

(Lok Sabha adjourned at 1 p.m. and re-assembled at 2-05 p.M.)

The discussion was not concluded.

10. Half-an-hour Discussion on Matters arising out of Answer to
Question
Shri Madhu Limaye raised a half-an-hour discussion on points

arising out of the answer given on the 1st March, 1968 to Unstarred
Question No. 2499 regarding operation of air service by a private

company.
Dr. Karan Singh replied to the discussion.

(Lok Sabha adjourned till 11 Am. on Thursday, the 11th April,
1968).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, April 11, 1968/Chaitra 22, 1890 (Saka)

Ne. 151
1. Starred Questions
Starred Questions Nos. 1167, 1168, 1170, 1172, 1174 and 1176 were

orally answered. - Replies to remaining questions were laid on the
Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 6896—6820, 6922—7035 and
70377044 were laid on the Table.

3. Shert Notice Question

Short Notice Question No. 20 addressed to the Minister of Food
and Agriculture regarding Rise in Price of Sugar was orally answered
and supplementaries were also answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri. Nath Pai called the attention of the Minister of Home
Affairs to the continued constitutional crisis and the resultant denial
of a popular Government to the people of Uttar Pradesh because of
the failure of the Governor to invite the leader of the S.V.D, to
form the Government.

The Minister of Home Affairs made a statement in regard
thereto.

5. Papers laid on the Table

The following papers were laid on the Table:—
(1) A copy of the Jayanti Shipping Company (Board of
Control) Amendment Rules, 1968, published in Notifi-
cation No. G.S.R. 523 in Gazette of India dated the 23rd
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March, 1968, under sub-section (2) of section 19 of the
Jayanti Shipping Company (Taking over- of Manage-
ment) Act, 1966.

(2) A copy c:ich o: the following Notifications under sub-sec-
tion (6) of soction 3 of the Essential Commodities Act,
1955:—

(i) The Intor-Zcnal Wheat and Wheat Products (Movement
Control) Second Amendment Order, 1968 published
in Notification No. G.S.R. 622 in Gazette of India
dated the 28th March, 1968.

(ii) The Northern Rice Zone (Movement Control) Order,
1968, published in Notification No. G.S.R. 623 in
Gazette of India dated the 28th March, 1968.

(iii) G.S.R. 624 published in Gazette of India dated the 28th
March, 1968 rescinding certain Orders issued under
the said Act.

(iv) G.S.R. 625 published in Gazette of India dated the 28th
March, 1968.

(v) The Mysore Foodgrains (Regulat'on of Export) Amend-
ment Ordcr, 1968, published in Notification No. G.S.R.
626 in Gazette of India dated the 28th March, 1968.

(vi) The Uttar Pradesh Coarse Foodgrains (Movement
Control) Amendment Order, 1968, published in

Notification No. G.S.R. 627 in Gazette of India dated
the 28th March, 1968.

(vii) The Delhi Coarse Grain (Export Control) Amendment
Order, 1968, published in Notification No. G.S.R. 628
in Gazette of India dated the 28th March, 1968.

(viii) The Delhi Specified Food Articles (Movement Control)
Amendment Order, 1968, published in Notification
No. G.S.R. 629 in Gazette of India dated the 28th
March, 1968.

(ix) The Rajasthan Foodgrains (Restrictions on '‘Border
Movement) Amendment Order, 1968, published in

Notification No. G.S.R. 681 in Gazette of India dated
the 1st April, 1968.

(x) The West Bengal Husking Machines (Control of Opera-
tion) Amendment Order, 1968, published in Notification
No. G.SR. 682 in Gazette of India dated the 1st April,
1968.
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(xi) 42.S.R. 684 published in Gazette of India dated the 2nd
April, 1968, rescinding the Delhi Coarse Grain (Export
Control) Order, 1966.

(xii) The Orissa Rice (Movement Control) Amendment
Order, 1968, published in Notification No. G.S.R. 687
in Gaz_ette of India dated the 4th April, 1968.

(3) A copy of Notification No. G.S.R. 689 published in Gazette
of India dated the 5th April, 1968, making certain
amendments to Notification No. G.S.R. 1842 dated the
24th December, 1964, under section 12A of the Essential
Commeodities Act, 1955.

(4) A copy of the Union Public Service Commission (Exemp-
tion from Consultation) (Supplementary) Regulations,
1968, published in Notification No. G.S.R. 593 in Gazette
of India dated the 30th March, 1968, under article 320(5)
of the Constitution, together with Explanatory Note.

(5) A copy of the Punjab Motor Vehicles (Chandigarh First
Amendment) Rules, 1968, published in Notification
No. 1200-H.1I(2)-68/7000 in Chandigarh Administration
Gazetle dated the 16th March, 1968, under sub-sec-
tion (3) of section 133 of the Motor Vehicles Act, 1839.

(6) A copy each of the following Notifications under section
7A of the Coal Mines Provident Fund and Bonus
Schemes Act, 1948:—

(i) The Coal Mines Bonus (Amendment) Scheme, 1968,
published in Notification No. G.S.R. 191 in Gazette of
India dated the 3rd February, 1968.

(ii) The Rajasthan Coal Mines Bonus (Third Amendment)
Scheme, 1968, published in Notification No. G.S.R. 549
in Gazette of India dated the 23rd March, 1968.

(7) A statement showing reasons for delay in laying the
Notification mentioned at (i) of item (6) above.

(8) A copy of West Bengal Taxation Laws (Amendment) Act,
1968, (President Act No. 6 of 1968) published in Gazette
of India dated the 26th March, 1968, under sub-sec-
tion (3) of section 3 of the West Bengal State Legislature
(Delegation of Powers) Act, 1968.
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6. Report of Estimates Comymittee

Shri P. Venkatasubbaiah presented the Forty-nmth Report of
the Estimates Committee on the Ministry of Petroleum and Chemi-
cals—Fertilizers.

7. Reports of Public Accounts Committee

Shri M. R. Masani presented the following Reports of the Public
Accounts Commitiee: —

(1) Twenty-fourth Report on Para 18 of Audit Report (Civil)
on Revenue Receipts, 1966, and Audit Report (Civil)
on Revenue Receipts, 1967, relating to Customs and
Union Excise Duties.

(2) Twenty-fifth Report on Appropriation Accounts (Civil)
1965-66 and Audit Report (Civil) 1967, relating to the
Ministries of Home Affairs, Labour, Employment and
Rehabilitation (Department of Rehaliltation) and
Tourism and Civil Aviation.

8. Report of Committee on Public Undertakings

Pandit D. N. Tiwary presented the Eleventh Report of the Com-
mittee on Public Undertakings on National Mineral Development
Corporation Limited.

9. Motions for Elections to Committees

(i) Shri P. Venkatasubbaiah moved the following motion:—

“That the members of this House do proceed to elect in the
manner required by sub-rule (1) of Rule 311 of the
Rules of Procedure and Conduct of Business in Lok
Sabha, thirty members from among themselves to serve
as members of the Committee on Estimates for the term
beginning on the 1st May, 1968 and ending on the 30th
* April, 1969.”
The motion was adopted.

(ii) Shri M. R. Masani moved the following motion: —

“That the members of this House do proceed to elect in the
manner required by sub-rule (1) of Rule 309 of the Rules
of Procedure and Conduct of Business in Lok Sabha,
fifteen members from among themselves %o serve as
membersgf the Committee on Public Accounts for the
term beginning on the 1st May, 1968 and ending on the
30th April, 1969.”

The motion was adopted.



- (iii) Shri M. R. Masani moved the following motion: —
“That this House do recommend to Rajya Sabha that Rajya
Sabha do agree to nominate seven members from Rajya
Sabha to associate with the Committee on Public
Accounts of the House for the term beginning on the
1st May, 1968 and ending on the 30th April, 1969, and do
communicate to this House the names of the members
so nominated by Rajva Sabha.”
The motion was adopted.
(iv) Pandit D. N. Tiwary moved the following motion:—
“That the members of this House do proceed to elect in the
manner required by sub-rule (1) of Rule 312B of the
Rules of Proeedure and Conduct of Business in Lok
Sabha, ten members from among themselves to serve
as members of the Committee on Public Undertakings
for the term beginning on the 1st May, 1968 and ending
on the 30th April, 1469.”
The motion was adopted.

(v) Pandit D. N. Tiwary moved the following motion: —

“That this House do recommend to Rajya Sabha that Rajya
Sabha do agree to nominate five members from Rajya
Sabha to associate with the Committee on Public Under-
takings of the House for the term beginning on the 1st
May, 1968 and ending on the 30th April 1969, and do
commaunicate to this House the names of the members
so nominated by Rajya Sabha.”
The motion was adopted.
10. The Budget (General) 1968-69—Demjands for Grants
Discussion on Demands for Grants Nos. 30 to 34, 114 and 115 for
which the Ministry of Food, Agriculture, Community Development
and. Co-operation is responsible continued. .
(Lok Sabha adjourned at 1 p.Mm. and re-assembied at 2-05 p.m.)
The discussion was not concluded.
11. Motion re: Twenty-seventh Report of Committee on Private
Members’ Bills and Resolutions
Shri Hardayal Devgun moved the following motion: —
“That this House agrees with the Twenty-seventh Report of
the Committee on Private Members’ Bills and Resolu-
tions presented to the House on the 10th April, 1968.”
The motion was adopted.
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12. Private Members’ Bills—introduced

(1) The Const'tution (Amendment) Bill, 1968 (Amendment of
articles 314, 168 etc.) by Shri Era Sezhiyan.

The mct'on for leave to introduce the Bill moved by Shri Era
Sezhiyan was opposed. The motion was adopted and the Bill was

introduced.
(2) The Indian Pensions Bill, 1968 by Chaudhary Nitiraj Singh.
(3) The Constitution (Amendment) Bill, 1968 (Substitution of
article 220) by Shri Om Prakash Tyagi.

13. Private Member’s Bill—Withdrawn
The Recognition of Trade Unions Bill, 1967 by Shri Madhu Limaye

Shri Madhu Limaye concluded his speech on the motion for
coasideration of the Bill moved by him on the 29th March, 1968.

The following members took part in the debate:—
(1) Shri Kashi Nath Pandey
(2) Shri Atal Bihari Vajpayee
(3) Shri Tulshidas Jadhav
(4) Shri S. M. Baneriee
(5) Shri K. M. Abraham
(6) Shri Jai Sukh Lal Hathi
Shri Madhu Limaye replied to the debate.
The Bill was withdrawn by the leave of the House.

14. Motion

Shri Diwan Chand Sharma moved the following motioa: —
“That the debate on the motion ‘That the Bijll further to
amend the Indian Penal Code and to provide for
matters incidental thereto, as passed by Rajya Sabha,
be taken into consideration’, which was adjourned on
the 29th March, 1968, be resumed now.”

The motion was adopted.

Bill—Amendment for reference to select

The™Indian Penal Code (Amgndment) Bill, 1967 Amendment of
sections 292, 29%&". as passed by Rajya Sabha.

Discussion on the motion for consideration of the Bill, as passed
by Rajya Sabha, moved by Shri Diwan Chand Sharma on the 14th
March, 1968, was resumed.
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An amendment for reference of the Bill to a Select Committee
was moved by Shri Diwan Chaad Sharma.

The following members took part in the debate:—
(1) Shri S. M. Banerjec
(2) Shri Sheo Narain
(3) Shri Amrit Nahata
(4) Shrimati Sangam Laxmi Bai
Shri Diwan Chand Sharma replied to the debate.

The amendment moved by Shri Diwan Chand Sharma was
adopted as follows: —

“That the Bill further to amead the Indian Penal Code and
to provide for matters incidental thereto, as passed by
Rajya Sabha, be referred to a Select Committee con-
sisting of 24 members, namely: —

(1) Shri Vidya Dhar Bajpai

(2) Shri S. M. Banerjee

(3) Shri R. D. Bhandare

(4) Shri Chandrika Prasad

(5) Shri Y. B. Chavan

(6) Shri Tulsiram Dashrath Kamble
(7) Shri S. M. Krishna-

(8) Shrimati Sangam Laxmi‘Bai -
(9) Shri Madhu Limaye

(10) Dr. Mahadeva Parsad -
(11) Shri Mali Mariyappa-
(12) Shri Bakar Ali Mirza.

(13) Shri Piloo Mody

(14) Shri Amrit Nahata

(15) Shri K. S. Ramaswamy

(16) Shri V. Sambasivam

(17) Shri Dwaipayan Sea

(18) Shri Shashi Bhushan

(19) Shri Sheo Narain

(20) Shri Vidya Charan Shukla
(21) Shri R. K. Sinha

(22) Shri Atal Bihari Vajpayee

[P.TO.
697



(23) Shri Tenneti Viswanatham; and
(24) Shri Diwan Chand Sharma.
with instructions to report by the second day of the
next session.” '
16. Private Member’s Bill—Debate Adjourned
The Code of Civil Procedure (Amendment) Bill, 1967 (Omz.mon of
section 80) by Shri Nath Pai.
The motion for consideration of the Bill was moved by Shri
Nath Pai.
A motion moved by Shri Nath Pai that the debate on the Bill
be adjourned was adopted.
17. Private Membei's Bih—Motion for Circulation—Adopted.
The Land Acquisition (Amendment) Bill, 1967 (Amendment of sec-
tions 11, 23 etc) by Shri S. C. Samanta
The motion for circulation of the Bill for the purpose of eliciting
opinion thereon by the 31st August, 1968, was moved by Shri
S. C. Samanta.
The following members took part in the debate:—
. (1) Shri N. G. Ranga
(2) Shri Mrityunjay Prasad
(3) Shri Tulshidas Jadhav
(4) Shri Deocrao S. Patil
The motion for circulation was adopted.
18. Motion
Discussion on the following motion moved by Shri Nath Pai
on the 28th February, 1968, continued:—
“That this House disapproves the manner and the procedure
adopted by the Governor of Bihar in installing Shri
B. P. Mandal as Chief Minister, aslikely to bring the
Constitution in contempt and danger.”
The following members took part in the debate:—
(1) Shri Kameshwar Singh
(2) Shri Jyotirmoy Bosu
(3) Shri Mrityunjay Prasad
Shri Nath Pai replied to the debate.
The motion was negatiyed. ‘
[Lok Sabha adjourded #ill 11 am. on Monday, the 15th April,
1968.]
S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
{Brief Record of Proceedings]

Monday, April 15, 1968/Chaitra 26, 1890 (Saka)

No. 152

1. Starred Questions

Starred Questions Nos. 1200, 1201, 1205, 1206, 1208, 1211, 1212
and 1221 were orally answered. Replies to remaining questions
were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions .Nos. 7045—7140, 7142—7152,
7154—7176, 71787185, 7187—7184, 7196—7230 and V232 were laid

on the Table.

3. Short Notice Question

Short Notice Question No, 21 addressed to the Minister of Food
and Agriculture regarding Damage to Rabi Crop in Patna and
Monghyr Districts of Bihar, was orally answered and supplemen-
taries were also answered thereon.

tCaningAttenﬁontoMntterofUmmPubliclmn_m

_ Shri Surendra Kumar Tapuriah called the attention of the Min-
xstcfr of Health, Family Planning and Urban Development to the
serious situation arising out of suspension of all surgical operations

in Caleutta hospitals.

The Minister of Health, Family Planning and Urban Develop-
ment made a statement in Tegard thereto.
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5. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Notifications under section
159 of the Customs Act, 1962:—

(i) G.SR. 620 published in Gazette of India dated the 26th
March, 1968.

(ii) G.S.R. 631 published in Gazette of India dated the 29th
March, 1968.

(iii) G.S.R. 632 published in Gazette of India dated the 1st
" April, 1968.

(iv) G.S.R. 686 published in Gazette of India dated the 4th
April, 1968.

(2) A copy of Notification No. F. 4(83)/67-Fin. (E)(I) pub-
lished in Delhi Gazette dated the 1st April, 1968,
containing corrigendum to  Notification of even
number dated the 7th March, 1968, under sub-section
(4) of section 26 of the Bengal Finance (Sales Tax)
Act, 1941, as in force in the Union territory of Delhi.

(3) (i) Review by the Government on the working of the
Indian Drugs and Pharmaceuticals Limited, New
Delhi for the year 1966-67, under sub-section (1) of
section 619A of the Companies Act, 1956.

(ii) A copy of the Annual Report of the Indian Drugs
and Pharmaceuticals Limited, New Delhi for the
year 1966-67, along with the Audited Accounts and
the comments of the Comptroller and Auditor
General thereon.

(4) A copy of Notification No. S.0. 1340 published in Gazette
of India dated the 10th April, 1968, making certain
amendments to the Second Schedule to the Indian
Tariff Act, 1934, under sub-section (2) of section 4A
of the said Act.

6. The Budget (General)l 1968-69—Demands for Grants

(i) Discussion on Pemands for Grants Nos. 30 to 34, 114 and 115
for which the Ministry of Food, Agriculture, Community Develop-
ment and Co-operation is responsible continued and was concluded.

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2.05 p.m.)
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The cut motions moved on the 8th April, 1968, were negatived.

All the Demands for Grants for which the Ministry of Food,
Agriculture, Community Development and Co-operation is res-
ponsible, as shown under column 4 of the printed List of Demands
for Grants—Budget (General) 1968-69, were voted in full.

(ii) Discussion on Demands for Grants Nos. 72 to 74 and 125 for
which the Ministry of Steel, Mines and Metals is responsible com-
menced.

Thirty-five cut motions were mioved.

The discussion was not concluded.
7. Statement by Minister

The Minister of Railways made a statement regarding fire in a
coach of train No. 17 Up Sealdah-Pathankot Express between
Chichaki and Hazaribagh Road stations of Eastern Railway on the
13th April, 1968.

8. Half-an-hour Discusgion on Matters arising out of Answer to

Question

Shri S. S. Kothari raised a half-an-hour discussion on points
arising out of the answer given on the 4th March, 1968 to Starred
Question No. 408 regarding allotment of funds to public sector
undertakings.

Shri Krishna Chandra Pant replied to the discussion.

(Lok Sabha adjourned till 11 aAM. on Tuesday, the 16th April,
1968).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
{Brief Record of Proceedings]

Tuesday, April 16 1968/Chaitra 27, 1890 (Saka)

No. 153

1. Starred Questions
Starred Questions Nos. 1227—1231 were orally answered. Replies
to remalmng questions were laid on the Table.

2 Unstarred Questjons

Replies to Unstarred Questions Nos.
7489 were laid on the Table.

3. Calling Attention to Matter of Urgent Public hinportance

- H. H. Maharaja Pratap Keshari Deo called the attention of the
Minister of Irrigation and Power to the reported breakdown of talks
between the Central Government and the Madhya Pradesh Govern-
ment over the Narmada Project.

The Minister of Irrigation and Power made a statement in regard

thereto,
4. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of the ‘Performance Budgets of Selected Organisa-
tions—1968-69 (Hindi and English Versions) in
pursuance of an assurance given on the 14th Decem-
ber, 1967 in answer to Unstarred Question No. 4308.

@ o Review by the Government on the working of the
Bharat Heavy Electricals Limited, New Delhi, for the
year 1966-67, under sub-section (1) of section 619A of

the Companies Act, 1856.

7232-A—17387 and 73B9—
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(n) A copy. of the Annua] Report of the Bharat Heavy
_.Electricals Limited, New Delhi, for the year 1966-67
along with the Audited Accounts and the comments

of the Comptroller and Auditor General thereon.

(3) (i) Review by the Government on the working of the
Triveni Structurals Limited, New Delhi, for the year
1966-67, under subrsectim (1) of section 619A of the

Compames Act, 1956.

(ii) A copy of the Annual Report of the Triveni Struc-
turals Limited, New Delhi, for the year 1966-67, along
with the Audited Atcounts and the comments of the
Comptroller and Auditor Genera] thereon.

(4) (i) Review by the Government on the working of the
Neyveli Lignite Corporation Limited, Neyveli, for the
year 1966-67, under sub-section (1) of section 619A
of the Companies Act, 1956 (Hindi and English
versions).

(ii) A copy of the Annual Report of the Neyveli Ligpite
Corporation Limited, Neyveli, for the year 1966-67,
along with the Audited Accounts and the comments
of the Comptroller and Auditor General thereon.

(Hindi and English versions).

(5) A copy of the Mineral Concession (Second Amendment)
Rules, 1968, published in Notification No.. G.S.R. 634
in Gazette of India dated the lst April, 1968, under
sub-section (1) of-section 28 of the Mines and Minerals
(I_legulatiox; and Development) Act, 1957.

(6)-.A copy-.each. of the following Notifications under see-
tion 185 of the Navy Act, 1957:—

(i)- The Navy -(Discipline and Miscellaneous ProvwmnS)
(Amendment) Regulations, 1968, published in
Notification No. SR.0. 3-E in Gazette of India dated

;. the 30th March, 1968.

"(if) The Naval Ceremonial, Conditions of Service and
Mmcellaneeus {Second Amendment) Regulations,
1968, putgxshed in Notification No. SR.O. 4E in

/ Gazette of India dated the 30th March 1968.
(

7) A copy of the Report dated the 10th April, 1968 from the
Governor of Uttar Pradesh to the President.
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(8) A copy of the Proclamation dated the 15th April 1968
issued by the President under clause (2) of article 356
of the Constitution varying the Proclamation issued
by the President on the 25th February, 1968 in relation
to the State of Uttar Pradesh, under clause (3) of
article 356 of the Constitution.

5. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Fiftieth Report of the
Estimates Committee on the Ministry of Petroleum and Chemicals—
Petroleum and Petroleum Products.
6. The Budget (General) 1968-69—Dempnds for Grants

(i) Discussion on Demands for Grants Nos. 72 to 74 and 125 for
which the Ministry of Steel, Mines and Metals is responsible con-

tinued and was concluded.
(Lok Sebha adjourned at 1 p.M. and re-assemtled at 2.05 p.Mm.)

The cut motions moved on the 15th April, 1968, were negatived.

All the Demands for Grants for which the Ministry of Steel,
Mines and Metals is responsible, as shown under column 4 of the
printed List of Demands for Grants—Budget (General) 1968-69,

were voted in full.

(i) Discussion on Demands for Grants Nos. 57 to 58 and 120 for
which the Ministry of Information and Broadcasting is responsible

commenced.
One hundred and twelve cut motions were moved.

The discussion was not concluded.

*7. Report of Business Advisory Committee

Dr. Ram Subhag Singh presented the Seventeenth Report of the
Business Advisory Committee.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 17th April,
1968).

S. L. SHAKDHER,
Secretary.

*Presented at 6.15 p.M.
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LOK SABHA

BULLE‘I'INwPART 1
[Brief Record of Proceedmgs]

Tuesday, April 16 1968/Chaitra 27, 1890 (Saka)

'No. 1538

1. Sta.x_‘red Questions
Starred Questions Nos. 1227—1231 were orally answered. Replies
to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos.
7489 were laid on the Table.
3. Calling Attention to Matter of Urgent Public Importance

H. H, Maharaja Pratap Keshari Deo called the attention of the

Minister of Irrigation and Power to the reported breakdown of talks
bétween the Central Government and the Madhya Pradesh Govern-

ment over the Narmada Project.
The Minister of Irrigation and Power made a statement in regard

7232-A—17387 and 7389—

thereto.
4. Papers laid on the Table

The following papers were laid on the Table: —

(1) A copy of the ‘Performance Budgetls of Selected Organisa-
tions—1968-69° (Hindi and English Versions) in
pursuance of an assurance given on the 14th Decem-
ber, 196'7 in answer to Unstarred Question No. 4388.

(2) (i) Review by the Government on the working of the
Bharat Heavy Electricals Limited, New Delhi, for the
year 1966-67, under sub-section ( 1) of section 619A of
the Companies Act, 1956.

[P.T.O.
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" “ (ii) A copy "of the Annual Report of the Bharat Heavy
" Electricals Limited, New Delhi, for the year 1966-67
along with the Audited Accounts and the comments

of the’ Comptm"c-r and Auditor General thereon.

(3) (i) Review by the Government .on. the workmg of the
Triveni Structurals Limited, New Delhi, for the year
1966-67, under sub—-sectlon (1) of section 61%A of the

-z Compame& Act, 1956

(u) A copy of the Annual Report of the Triveni Struc-
turals Limited, New Delhi, for the year 1966-67, along
with the Audited Accounts ang the comments of the
Comp»roller and Audltor General thereon

(4) (i) Review by the. Government on the working ef the
Neyveli Lignite Corpération Limited, Neyveli, for the
year 1966-67, under sub-section (1) of section $19A
of the Compames Act 1956 (Hmdl and English

. verswns)

(ii) A copy of the Annual Report of the Neyveh Lignite
Corporation Limited, Neyveli, for ‘the’ yéar ,
dlong with the Audxted Accounts and the copmuments
of the Comptroller and Auditor General thereon.
(Hindi and English versions)

) A copy of the Mineral Concessmn (Second Amendment)
Rules, 1968, pubhshed in Not;ﬁcauon No GSR 5
in- Gazette of India dated the 1st APr;l, 1968 ‘under
sub-section (1) o’ sec"uon 28 of the Mmes and Mmeral?
(Regulatlon and Development) ‘Act, 1957

(8 A copy each of the followmg Notifications under ‘see-
- tion 185 of the Navy Act 1Q57 —

(i) The Navy (stcxphne and Miscellaneous Provmlons)
(Amenidment) ' Regulatlons, 1968, pubhsjhed in
Notification No. S.R.0. 3-E in Gazette of India dated
the 30th March, 1968

(u) The Naval Ceremomal Conditions of Service and
Miscellaneoys (Second Amendmen*t) Regulatlons,
1968, puhﬁlshed in Notification No. SR.O.’4E in
Gazette of Indla dated the 3Dth Mard) 1968.

(7) A copy of the Report dated the 10th April, 1968 from the
Governor of Uttar Pradesh to the President,

03



(8) A copy of the Proclamation dated the 15th April, 1968
issued by the President under clause (2) of article 356
of the Constitution varying the Proclamation issued
by the President on the 25th February, 1968 in relation
to the State of Uttar Pradesh, under clause (3) of
article 356 of the Constitution.

5. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Fiftieth Report of the
Estimates Committee on the Ministry of Petroleum and Chemicals—
Petroleum and Petroleum Products.
6. The Budget (General) 1968-69—Demnands for Grants

(i) Discussion on Demands for Grants Nos. 72 to 74 and 125 for
which the Ministry of Steel, Mines and Metals is responsible con-
tinued and was concluded.

(Lok Sabha adjourned at 1 p.M. and re-assembiled at 2.05 p.)
The cut motions moved on the 15th April, 1968, were negatived.

All the Demands for Grants for which the Ministry of Steel,
Mines and Metals is responsible, as shown under column 4 of the
printed List of Demands for Grants—Budget (General) 1968-69,

were voted in full.

(ii) Discussion on Demands for Grants Nos. 57 to 59 and 120 for
which the Ministry of Information and Broadcasting is responsible

commenced.

One hundred and twelve cut motions were moved.

The discussion was not concluded.
*7. Report of Business Advisory Comamittee

'Dr. Ram Subhag Singh presented the Seventeenth Report of the
Business Advisory Committee. '

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 17th April,
1968) .

S. L. SHAKDHER,
Secretary.

*Presented at 6.15 p.m.
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LOK SABHA

BULLETIN—PART [
[Briet Record of Proceedings]

Wednesday, April 17, 1968/Chaitra 28, 1890 (Saka)

No. 154

1. Starred Questions

Starred Questions Nos. 1257, 1259, 1260, 1262, 1263, 1264 and 1268
were orally answered. Replies to remaining questions were laid
on the Table.

2. iThstamd Questions

Replies to Unstarred Questions Nos. 7490—7482, 7494-—7507, 7500—
7539, 7541—7553 and 7555—7558 were laid on the Table.

3. Calling Attention to Matter of Urgent Public importance - .

Shri K. Lakkappa called the attention of the Minister of External
Affairs to the reported decision by U.S.A. to force Indians holding
permanent U.S. visas to join U.S. Army in Vietnam War.

The Minister of State for External Affairs made a statement in
regard thereto,
t. Paper Laid om the Table

A copy of the Second Statement showing deciiiéns’ ‘taken on
seventeen more recommendations of the Committee on Broadcast-
ing and Information Media on Documentary Films and Newsreels
was laid on the Table.

[P.T.O.
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5. Minutes of Estimates Committee—Laid on the Table

A copy each of the Minutes of the sittings of the Estimates Com-
mittee relating to the following Reports, was laid on the Table:—

. (i) Twenty-ninth Report on ‘the Ministry of Railways—Com-
mercial and other cognate matters—Travel concessions
allowed to Railway Employees; and

(ii) Forty-fifth Report on the mestry of Finance—Review of
Defence Budget-—-Consohdatxon of Revenue Demands.
6. Report of Committee on Private Mempbers’ Bills and Resolutions

Shri R. K. Khadilkar presented the Twenty-eighth Report of the
Committee on Private Members' Bills! and Resolutions.

7. Motion Re: Seventeenth Report of Business Advisory Commitiee
" Dr. Ram Subhag Singh moved the following motion:—
“That the House agrees with the Seventeenth Report of the
Business Advisory Comynittee presented to the House
on the 16th April, 1968.”
The motion was adopted.
8. The Budget (General) 1968-69—Demands for Grants
(i) Discussion on Demands for Grants Nos. 57 to'59 and 120 for

which the Ministry of Information and Broadcasting is respoasible
continued and was concluded.

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2-05 p.M.)
The cut motions moved oa the 16th April, 1968, were negatived.

All the Demands for Grants for which the Ministry of Informa-
tion and Broadcasting is responsible, as.zhown under column 4 ' of

the pridted List of Demands for Grants—Budget (General) 1968-69,
were voted in full.

o
(ii) Discussion on ]}mands for Grants Nos. 79 to 83 and 128 to
130 for which the Ministry of Transport and Shipping is responsible
commenced and was concluded.

, Thirty-six cut motions were moved and negatived.
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All the Demands for Grants for which the Ministry of Transport
and Shipping is responsible, as shown under column 4 of the printed
List of Demands for Grants—Budget (General) 1968-69, were voted
in full ‘

9. Half-an-hour Discussion on Matters Arising out of Answer to
Question .
Shri S. C. Samanta raised a half-an-hour discussion on points

arising out of the answer given on the 4th March, 1968 to Unstarred
Question No. 2781 regarding Haldia-Barauni Pipeline.

"Shri K. Raghuramaiah replied to the discussion.
(Lok Sabha adjourned till 11 a.M. on Thursday, the 18th April,
968). S

. )

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN——PA;ZT 1
[Brief Record of Proceedings]

Thursday, April 18, 1968|Chaitra 29, 1890 (Saka)

No. 155

1. Starred Questions

Starred Questions Nos. 1287, 1288 1291, 1292, 1293, 1294, 1298,
1299, 1300 and 1301 were orally answcred Replies to remammg questions
were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 7559—7572, 7574—7663 and
7665-7676 were laid on the Table.

3. Short Netice Question

Short Notice Question No. 22 addressed to the Minister of Food and
Agriculture regarding Ban on Export of Gram from Madhya Pradesh,
was orally answered and supplementaries were also answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

vAhri Bedabrata Barua called the attention of the Minister of Home
Affairs to the reported assault by certain Army Officers on civilians in-
cluding P.T.1. Officials at Gauhati.

The Minister of Home Affairs made a statement in regard thereto.
5. Papers iaid on the Table
The following papers were laid on the Table:—

(1) A copy of the Indian Telegraph (First Amendment) Rules,
1968, published in Notification No. G.S.R. 524 (English
version) and G.S.R. 525 (Hindi version) in Gazette of
India dated the 23rd March, 1968, under sub-section (5)
of section 7 of the Indian Telegraph Act, 1885.

[P.T.O.
708



(2) A copy each of the following Notifications under sub-section
(6) of section 3 of the Essential Commodities Act, 1955:—

(i) G.S.R. 674 published in-Gazette of India dated the 6th April,
1968 rescinding the Andhra Pradesh Coarse Rice
(Maximum Prices) Order, 1964.

(ii) G.S.R. 675 published in Gazette of India dated the 6th
April, 1968 rescinding the Madras Coarse Rice (Maxi-
mum Prices) Order, 1964.

(i) The Gur (Regulation of Use) Order, 1968, published in
Notification No. G.S.R. 685 in Gazette of India dated the
3rd April, 1968.

(3) A Copy of the Annual Report of the Food Corporationy of
India for the year 1966-67 along with the Audited Ac-
counts, under sub-section (2) of section 35 of -the Food
Corporations Act, 1964.

(4) A copy of the Dock Workers (Advisory Committee) Amend-
ment Rules, 1968 (First Amendment) published in Netifi-
cation No. S.O. 1169 in Gazette of India dated the 30th
March, 1968, under sub-section (3) of section 8§ of the
Dock Workers (Regulation of Employment) Act, 1948.

6. Government Bill—Introduced
The Public Provident Fund Bili, 1968

The motion for leave to introduce the Bill moved by Shxi Morarji
R. Desai was opposed. The motion was adopted and the Bill was intro-
duced.

*7.Motion

Shri Atal Bihari Vajpayee moved the following metien:—

“That this House regrets that the Government of India did not
reject the report dated the 10th April, 1968 of the Governor
of Uttar Pradesh to the Presidemt recommending the issue
of Proclamation, laid on the Table of the House on the
16th April, 1968, seeking dissolution of the State Assemb-
ly and mid~term poll in the State, inasmuch as the S.V.D.
in the State JAssembly cmjoyed majority in the Assembly
and its lgAder ought to have been invited to form the Min-
im‘”

(Lok Sabha adjourned at | P.M. and re-assembled at 2 p.M.)

*Discussed together,
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“8. Statutory Resolution
Shri Y. B. Chavan moved the following Resolution:—

“That this House approves the Proclamation issued by the Presi-
dent on the 15th April, 1968, under article 356 of the
Constitution in relation to the State of Uttar Pradesh,

varying the earlier Proclamation issued on the
February, 1968.”

The following members took part in the combined debate on
Motion (vide para 7 above) and the Resolution:—

(1) Shri Era Sezhiyan

(2) Shrimati Sucheta Kripalani ¥
(3) Shri S. A. Dange

(4) Shrimati Sushila Rohatgi v
(5) Shri Anand Narain Mulla
(6) Shri Sheo Narainv

(7) Shri Arjun Singh Bhadoria
(8) Shri Chandrajeet Yadava”
(9) Shri J. B. Kr\ipalani

(10) Shri P. Ramamurti

(11) Dr. Sushila Nayarv/
(12) Shri Samarendra Kundu
(13} Shri C. K. Bhattacharyya v
(14) Shri Prakash Vir Shastri
(15) Shri Mushir Ahmad Khan Y
(16) Shri Tenneti Viswanatham
(17) Shri Nageshwar Dwivedi v/
(18) Shri Baij Nath Kureelv
(19) Shri R. K. Sinha v

25th

the

(20) Shri Atal Bihari Vajpayee (by way of reply to the Motion).

Shri Y. B. Chavan replied to the debate.

The Motion moved by Shri Atal Bihari Vajpayee was negatived.

The Resolution moved by Shri Y. B. Chavan was adopted.

(Lok Sabha adjourned till 11 aA-M. on Friday. the 19th April, 1968).

S. L. SHAKDHER,
Secretary.

"Discussed together.
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LOK. SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, April 19, 1968(Chaitra 30, 1890 (Saka)

No. 156

1. Starred Questions

Starred Questions Nos. 1317—1320, 1322, 1323 and 1325 were
orally answered. Replies to remaining questions were laid on the Table.
2. Unstarred Questions

Replies to Unstarred Questions Nos. 7677-—7700, 7702—7704,
7706—7725, 7727—7730, 7732—7796, 7798—7800, 7802—7838,
7840, 7841, 7843—7852, 7854—7865, 7867—7869. 7871--787S, 7877,
7879—7896 and 7898—7917 were laid on the Table.
3. Question under Rule 40

Question No. 3 under Rule 40 addressed to the Chairman. Estimates
Committee regarding Action taken on 32nd Report of the Estimates Com-
mittee (Fourth Lok Sabha) on Mormugao Port was orally answered.
4. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Annual Report of the School of Planning and
Architecture, New Delhi, for the year 1966-67.

(2) (1) Review by the Government on the working of the Hindustan
Organic Chemicals Limited, Rasayani, for the year 1966-67,
under sub-section (1) of section 619A of the Companies
Act, 1956. '

(ii) A copy of the Annual Report of the Hindustan Orgaanic
Chemicals Limited, Rasayani, for the year 1966-67 along
with the Audited Accounts and the comments of the
Comptroller and Auditor Gencral thereon.

(3) A copy of the Kerosene (Fixation of Ceiling Prices) Third
Amendment Order, 1968. published in Notification No.
G.S.R. 688 in Gazette of India dated the 5th April, 1968,
under sub-section (6) of scction 3 ef the Essential Com-
modities Act, 1955,

[P.T.O.
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(4) A Note regarding the recent pollution of the water of river
Ganges near Monghyr in Bihar and appointment of a Com-
mission to enquire into the causes thereof.

(5) A copy each of the following Notifications under sub-section
(2) of section 3 of the All India Services Act, 1951:—

(i) The All India Services (Provident Fund) (Amendment) Rules,
1968, published in Notification No. G.S.R. 584 in Gazette
of India dated the 30th March, 1968.

(i) The Indian Civil Service Provident Fund (Amendment) Rules,
1968, published in Notification No. G.S.R. 585 in Gazette
of India dated the 30th March, 1968.

(iii) The Indian Civil Service (Non-European Members) Provi-
dent Fund (Amendment) Rules, 1968, published in Noti-
fication No. G.S.R. 586 in Gazette of India dated the
30th March. 1968.

(iv) The Secretary of State's Services (General Provident Fund)
_Amendment Rules, 1968, published in Notification No.
G.S.R. 587 in Gazette of India dated the 30th March,
1968. '

(v) The Indian Administrative Service (Pay) Amendment Rules,
1968, published in Notification No. G.S.R. 588 in Gazette
of India dated the 30th March, 1968.

(vi) The Indian Police Service (Pay) Amendment Rules, 1968,
published in Notification No. G.S.R. 589 in Gazette of
India dated the 30th March 1968.

{vii) The All India Services (Death-cum-Retirement Benefits)
Fourth Amendment Rules, 1968, published in Notifica-
tion No. G.S.R. 590 in Gazette of India dated the 30th
March, 1968.

(viii) G.S.R. 636 published in Gazette of India dated the 6th April,
1968, making certain amendments to the Schedule to the
Indian Administrative Service (Fixation of cadre Strength)
Regulations, 1955.

(ix) G.S.R. 637 published in Gazette of India dated the 6th April,
1968, making certain amendments to Schedule III to the
Indian i&dministraﬁve Service (Pay) Rules, 1954.

(x) G.S.R. 638 published in Gazette of India dated the 6th April,
1968, making certain amendments to Schedule IIT to the
Indian Police Service (Pay) Rules, 1954.

(xi) G.S.R. 639 published in Gazette of India dated the 6th April,
1968, making certain amendments tn the Indian Police
Service (Fixation of cadre strength) Regulations, 1955.
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(xii) G.S.R. 640 publishgd in Gazette of India dated the 6th April,
1968, making certain amendments to the Schedule to the
Indian Administrative Service (Fixation of cadre Strength)
Regulations, 1955.
(xiii) G.S.R. 641 published in Gazette of India dated the 6th April,
1968, making certain amendments to Schedule III to the
Indian Administrative Service (Pay) Rules, 1954.
(xiv) G.S.R. 642 published in Gazette of India dated the 6th Aptil,
1968, cancelling Notification No. G.S.R. 185 and G.S.R.
186 published in Gazette of India dated the 3rd February,
1968.
5. Minutes of Estimates Committee—Laid on the Table
Minutes of the Sittings relating to Thirtieth Report of the Estimates
Committee on the Ministry of Finance—Foreign Exchange, were laid on
the Table.
6. Report of Public Accounts Committee
Shri M. R. Masani presented the Twenty-sixth Report of the Public
Accounts Committee on Appropriation Accounts (Civil), 1965-66, Audit
Reports (Commercial), 1966 and 1967 and Audit Report (Civil), 1967 re-
lating to the Minigtries of Finance, Industrial Development and Company
Affairs (Department of Industrial Development) and Steel, Mines and
Metals (Departments of Iron and Steel, and Mines and Metals) and the
action taken by Government on the recommendations of the Committee
contained in their Twentieth Report.
7. Report of Committee on Public Undertakings
Pandit D. N. Tiwary presented the Twelfth Report of the Committee
on Public Undertakings on Heavy Electricals (India) Limited.
8. Statement Re. Government Business
The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 22nd April, 1968.
9. Statement by Mimister
" The Minister of Railways made a statement regarding - the collision
between Goods Trains No. 846 Up and 768 Up at the Outer signal of
Anas ‘B’ Cabin on the Western Railway on the 18th April, 1968.

10. The Budget (General) 1968-69—Demands for Grants

Discussion on Demands for Grants Nos. 70, 71 and 124 for which
the Ministry of Petroleum and Chemicals is responsible commenced.

(Lok Sabha adjourned at 1-05 p.M. and re-assembled at 2-15 P.M.)
Thirty cut motions were moved.
The discussion was not concluded.
[P.T.0.
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11. Motion Re. Tweaty-Eighth Report of Commitice on Private Members’
Bills and Resolutions

Shri Ramavatar Shastri moved the following motion:—

“That this House agrees with the Twenty-eighth Report of the
Committee on Private Members’ Bills and Resolutions
presented to the House on the 17th April, 1968.”
The motion was adopted.
12. Private Member's Resolution—Negatived

= Shri S. Xavier concluded his speech on the following Resolution
moved by him on the Sth April, 1968:—

“This House is of opinion that the Planning Commission be re-
organised on the basis of the recommendations of the
Administrative Reforms Commission.”

The following members took part in the debate:—

(1) Pandit D. N. Tiwary

(2) Shri Shri Chand Goyal

(3) Shri S. Supakar

(4) Shri S. Kandappan

(5) Shri Chintamani Panigrahi

(6) Shri J. M. Lobo Prabhu

(7) Shri K. R. Ganesh

(8) Shri P. K. Vaspdevan Nair

(9) Shri K. Hanumanthaiya

(10) Shri Chandrika Prasad

(11) Shri Shiva Chandra Jha

(12) Shri Prem Chand Verma

(13) Shri Dinkar Desai

(14) Shri Piloo Mody

(15) Shrimati Indira Gandhi
Shri S. Xavier replied to the debate.
The Resolution was negatived.

13. Private Member’s Resolution—Under Consideration
Shri H. N. Mukerjee moved the following Resolution:—

“This House is of opinion that the Government of India should
accord immediately full diplomatic recognition ¢o the
German Democgatic Republic.”

His speech was not oncluded.
The discussion was not concluded.

(Lok Sabha adjourned till 11 A.M. on Monday. the 22nd April, 1968).

S. 1. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, April 22, 1968|Vaisakha 2, 1890 (Saka)

No. 157

1. Starred Questions

Starred Question Nos. 1349, 1350, 1355, 1357, 1360, 1361, 1362,
1366 and 1368 were orally answered. Replies to remaining ques-
tions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 7918—7%49, 7951-—-;8022,
8024—8038, 8040—8067, B8069—8083, 8085—8109, 8111—8115 and
8117—8122 were laid on the Table.

3. Calling Attention to Matter of Urgent Public Importance

Shri N. K. Somani called the attention of the Minister of Home
Affairs to the reported deportation of Father Vincent Ferrer, a
missionary who has been working in Manmad (Maharashtra) since

1958.

The Minister of Home Affairs made a statement in regard
thereto.

4. Intimations Re: Detention and Removal of Members

The Speaker informed the House of four identical telegrams
dated the 21st April, 1968 from the D.S.P. Kutch, intimating that
Sarvashri Hem( Barua, Jaganathrao Joshi, Madhu Limaye and
Nath Pai, Members, Lok Sabha, were detained and removed on
the 21st April, 1968 at 09.15 hours at Khavda, Kutch District, under
Section 69 of the Bombay Police Act.

[P.T.O.
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5. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Notifications under section
159 of the Customs Act, 1962:—

(i) G.SR. 651 published in Gazette of India dated the 6th
April, 1968.

(ii) G-SR. 683 published in Gazette of India dated the 2nd
April, 1968

(2) A copy of Notification No. G.S.R. 653 published in
" Gazette of India dated the 6th April, 1968 containing
corrigendum to G.S.R. 467 dated the 9th March, 1968,
under section 159 of the Customs Act, 1962 and section

38 of the Central Excises and Salt Act, 1944.

6. Report of Committee on Absence of Members

Shri M. Thirumala Rao presented the Fifth Report of the Com-
mittee on Absence of Members from the Sittings of the House.

7. Statement by Minister

The Minister of Food, Agriculture, Community Development
and Co-operation made a statement correcting the answer given on
the 11th April, 1968 to a supplementary by Shri Madhu Limaye on
Starred Question No. 1174 regarding the Appejay Shipping Com-
pany. '
8. Motion re: Select Committee on Banking Laws (Amendment)

Bill

(i) Shri M. Thirumala Rao moved the following motion:—

“That this House do extend the time appointed for the pre-
sentation of the Report of the Select Committee on the
Bill further to amend the Banking Regulation Act,
1949, so as to provide for the extension of social con-
trol over banks and for matters connected therewith
or incidental thereto, and also further to amend the
Reserve Bank of India Act, 1934, and the State Bank of
India Act, 1938, upto the 6th May, 1968.”

The motion was adlopted.

(ii) Shri M. Thirumala Rao moved the following motion:—

“That this House do appoint Shri Hem Raj to the Select
Committee on the Bill further to amiend the Banking
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Regulation Act, 1949, so as to provide for the extension
of social control over banks and for matters connected
therewith or incidental thereto, and also further to
amend the Reserve Bank of India Act, 1934, and the
State Bank of India Act, 1955 vice Shrimati Vijaya

Lakshmi Pandit resigned.”

The motion was adopted.
9. The Budget (General) 1968-69—Demands for Grants

(i) Discussion on Demands for Grants Nos. 70, 71 and 124 for
which the Ministry of Petroleum and Chemicals is responsible
continued and was concluded,

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2-05 p.M.)
The cut motions moved on the 19th April, 1968, were negatived.

All the Demands for Grants for which the Ministry of Petroleum
and Chemicals is responsible, as shown under column 4 of the
printed List of Demands for Grants—Budget (General) 1968-69,
were voted in full.

(ii) Discussion on Demands for Grants Nos. 91 to 95, 135 and 136
for which the Department of Communications is responsible com-
menced and was concluded.

Ninety-six cut motions were moved and negatived.

Al]l the Demands for Grants for which the Department of Com-
munications is responsible, as shown under column 4 of the printed
List of Demands for Grants—Budget (General) 1868-69, were voted
in full.

*10. Statement by Minister

The Minister of Home Affairs made a statement regarding the
detention and removal of Sarvashri Hem Barua, Jaganathrao Joshi,
Madhu Limaye and Nath Pai M.Ps., at Khavda, Kutch District.

(Lok Sabha adjourned till 11 aM. on Tuesday, the 23rd April,
1968).

S. L. SHAKDHER.
Secretary.

*Made at 6-15 p.M.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, April 23, 1988|Vaisakha 3, 1890 (Saks)

Neo. 158

1. Starred Questions

Starred Questions Nos. 1377, 1378, 1380, 1381, 1384 and 1385 were
orally answered. Replies to remaining questions were laid on the
Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 8124—38185, 8187—8201, 8203—
8219, 82218280, 8282—8305 and 8307—8332 were laid on the Table.

Statement by the Minister of Railways correcting the answer
given on the 2nd April, 1968 to Unstarred Question No, 6077 regard-
ing arrest of railway employees for stealing telephone wires in
Moradabad was also laid on the Table.

3. Short Notice Question

Reply to Short Notice Question No. 23 addressed to the Minister
of Raflways regarding cancellation of coal suppliers tenders by
Raflways was laid on the Table as the Member was absent.

¢ Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Notifications under sub-
section (3) of section 17 of the Export (Quality Control
and Inspection) Act, 1963:—

(i) The Export of Cashew Kernels (Quality Control and
Inspection) Second Amendment Rules, 1967, published
in Notification No. S.O. 87 in Gazette of India dated
the 2nd January, 1968.

.T.O.
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(ii) The Export of Cashew Kernels (Quality Control and
Inspection) Amendment Rules, 1968, published in
Notification No. S.0. 480 in Gazette of India dated the
5th February, 1968.

(iii) The Export of Rubber Belting (Inspection) Amend-
ment Rules, 1968, published in Notification No. S.0.
1298 in Gazette of India dated the 4th April, 1968.

(2) A statement showing reasons for delay in laying the
Notifications mentioned at items (i) and (ii) above.

(3) Arcopy eaah of the followmg Notifications under sub-
section (1) of ‘section 28 of the Mines and Minerals

(Regulation and Developntent) Act, 1957:—

(i) The Mineral Concedion: (Fourth Amendment) Rules,
1968, published in Notification No. G.SR. 703 in
Gazette of India dated the 13th April, 1968. o

o (il) The Mineral Concession’ (Third" Amendment) ' Rules,
) " 1068, published in Notifieation No. G.SRB. 704 ‘in
Gazette of India dated the 13th April. 1968.

(4) (i) Review by the Government on the working of the

S A - Singareni- Collieries -Company Lirgited, -for the year
st o . 1966-67,-under -subssection (1) of section 619A of the .
Companies Act, 1956 (Hindi and Enghsh versions).

(u) A copy of the. Annual Report of the Smgarem Colherles, .
Company Limited, for the year 1966-67 along with the "
Audited Accounts,and the comments of the Comptrol-. .
ler and Auditor General thereon. .

@(5) A copy of Government Resolution No 5TH. 1(35)/67,
=t - dated’ the 19th "April, 1968 regarding sandtioning of a
w0 wipbrogcheme for the grant. of loans for the construction ™ of-
*...-hiotels of the requdsite standard, and for the renovation,
expansion and improvement_of existing hotels qn the .
approved list of the Department of Tourism to the‘
requisite stan8ard:

5.-Mimutes’ of Paﬂaammtan- Commxtfees—-lmd on th:e Table

“‘(‘) Mmutes of the Fourth and Flfth sittmgs of the Committee
on Absence of Members from the Sittings of the’ House held during
the current Sessmh were lajd ion the Table. '

OLald at 3- 45 M. by Athe Mmlster of Tounsm and Civil Av1a-
tmn while replymg to fhe ‘debate on the Dempands or Grants of the
Ministry of Tourism and Civil Aviation.

e
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(i) Mmutas of the sxthngs relating to Forty-seventh Report: of
the Estimates Committeg on the Ministry of Home Aﬂalrs-—Umbn
Public Service Commission, were laid on the Table.

’

6. Leave of Absence

'The following Members were granted leave of absence from the
Sittings of the House for the periods mentioned against each:—

(1) Shri V..Y. Tamasksr 11th ‘Apiil to. 10th May, 1968
(Fourth Session).

-----

(2) HH. Raja Yeshwantrao 12th February to 18th March, 1908
M. 'Mukne; 3 (Fourth Session),

s

23rq December, 1967
(Third Session) ‘and

12th February to 9th April, 19568
(Fourth Session). ’

27th February to 4th April, 1968
(Fourth Session).

(5) Ranj Lalita Rajya Laxmi 14th February to 12th April,
(Fourth Session).

*"¢3) Shri A. Nesamony

(4) Shri Masuriya Din

1968

7. Report of Committee on Public Undertakings

Pandit D. N. Tiwary presented the Thirteenth Report of the
Committee on Public Undertakings on Asoka Hotels Limited, New

Delhi.
8. The Budget (General) 1968-69—Demands for Grants

(i) Discussion on Demands for Grants Nos. 75 to 78, 126 and 127
for which the Ministry of Tourism and Civil Aviation is responsible
commenced and was. concluded.

(Lok Sabha adjourned at 1 p.m. and re-assembled at 2-05 p.M.)

Fifty cut motions were moved and negatived.

All the Demands for Grants for which the Ministry of Tourism
and Civil Aviation is responsible, as shown under column 4 of the
printed List of Demands for Grants—Budget (General) 1968-69,

were voted in full.

(it) Discussion on Demands for Grants Nos. 63 fo 67 and 123 for
which the Ministry of Labour, Employment and Rehabilitation is
responsible commenced and was concluded.

Fifty-eight cut motions were moved and negatived.

.T.O.
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 All the Demands for Grants for which the Ministry of Labour,

Employment and Rehabilitation is responsible, as shown under
column 4 of the printed List of Demands for Grants—Budget
(General) 1968-69, were voted in full.

*9. Report of Business Advisory Committee

Dr. Ram Subhag S{ngh presented the Eighteenth Report of the
Business Advisory Committee.

(Lok Sabha adjourned till 11 A.m. on Wednesday, the 24th April,
1968).

S. L. SHAKDHER,
Secretary.

*Presented at 5-50 »%«.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, April 24, 1968|Vaisakha 4, 1890 (Saka)

No. 159

Starred Questions Nos. 1409, 1411, 1412, 1413, 1415, 1416 and 1417
were orally answered. Rephes to rcmaming questions were laid on the
Table.
2. Unstaared Questions

Replies to Unstarred Questions Nos. 8334, 8335, 8337-—8342,
8344—8371 and 8372—8421 were laid on the Table.
3. Short Notice Question

Short Notice Question No. 24 addressed to the Minister of Transport
and Shipping regarding Passenger Fares on Konkan Coast was orally
answered and supplementaries were also answered thereon.
4. Calling Attention to matter of Urgent Public Importance

Shri S. M. Krishna called the attention of the Minister of Industrial
Development and Company Affairs to the resignation of Professor Thacker
from the Chairmanship of the Industrial Licensing Policy Enquiry Com-
mittee. y 4 3 El
 The Minister of Industrial Development and Company. Aﬁmrs made
a stat:ement m regard tbereto
5. lnhmauon Re Arrest of Member

The Speaker informed the House of a telegram, dated the 22nd April,
1968 from the Judicial Magistrate, Firg Class, Bhuj at Khavda Kutch,
intimating that Shri Kameshwar Singh, Member, Lok Sabha, was arrested

on the 22nd April, 1968 for offence under Sections 143, 145 and 188 of
the Indian Penal Code and that he was detained at Bhuj Jail.

6. Paper laid on the Table L

A copy of the Report of the Commissioner for Scheduled Castes and
Scheduled Tribes for the year 1966-67, was laid on the Table under

article ‘338(2) of the Constitution.
N (P.T.O.
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7. Report of Committee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar presented the Twenty-ninth Report of the Com-
mittee on Private Members’ Bills and Resolutions.

&. Report of Committee on Public Undertakings

Pandit D. N. Tiwary presented the Fourteenth Report of the Com-
mittee on Public Undertakings on the Heavy Engineering Corporation
Limited. T '

9. Motion Re. Eighteenth Report of Business Advisory Committee

Dr. Ram Subhag Singh moved the following motion:—

“That this House agrees with the Eighteenth Report of the Busi-
ness Advisory Committee presented to the House on the
23rd April, 1968.”

The motion was adopted.
(Lok Sabha adjourned at 1-10 .M. and re-assembled at 2-05 p.M.)
10. The Budget (General) 1968-69—Demands for Grants

(i) Discussion on Demands for Grants Nos. 84 to 88 and 131 to 133
for which the Ministry of Works, Housing and Supply is responsible com-
menced and was concluded.

One hundred and seventy-two cut motions were moved and negatived.

All the Demands for Grants for which the Ministry of Works, Housing
and Supply is responsible, as shown under column 4 of the printed List of
Demands for Grants—Budget (General) 1968-69, were voted in full.

(ii) Discussion on Demands for Grants Nos. 89, 90 and 134 for which
the Department of Atomic Energy is responsible commenced and was
concluded.

All the Demands for Grants for which the Department of Atomic
Energy is responsible, as shown under column 4 of the printed List of
Demands for Grants—Budget (General) 1968-69, were voted in full.

11. Half-an-hour Discussion on Matters Arising out of Anmswer to Ques-
tion ]
Shri Dhireswar Kalita raized a- half-an-hour -discussion on points aris-
ing out of the answer given on the 25th March, 1968 to Starred Question
No. 818 regarding pricing of oil.
Shri K. Raghuramaiah replied to the discussion.
(Lok Sabha adjourned till 11 a.M. on Thursday, the 25th April, 1968).

. * S. L. SHAKDHER,
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, April 25, 1968|Vaisakha 5, 1890 (Saka)

No. 160
1. Starred Questions

Starred Questions Nos., 1442, 1445, 1451, 1452, 1453, 1455 and 1456

were orally answered. Replies to remaining questions were laid on the
Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 8422—8537 were laid on the
Table.
3. Short Notice Question

Short Notice Question No. 25 addressed to the Minister of Railways
regarding detention of Lucknow-Delhi Mail due to “Tazia” was orafly
answered and supplementaries were also answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri Rabi Ray called the attention of the Minister of Home Affairs to
the reported statement by the Agriculture Minister of Andhra Pradesh
against Harijans.

The Minister of Home Affairs made an interim statement in regard
thereto.

5. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy each of the following Notifications under sub-section (6)
of section 3 of the Essential Commodities Act, 1955:—

(i) The Madhya Pradesh Foodgrains (Restriction on Border
Transport) Amendment Order, 1968, published in Noti-
fication No. G.S.R. 716 in Gazette of India dated the 15th
April, 1968,

[P.T.O.
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(i) The West Bengal Rice (Movement Control) Amendment Order,
1968, published in Notification No. G.S.R. 746 in Gazetie
of India dated the 17th April, 1968.

(i) G.S.R. 747 publisbed in Gazette of India dated the 17th
April, 1968 rescinding Bihar Government’s Order No.
21807-S. C. dated the 1st November, 1966, prohibiting
export of pulses from Bihar.

(2) () A copy of Notification No. 30-LR.|[IR|1A-1(A)|64-Pt. pub-
lished in the Calcutta Gazette dated the 25th January,
1968 adding certain industries to the First Schedule to
the Industrial Disputes Act, 1947, under sub-section (3)
of section 40 of the said Act, read with clause (¢) (iv) of
the Proclamation dated the 20th February, 1968, issued
by the President in relation to the State of West Bengal.

(i) A statement showing reasons fof delay in laying the above
Notification.

(3) A copy of the Employees’ State Insurance (Control) Second
Amendment Rules, 1968 published in Notification No. G.S.R.
677 in Gazette of India dated the 6th April, 1968, under
sub-section (4) of section 95 of the Employees’ State In-
surance Act, 1948.

6. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Fifty-fourth Report of the Esti-
mates Committee on action taken by Government on the recommendations |,
contained in the Hundred and Second Report of the Estimates Committee
(Third Lok Sabha) on the Ministry of Education—University Grants Com-
mission.

7. Report of Committee on Public Undertakings

Pandit D. N. Tiwary presented the following Reports of the Committee
on Public Undertakings:—

(i) Sixteenth Report on action taken by Government on the recom-
mendations contained in the Thirtyninth Report of the
Committee on Public Undertakings (Third Lok Sabha) on
Bharat Heavy Electricals Limited, New Delhi.

(ii) Seventeenth Report on action taken by Government on the
recommendations contained in the Fifteenth Report of the
Public Accounts Committee (Third Lok Sabha) regarding
Audit Reportson the Accounts of Damodar Valley Corpo-
ration for the year 1961-62.
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(i) Eighteenth Report on action taken by Government on the re-
commendations contained in the Third Report of the Com-
mittee on Public Undertakings (Third Lok Sabha) on the
Shipping Corporation of lndia Limited.

8. Questions on Statement by Minister

Sarvashri Madhu Limaye and George Fernandes asked questions under
Direction 17(3) on the statement made by the Minister of Food and Agri-
cultore on the 22nd April, 1968 correcting the answer given on the 11th
April, 1968 regarding Apeejay Shipping Company.

The Minister of Food and Agriculture; and the Prime Minister replied.

(Lok Sabha adjourned at 1p.M. and re-ussembled at 2.05 p.M.)
9. Thie Budget (General) 1968-69—Demands for Grants

(i) Discussion on Demands'for Grants Nos. 53 to 56 and 119 for which
the Ministry of Industrial Development and Company Affairs is responsible
commenced and was concluded.

Seven cut motions were moved and negatived.

All the Demands for Grants for which the Ministry of Industrial Deve-
lopment and Company Affairs is responsible, as shown under colunm 4
of thc printed List of Demands for Grants—Budget (General) 1968-69,
were voted in full.

(ii). Discussion on Demands for Grants Nos. 97 and 98 for which the
Department of Social Welfare is responsible commenced and was con-
cluded.

Fourteen cut motions were moved and negatived.

All the Demands for Grants for which the Department of Social Wel-
fare is responsible, as shown under column 4 of the printed List of De-
mands for Grants—Budget (General) 1968-69, were voted in full.

(iii) At 7 p.M. the following Demands for Granis as shown under
column 4 of the printed List of Demands for Grants—Budget (General)
1968-69, were submitted to the vote of the House and granted in fulll—

(i) Demands Nos. 15 to 29 and 106 to 113 ‘for which the Ministry
of Finance is responsible;

(i) Demands Nos. 35 to 37 and 116 for which the Ministry of
Health, Family Planning and Urban Devclopment is res-

ponsible;
[P.T.O.
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(iii) Demands Nos, 68 and 69 for which the Ministry of Law is
responsible;

(iv) Demand No. 96 for which the Department of Parliamentary
Affairs is responsible;

(v) Demand No. 99 for which the Planning Commission is res-
ponsible;
(vi) Demand No. 100 for which Lok Sabha is responsible;
(vii) Demand No. 101 for which Rajya Sabha is responsible; and

(viii) Demand No. 102 for which the Secretariat of the Vice-Presi-
dent is responsible.

10. Government Bill—Introduced
The Appropriation (No. 2) Bill, 1968.
11. Government Bill—Passed
The Appropriation (No. 2) Bili, 1968.

The motion for consideration of the Bill was moved by Shri Morariji
R. Desai.

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.

- Clauses 2 and 3 and the Schedule along with the Annexure were
adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Morarji R.
Desai.

The motion was adopted and the Bill was passed.
(Lok Sabha adjourned till 11 a.M. on Friday, the 26th April, 1968)

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I

[Brief Record of Proceedings]
Friday, April 26, 1968/Vaisakha 6, 1890 (Saka)

No. 161 i
1. Starred Questions

Starred Questions Nos. 1467—1469, 1471—1473 were orally answer-
ed. Replies to remaining questions were laid on thc Table.

2. Unstarred Queéﬁons

Replies of Unstarred Questions Nos. 8538—8544, 8546—8580, 8582,
8583, 8585—8589 and 8591—8729 were laid on the Table.

Statement by the Minister of Home Affairs correcting the answer given
on the 19th April, 1968 to Unstarred Question No. 7915 regarding Inquiry
Officers of Delhi Administration was also laid on the Table.

3. Short Notice Question

Short Notice Question No. 26 addressed to the Minister of Health,
Family Planning and Urban Development regarding Death of students of
Nursing College attached to Irwin Hospital, New Delhi was orally answered
and supplementaries were also answered thereon.

4. Question of Privilige

The Speaker gave his consent to the raising of a question of privilege
given notice of by Shri Rabi Ray and others against the Minister oi
Industrial Development and Company Affairs for allegedly making mis-
leading statements in the House regarding acceptance of directorship of
a bank by Professor M. S. Thacker.

[P.T.O.
728



Shri Rabi Ray then asked for leave of the House to raise the quesfion
of privilege. On objection taken to leave being granted, the Speaker asked
those Members who were in favour of leave being granted to rise in their

places. As not less than twenty-five Members rose, the Speaker informed
the House that the leave was granted.

Shri Rabi Ray then moved the following motion:—

“Whereas in the opinion of this House, it clearly appears necessary
to inquire whether a breach of privilege of the House has’
been committed or not by the Minister of Industrial Develop-
ment and Company Affairs by the reply given by him on the
2nd April, 1968, this House, therefore, resolves to refer this
matter to the Committee of Privileges with instructions to re-
port on the first day of the next session.”

An amendment was moved by Shri Kanwar Lal Gupta. The following
members took part in the debate:—

(1) Shri N. G. Ranga

(2) Shri Amrit Nahata

(3) Shri Kanwar Lal Gupta

(Lok Sabha adjourned at 1-10 ».M. and re-assembled at 2-15 p.M.)

, (4) Shri Chandrajeet Yadava
(5) Shri Madhu Limaye

(6) Shrimati Tarkeshwari Sinha
(7) Shri S. M. Banerjee

(8) Shri P. Govinda Menon
(9) Shri J. B. Kripalani

(10) Shri R. Umanath

(11) Shri P. Venkatasubbaiah
(12) Shri Srinibas Mishra

(13) Shri Fakhrudd? Ali Ahmed

Shri Rabi Ray '{eplied to the debate.
The amendment moved by Shri Kanwar Lal Gupta was negatived.
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On the motion the House divided, Ayes 78; Noes 145. The motion
was accordingly~negatived.

5. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of Ministry of Finance Notification No. F. 4(4)-W & M|
68 published in Gazette of India dated the 25th April, 1968,
regarding Market Loans floated by the Central Government
in 1968-69 (Hindi and English versions).

(2) A copy of the Shipping Development Fund (Loans) Amendment
Rules, 1968, published in Notification No. G.S.R. 665 in
Gazette of India dated the 6th April, 1968, under sub-
section (3) of section 458 of the Marchant Shipping Act,
1958.

(3) A copy each of the following Notifications uader sub-section
(2) of section 3 of the All India Services Act, 1951:—

(i) The Indian Police Service (Emergency Commissioned and
Short Service Commissioned Officers) (Appointment by
Competitive Examination) Amendment Regulations, 1968,
published in Notification No. G.S.R. 690 in Gazette of
India dated the 13th April, 1968.

(ii) The Indian Administrative Service (Emergency Commissioned
and Short Service Comsmissioned Officers) (Appointment by
Competitive Examination) Amendment Regulations, 1968,
published in Notification No. G.S.R. 691 in Gazette of
India dated the 13th April, 1968.

(iii) The Indian Administrative Service (Appointment by Selection)
Amendm :nt Regulations, 1968, published in Notification
No. G.S.R. 692 in Gazette of India dated the 13th April,
1968.

6. Minutes of Committee on Government Assurances—Laid en the Table

Minutes of the Thirteenth to Nineteenth Sittings of the Committee on
Government Assurances, were laid on the Table.

7. Report of Committee on ‘Government Assuramces

Shri Atal Bihari Vajpayee presented the Second Report of the Com-
mittee on Government Assurances.

[P.T.O.
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8. Evidence before Committee on Government Assarances—Laid on the
Table

-

Shri Atal Bihari Vajpayee laid on the Table a copy of the Evidence given
before the Committee on Government Assurances.

9. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Fifty-fifth Report of the Estimates
Committee on action taken by Government on the recommendations con-
tained in the Seventy-third Report of the Estimates Committee (Third Lok
Sabha) on the erstwhile Ministry of Food and Agriculture (Department of
Agriculture)—Central Arid Zone Research Institute, Jodhpur.

10. Reports of Committee on Public Undertakings

Shri Manubhai Patel presented the following Reports of the Committee
on Public Undertakings:—

(i) Nineteenth Report on action taken by Government on the recom-
mendations contained in Eighth Report of the Committee on
Public Undertakings (Third Lok Sabha) on Townships and
Factory Buildings of Public Undertakings.

(ii) Twentieth Report on action taken by Government on the re-
commendations contained in the First Report of the Com-
mittee on Public Undertakings (Third Lok Sabha) on Natlonal
Buildings Construction Corporation Limited.

11. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 29th April, 1968.

12. Gévernment Bill—Introduced

The Union Territories (Separation of Judicial and Executive Func-
tions) Bill, 1968.

13. Motion Re: Twenty-ninth Report of Committee on Private Members’
Bills and Resolutions

Shri K. M. Koushik moved the following motion: —

“That this Hq#ise agrees with the Twenty-ninth Report of the
Committee on Private Members’ Bills and Resolutions
presented to the House on the 24th April, 1968.”

The motion was adopted.
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14. Private Members’ Bills—Introduced

(1) The Constitution (Amendment) Bill, 1968 (Amendment of
article 217) by Shri M. Narayan Reddy.
)

(2) The Labour (Participation in  Management) Bill, 1968 by
Shri Srinibas Mishra.

(3) The Constitution (Amendment) Bill, 1968 (Amendment of

articles 90, 92 etc.) by Shri Srinibas Mishra.
(4) The Representation of the People (Amendment) Bill. 1968

(Insertion of new section 864) by Shri S. S. Kothari.

15. Private Member’s Bill—Motion for Introduction Negatived

The Salaries and Allowances of Members of Parliament (Amendment)
Bill, 1968 (Amendment of section 6) by Shri Manibhai J. Patel.

The motion for leave to introduce the Bill moved by Shri Manibhai J.
Patel was opposed.  The motion was negatived.

16. Private Member’s Bil—Withdrawn

The Salaries and Allowances of Members of Parliament (Amendment)
Bill, 1967 (Amendment of sections 3, 6 etc.) by Shri Panna Lal Barup#l.

The motion for consideration of the Bill was moved by Shri Panna Lal
Barupal.

Two amendments for circulation of the Bill for the purpose of eliciting
opinion thereon were moved by Sarvashri S. M. Banerjee and Tridib

Chaudhuri.

The following members took part in the debate:—
(1) Shri Y. Gadilingana Goud
(2) Shri Tenneti Viswanatham
(3) Shri Era Sezhiyan
(4) Shri Madhu Limaye
(5) Shri N. P. C. Naidu

(6) Shri S. M. Banerjee
[P.T.O.
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(7) Shri G. M. Bakshi
(8) Shri Tulshidas Jadhav
(9) Shri Samar Guha
(10) Shri R. Umanath
(11) Shri Sheo Narain
(12) Dr. Ram Subhag Singh
Shri Panna Lal Barupal replied to the debate.

The Bill was withdrawn by the leave of the House.
17. Motion

Dr. Ram Subhag Singh moved the following motion:—

“That the question of providing further amenities and facilities in
the matter of salary, allowances and other amenities to Mem-
bers, of Parliament in the context of the debate in Lok Sabha
on the 26th April, 1968 on the Salaries and Allowances of
Members of Parliament (Amendment) Bill. 1967 by Shri
Panna Lal Barupal be referred to a Joint Committee of the
Houses to be nominated by the Speaker of Lok Sabha and
the Chairman of Rajya Sabha, for examination and report;

that the Committee shall consist of 21 members, 14 from this House
and 7 from Rajya Sabha;

that in order to constitute a sitting of the Joint Committee the
quorum shall be one-third of the total number of members
of the Joint Committee;

that in other respects the Rules of Procedure of this House relating
to Parliamentary Committees shall apply with such variations
and modifications as the Speaker may make; and

that the House recommends to Rajya Sabha that Rajya Sabha do
join the said Joint Committee and communicate to this House
the namé& of 7 members nominated to the Joint Committee
by the Chairman of Rajya Sabha.”

The motion was adopted.
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18. Private Member’s Bill—Motion for Circulation—Under Consideratiof
The All India Ayurvedic Medical Council Bill, 1967 by Shri A. T. Sarma

The motion for circulation of the Bill for the purposc of eliciting opinion
thereon by the first day of the next session was moved by Shri A. T. Sarma.
His speech was not concluded.

The discussion was not concluded.
19. Half-an-hour Discussion on Matters Arising out of Answer to Question

Shri George Fernandes raised a half-an-hour discussion on points arising
out of the answer given on the 10th April, 1968 to Short Notice Question
No. 19 regarding Suspension of Production of Films in Bombay.

Shri K. K. Shah replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Monday, the 29th April, 1968).

S. L. SHAKDHER,
Secretary.

734
GMGIPND—LS. I—537(D) LS—26-4-68—810.



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, April 29, 1968|Vaisakha 9, 1890 (Saka)

No. 162
1. Starred Questions

Starred Questions Nos. 1497, 1499, 1508, 1508, 1508 and 1509 were
orally answered. Replies to remaining questions were laid on the
Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 8730—8751, 8753—8774,
8776—8790, 8792—8798, 83008862, 8864—8883, 8885—8890, 8392, 8893,
8895 and 8898—8910 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 27 addressed to the Minister of
Railways regarding Ticketless Travel between Dehri-on-Sone-Gomoh
and Barauni-Supaul (M.G.) Sections in Bihar was orally answerd
and supplementaries were also answered thereon,

4. Calling Attention to Matter of Urgent Public Importance

The Minister of Home Affairs made a further statement regard-
ing the reported statement by the Agriculture Minister of Andhra
Pradesh against Harijans, te which his attention-was called by Shri
Rabi Ray on the 25th April, 1968.

(Lok Sabha adjourned at 1 p.m. and re-assembled at 2-05 ».m.)

5. Intimations Re: Restraint and Removal of Members
- The Deputy Speaker informed the House of four indentical com-
munications dated the 24th April, 1968, from the District Superin-
tendent of Police, Kutch, to the Speaker, intimating that Sarvashri
Madhu Limaye, Hem Barua, Nath Pai and Jagannathrao Joshij,
Mergbers, Lok Sabha, were restrained at 09.15 hours on the 21st
April, 1968 for not conforming to the prohibitory orders under Sec-
tion 144 of the Code of Criminal Procedure and proceeding in the
prohibited area towards the Rann of Kutch along with their
followers for satyagraha. The Members were accordingly restrained
under Section 69 of the Bombay Police Act and were removed to
Gandhidham in Kutch district on the same day and were allowed
to go at Gandhidham railway station at 15.00 hours on the 2lst
April, 1968.
§. Intimation re: Arrest of Member

The Deputy Speaker informed the House of a communication,
dated the 24th April, 1968 from the District Superintendent of

— [P.T.O.
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Police, Kutch, to the Speaker, intimating that Shri Kameshwar
Singh, Member, Lok Sabha, was arrested at 09.15 hours on the 22nd
April, 1968, for an offence under Sections 143, 145, 188 of the Indian
Penal Code, for having committed breach of Section 144 of the Code
of Criminal Procedure while attempting to enter the Rann of Kutch
along with his followers for the purpose of offering Satyagraha
against the Award announced by the Kutch Tribunal and that he
was lodged in the Bhuj Jail at Bhuj.
7. Papers laid on the Table
The following papets were laid on the Table:(—
(1) A copy of the Calcutta University (Amendment) Act,
1968 (President’s Act No. 5 of 1968) published in
Gazette of India dated the 26th March, 1968, under sub-
section (3).of section 3 of the West Bengal State Legis-

lature (Delegation of Powers) Act, 1968.
\/2) A copy of the summary of Main Conclusions and Recom-
mendations of the Hospital Review Committee (1968).
(3) A copy of the Punjab Requisitioning and Acquisition of
Immovable Property (Haryana Amendment) Act, 1968
(President’s Act No. 9 of 1968) published in Gazette of -
India dated the 1st April, 1968, under sub-section (3)
of section 3 of the Haryana State Legislature (Delega-
tion of Powers) Act, 1967.

(4) (i) Review by the Government on the working of the
Hindustan Antibiotics Limited, Pimpri, for the year
1966-67, under sub-section (1) of section 619A of the
Companies Act, 1956.

(ii) A copy of the Annual Report of the Hindustan Anti-
biotics Limited, Pimpri, for the year 1966-67 along
with the Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(5) A copy each of the following papers under article 323(1)
of the Constitution: —

) " (i) Seventeenth Report of the Union Public Service Com-
/ mission for the period 1st April, 1966 to 31st March,
1967 (Hindi and English versions).

{ (ii) Memorandum explaining the reasons for non-acceptance
by Government of the Commission’s advice in the
case referred go in para 33 of the above Report (Hindi
and Engli#h versions).

(6) A copy of Notification No. G.S.R. 697 published in Gazette
of India dated the 13th April, 1968 under section 159 of
the Customs Act, 1962.
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*(7) Two statemients regarding export of Hides or Skins Raw
and Snake Skin Tanned during the years 1965, 1966 and
1967.

8. Minutes of Parliamentary Committees—Laid on the Table

(1) Minutes of the sittings of the Estimates Commyittee relating to
the following Reports, were laid on the Table:—

(i) - Thirty-sixth to Forty-third Reports on the Ministry of
Food, Agriculture, Community Development and Co-
operation (Department of Agriculture)—Fisheries:

(ii) Forty-eighth to Fiftieth Reports on the Ministrv of
Petroleum and Chemicals—Petro-chemicals, Fertilizers
and . Petroleum and Petroleum Products: and

-(iii) - Fifty-third Report on the Ministry of Education—Indian
. School of International Studies. New Delhi.

(2) Minutes of the Sittings of the Committee on Public Under-
takings relating to the Third, Fourth, Sixth to Fourteenth and
Sixteenth to Twenty-first Reports and Procedural and Miscellaneous.
Matters, were laid on the Table.

9. Report of Committee on Public Undertakings

'Shri ‘Manubhai Patel presented the Twenty-first Report of the
Committee on Public Undertakings on action taken by Governmeni
on the recommendations contained in the Fiftieth Report of the Esti-
mates Committee (Third Lok Sabha) on Public Undertakings—
Accommodation rented in principal cities; Guest Houses, Staff Cars
ete., maintained by them.

10. Statutory Resolution
Shri Dinesh Singh moved the following Resolution:—

“In pursuance of sub-section (2) of section 4A of the Indian
Tariff Act, 1934 (32 of 1934), this House approves of the
Notification of the Government of India in the Ministry
of Commerce No. S. O. 1340, dated the 10th April, 1968,
enhancing the export duty.on snake skins from 10 per
cent ad valorem to 25 per cent ad valorem.”

The Resolution was adopted.
11.. Government Bill—Under consideration
, The Finance Bill, 1968.
The mption for consideration of the Bill. was moved by Shri
Morarji R. Desai. ~
An amendment for reference of the Bill to a Select Committee

was moved by Shri Indrajit Gupta.

*Laid on the Table by the Minister of Commerce while moving

the Statutory Resolution regarding export duty on snake skins.
[P.T.O.
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The following members tock part in the debate:—

(1) Shri N. Dandeker
(2) Bhri S. R. Damani
(3) Shri S. S. Kothari
(4) Shrimati Tarkeshwari Sinha
(5) Shri Era Sezhiyan
(6) Shri B. N. Katham
(7) Dr. Karni Singh
(8) Shri Narendra Kumar Salve
(9) Bhri Amrit Nahata
(10) Shri Maddi Sudarsanam (Speech unfinished).

- The discussion was not concluded.

12, Intimations re: Arrest, Conviction and Release of Members

The Chairman informed the House of two identical communica-
tions, dated the 29th April, 1968, from the Sub-Divisional Magistrate,
Parliament Street, New Delhi, to the Speaker, intimating that
Sarvashri Kedar Paswan and Gunanand Thakur, Members, Lok
Sabha, were arrested at 12.10 P.M. on the 29th April, 1968, under
Section 188 of the Indian Penal Code, for defiance of the prohibitory
order under Section 144 of the Code of Criminal Procedure, by
taking out a procession near Irwin Statue, in the jurisdiction of
Police Station, Parliament Street, New Delhi, against Kutch Award
and were being produced before the Judicial Magistrate at Parliament
Street Court for trial today.

The Chairman also informed the House of a further communica-
tion, dated the 29th April, 1968, from the Magistrate, 1st Class, New
Delhi, to the Speaker, intimating that Sarvashri Kedar Paswan and
Gunanand Thakur, Members, Lok Sabha, were tried at the Parliament
Street Courts before the Magistrate, 1st Class, New Delhi on a charge
under Section 188 of the Indian Penal Code for violation of the pro-
hibitory orders under Section 144 of the Code of Criminal Procedure
near Irwin Statue, New Delhi and were sentenced to imprisonment
till the rising of the court. The Members were convicted under
Section 188 of the Indian Penal Code and were released after the
rising of the court today. ’

13. Half-an-hour Discussion on Matters arising out of Answer to
Question i 1]
Shri Shivajirao S. Deshmukh raised a half-an-hour discussion on

points arising out of the answer given on the 16th April, 1968 to

Starred Question No. 1230 regarding prices ofcotton.

Shri Dinesh Sin%h rgﬁlied to the discussion.
(Lok Sabha adjourned till 11 a.M. on Tuesday, the 30th April,

1968).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Tuesday, April 30, 1968|Vaisakha 10, 1890 (Saka)

No. 163
1. Starred Questions

Starred Questions Nos. 1531, 1533, 1535 and 1547 were orally ans-
wered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 8911—8958, 8961—9036,
9039—9060, 9062—9086 and 9088--9141 were laid on the Table.

3. Calling Attention to Matfer of Urgent Public Importance

Shri Girraj Saran Singh called the attention of the Minister of Home
Affairs to the misuse of national awards like Padmashri, Padmabhushan
etc. in violation of the code by awardeey for commercial and personal
aggrandisement and misuse of these in Government of India’s Notifica-
tions (Vide Ministry of Information and Broadcasting announcement
No. 14935064-FC of the 28th March, 1968) as title.

The Minister of Home Affairs made a statement in regard thereto.
4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Audit Report, Posts and Telegraphs, 1968.
under article 151(1) of the Constitution.

(2) A copy of Appropriation Accounts, Posts and Telegrapbs,
for the year 1966-67. (

[P.T.O.
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(3) A copy each of the Annual Reports of the following Deve-
lopment Councils for the year 1966-67, under sub-section

(4) of section 7 of the Industries (Development and Regu-
lation) Act, 1951:—

(i) Development Council for Automobiles, Automobile Ancil-
lary Industries, Transport Vehicles Industries, Tractors
and Earth Moving Equipment.

(ii) Development Council for Machine Tools Industry.

(iii) Development Council for Paper, Pulp and Allied Indus-
tries.

(iv) Development Council for Sugar Industry.
(v) Development Council for Organic Chemical Industries.
(vi) Development Council for Inorganic Chemical Industries.

(4) A copy of the Government Savings Certificates (Fixed Depo-
sits) Rules, 1968, published in Notification No. G.S.R.
745 in Gazette of India dated the 17th April, 1968, under

sub-section (3) of section 12 of the Government Savings
Certificates Act, 1959.

5. Minutes of Parliamentary Committees—Laid on the Table

(i) Minutes of the Sittings of the Estimates Committee relating to
General Matters, were laid on the Table.

(i) Minutes of the Sittings of the Committee on Public Undertakings
relating to the Fifteenth Report, were laid on the Table.

6. Report of Committee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar presented the Thirtieth Report of the Com-
mittee on Private Members’ Bills and Resolutions.

7. Reports of Estimates Committee

Shri P. Venkatasubbaiah presented the following Reports of the
Estimates Committee:—

(i) Fifty-eighth Report on action taken by Government on the
recommendations contained in the Seventy-fifth Report of
the Estimates Committee (Third Lok Sabha) on the erst-
while Ministry of Food and Agriculture (Department of
Agriculture)—Indian Council of Agricultural Research.

(ii) Sixtieth Report on action taken by Government on the re-
commendatiogs contained in the Forty-fifth Report of the
Estimateg Committee on the Ministry of Finance—Review
of Defence Budget—Consolidation of Revenue Demands.
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8. Reports of Public Accounts Committee

Shri M. R. Masani presented the following Reports of the Public
Accounts Committee:—

(i) Eleventh Report on “New Service” /“New  Instruments of
Service”.

(i) Twenty-third Report on Appropriation Accounts (Railways),
1965-66 and Audit Report (Railways), 1967.

(iif) Twenty-seventh Report on Appropriation Accounts (Civil),
1965-66, Audit Report (Civil), 1967 and Audit Report
(Commercial), 1967 relating to the Ministries of Informa-
tion and Broadcasting, Works, Housing and Supply
(Department of Works and Housing), and Food, Agri-
culture, Community Development and Co-operation
(Departments of Food and Agriculture).

(iv) Twenty-eighth Report on action taken by Government on the
First Report of the Public Accounts Committee relating
to ' Purchase of Road Rollers.

(v) Twenty-ninth Report on Chapters. I, IV and V of Audit Re-
port (Civil), on Revenue Receipts, 1967.
9. Report of Committee on Public Undertakings

Pandit D. N. Tiwary presented the Fifteenth Report of the Com-
mittee on Public Undertakings on Financial Management in Public Under-

takings.
10. Government Bill—Under Consideration

The Finance Bill, 1968.

Discussion on the motion for consideration of the Bill and the amend-
ment thereto moved on the 29th April, 1968, continued.

The following members took part in the debate:—
(1) Shri Maddi Sudarsanam
(2) Shri S. A. Dange
(3) Shri M. V. Rajasekharan
(Lok Sabha adjourned at | p.M. and re-assembled at 2-05 P.M.).
(4) Shri Madhu Limaye
.(5) Shri Prabhu Dayal Himatsingka

[P.T.O.
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(6) Shri R. Umanath

(7) Shrimati Sharda Mukerjee
(8) Shri Samar Guha

(9) Shri A. S. Saigal
(10) Shri N. G. Ranga
(11) Mahant Digvijai Nath
(12) Shri Beni Shanker Sharma
{13) Dr. Surya Prakash Puri
Shri Morarji R. Desai replied to the debate.

The amendment for reference of the Bill to a Select Committee moved
by Shri Indrajit Gupta on the 29th April, 1968, was negatived.

The motion for consideration was adopted.
The discussion on the Bill was not concluded.
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 1st May, 1968).

S. L. SHAKDHER,
Secretary.

Y
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, May 1, 1968/Vaisakha 11, 1890 (Saka)

No. 164

1. Starred Questions

Starred Questions Nos. 1557, 1558—1561, 1565, 1566, 1567 and 1577
were orally answered. Replies to remaining questions were laid on
the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 9142—9176 and 9178—9249
were laid on the Table.

3.-Short Notice. Question

Short Notice Question No. 28 addressed to the Minister of Infor-
mation and Broadcasting regarding Bush Fire close to A.IR. Trans-
‘mission Centre; Delhi was orally answered and supplementaries wefe
also- answered thereon.
4. Calling Attention to Matter of Urgent Public Importance

Mahant Digvijai Nath called the attention of the Minister of
Home Affairs to the refusal of the Sub-Registrar of Udhkampur in
Jammu and Kashmir to register land purchased by the President of
India for the Posts and Telegraphs Department on the plea that the
President is not a citizen of Jammu and Kashmir.

The Minister of Home Affairs made a statement in regard thereto.

5: Paper laid - on the Table

A copy of the Naval Ceremonial, Conditions of Service and Mis-
cellaneous (Third Amendment) Regulations 1968, published in Noti-
fication No. S.R.O. 5-E in Gazette of India dated the 19th April, 1968,
was laid on the Table under section 185 of the Navy Act, 1957.

[P.T.O.
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6. Announcement by Speaker

The Speaker informed the House of the decisions taken at the
sitting of the Business Advisory Committee held on the 30th April,
1968, regarding the feasibility of having discussions about (1) the
alleged statement by the Agriculture Minister of Andhra Pradesh
against Harijans; and (2) the discrepancies in the communications
received regarding restraint on some Members in Kutch.

7. Panel of Chairmen
The Speaker announced that he had nominated the following
Members on the Panel of Chairmen:—

(1) Shri M. Thirumala Rao
(2) Shrimati Tarkeshwari Sinha

(3) Shri R. D. Bhandare

(4) Shri Y. Gadilingana Goud
(5) Shri P. K. Vasudevan Nair
(6) Shri Hem Barua

8. Intimation Re: Conviction of Member

The Speaker informed the House of a telegram, dated the 30th
April, 1968, from the Judicial Magistrate, Bhuj, intimating that Shri
Kameshwar Singh, Member, Lok Sabha was convicted under Sec-
,tions 143 and 145 of the Indian Penal Code and sentenced to simple
imprisonment for seven days and was ‘convicted under Section 188
and fined Rs. 25 in default simple imprisonment for three days on
the 29th: April,- 1968, at Bhuj.. -

9. Statement by Minister

"The Minister of State for External Affairs made a statement
correcting the answer given on the 27th November, 1967 to Starred
Question No. 282 by Sarvashri Hukam Chand Kachwai and Hem
Barua regarding Hindus in Pakistan,

“10. Statement under Direction 115

- Shri Hukam Chand Kachwai made a statement regarding certain
mforr.nation given by the Minister of Railways on the 23rd April,
1968 in answer to Starred Question No. 1384 and supplementaries
thereon about Microwave Towers for Railway Communication Service
at Gorakhpur.

.. The Minister of Railways made a statement in reply thereto.
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11. Motion for Election to Committee

Shri M. R. Krishna moved the following motion:—

“That in pursuance of sub-section (1) of section 12 of the
National Cadet Corps Act, 1948, as amended by the
National Cadet Corps (Amendment) Act, 1952, the
members of Lok Sabha do proceed to elect, in such
manner as the Speaker may direct, two members from
among themselves to serve as members of the Central
Advisory Committee for the National Cadet Corps for
the next term commencing from the 17th June, 1968,
subject to the other provisions of the said Act and the
Rules made thereunder.”

The motion was adopted.
(Lok Sabha adjourned at 1 p.M. and re-assembled at 2-05 p.M.)

12. Government Bill—Passed
The Finance Bill, 1968
Clause-by-clause consideration of the Bill was taken up.

Clauses 2 to 4, 7 to 11, 13 to 17, 19 to 29, 31, 33 to 44, and First,
Second and the Fourth Schedules were adopted.

[On amendment No. 131 to Clause 44 moved by Shri Kanwar Lal
Gupta, the House divided, Ayes 47; Noes 110. The amendment was
accordingly negatived.]

Clauses 5, 6, 12, 18, 30 and 32 and the Third Schedule were adopted,
as amended.

Clause 1, the Enacting Formula and the Long Title were adopted.

The motion that the Bill, as amended, be passed was moved by
Shri Morarji R. Desai.

The following members took part in the debate:—
(1) Shri Kanwar Lal Gupta
(2) Pandit D. N. Tiwary
(3) Shri Piloo Mody
(4) Shri Kushok Bakula
(5) Shri Madhu Limaye

(P.T.O.
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(6) Dr. Govind Das
(7) Shri G. M. Bakshi
(8) Shri Sheo Narain
(9) Shri Nathu Ram Ahirwar
(10) Shri Baij Nath Kureel
(11) Shri Shivajirao S. Deshmukh
(12) Shri Morarji R. Desai
The motion was adopted and the Bill, as amended, was passed.

13. Half-an-hour Discussion on Matters Arising out: of Answer to
Question

Shri Kanwar Lal Gupta raised a half-an-hour discussion on peints
arising. out of the answer given on the 24th April, 1968 to Starred
Question No, 1409 regarding Report of the team of high level officials
on the situation in the Eastern Frontier Areas.

Shri Surendra Pal: Singh replied to the' discussion.
14. Statememt: by Minister

The Minister of Commerce laid on the Table a statement in re-
gard to the production and marketing of cotton textiles:

wﬁgaokr Sabha: adjourned till 11 aAm on Thursday, the 2nd May,

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN--PART I

ZBrief Record of Proceedings”

Thursday, May 2, 1968/Vaisakha 12, 1890 (Saka)

No. 165
1. Starred Questions

Starred Questions Nos. 1587, 1589, 1591-1593 and 1596 were orally ans-
wered. Replies to remaining questions were laid on the Table.,

2. Unstarred Questions

Replies to Unstarred Questions Nos, 92503321, 9323-3841, 9343-93171,
937¢-9381 and 9383-9394 were laid on the Table.

3. Short Notice Question

Short  Notice Question No. 29 addressed to the Minister of Food and Agri -
culture regarding drought situation in Orissa was orally answered and supplementaries

were also answered thereon.

4. Calling Attention to Matter of Urgent Public
Importance

‘/sm Rajendranath Barua called the attention of the Minister of Food,
Agriculture, Community Development and Cooperation to the reported scarcity
conditions prevailing in the Mangaldai sub-division in Assam affecting about one
million people in the area where five starvation deaths have also taken place,

The Minister of Food, Agriculture, Community Development and Coopera~
tion made a statement in regard thereto,

5. Papers laid on the Table

The following papers were laid on the Table :~

(1) A copy of the Madhya Pradesh Control of Distribution of Foodgrains
Amendment Order, 1968, published in Notification No. G.S.R, 753
in Gazette of India dated the 19th April, 1968 under sub-section(6)
of section 3 of the Essential Commodities Act, 1855.



:(2) A capy of the Main Conclusions of the First Session of the Indus-
trial Committee on Banking Industry held at New Delhi on the
23rd March, 1968,

(3) A copy of Notification No. S,0. 1121 published in Gazetie of
India dated the 23rd March, 1968, under sub-section (2) of
section 9 of the Representation of the People Act, 1950,

iad

6. Messages from Rajya Sabha

Secretary reported the following messages from Rajya Sabha :-

(i) That at its sitting held on the 30th April, 1968, Rajya Sabha
adopted a motion recommending to Lok Sabha to appoint a
member of Lok Sabha to the Jaint Committee on the Mono-
polies and Restrictive Trade Practices Bill, 1987 in the vacancy
cawsed by the resignation of Shrimati Vijaya Lakshmi Pandit
from the membership of the said Joint Committee and commu-
nicate to that House the name of the member so appeoimted by
the Lok Sabha to the said Joint Committee,

@ii) That at its sitting held on the 29th April, 1968, Rajya Sabha
agreed without any amendment to the Bihar and Uttar Pradesh
(Alteration of Boundaries) Bill, 1968, passed by Lok Sabha on
the 13th February, 1968,

7. Intimation re: Restraint and Removal of
Member

The Speaker informed the House of a telegram dated the 30th April, 1968
from the District Superintendent of Police, Kutch, intdmating that Shri Brij Bhishan
Lal, Member, Lok Sabha, was restrained at 10,45 howrs on the 80th April, 1868
under Sectlon 69 of the Bombay Police Act for not conforming to lawful direcion
of the Police Officers near village Dhrobana in Kutch and was later on moved to
Khavda viliage in Kutch District on the same day and allowed to go.

8. Presentation of Petition

#
Shri Indrajit Gupta pxgsented a petitton from Shri A, Sunder Rao and others
relating to the Banking Laws (Amendment) Bill, 1967.
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9. Government Bill - Passed

The Public Provident Fund Bill, 1968

The motion for consideration of the Bill was moved by Shri Morariji R

The following members took part in the debate ;-
(1) Shri C, Muthusami
(2) Shri T.M. Sheth v
(8) Shri Om Prakash Tyagi
(4) shri Diwan Chand Sharma ¥

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P. M, )

(5) Shri V, Krishnamoorthi
(6) Shri Hem Raj v
(7) Shri M. Meghachandra
(8) Pandit D.N. Tiwary/
(9) Shri Madhu Limaye
(10) Shri K. Narayana Raov
(11) Shri R. Umanath
(12) Shri Bedabrata Barua v
(13) Shri Samarendra Kundu
Shri Morarji R, Desai replied to the debate.

The motion for consideration was adopted and clause-by~-clawse consi-
deration was taken up.

Clauses 2 to 12 and the.s(:hedule were adopted.

Clawse 1, the Enacting Formula and the Long Title were also adopted,
The motion that the Bill be passed was moved by Shri Morarji R. Desai.
Shri Tulshidas Jadhav took part in the debate,

The motion was adopted and the Bill was passed,

10. The Uttar Pradesh Budget

Discussion on Demands for Grants Nos, 1 to 53 in respect of the Budget
(Uttar Pradesh) for 1968 -89 commenced,

Forty-eight cut motions were moved,

The discussion was not concluded,
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11. Motions

*(i) Shri Srinibas Mishra moved the following motion :-

"This House resolves that in pursuance of sub-section (3) of section
21 of the Unlawful Activities (Prevention) Act, 1967, the follow-
ing modifications be made in the Unlawful Activities (Prevention)
Rules, 1968, published in the Gazette of India by Notification
No, §.0. 481, dated the 5th February, 1968, and laid on the
Table on the 23rd February, 1968, namely :-

(i) insub-rule (1)of rule 3, the words, ‘'subject to the
provisions of sub-rule (2)' be omitted;

(ii) sub-rule (2)of rule 3 be omitted.

This House recommends to Rajya Sabha that Rajya Sabha do comcur
in this resolution, "

¢(@i) Shri Madhu Limaye moved the following motion :

"This House resolves that in pursuance of sub~section (3) of section

21 of the Unlawful Activities (Prevention) Act, 1967, the follow-
ing modifications be made in the Unlawful Activities (Prevention)
Rules, 1968 published in the Gazette of India by Notification No,
§.0, 481, dated the 5th February, 1968 and laid on the Table on
the 23rd February, 1968, namely :-

* (i) insub-rule (1) of rule 3, the words, 'as far as practicable’,

be omitted;

(ii) sub-rule (2) of rule 3 be omitted;
(ifl) in rule 4, the words 'all or any of' be omitted;
(iv) the proviso to rule 5 be omitted;

(v) inrule 6, the words 'all or any of' be omited,

This House recommends to Rajya Sabha that Rajya Sabha do concur
in this resolution, "

{@.‘
The following members 8ok part in the combined debate on the two mo-
tions :-

(1) shr R, Umanath
(2) shr M,.K. Nanja Gowder
(3) Shr S, Kandappan

¢ Discussed together. 250



4)
)
)
n
(8)
(9

Shri Yogendra Sharma

Shri Rajendranath Barua

Shri Shivajirao S. Desmnukh

Shri Y.B. Chavan

Shri Srinibas Mishra (by way of reply to his motion)
Shri Madhu Limaye (by way of = reply to his motion)

Both the motions were negatived.

(Lok Sabha adjourned till 11 A.M. on Friday, the 3rd May, 18G8B).

§.L. SHAKDHER,
Secretary.
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BULLETIN~-PART 1

&  / Brief Record of Proceedings 7

Fr!d?y, " May 3. 1968/Vaisakha 13, 1890 (Saka)

’ ! No. 166

1. ,0ath or A:fiﬁgaiion “

Shrf Naval Kishore sharma made and subscribed the oath in Hindi and
took his seat in the Homse,

o )
2. Starred Que.%tions

Starred Question Nos 1617-1624 were orally answered, Replies to re-
maming questions ‘were hid on the Table.

©

3. Unstarred Questions

Replies to Unstarred Questions Nos. 9395-9425, 8427- -9483, 9435-9452,
9454-9520, 9522-9543. 9550- ~9671. 9573 and 9575- 9580 were laid on the Table.

4. Short.Notice Question

Short Notice Question No. 30 addressed to the®™inister of Communica -
tions regarding disruption of Tele-communications links of Bihar was oreitf ans-
wered and supplementaries were also answered thereon

-

5. Calling Attention to Matter of Urgent Public
Importance

Shri Bal Raj Madhok called the attention of the Minister of Health,
Family Planning and Urban Development to the acute shortage of drinking water
in Ramakrishnapuram and other colonies for Government employees in Delhi.

The Minister of Health, Family Planning and Urban Developmeat made

a statement in regard thereto.
6. Papers laid on the Table
The following papers were laid on the Table :~

(1) A copy of the Annual Report of the University Grants Commiss -
ion for the year 1966-67. under section 18 of the Univemity

Grants Commission Act 1856,
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(2) A copy of the Report of the Indian Institute of Management,
Calcutta, for the period 1st April, 1964 to 81st March, 1967.

(3) A copy each of the following Notifications under sub-section (2)
of section 3 of the All India Services Act, 1951 ;-

(i) G.S.R. 722 published in Gazette of India dated the 20th
April, 1968, making certain amendments to Sche~
dule III to the Indian Police Service (Pay) Rules,
1954,

(if) G.S.R. 723 published in Gazette of India dated the 20th
April, 1968, making certain amendment to the
Indian Police Service (Fixation of Cadre Strength)
Regulations, 1955.

(4) A copy of the Post Office Savings Bank (Amendment) Rules, 1968,
published in Notification No. G.S.R. 779 in Gazette of India
dated the 19th April, 1968, under sub-section (8) of section
15 of the Government Savings Banks Act, 1873. -

7. Statement Re: Government Business

The Minister of Pariamentary Affairs made a statement regarding Govemn-~
ment business for the week commencing the 6th May, 1968.

8. Motion Re: Joint Committee

Shri Anil K, Chanda moved the following motion :-

"That this House do recommend to Rajya Sabha that Rajya Sabha do
appoint a member of Rajya Sabha to the Joint Committee on the
Bill to provide for the inclusion in, and the exclusion from, the
lists of Scheduled Castes and Scheduled Tribes, of certain castes
and tribes, for the re-adjustment of representation. and re-
delimitation of parliamentary and assembly constituencies in so
far as such re-adjustment and re-delimitation are necessitated by
such inclusion or exclusion and for matters connected therewith.
in the vacancy caused by the resignation of Shri D. Sanjivayya
from the membership of the said Joint Commitiee and do com-
municate to this House the name of the member so appointed by
Rajya Sabha td the Joint Committee, "

The motion was adopted.
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9. The Uttar Pradesh Budget

Discussion on Demands for Grants Nos. 1 to 53 in respect of the Budget
(Uttar Pradesh) for 1968 -89 continued and was concluded.

{Lok Sabha adjourned at 1 P. M. and re-assembled at 2-10P M )

The cut motions moved on the 2nd May, 1968. were negatived.
All the Demands for Grants in respect of the Budget (Uttar Pradesh) 1968~

69, as shown under column 4 of the printed List of Demands for Grants in respect of
the Budget (Urtar Pradesh) for 1968-69. were voted in full,

10. Government Bill - Introduced

The Uttar Pradesh Appropriation (No. 2) Bill, 1668.

11. Govgrnment Bill - Passed

The Uttar Pradesh Appropriation (No. 2) Bill, 1968

The motion for consideration of the Bill was moved by Shri Krishna
Chandra Pant,

The motion for consideration was adopted and clause -by-clawse consi-
deration was taken up,

Clawses 2 and 3 and the Schedule were adopted,
Clawe 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Krishna Chandra
Pant.

The motion was adopted and the Bill was passed.

12. The West Bengal Budget

Discussion on Demands for Grants Nos. 1 to 9, 11 to0 45, 47 to 50 and
52 in respect of the Budget (West Bengal) for 1968-69 commenced.

Seventeen cut motions were moved,

The discussion was not concluded,
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13. Motion Re: Thirtieth Report of Committee on
Private Members' Bills and Resolutions

Shri K.M. Koushik moved the following motion :-

"That this Howse agrees with the Thirtieth Report of the Committee
on Private Members' Bills and Resolutions presented to the House
on the 30th April, 1968."

The moton was adopted.
14. Private Member's Resolution - Withdrawn

Shri H, N, Mukerjee concluded his speech on the following Resolution
moved by him on the 19th April, 1968 :-

“This House is of opinion that the Government of India should
accord immediately full diplomatic recognition to the German
Democratic Republic. "

Two amendments were moved by Sarvashri Amrit Nahata and Indrajit
Gupta,

The following members took part in the debate :~

(1) Shri Amrit Nahata \_~
(2) shri Piloo Mody
(3) Shri Bakar Ali Mirza "
(4) Shri Ram Sewak Yadav
(5) Shri K.R. Ganeshv'
(6) Shri Bal Raj Madhok
(7) Shri S. Kandappan
(8) Shri Inder j. Malhotrav/
(9) Shri Pattiam Gopalan
(10) Shr Samar Guha
(11) shr S, SupakarV
(12) shri J.B. Kripalani
(138) Shr Indrajit Gupta
(14) shri Bali Ram Bhagat

shri H.N. Mukerjee ?pned to the debate.
e

Z

The amendment moved by Shri Amrit Nahata was withdrawn by the
leave of the House.

The amendment moved by Shri Indrajit Gupta was negatived.

The Resolution was withdrawn by the leave of the House,
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15. Private Member's Resolution - Under Consi-
deration

Shrimati Tarkeshwari Sinha moved the following Resolution : -
“This House is of opinion that with a view to ensure efficiency
and economy, a high-powered committee be appointed to
examine the question of -creation of highly paid posts and

selection of personnel in the Civil and Military Departmeats,
including the existing procedure obtaining in regard thereto. *

Her speech was not concluded.

The discussion was not concluded,

16. Half-An-Hour Discussion on Matters Arising
out of Answer to Question

Shri K,M. Koushik rafsed a half-an-hour discussion on points arising out
of the answer given on the 23rd April, 1968 to Starred Question No. 1880 regarding

Prices of imported Newsprint.

Shri Dinesh Singh replied to the discussion.

(Lok Sabha adjourned dll 11 A.M. on Monday, the 6th May, 1968).

S.L. SHAKDHER,
Secretary.
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No. 167

1. Oath or Affirmation

Shri Basagondappa Kadappa Gpdadinnl made and sulscribed .the oath in Kanmdi
and took his seat in the House,

2, Starred Questions

Starred Questions Nos, 1648, 1850, 1652-1654 and 1657 were oraily amwered.
Replies to remaining questions were laid on the Table,

3. Unstarred Questions

Replies to Unstarred Questions Nos. 9581-9613, 9615-9639, 9641, 9643-9662,
9664-9727, 9729-9751, 9753-97175, 9779-9812, 9812-A, 9812-B, 8812-C, 9812-D
and 9812-E were 1aid on the Table.

4., Short Notice Question
Short Notice Question No. 31 addressed to the Minister of Petroleum and Chemi

regarding Headquarters of Pyrites and Chemicals Development Corporation was orally
apswered and supplementaries were also answered thereon.

5. Calling Attention to Matter of Urgent Public
Importance
Shri Mohammad Ismail called the attention of the Minister of Commerce to
situation arising out of the reported direction of the Southern India Mill Owners Asocia
tion to {&s members in Madras, Kerala, Mysore, Andhra Pradesh and Pondlchen'y to cur|
tail the textile production by 33} per cent forthwith, -
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The Minister of Commerce made a statement in regard thereto,

6. Papers Liad on the Table
The following papers were laid on the Table ;-

(1) A copy of the Audit Report, Defence Services, 1968 under article 151(1)
of the Constitution.

(2) A copy of Appropriation Accounts of the Defence Services for the year
1966~67 and Commercial Appendix thereto-

(3) A copy each of the following Notifications under section 159 of the
Customs Act, 1962 and section 38 of the Central Excises and Salt
Act, 1944 :-

(i) The Customs and Central Excise Duties Export Drawback (General)
Thirty~ninth Amendment Rules, 1968, published in Notifica-
tion No. G.S,R, 739 in Gazette of India dated the 20th April.
1968,

(ii) The Customs and Central Excise Duties Export Drawback (General)
Fortieth Amendment Rules, 1968, published in Nodification
No. G .S.R. 740 in Gazette of India dated the 20th April,
1968.

(iii) The Customs and Central Excise Duties Export Drawback (General)
Forty-first Amendment Rules, 1968, published in Notification
No. G .§,R, 41 in Gazette of India dated the 20th April,
1983,

(4) A copy of Notification No .S.R, 780 published in Gazette of India
dated the 22nd April, 1968 under section 159 of the Customs
Act, 1962,

(5) A copy of the Annual Report on the working of the Deposit Insurance
Corporation for the year ended 31st December, ‘1967 along with
the Audited Accounts, under sub-section (2) of section 32 of the
Deposit Insurance Corporation Act, 1961,

(6) A copy each of the following papers under sub-section (2) of section
16 of the Tariff Compgsission Act. 1951 ;-
&
(i) Report(1967)of the Tariff Commission on-the Fair Selling
Prices of Caustic Soda, Chlorine, Hydrochloric Acid and
Bleaching Powder.
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(ii) Government Resolution No. 5(30)/67,/CH. II dated the 2nd May; 1968,

(iii) Statement showing reasons why the documents mentioned at (1) and
(i1) above could not be laid on the Table within the period
prescribed in the said section.

(7) A copy each of the following Notifications under sub-section (6) of
section 3 of the Essential Commodities Act, 1855 :-

(1) The Kerosene (Fixation of Cefling Prices) Fourth Amendment Order,
1963 published in Notification No. G.$,R. 782 in Gazetwe of
Indla dated the 26th April. 1968,

(i) The Kerasene (Fixation of Ceiling Prices) Fifth Amendment Order,
1968, publiched in Notification No. G §,R. 828 in Gazette
of India dated the 1st May, 1963.

(3) (i) Eeview by the Government on the warking of the Madras Fertilizers
Limited. Madras. for the period 8th December, 1966 to 30th
June, 1967, under sub-section (1) of section 619A of the
Companies Act, 195€.

(ii) A copy of the Annual Report of the Madras Fertilizers Limited,
Madras, for the period 8th December, 1866 to 30th june,
1967 along with the Audited Accounts and the comment:
of the Comptroller and Auditor General thereon,

(8) (i) Review by the Govermnent on the working of the Durgapur
Chemicals Limited, Calcutta, for the year 196667,
under sub-section (3) of section 619A of the Companies
Act, 1956 read with clause (c) (iv) of the Proclamation
dated the 20th February, 1968, issued by the President
in relation to the State of West Bengal.

(ii) A copy of the Annual Report of the Durgapur Chemicals
Limited, Calcutta for the year 1966-67 along with the
Audited Accounts and the comments of the Comptroller
and Auditor General thereon. '

a0 A copy of the Annual Report of the Damodar Valley Corpora-
tion and Audit Report on the accounts thereof for the

year 1968-67. under sub-section (5) of section 45 of the
Damodar Valley Corporation Act, 1948,

P.T.O.
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7. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that Rajya Sabha had no
recommendations to make to Lok Sabha in regard to the Appropriation (No. 2)
Bill, 1968, passed by Lok Sabha on the 25th April, 1968.

8. Intimations Re: Restraint, Removal and Convic-
tion of Members

(i) The Speaker informed the House of three identical communications,
dated the 1st May, 1968, from the District Superintendent of Police, Kutch,
intimating that Sarvashri Brij Bhushan Lal and Bharat Singh Chowhan and Shri-
mati Shakuntala Nayar, Members, Lok Sabha, were restrained at 10,45 hours
on the 80th April, 1968, for not conforming to the prohibitory orders under
Section 144 of the Code of Criminal Procedure and proceeding in the prohibi-
ted areas towards the Rann of Kutch along with their followers for Satyagraha,
The Members were accordingly restrained under Section 69 of the Bombay Police
Act and were removed to Khavda village in Kutch District on the same day and
were allowed to go at 16,30 hours and taken to Bhuj Raflway Station at their
request.

The Speaker also informed the House of a further telegram dated the
4th May, 1968, from the District Superintendent of Police, Kutch, intimat-
ing that the mistake in the names of the said Members of Parliament appeared
to be cammitted by Post Office in tramsmission and that the comect names as
per their record were Shri Brij Bhushan Lal, Shrimati Shakuntala Nayar and
Shri Bharat Singh Chowhan,

(i) The Speaker informed the House of a telegram dated the 4th May,
1968, from the Judicial Magistrate, Khavda, Kutch, intimating that Sarvashri
Shiva Chandra Jha, Kedar Paswan and Gunanand Thakur, Members, Lok Sabha
were arrested under Section 188 of the Indian Penal Code and convicted under
Section 243 of the Code of Criminal Procedure and sentenced to imprisonment
til). rising of the Court on the 3rd May, 1968.

(iii) The Speaker informed the House of a telegram dated the 4th May,
1968, from the District Superintendent of Police, . Kutch, intimating that Shri
Maharaj Singh Bharti, Member, Lok Sabha, was arrested on the 4th May, 1968
under Section 81 of the Bombay Police Act at 11. 00 hours near village Dhrabani
six miles north of Khavda in Kutch District and was prosecuted under Section 188
of the Indian Penal Code on the same day and sentenced to undergo simple
imprisonment till rising of theecourt by the First Class Magistrate, Khavda,

(iv) The Speaker informed the House of a telegram dated the 5th May,
1968 from the Judicial Magistrate, Khavda, intimating that Shri Rabi Ray,
Member, Lok Sabha was arrested on the 5th May, 1968 under Section 188 of
the Indian Penal Code and convicted under Section 243 of the Code of Criminal
Procedure and was sentenced to imprisonment till rising of the Court on the 5th
May, 1868,
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»
9. Report of Select Committee k,fj

Shrd G, S, Dhillon presented the Report of the Select Committee on the Bill
further to amend the Banking Regulation Act, 1949, so as to provide for the exten-
sion of social control over banks and for matters comnected therewith or incidental
thereto and ako further to amend the Reserve Bank of India Act, 1934, and the
State Bank of India Act, 1955,

10, Evidence before Select Committee - laid on
the Table

Shri G.S. Dhillon laid on the Table a copy of the evidence given before
the Select Committee on the Bill further to amend the Banking Regulation Act,
1849, so as to provide for the extension of social control over banks and for
matters commected therewith or incidental thereto, and also further to amend
the Reserve Bank of India Act, 1934, and the State Bank of India Act, 1855,

11, Statement by Minister

The Minister of Home Affairs made a further statement regarding the
reparted statement by the Agriculture Minister of Andhra Pradesh against
Harijans, The Minister also laid on the Table a copy of letter dated the
4th May, 1968 from the Chief Minister of Andhra Pradesh together with its
enclosures on the subject,

12, Government Bill - Motion for introduction
held over

The Estate Duty (Amendment) Bill, 1968

The motion for leave to introduce the Bill moved by Shri Krishna
Chandra Pant was opposed,

(Lok Sabha adjourned at 1 P.M, and re-assembled at 2-05 P,M,)

The motion was held over,

13. Government Bill - Introduced

The State Agriculwural Credit Corporations Bill, 1968,



e\ A A T L AT D A G A

14. The West Bengal Budget —

Discussion on Demands for Grants Nos. 1 to 9, 11 to 45, 47 to 50 and 52 in
respect of the Budget (West Bengal) for 1968-69 continued and was concluded,

The cut motions moved on the 3rd May, 1968, were negatived, ~

IR e

All the Demands for Grants in respect of the Budget (West Bengal)1968-69,
as shown under column 4 of the printed  List of Demands for Grants 1n respect of
the Budget (West Bengal) for 1968-69, were voted in full,

15. Govern_ment( Bill - Introduced
The West Bengal Appropriation (No. 2) Bill, 1968,
16, Government Bill - Passed

The West Bengal Appropriation (No, 2) Bill, 1968,

The motion for comsideration of the Bill was moved by Shri Knshna
Chandra Pant,

The motion for consideration was adopted and chme-byrphmé :‘( .
consideration was taken up.

~

Clauses 2 and 3 and the Schedule were adopted, iV

Clawse 1, the Enacting Formula and the Long Title were ako adopted,

ThemotlonthattlzBillbepasedwasmovedb-ysthHshﬁa" )
Chandza Pant,

(R

The motion was adopted and the Bill was passed, S
17. Government Bill - Under consideration.

The Civil Defence Bill, 1967

The motion far comwranon of the Bill was moved by Shri K.S,
Ramaswamy,

An amendment for reference of the Hill to-a Joint Commitwee .was
moved by Shri Samar Guha.

The following members took part in the debate :-

(1)  ShriK.P, Singh Deo
(2)  shr A.S, saigal



(8)  Shri Ram Singh Ayarwal
(4) Shri Kamla Misra Madhukar

The discwssion was not concluded,

18. Motion

Shri Madhu Limaye moved the following motioa :-

"This House recommends that the following amendment be made
in the Ministers' Residences (A mendment) Rules, 1967, publi-
shed in the Gazette of India by Notificatton No, G,S,.R, 180,
dated the 9th December, 1967 and laid on the Table ofi the
13th February, 1968, namely :-

for rule 2, the following be substituted namely :-

'2, In the Ministers' Residences Rules, 1862, for
rule 8, the following be substituted, namely :-

"8. There shall be no discrimination in the
matter of amenities provided in these
Rules between any Ministers who are
Members of the Cabinet, " '"

The following members took part in the debate :-

(1) Shri K. Anirudhan

(2) Shri Sheo Narain

(3) Shri Kanwar Lal Gupta
(4) Shr Srinibas Mishra
(5) Shri B, D. Deshmukh
(6) Shri Jaganath Rao

The motien was negatived,

19, Statement by Minister

The Minister of Education made a statement regarding the composi-
tion and terms of reference of a Committee appointed to look into the affairs
of the Council of Scientific and Industrial Research, -

P, T.O,
763



20. Half-an-Hour Discussion on Matters arising out
of answer to Question

Shr Diwan Chand Sharma raised a half-an-howr discussion on points arising
out of the answer: given on the 23rd February, 1968 to Unstarred Question No. 1755
regarding Instructors of National Discipline Scheme,

Shri Bhagwat Jha Azad replied to the discussion,

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 7th May, 1968),

S.L. SHAKDHER,
Secretary,

£
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[Brief Recard of Proceedings ;

Tuesday, May 7, 1968/Vaisakha 17, 1890 (Saka)

No . 168

1. Starred Questions

Starred Questions Nos. 1677-1679 and 1681 -1683 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 9813-9879, 9881-10015, 10018-10068,
10068-A and 10068-B were laid on the Table.
3. Short Notice Question

Short Notice Question No, 32 addressed to the Minister of Education regard-

ing Wrestling Clinic in Yugoslavia was orally answered and supplementaries were also
answered thereon.

4. Calling Attention to Matter of Urgent Public
Importance

Shri Inder J. Malhotra called the attention of the Minister of Home Affairs
to the reported existence of a new body of infiltrators named ‘Jammu and Kashmir
Liberation Front' in Pakistan which is preparing to carry out sabotage activities and
launch a guerilla armed offensive in Jammu and Kashmir.

The Minister of Home Affairs made a statement in regard thereto,

P.T.O,
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5. Question of Privilege

Shri D, N, Patodia raised a question of privilege against the Editor, Publisher
and Proprietor of the Maharashtra Times, Bombay and one Shri B, V. Paranjpe for the
publication of a newsreport in the said newspaper in its issue dated the 3rd May, 1868
allegedly casting reflections on Members of Parliament,

The Speaker referred the matter to the Committee of Privileges for examina-
tion, investigation and report,

6. Papers laid on the Table

The following papers were laid on the Table :-

(1) A copy each of the following papers under sub-section (1) of section 619A
of the Companies Act, 1956 :-

(1) Review by the Government on the working of the Hindustan Cables
Limited, for the year 1966-67,

(il) Annual report of the Hindustan Cables Limited, for the year
1966-617 along with the Audited Accounts and the comments
of the Comptroller and Auditor General thereon,

\A‘ A copy of the Report of the Khadi and Village Industries Committee.

(3) A copy of Notification No. S,0, 1338 published in Gazette of India
dated the 10th April, 1968 under sub-section (2) of section 18A
of the Indwstries (Development and Regulation) Act, 19851,

(4) A copy each of the following papers under sub-section (1) of section 619A
of the Companies Act, 1956 :-

(i) Review by the Government on the working of the Hindustan
Machine Tools Limited, Bangalore, for the year 1966-67.

(ii) Annual Report of the Hindustan Machine Tools Limited,
Bangalore, for the year 1966-6T along with the Audited
Accounts a#ll the comments of the Comptroller and
Auditof General thereon,

(5) A copy each of the following Notifications under sub-section (3) of
section 642 of the Companjes Act, 1856 :-

(i) The Cost Accounting Records (Cycles) Second Amendment
Rules, 1967, published in Notification No. G,S,R, 84 in
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Gazette of India dated the 13th January, 1968,

(i) The Cost Accounting Records (Caustic Soda) Amendment _
Rules , 1967, published in Notification No. G.S.R. 85
in Gazette of India dated the 13th January, 1968,

(iif) The Cost Accounting Records (Cement) Second Amend-
ment Rules, 1867, published in Notification No.
G.S.R. 86 in Gazette of India dated the 13th January,
1968,

(iv) The Cost Accounting Records (Tyres and Tubes) Amendmem
Rules, 1968, published in Notification No, G,S.R, 1192
in Gazette of India dated the 30th March, 1968.

(6) Two statements showing reasons for delay in laying the Notifica-
tdomns mentioned at item No. (5) above.

M A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956 :-

(i) Review by the Government on the working of the National
Coal Development Carporation Limited, Ranchi for
the year 1966-67 (Hindi and English versions).

(ii) Annual Report of the National Coal Development Corpora-
tion Limited, Ranchi for the year 1966-67 along with
the Audited Accounts and the comment: of the Comp-
troller and Auditor General thereon,

(8) A copy of Government Resolution No, C2-8(7)/617, published in
Gazette of India dated the 20th April, 1968, extending the
period for submission of the final Report of the National
Coal Development Corparation Committee (Hindi and
English versfons),

7. Announcement by Speaker

The Speaker informed the House of the following decisions taken at
the sitring of the Business Advisory Committee held on the 6th May, 1968 :-

(1) The motion regarding the statement made by the Minister
of Home Affairs on the 6th May, 1968 about the
reported statement by the Agriculture Minister of Andhra
Pradesh against Harijans might be discussed on Wednesday
the 8th May, 1968 from 5§ P.M. to 7 P. M.
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(2) One hour might be allotted for the motion for reference of the Lokpal
and Lokayuktas Bill to a Joint Committee.

{3) As far as possible the Session need not be extended beyond the 10th
May, 1968. In case, however, urgent Government business
put down for Friday, the 10th May, 1968 was not finished on
that day, the House might sit also on Saturday, the 11th May,
1968 to transact the wgent business which cannot be postponed
to the next session.

8. Motion re: Joint Committee

Shri K. V. Raghunatha Reddy moved the following motion .-

“That this House do appoint Seth Achal Singh to the Joint
Committee on the Bill to provide that the operation of
the economic system does not result in the concentration
of economic power to the common detriment, for the control
of monopolies, for the prohibition of monopolistic and
restrictive trade practices and for matters connected there-
with or incidental thereto. in the vacancy caused by the
resignation of Shrimati Vijaya Lakshmi Pandit. "

The motion was adopted.

9. Government Bill - Introduced

The Estate Duty (Amendment) Bill, 1968

The motion for leave to introduce the Bill moved by Shri Krishna
Chandra Pant on the 6th May, 1968, was adopted. The Bill was
introduced.

10. Government Bills - Passed

(1) Civil Defence Bill, 1967

Discussion on the motion for consideration of the Bill and the
amendment thereto moved on the 6th May, 1968, continued.

The following members gpok part in the debate :-
PR

ER
(1) shri Pattiam Gopalan
(2) Shri Narendrasingh Mahida
(3) Shri Samar Guha

(Lok Sabha adjourned at1 P. M. and re-assembled at 2-05 P. M. )

768



Shri K.S. Ramaswamy replied to the debate,

The amendment for reference of the Bill to a Joint Committee moved by
Shri Samar Guha on the 6th May, 1968, was negatived,

The motion for consideration was adopted and clause-by-clase considera-
tion was taken up,

Clauses 2 to 20 were adopted,
Clause 1 and the Enacting Formula were adopted, as amended,
The Long Title was adopted,

The motion that the Bill, as amended, be passed was moved by
Shri K.S, Ramaswamy,

The motion was adopted and the Bill, as amended, was passed,

(11) The Pondicherry (Extension of Laws)
BIII, 1967.

The motion for considera tion of the Bill was moved by Shri Vidya
Charan Shukla,

An amendment for circulation of the Bill for the purpose of eliciting
opinion thereon was moved by Shri Madhu Limaye,

The following members tock pan in the debate :-

(1) Shri S, Xavier

(2) shri N, Sethuramane

(8) Shri V. Krishnamoorthi
(4) Shri Madhu Limaye

(5) Shri Kanwar Lal Gupta

(6) Shri Narendrasingh Mahida
(7) Maulana Ishaq Sambhali
(8) Shri K. Ramani

(9) Shri Samar Guha

Shri Vidya Charan Shukla replied to the debate,

The amendment moved by Shri Madhu Limaye was withdrawa " by
the leave of the Howse.

The motion for consideration was adopted and clause-by-clase
comsideration was taken up,
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Clause 3 and the Schedule were adopted, as amended,
Clause 1 and the Enacting Formula were adopted, as amended,
The Long Title was adopted,

The motion that the Bill, as amended, be passed was moved by
Shri Vidya Charan Shukla.

The following members - took part in the debate :-

(1) Shri Samarendra Kundu
(2) Shri Vidya Charan Shukla

The motion was adopted and the Bill, as amended, was passed,

11. Government Bill - Motion for reference

S to Joint Committee - Adopted

N/ The Contract Labour (Regulation and
Abolition) Bill, TI967.

The motion for reference of the Bill to a Joint Committee was
moved by Shri Jai Sukh Lal Hathi,

The motion was adopted as follows :-

"That the Bill to regulate the employment of contract labour
in certain establishments and to provide for its abolition
in certain circumstances and for matters connected
therewith, be referred to a Joint Committee of the
Houses oomsisting of 45 members; 30 from this House,
namely :-

(1) ShriR.K. Amin
(2) Shri N. Anbuchezhian
(3) shri Tridib Chaudhuri
(4) Shri M, Deiveekan
(5) shri K.R. Ganesh
(6) shri Shri Chand Goyal
(7), Shfl Ram Krishan Gupta
(8Y shd S,C, Jamir
(9) Dr. ‘Ranen Sen
(10) Shri Hukam Chand Kachwai
(11) Kumari Kamla Kumari
(12) Shri Samarendra Kundu
{(18) Shri Bhajahari Mahato
(14) Shri K., Ananda Nambiar
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(15) Shri Kashi Nath Pandey
(16) shriS.D. Patil

(17) Shri Khagapathi Pradhani
(18) Shxi S, P, Ramamoorthy
(19) shri Viswasrai Narasimha Rao
(20) Dr, Sisir Kumar Saha
(21) shri P,M, Sayeed

(22) shri Deven Sen

(28) Shri B, Shankaranand
(24)1 shri Shashi Bhushan

(25) Shri Biswanarayan Shastri
(26) sShri S.M. Solanki

(27) Shri G, Venkatswamy
(28) shriR,S, Vidyarthi

(29) Shri Virbhadra Singh
(30) Shri D.R. Chavan, and

15 from Rajya Sabha;

that in order to constitute a sitting of the Joint Committee the quorum
shall be one~third of the total number of members of the Joint Committee;

that the Committee shall make a report to this House by the first day
of the next session;

that in other respects the Rules of Procedure of this House relating to
Parllamentary Committees shall apply with such variations and modifications
as the Speaker may make; and

that this House recommends to Rajya Sabha that Rajya Sabha do join
the said Joint Committee and communicate to this House the names of
15 members to be appointed by Rajya Sabha to the Joint Committee,

12. Government Bill - under consideration
The Central Laws (Extension to Jammu

The motion for consideration of the Bill was moved by Shri Vidya
Charan Shukla,

The following members took part in the debate :~

(1) Shri Brij Bhushan Lal

(2) Shbri Dhireswar Kalita

(8) Shri R, Umanath

(4) Shri P, Venkatasubbaiah
(5) shxi Srinibas Mishra

(6) Dr, (Mrs.) Maitreyee Bose
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(7) Shri A,T., Sarma

{8) Shri Tulshidas Jadhav

(9) Shri Gunanand Thakur
(10;  Shri Diwan Chand Sharma
(11)  Shri Kushok Bakula
(12)  shri Inder J. Mathoua
(13)  shri Bal Raj Madhok

The discussion was not concluded.

13. Motion
Shri Erasmo de Sequeira moved the following motion :-

"This House resolves that in pursuance of sub-section (3) of section 3
of the Goa, Daman and Diu (Absorbed Employees) Act, 1965,
the following modifications be made in the Goa, Daman and
Diu (Absorbed Employees Conditions of Service) Amendment
Rules, 1967, published in the Gazette of India by Notification
No. §.0, 3702, dated the 21st October, 1967 and laid on the
Table on the 18th December, 1967, namely :-

inrule 2, -

(i) in part (ii)of clause (2), after the existing sub-rule (7), the
following sub-rule be added, namely -~

‘(8) Notwithstanding anything =lsewkere contained in this rule :

(11 The service rendered by such employee during the
Portuguese regime in the Courts or Pnblic Motary
Offices or eewhere which was paid for by the
Head of the Department concerned out of emo-
luments collected, before service in such posts
became payable by the Treasury, shall be deemed
to be service under the Central Government for

purposes of pension,

(2) Where such employee has been forced io retire early

by virtue of reduction of age limit due to standardi-

sation of limit prevailing in Goa, Daman and Diu

#  with that in the rest of the country, without complet-
ing the number of years of service required for
minimum pension, pension shall be payable to such
employee to the extent of one upon number of
years required to qualify for minimum pension for
¢ach year of service rendered. ';



(i) in clawe (4), after the existing item 8, the following be added,
namely :-

'9., Hospicio Hospitals:
10, Comunidades;
11, Municipalities;

12, Any other organisation under the Tutelage of the Government, *;

(iif) in clause (5), in rule 20A, after the word *Defence’ wherever it
occms, the words "or Railway” be added;

(iv) in clauwse (5), inrule 20A, the following sub-rules be added,
namely:-

‘(2) The provisions of these rules shall also apply from the
appointed day to such employees as are serving on the
appoimted day in any autonomous body, municipality
or organisation under the Tutelage (tutela) of the
Portuguese administration which continued to exist,

(3) The provisions of these rules shall further apply from the
appointed day to the employees of the Minicipal

and private eleczic undertakings taken over by the
Goa Government'; and

(v)*. for clause (6), the following be substituted, namely :-
*(6) rule 21 shall be omitted,

This House recommends to Rajya Sabha that Rajya Sabba do concur in this
resolution, "

The following members took part in the debate :-

(1) shri Janardan Jagannath Shinkre

(2) shri R, Umanath
(8) shri Vidya Charan Shukla

Shri Erasmo de Sequeira replied to the debate,

The motion was withdrawn by the leave of the Howse.
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14. Discussion under Rule 193

N
Shri Kanwar Lal Gupta raised a discussion on the statement made by the
Minister of Home Affairs on the 22nd April, 1968 regarding restraint and re-
moval of some Members of Parliament n’l(havda, ‘Kutch District,

Shri Madhu Limaye took part in the debate,

shri Y, B, Chavan replied to the discussion.

.

(Lok Sabha adjourned till 11 A, M. on Wednesday, the 8th May, 1968),

/\\U Vi

§.L, SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—-PART 1

[ Brief Record of Proceedings 7

Wednesday, May 8, 1968/Vaisakha 18, 1890 (Saka)

No. 169
1. Starred Questions

Starred Questions Nos, 1707-1709 and 1712-1714 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos, 10069, 10071, 10073-10084, 10086-10122,
10124-10132, 10134-10139, 10141-10163, 10163-A, 10163-B, 10163-C and 10188+D
were laid on the Table. '

3. Short Notice Question

Short Notice Question No. 33 addressed to the Minister of Railways regarding
Foodgrains lying in Rajasthan for want of Wagoms was orally anmswered and supplementaries
were also answered thereon,

4, Calling Attention to Matter of Urgent Public
Importance

Shri Tulshidas Jadhav called the attention of the Minister of lrigation and
Power to the reported forcible taking over of Gurgaon Canal headworks by Haryana
engineers from U, P, engineers with the help of police,

The Minister of Irrigation and Power made a statement in regard thereto,

5. Paper laid on the Table

A copy of the Urtar Pradesh Nagar Mahapalikas (Adpakalik Vyavastha)
(Sanshodhan) Act, 1968 (President's Act No. 12 of 1968) published in Gazette of hidia
dated the 6th April, 1968 was laid on the Table under sub-section (8) of section 3 of
the Uttar Pradesh State Legislature (Delegation of Powers) Act, 1968 (Hindi and English

versions),
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6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at jts sitting held on
the 26th April, 1968, Rajya Sabha concured in the recommendation of Lok
Satha to nominate seven members from Rajya Sabha to associate with the
Committee on Public Accounts of Lok Sabha for the term beginning on the 1st
May, 1968 and ending on the 30th April, 1969 and also communicated the
following names of Members of Rajya Sabha who had been elected to the
said Committee :-

(1) shri A, P, Chatterjee
(2) Shri K, Damodaran
(3) Shri M M, Dharia

(4) Prof, Shantilal Kothari
(5) shr S,S, Mariswamy
(6) Shri N.R, Muniswamy
(7) Shri Tarkeshwar Pandey

7. Intimation re: Conviétion of Members

The Speaker informed the House of a telegram dated the 7th May, 1968
from the Magistrate First Class, Ghaziabad, intimating that Shrimati Ganga
Devi and Shri Sunder Lal, Members, Lok Sabha, were convicted on the 7th
May, 1968 for an offence under Section 447 of the Indian Penal Code to
pay a fine of Rs, 500/~ each or in defauilt each one of them to undergo
rigiorous imprisonment for three months, The Members were released
immediately after aliosing, on their request, ten days' time to pay fine
imposed on them,

8. Report of Committee on Private Members'
Bills and Resolutions

Shri R,K. Khadilkar presented the Thirty-first Report of the Committee
on Private Members' Bills and Resolutions,

9, Statements by Ministers

(i) The Minister of State for Home Affairs made a statement regard-
ing reorganisation of Assam,

(ii) The Minister of Railways made a statement regarding the
collision between 38 Down Madras-Howrah and a Down Goods train at
Anaparti station on the Rajahmundry-Waltair Section of the South Central
Railway on the 8th May, 1968,
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10. Government Bill -~ Debate held over

The Central Laws (Extension to Jammu and Kashmir) Bill, 1967,

Discussion on the motion for considesation of the Bill moved on
the Tth May, 1968, continued.
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The following members took part in the debate :-
(1) shri H.N, Mukerjee

{Lok Sabha adjourned at 1 P,M, and re-assembled at 2-05 P .M, )

(2) Shri C.K, Bhattacharyya
(3) Shri Prakash Vir Shastri

Shri Vidya Charan Shukla replied to the debate.

The motion for consideration was adopted and clause-by-clause comsi-
deration was taken up.

Clauses 2 to 6 were adopted,
Consideration of the Schedule was held over.

11. Government Bill - Passed

The Indian Coinage (Amendment) Bill, 1967

The motion for consideration of the Bill was moved by Shri Jagannath
Pahadia.

The following members took part in/the debate :-

(1) shriS.s. Kothari

(2) Shri Era Sezhiyan

(3) Shri Maharaj Singh Bharti
(4) Maulana Ishaq Sambhali
(5) Shri Pilbo Mody

(6) Shri Bhagaban Das

(1) Shri Srinibas Mishra

(8) Shri Tenneti Viswanatham

Shri Jagannath Pahadia replied to the debate,

The motion for consideration was adopted and clause-by-clause
consideration was taken up.

Clauses 2 and 3 were adopted.

Clawe 1 and the Enacting Formula were adopted, as amended.

The Long Title was adopted.

The motion that the Bill, as amended, be passed was moved by
Shri Jagannath Pahadia.
P,T.O.
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The motion was adopted and the Bill, as amended, was passed,

12 Government Bill - Motion for reference
N to Joint Committee -~ Adopted

The Government (Liability in Tort) Bill, 1967.

The motion for reference of the Bill to a Joint Cammittee was moved
by Shri Mchammad Yunus Saleem,

The motion was adepted as follows ;~

“That the Bill to define and amend the law  with respect to
the liability of the Government in tort and to provide for
certain matters connected therewith, be referred to a
Joint Committee of the Houses comsisting of 46 members;
30 from this House, nmamely :-

(1) shr K. Anirudhan
(2) Shri N.C, Chatterjee
(3) Shri R.R. Singh Deo
(4) Sshri Devinder Singh
(6) Shri Anirudha Dipa
(6) Shri Shri Chand Goyal
(7) shri R.M, Hajarnavis
(8) Shri S. Kandappan
(9) Shri Brij Bhushan Lal
(10) shri Mali Mariyappa
(11) Shri Srinibas Mishra
(12) Shri H.N. Mukerjee
(13) Shri Amrit Nahata
(14) Shri K. Narayana Rao
(15) Shri M, Narayan Reddy
(16) Shri Mohammad Yunus Saleem
(17) Shri A.T. Sarma
(18) Shrimati Savitri Shyam
(19) Shri A.K. Sen
(20) shri N, Sethuramane
(21) Shri M.R. Sharma
(22) Shri Narayan Swaroop Sharma
(23) Shri Biswanarayan Shastri
(24) shri T.M, Sheth ‘
(25) Shri Devendra Vijai Singh
(26) Shri Mudrika Sinha
(27) (Shfl G. Viswanathan
(28) " Shri S, Xavier
(29) Shri Ram Sewak Yadav
. {30) Shri P, Govinda Menon, ‘and

15 members from Rajya Sabha;



- that in order to constitute a sitting of the joint Committee the quorum
shall be one-third of the total number of members of the Joint Commitee;

that the Committee shall make a report to this House by the last
day of the first week of the next session;

that in othier respects the Rules of Procedure of this House relating
to Parllamentary Committees shall apply with such variations and modifi-
cations as the Speaker may make; and

that this House recommends to Rajya Sabha that Rajya Sabha do join
the said Joint Commitiee and communicate to this House the names of
15 members to be appointed by Rajya Sabha to the Jaint Commiuee, "

13, ‘Motion re: Joint Committee on Govern-
\// ment Bill - Adopted

fhae iegl

The Motor Vehicles (Amendment) Bill, 1965,

The motion for concurrence in the recommendation of Rajya Sabha
for reference of the Bill to a Joint Committee of the Houses was moved by
Dr, V.K.R,V, Rao,

The motion was adopted as follows :-

"That this House concurs in the recommendation of Rafya
Sabha that the House do join in the Joint Commirttee of
the Houses on the Bill further to amend the Motor
Vehicles Act, 1939, made in the motion adopted by
Rajya Sabha at its sitting held on the 13th Felruary, 1968
and communicated to this House on the 14th February, 1968
and resolves .that the following thirty members of Lok Sabha
be nominated to serve on the said Joint Committee, namely :-

(1) Shri Syed Ahmed Aga
(2) Shri Bhakt Darshan
(3) Shri Ram Dhani SDas
(4) Shri Tulkidas Dasappa
(5) Shri D.N. Deb
(6) Shri Kanwar Lal Gupta
(7) Shri B.D, Deshmukh
(8) Maulana Ishaq Sambhali
(9) shri Liladhas Kotoki
(10) Shri Vikram Chand Mabajan
(11)  Shri Bhola Nath Master
(12)  shri Mohammad Ismafl
(13) Shri Mohan Swanp
(14) Shr Dahyabhai Parmar



(15)  Shri Pashabhai Patel

(18)  Shri Jatindra Nath Pramanik
(17)  Shri K, Rajaram

(18)  Shri Chitta Ranjan Ray

(19)  Shrimati Sushfla Rohatgi
(20) Shri 5.K, Sambandhan
(1) Shri V, Sambasivam

{22) Shri Beni Shanker Sharma
(23) Shri Diwan Chand Sharma
(24)  Shri Devendra Vijay Singh
(25)  Shri Prakash Vir Shastri
(26)  Shri Arangil Sreedharan
(27) ShriS, Supakar

(28)  Shrli Kommareddi Suryanarayana
(29) Shri Om Prakash Tyagi

(30) Dr, V. K.,R.V, Rao"

14, Government Bill - under consideration

The Insecticides Bill, 1967, as passed by Rajya Sabha,

Discussion on the motion for consfderation of the Bill, as passed

by Rajya Sabha, moved by Shri B.S. Murthy on the 18th February, 1968,
continued, ’

The following members took part in the debate :-

(1)  Shri Dinkar Desai

2) Shri N. Sreekantan Nair
(3) Shri E.K. Nayanar

(4)  Shri Onkar Lal Berwa

{5) Chaudhary Nitiraj Singh
(6)  Shri Maharaj Singh Bharti
(7) Shri R. Muthu Gounder
(8)  Shr Dearao S. Patil

(9) Shri Tulshidas Jadhav

Shri B,S. Murthy replied to the debate,
The motion for consideration was adopted.

The discussion on the Bill was not concluded.
v
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15. Statement by Deputy Prime Minister

The Deputy Prime Minister 1aid on the Table a statement regarding
the levy of excise duty on emtroidery and refrigerating and air conditioning
components,



16. Motion
Shri Hem Barua moved the following motion :-

"That the statement made by the Minister of Hor® Affairs
on the 6th May, 1968 regarding the reported state-
ment by the Agriculture Minister of Andhra Pradesh
agalnst Harijans, be taken into comsideraton, “

The following members took part. in the debate :-

1) Shrimatf Sucheta Kripalani
(2) Shri Tenneti Viswanatham
(3)  Shri M,K, Nanja Gowder
) Shei R. Dasaratha Rama Reddy
(6)  Shri Hardayal Devgun
(6) Shri K. Narayana Rao
(7)  ShriEra Sezhiyan
(8) Shri Sheo Narain
(8)  Shri Bhogendra Jha
.(10)  shrimati Sushila Rohatgi
(11) Shri Arangil Sreedharan
(12) Shri Kartik Oraon
(13) Shri C,K, Chakrapani
.(14)  ShriJ,B, Kripalani
(15)  Sardar Buta Singh
(16) Shef Ram Charan
an Chaudhary Sadhu Ram
(18) Shr{i M, Narayan Reddy
(19) Shri Baij Nath Kureel
(20)  Shri Y.B, Chavan

Shri Hem Barua replied to the debate,

17. Intimations re: conviction and release
of Members

The Chairman informed the Howse of two identical communicatioas,
dawd the 7th May, 1968, from the Magistrate First Class, Ghaziabad, to
the Speaker intimating that Shri Sunder Lal and Shrimati Ganga Devi,
Members, Lok Sabha, were tried at Ghaziabad court before the Magistrate
First Class on a charge under Section 447 of the Indian Penal Code for
illegally occupying the land of Imptovement Trust, Ghaziabad, at
Mohalla Jatwara Kalan, Ghaziabad, Police Station Sihani Gate and that
they were found guilty of the offence under section 447 of the Indian
Pemal Code and were sentenced to pay a fine of Rs, 500/- er in default
te undergo three moaths rigarows imprisonment, The said Members
were released the same day and allowed ten days' time to pay the fine

imposed,
(Lok Sabha adjeurned till 11 A, M, on Thumsday, the 5th May, 1968),
5,1, SHAKDHER,
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Thwsday, May 9, 1968/Vaisakha 19, 1890 (Saka)

No. 170

1. Starred Questions

Starred Questions Nos, 1737-1740 were orally answered, Replies to remain
ing questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos, 10164-10169, 10171-10268, 10270-
10290, 10292-10300, 10302-10320, 10320-A, 10320-B and 10320-C were laid on th
Table,

3. Short Notice Question

Short Notice Question No, 34 addressed to the Minister of Works, Housing
and Supply regarding Delhi High Court Bar Room was orally answered and supplementa.
were also answered thereon,

4. /Calling Attention to Matter of Urgent Public
Importance

Shrimati Tarkeshwari Sinha called the attention of the Minister of External
Affairs to the use of the U.S, electronic base in Peshawar by Pakistan for spying purpos
in India,

- The Minister of State for External Affairs made a statement in regard theret

5. Ruling by Speaker

The Speaker gave a ruling regarding laying on the Table of the- House a
copy of an affidavit filed before the Delhi High Court on'Kutch matter and discussion
by the House of a motion relating to a matter which was sub judice.

782

o o




Papers laid on the Table

The following papers were laid on the Table :-

(1) A copy of the Annual Report of the Hindustan Teleprinters Limited,
Madras for the year 1966-67 along with the Audited Accoimnts
and the comments of the Comptroller and Auditor General thereon,
under sub-section (1) of section 619A of the Companies Act, 1956
(Hindi and English versions).

(2) The following statements showing the action taken by Government on
various assurances, promises and undertakings given by the Minis-
ters during the various sessions of Lok Sabha shown against each :-

(i) Supplementary Statements

(i)

(i)

(iv)

)

(vi)

Nos. I and I

Supplementary Statement No, V

Supplementary Statement
No. XII

Supplementary Statement
No. XIII

Supplementary Statement
No. XIV

Supplementary Statement
No. XV

Fourth Session, 1968
(Fourth Lok Sabha)

Third Session, 1967
(Fourth Lok Sabha)

Second Session, 1967
(Fourth Lok Sabha)

Sixteenth Session, 1966
(Third Lok Sabha)

Fifteenth Session, 1966
(Third Lok Sabha)

Thirteenth Session, 1965
(Third Lok Sabha)

(3) A copy each of the following Notifications under sub-section (6) of
section 3 of the Essential Commodities Act, 1955 :-

(i) The Inter-Zonal Wheat and Wheat Products (Movement
Control) Third Amendment Order, 1968, published in
Notification No, G.S.R. 781 in Gazette of India dated

the 25th April, 1968,

(ii) G.S.R, 829 published in Gazette of India dated the 1st May,
1968, rescinding the Madhya Pradesh Teora Flour Besan

(Export Control) Order, 1968.

(4) A copy each of the following Notifications under section 38 of the

Central Excises and Salt Act, 1944 :-

(i) The Central Excise (First Amendment) Rules, 1968, published
in Notification No. G,S.R, 742 in Gazette of India dated

the 20th April, 1968,
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(ii) The Central Excise (Second Amendment) Rules, 1968, published
in Notification No. G,S.R. 763 in Gazette of India dated
the 27th April, 1968,

(5) (1) A copy of the Uttar Pradesh Sales Tax (Amendment) Act, 1968
{President's Act No. 11 of 1968) published in Gazette of
India dated the 6th April, 1968, under sub-section (3)of
section 3 of the Uttar Pradesh State Legislature (Delegation
of Powers) Act, 1968 (Hindi and English versions).

(ii) A suatement showing reasons for delay in laying the Act men-
tioned above (Hindi and English versions).

(6) (1) A copy of Notification No. 1300-1,R, /IRAA-1(A )/64-Pt. dated
the 2nd March, 1968 published in the Calcutta Gazette
adding certain industries to the First Schedule to the
Industrial Disputes Act, 1947, under sub-section (3) of sc.,
section 40 of the said Act, read with clause (c)(iv) of the
Proclamation dated the 20th February, 1968, issued by the
President in relation to the State of West Bengal,

(ii) A statement showing reasons for delay in laying the above
Notification,

(7 A copy of Notification No, §,0, 1471 published in Gazette of India
dated the 27th April, 1968 adding ‘Service in the Uranium
Industry’ to the Fimst Schedule to the Industrial Disputes Act,
1847, under sub-section (3) of section 40 of the said Act.

(8) (1) A copy of Notification No. 3089-L R, /IR/1R-4/65 published
in the Calcutta Gazette dated the 21st September, 19617,
making certain amendments to the West Bengal Industrial
Disputes Rules, 1958, under sub-section (4) of section 38
of the Industrial Disputes Act, 1947, read with clause
(c)(iv) of the Proclamation dated the 20th February, 1968,
issued by the President in relation to the State of West
Bengal.

(ii) A statement showing reasons for delay in laying the above
Notification,

(9) A copy of the Post Office Savings ( Certificates (Third Amenqunt)
Rules, 1968, published in Notification No. G.S.R. 821 in
Gazette of India dated the 27th April, 1968, under sub~section
(8) of section 12 of the Government Savings Certificates Act,
1959,
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7. Messages from Rajya Sabha

Secretary reported the following messages from Rajya Sabha :-

(1)  That at its sitting held on the 29th April, 1968, Rajya Sabha
concurred in the recommendation of Lok Sabha to nomi-
nate five members from Rajya Sabha to associate with
the Committee on Public Undertakings of Lok Sabha for
the term beginning on the 1st May, 1968 and ending on
the 30th April, 1969 and al.o communicated the follow-
ing names of Members of Rajya Sabha who had been
elected to the said Committee :- .

(1) shri N.K, Bhatt

(2) Miss M.L, Mary Naidu
(3) Shri Gaure Murahari

(4) Shri Rajendra Pratap Sinha
(5) Shri D, Thengari

(ii) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Finance Bill, 1968, passed by
Lok Sabha on the 1st May, 1968.

8. Report of Committee on Absence of Members

Shri Amrit Nahata presented the Sixth Report of the Committee on Absence
of Members from the Sittings of the House.

‘9. Report of Joint Committee on Offices of Profit

Shri S.R. Rane presented the Third Report of the joint Committee on
Offices of Profit.

10. Govqfnment Bills - Introduced

\A ) The Lokpal and Lokayuktas Bill, 1968,
(2) The Border Security Force Bill, 1968,

(Lok Sabha adjourned at 12-45 P, M. and re-assembled at 2-05 P.M.)

11. Government Bi}lsy- Passed

\(}9 The Insecticides Bill, 1967, as passed by Rajya Sabha,

Clause-by-clause consideration of the Bill was taken up.
Clawses 2 to 38 and the Schedule were adopted.
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Clawe 1 and the Enacting Formula were adopted, as amended.
The Long Title was adopted.

The motion that the Bill, as amended, be passed was moved by
Shri B.S, Murthy,

The motion was adopted and the Bill, as amended, was passed.

(ﬂ) The Central Laws (Extension to Jammu &nd Kashmir) ﬁll. 1967

Clawe-by-claue c;miderkdm of the Bill continued,

The Schedule was adopted, as amended.

Clause 1 and the Enacting Formula were adopted, as amended.
The Long Title was adopted.

The motion that the Bill, as amended, be passed was moved by Shri Vidya
Charan Shukla,

The motion was adopted and the Bill, as amended, was passed,

M) . The Estate Duty (Amendmeat) Bill, 1968

The motion for consideration of the Bill was moved by Shri Krishna Chandra

The following members took part in the debate :-

(1) Shrf Srinibas Mishra

(2) Shri Ramchandra Amin

(3) Shri Tulshidas Jadhav/

(4) Shri Beni Shanker Sharma

(5) Shri Vikram Chand Mahajan v/
(8) Shri Tenneti Viswanatham

(7) Shri G. Viswanathan

(8) Shri Diwan Chand Sharma‘/
(9) Shri Kamla Misra Madhukar

J
Shri Krishna Chandra Pant replied to the debate,

The motion for consideration was adopted and clause-by-clause considera~
tion was taken up.

Clawe 2 was adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.
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The motion that the Bill ~be passed was moved by Shri Krishiia Chandra
Pant, '

The motion was adopted and the Bill was passed,

12. Intimation re: deteation of Member

The Deputy Speaker informed the Howse of a telegram dated the 9%h May,
1968 from the Judicial Magistrate, First Class, Khavda, Kutch, to the Speaker, inti-
mating that Shri Geoige Fernandes, Member, Lok Satha, having beea produced by
police for the offence under Sections 143, 145 and 188 of the Indian Penal Code,
detained under custody by the judicial Magistrate, First Class, Khavda, Kutch under
the powers under Section 344 of the Code of Criminal Procedure,

13, Motion
Shri Srinibas Mishra moved the following motion :-

“This House recommends that the following amendment be made in
the Paradip Part Trust (Procedre at Board Meetings) Rules,
1967, published in the Gazette of India by Notification No,
G.S.R, 1669, dated the 31st Octaber, 1967 and laid on the
Table on the 22nd Navember, 1967, namely :-

to rule 5, the following proviso be added, namely :-
'Frovided that the decision taken on the items so added shall
be subject to confimmation by the next meeting of the
Baard which shall comider the matter and may confirm,
rescind, alter or vary the decision taken and may also
provide for ancillary mauess arising therefrom, **
The following members took part in the debate :-
(1) shriK.P. Singh Deo
(2) Shri Temned Viswamatham
(3) Dr. VK.R.V, Raoy
Shri Srinibas Mishra repiied to the debate.
The motion was withdrawn by the leave of the Howse,

(Lok Sabha adjourned till 11 A.M. on Friday, the 10th May, 1968).

W
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8.1, SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN - PART 1

{TBrief Record of Proceedings /

Friday, May 10, 1968/Vaisakha 20, 1890 (Saka)

——

No. 171

1. Starred Questions

Starred Questions Nos, 1767, 17691771, 1773 and 1776 were orally amwered.
Replies to remaining questions were 12id on the Table,

2. Unstarred Questions
Replies to Unstarred Questions Nos. 10821-10368, 10370-10422, 10424-10431,
10433-10500, 10502-10521 and 10523-10532 were laid on the Table,

3. Short Notice Question

Short Notice Question Nos, 35 addressed to the Minister of Home Affairs
regarding Atrocities on Lodha Tribal Community was orally answered and
supplementaries were also amswered thereon.

4. Calling Attention to Matter of Urgent Public
Importance

Shri Beni Shanker Sharma called the attention of the Minister of
Defence to the reported firing of rockets by China from Sinkiang into the Bay
of Bengal in the last week of March, 1968 and metallic pieces resembling
the nose of a rocket having fallen in Nepalese territory.

The Minister of Defence made a statement in regard thereto.

P.T.O.
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Papers laid on the Table
The following papers were laid on the Table :-

(1) A copy each of the following Audit Reports under article 151(1) of
the Constitution :-

(i) Audit Report (Civil) on Revenue Receipts, 1968.

(i) Audit Report (Commercial), 1968,
\AA statement of decisions of Government on certain recommendations of the

Administrative Reforms Commission in their Report on "Public Sector
Undertakings, "

(3) (1) A copy of the Annual Report of the Indian Council of Agricultural
Research, New Delhi for the year 1965-66 (Hindi and English
Versions),

(ii) A statement showing reasons for delay in laying the above Report
(Hindi and English Versions),

{4) A copy each of the following papers under sub-rule (5)of rule 8 of the
Afr Corporations Rules, 1954 :-

(i) Summary of Budget Estimates for Revenue and Expenditure of
Air India for the year 1968-69.

(i) Summary of Actuafs for the year 1966~67, Budget Estimates and
Revised Estimates for the year 1967-68 and Budget Estimates
for the year 1968-69 under Capital of Afr India,

(iii) Summary of Budget Estimates of Revenue and Fxpenditwre of the
Indian Airlines for the year 1968-69.

(iv) Summary of Actuals for the year 1966~67, Budget Estimates and
Revised Estimates for the year 1967-68 and Budget Estimates
for the year 1968-69 under Capital of the Indian Airlines.

(5) A copy of the Central Warehousing Corporation (Amendment) Rules,
1968, published in Notification No. G.S.R. 612 in Gazette of
India dated the 30th March, 1968, under sub-section (3) of
section 41 of the Warehousing Corporation Act, 1962,

(6) A copy each of the follgwing papers under sub-section (1) of section 619A
of the Companie@ Act. 1956 :-

(i) Review by the Government on the working of the National Buildings
Construction Corporation Limited, New De'hi for the year 1966-67.
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(ii) Annual Report of the National Buildings Corporation Limited, New

Del]n for the year 1966-67 along with the Audited Accounts and
the Comments of the Comptroller and Auditor General thereon,

(7) A copy each of the following Reports under sub-section (1) of section 6194
of the Companies Act, 1956:-

(i) Annual Report of the Mazagon Dock Limited, Bombay for the year
1966-67 along with the Audited Accounts and the comments of
the Compuroller and Auditor General thereon,

(1) Annual Report of the Praga Tooks Limited, Secunderabad for the
year 1966-67 along with the Audited Accounts and the comments
of the Comptroller and Auditor General thereon,

(8) A copy each of the following Notifications under section 159 of the Customs
Act, 1962 and section 38 of the Central Excises and Salt Act, 1944 :~

(1) The Customs and Central Excise Duties Export Drawback (General)
Forty-second Amendment Rules, 1968, published in Notification

No. G.S.R, 781 in Gazette of India dated the 4th May, 1968.

(ii) The Customs and Central Excise Duties Export Drawback (General)
Forty-third Amendment Rules, 1968, published in Notification
No. G.S.R. 792 in Gazette of India dated the 4th May, 1868.

(iif) The Customs and Central Excise Duties Export Drawback (General)
Forty-fourth Amendment Rules, 1968, published in Notification
No. G.S.R. 798 in Gazette of India dated the 4th May, 1968.

(iv) The Customs and Central Excise Duties Export Drawback (General)
Forty-fifth Amendment Rules, 1968, published in Notification
No. G.S.R. 794 in Gazette of India dated the 4th May, 1968.

(v) The Customs and Central Excise Duties Export Drawback (General)
Forty-sixth Amendment Rules, 1968, published in Notification
No. G.S.R. 795 in Gazette of India dated the 4th May, 1968,

(9) A copy of the Notificatiot No. G.S.R, 796 published in Gazette of India
dated the 4th May, 1968, under section 159 of the Customs Act, 1962,

(10) A copy of the Annual Report on the working of the. Industrial and Commes-

cial Undertakings of the Central Government for the year 1966-67
(Hindi and English versioms),

(12) A copy each of the following papers under sub-section (1) of section 619A
of the Compamies Act, 1956:-~

(i) Review by the Government on the working of the Heavy Electricaks
(India) Limited, Bhopal for the year 1966-61.

P,T.O,
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(ii) Annual Report of the Heavy Electricals (India) Limited, Hhopal for the
year 1966-67 along with the Audited Accounts and the comments
of the Comptroller and Auditor General thereon,
/ iy A copy of the Report of the Committee of Inquiry (headed by
Shri A, KA Sarkar) into Steel Transactions along with Appendices,

1;3) A copy of Government Resolution No. SC-11-14(3)/68 dated the
g 10th May, 1968 regarding Government's decisions on the
e conclmions/tecommendadons of the above Committee,

(13) A copy of the Uttar Pradesh Offi¢ial Language (Supplementary Provisions)
Act, 1968 (President's Act No. 10 of 1968 ) published in Gazette of
India dated the 6th April, 1968 under sub-section (3) of section 3 of
the Uttar Pradesh State Legislature (Delegation of Powers) Act, 1968,

(14) A copy of the Statistical information regarding the working of the
Preventive Detention Act, 1950 during the period 30th September,
1966 to 30th September, 1967,

(15) (1) A copy of the Report of the Commissioner for Linguistic Minorities
for the period 1st January, 1965 to 30th June, 1966, under
article 350B(2 ) of the Constitution,

(ii) A statement showing reasoms for delay in laying the above Report.

(16) A copy each of the following Notifications under sub-section (2) of
section 8 of the All India Services Act, 1951:~

(i) G.S.R. 761 published in Gazette of India dated the 27th April,
1968, making certain amendments to the Indian Police Service
(Fixation of Cadre Strength) Regulations, 1955,

(ii) G.S.R.762 published in Gazette of India dated the 27th April,
1968, making certain amendment to Schedule III to the
Indian Police Service (Pay) Rules, 1954.

(17) A copy each of the following Notifications making certain amendments
to the West Bengal Public Service Commission (Consultation by
Governor) Regulations, 1955 under article 320(5) of the Constitution
read with clause (c)(iv) of the Proclamation dated the 20th February,
1968, issued by the President in relation to the State of West Bengal:-

(i) West Bengal Notiﬁcatpn No. 114-F dated the 12th . January,
1967 2

(ii) West Bengal Notification No, 3246-F dated the 6th September,
19617,

(iii) West Bengal Notification No. 3654-F dated the 28rd October,
1967.
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(iv) West Bengal Notifiaction No, 3655-F dated the 23rd October,
1967,

(v) West Bengal Notification No. 4300-F dated the 19th Decem ber,
1967,

(18) A copy of the Report of the Madras Agro Industries Corporation Limited,
Madras for the period ended 31st March, 1967 along with the Audited .
Accounts and the comments of the Comptroller and Auditor General
thereon, under section 619A('1) of the Companies Act, 1956,

(19) A copy of the Delhi Motor Vehicles (Sixth Amendment) Rules, 1967,
published in Notification No. F.19(18 )/64-61/Tpt in Delhi Gazette
dated the 7th March, 1968, under sub-section (3) of section 183
of the Motor Vehicles Act, 1939.

(20) A copy of the Annual Report of the Central Road Transport Corporation
Limited, New Dehi for the year 1966-67 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon, under sub-section (1) of section 6194 of the
Companies Act, 1956.

(21) (i) A copy of the Annual Report of the India Tourism Development
Corporation Limited, New Delhi for the year 1965-66 along
with the Audited Accounts and the commens of the
Comptroller and Auditor General thereon, under sub-section(1)
of section 619A of the Companies Act, 1956.

(ii) A statement showing reasons for delay in laying the above Report.

Minutes of Parliamentary Committees - laid on
the Table

(i) Minutes of the Nineteenth to Thirty-first sittings of the Com-
mmittee on Private Members' Bills and Resolutions held during the current
Session, were laid on the Table.

(if) Minutes of the Sixth sitting of the Committee on Absence of
Members from the Sittings of the House held during the current Session,
were laid on the Table,

* (lii) Minutes of sittings relating to Fifty-first Repost of Estimates
Committee on the Ministry of Petroleum and Chemicak - Ofi India Lid.,
were laid on the Table.

* tLaid at1-05 P.M,
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7. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting held
on the 8th May, 968, Rajya Sabha agreed without any amendment to the
Public Provident Fund Bill, 1968, passed by Lok Sabha on the 2nd May, 1968.

8. Leave of Absence

The following Members were granted leave of absence from the
Sittings of the House for the periods mentioned against each :-

(1)shri S.G. Saboo 6th March to 19th April, 1968
(Fourth Session),

(2)Shri N.C. Chatterjee 18th March to 10th May, 1968
(Fourth Session)

(3) Shri Ram Chander 22nd April to 10th May, 1963.
Veerappa (Fourth Session).

9. Report of Estimates Committee

Shrl P, Venkatasubbaiah presented the Fifty-first Report of the
Estimates Committee on the Ministry of Petroleum and Chemicals -
Oil India Limited,

10. Personal Explanation Under Rule 357

Shri A K. Sen made a statement regarding certain allegations
made against him by Shri R. Umanath on the 25th April, 1968, during
discussion on the Demands for Grants of the Ministry of Industrial
Development and Company Affairs.

11. Government Bills - Introduced

(1) The Companies (Amendment) Bill, 1968,

(2) The Requisitioning and Acquisition of Immovable
Property (Amendment) Bill, 1963.

¥
(Lok Sabha adjourned at ¥-15 P.M. and re-assembled at 2-05 P.M.)
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. 12. Government Bill - Motion for Reference to
Joint Committee - Adopted

Vé Lokpal and Lokayuktas Bill, 1968,

The motion for reference of the Bill to a Joint Commmee was moved
by Shri Vidya Charan Shukla.

The motion was adopted as follows :-

*7" 2> the Bill to make provisions for the appointment and
functions of certain authorities for the investigation of
administrative action taken by or on vehalf of the
Government or certain public authorities in certain
cases and for matters connected therewith, be referred
to a Joint Committee of the Houses consisting of
45 members, 30 from this House, namely :-

(1) ShriS. A, Agadi
~ (2) ShriK. Anbazhagan
(3) Shri Frank Anthony
(4) Shrimad Jyotsna Chanda
(5) H,.H. Maharaja Pratap Keshari Deo
(6) Shri C,C. Desai
('7) Shri Shivajirao§. Deshmukh
(8) Shri Gangacharan Dixit
(9) Shri Samar Guha
(10) Shri Kanwar Lal Gupta
(11) Shri Hem Raj
(12) Shr Gunanand Thakur
(18) Dr. Karni Singh
(14) Shri Kinder Lal
(15) Shri Thandavan Kirutdnan
(16) Shri Amiya Kumar Kisku
(17) Shr Bhola Nath Master
(18) shri V. Viswanatha Menon
(19) Shri M.B. Rana
(20) Shri G.S. Reddi
(21) Shrimat Uma Roy
(22) Shri Narayan Swaroop.Sharma
(23) Shri Yogendra Sharma
. (24) Shri Shashi Bhushan
(25) Shri Vidya Charan Shukla
(26) .Shri Ramshekhar Prasad Singh
(27) Shri R.K Sinha
(28) Shii S. Supakar
(29) Shn Tenneti Viswanatham
(80j .Shd Y.B. Chavan, and

15 fm'm Rajya Sabha;
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?

that in order to constitute a sitting of the Joint Committee the quaorum shall
be one-third of the total number of members of the Joint Committee;

that the Committee shall make a report to this House by the first day of the
next session;

that in other respects the Rules of Procedure of this House relating to Parlia-
mentary Committees shall apply with such variations and modifications as the
Speaker may make; and

that this House recommends to Rajya Sabha that Rajya Sabha do join the
said Joint Committee and communicate to this House the names of 15 members
to be appointed by Rajya Sabha to the Joint Committee.

13. Motion

Dr. V.K.R.V, Rao moved the following motion :-

"That the Final Report of the Road Transport Taxation Enq:ury
Committee (November, 1967) laid on the Table of the Howse
on the 13th December, 1967, be taken into consideration.

Shri R.K. Amin took part in the debate.

The discussion was not concluced,

14. Statement by Minister

The Minister of Home Affairs made a statement regarding Punjab
High Court's judgement on Punjab Appropriation Acts of 968,

15. Intimation re: Arrest of Member

The Speaker informed the House of a communication dated the
10th May, 1968 from the Sub-Divisional Magisuate, New Delhi intimating
that Shri Onkar Lal Berwa, Member, Lok Sabha, was arrested at 1.30 P, M.,
on the 10th May, 1968 under Section 188 of the Indian Penal Code, for taking
out a procession and shouting slogans in defiance of the prohihitory orders
promulgated under Section 144 of the Code of Criminal Procedure at the
Patel Chowk, Parliament .. .Street, New Delhi at 1,30 P.M, on the 10th
May, 1968 and was being produced before the Judicial Magistrate, Parliament
Street, New Delhi for trial today

b
16. Motion re. Fhirty-First Report of Committee
on Private Members' Bills and Resolutions
Shri R,K. Khadilkar moved the following motion :-
"That this House agrees with the T hirty-first Report of the

Committee on Private Members' Bills and Resolutions
presented to the House on the 8th May, 1963."
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17. Private Members' Bills - Introduced

(2

(1) The Child Marriage Restraint (Amendment) Bill, 1968 (Amendment
of sections 2 and 3) by Shri Diwan Chand Sharma.

(2) The Constitution (Amendment) Bill, 1968 (Amendment of Seventh
Schedule) by shri Diwan Chand Sharma,

(3) The Constitution (Amendment) Bill, 1968 (Amendment of
article 226) by Shri M. Narayan Reddy.

18. Private Member's Bill - Motion for Circulation
Debate Adjourned

The All India Aywrvedic Medical Council Bill, 1967 by Shri A. T, Sarma.

Shri A. T, Sarma concluded . his speech on the motfon for circulation of
the Bill for the purpase of eliciting opinion thereon by the first day of the next
session, moved by him on the 26th April, 1968,

The following members took part in the debate :~

(1) Pandit Shiv Sharma
(2) Shri S. Supakar
(3) Shri Shri Chand Goyal
(4) Shii N, Sethuramane
(5) shri S.C. Samanta
(6) Shri Nathu Ram Ahirwar
(7) ShriS. Kandappan
(8) Shr Narendrasingh Mahida
(9) Shr Rabi Ray
(10) Shri Bakar Ali Mirza
(11)  shri Jharkhandey Rai
(12) Shri Shashi Bhushan
(13) Shri Yashwant Singh Kushwah
. (14) Shri C, K. Bhattacharyya

A motion moved by Shri B.S., Murthy that the discussion on the Bill
be adjourned was adopted,

19. Private Member's Bill - under considera-
tion

The Constitution (Amendment$ Bill, 1968 (A mendment of articles 74 and
163) by Shri Madhu Limaye,

The motion for consideration of the Bill was moved by Shri Madhu Limaye.
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Shri R.D, Bhandare took part in the debate, His speech was not concluded,

The discussion was not concluded,

20, Half-an-Hour Discussion on Matters Arising
out of Answer to Question

Shri Bal Raj Madhok raised a half-an-hour discussion on points arising out

of the answer given on the 18th March, 1968 to Starred Question No, 663 regard-
ing Zonal Plans in Dekhi,

shri B,S, Murthy replied to the discussion.

21, Statement under Direction 115

Shri Madhu Limaye made a statement regarding certain information
given to the House by the Minister of Industrial Development and Company
Affairs on the 24th Aprll, 1968 regarding resignation of Professar Thacker from
the Chairmanship of the Industrial Licensing Policy Enquiry Committee,

The Minister of Industrial Development and Company Affairs made a
statement in reply thereto,

22. Statement by Minister

The Minister of Parliamentary Affairs made a statement about
appointment of a Committee in regard to holding of session of Pariament
in the South,

/,

J

(Lok Sabha adjmnnedgi_r_le gi_g_at 7.06 P, M,) \/

S.L. SHAKDHER,
Secretary. -

“,
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